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 LOK  SABHA

 Monday,  November  22,  965/Agraha.
 qana  i,  887  (Saka)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock,

 (Ma,  Sreaker  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Tibet  Question  in  U.N.O.
 +

 9357,  Shri  8.  M.  Banerjee:
 Shri  Bagri:
 Shri  Madho  Limaye:
 Shri  Ram  Sewak  Yadav:
 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shri  Kishen  Patinayak:
 Shri  P.  C.  Borooah:
 Dr.  L.  M.  Singhvi:
 Shri  Sham  Lal  Saraf:
 Shri  K.  Barua:
 Shri  Yogendra  Jha:
 Shri  T.  Ram:
 Shri  D.  C.  Sharma:
 Shrimat!  Renuka  Barkataki:
 Shri  Hari  Vishoo  Kamath:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 Propose  tu  back  up  the  Tibet  question
 in  U.N.O.;  and

 (b)  if  1”,  what  will  be  the  specific
 stand  of  India  in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshm!  Menon):  (a)  and  (b).  The
 question  of  Tibet  has  becn  inscribed
 on  the  agenda  of  the  XXth  Session
 of  the  UN.  General  Assembly.  The
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 Government  of  India  are  in  favour
 of  the  restoration  of  the  fundamen-
 tal  freedoms  and  human  rights  of
 the  Tibetan  people.

 Shri  5.  M.  Banerjee:  Apart  from
 giving  this  support  to  the  resolution, I  would  like  to  know  whether  in  view
 of  the  recent  situation  and  the
 Chinese  stand  for  having  a  plebiscite
 in  Kashmir,  that  is,  supporting  the
 Pakistani  move,  the  Government  of
 India  would  also  support  that  there
 should  be  the  right  of  self-determi-
 nation  for  the  people  of  Tibet.

 Shrimati  Lakshmi  Menon:  At  the
 moment  there  is  no  resolution.  Only
 the  question  has  been  inscribed  om
 the  agenda.  These  things  will  come
 for  discussion  only  when  the  question
 ig  discussed  in  the  General  Assembly.

 Shri  5.  M.  Banerjee:  What  specific
 stand  is  the  government  likely  to  take
 when  the  resolution  is  discussed,
 apart  from  supporting  Indirectly  the
 question  of  human  rights,  etc.?

 Shrimati  Lakshmi  Menon:  The
 specific  stand  is  stated  in  the  original
 answer.  We  will  support  the  resto-
 tation  of  the  fundamental  humas
 Tights  of  the  Tibetan  people.

 st  मधु  सिसके  क्या  सरकार  को
 इस  बात  की  जानकारी  है  कि  प्रंग्रेज़ों  ने
 तिब्बत  चीन  का  है,  यह  सामन्ती  सिद्धान्त
 इसलिये  जारी  किया  था  कि  प्रेस  तिब्बत
 से  रूसियों  को  बाहर  रखना  चाहते  थे  अगौर
 चीन  की  सरकार  उस  वक्‍त  कमज़ोर  थी
 भभोर  चीनी  प्रधिराज्य  की  झाड़  में भंप्रेड  अपने
 साम्र।/ज्य  का  विस्तार  करना  चाहते  थे  ?
 प्रखर  सरकार  को  इस  बात  को  जानकारी
 है  तो  चीत  ने  हमारे  साथ  जो  व्यवहार  किया
 है,  उसको  महेन्द्र  रखते  हुए  क्‍या  तिब्बती
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 स्वतंत्रता  की  घोषणा  सरकार  करेगी  शरीर
 पछतावा  प्रकट  करेगी  कि  उसकी  गलत
 नीति  के  कारण  तिब्बत  की  झ्राज़ादी  खत्म
 हो  गई  ?

 Shrimat!  Lakshmi  Menon:  I  do
 not  think  it  is  possible  for  the  gov-
 ernment  to  speak  about  independence
 in  view  of  the  statement  that  we
 have  already  made  in  this  House;  it
 May  not  be  possible  for  the  govern-
 ment  to  ask  for  the  independence  of
 Tibet  because  in  the  former  debates
 on  former  occasions  we  have  said
 that  we  recognise  the  suzeranity  of
 China  over  Tibet.

 श्री  सुख  लिमये  :  मैंने  इस  बात  को
 तो  माना  था  कि  छापने  ऐसा  किया  ny  लेकिन
 नीतियों  में  परिवर्तन  भी  तो  हो  सकता  है  ।
 जीती  प्राण  ,

 अध्यक्ष  महोदय  :  पूरा  मेरी  बात
 तो  सुन  लें  ny

 st  मधु  लिमये  :  प्रश्न  का  उत्तर  तो
 घाना  चाहिये।  मैं  बाधा  डालना  नहीं
 चाहता  हूं  t

 प्रत्यक्ष  महोदय  मेरी  बात  तो
 बाप  सुन  लें  ।  नौकरियों  में  परिवर्तित
 जवेकचन  झालर  में  नहीं  हों  हाता  है  1

 शी मयु  लिमये  :  ग्राम  तक  नीति  म  तो
 परिवर्तन  हो  गया  1  उसी  से  जुड़ा  हुआ
 यह  प्रीत  है  t

 अ्रष्पक्ष  महोदय  इस  बका  नहीं
 हो  गया  ।

 शोमू  लिमये.  पहले  मंतु कत  राष्ट्र
 संघ  में  यह  बुनियादी  अधिकारों  का  सवाल
 दियाथा।  शब  रखेंगे  में  परिवर्तन  हों
 हा  है।
 2070  P.  0.  Bortoah:  Do  govern-

 ment  agree  with  the  recently  expres-
 @ed  views  of  Mr.  Chagla,  our  Educa-
 tion  Minister,  that  the  Chinese  have
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 gone  back  on  their  undertaking  in
 respect  of  Tibetan  autonomy  and
 culture  and,  if  so,  do  they  propose
 to  abrogate  the  Sino-Indian  treaty
 of  9547

 Shrimati  Lakshmi
 agreement

 Menon:  That
 is  mot  valid  any  more.

 Dr.  L.  M.  Singhvi:  Is  the  Foreign
 Minister  in  a  position  to  say  that  the
 government’s  policy  in  respoct  of
 Tibet  has  now  undergone  a  substan-
 tial  change  and  that  in  view  of  the
 denial  of  human  rights  and  funda-
 mental  freedoms  in  Tibet,  the  gov-
 ernment  has  considered  or  would
 consider  the  question  of  recognising
 an  emigre  government  of  Tibet  by
 supporting  all  their  just  demands  in
 the  international  context?

 Mr,  Speaker:
 come  already,

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  The  three
 parts  of  the  question  that  have  been
 put  are  somewhat  inter-related;  one
 dovs  not  follow  from  the  other.  My
 colleugte  has  already  said  that  we
 do  feel  that  the  restoration  of  the
 fundamental  freedoms  and  human
 rights  is  a  matter  in  which  we  should
 support  the  proposals  that  might
 come  up  in  a  conercte  form  before
 the  UN  general  assembly.  That  is
 not  at  all  connected  with  the  emigre
 fovernment  or  any  other  matter
 connected  with  (that,

 Dr.  L,  M  Singhvi:  My  submission
 is  that  it  hag  been  stated  that  we
 would  support  the  question  of  funda
 mental  rights  and  fundamental  free-
 dams,  and  human  rights  in  Tibet,
 Thercfore,  may  I  know  whether,  in
 view  of  the  denial  of  these  rights
 and  freedoms  in  Tibet,  the  Govern-
 ment  have  at  any  time  considered
 the  question  of  recognising  an  cmigre
 fovernment  of  Tibet?

 Shri  Swaran  Singh:  There  is  no
 emigre  government  of  Tibet  at  all
 There  is  no  question  of  emigre  gov-
 ermment.

 Shri  Sham  Lal  Saraf:  In
 support:

 4
 ing  the  Tibetan  question  in

 That  answer  has
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 forum  of  the  United  Nations,  when
 it  is  likely  to  come  up,  may  I  know
 if  the  Government  is  prepared  to
 Provide  facilitics  to  the  Dalai  Lama,
 the  accredited  leader  and  representa-
 tive  of  the  Tibetans,  to  move  out  in
 the  world  in  order  to  gather  world
 opinion  along  his  side?

 Shrimatj  Lakshmi  Menon:  The
 question  will  be  considered  only
 when  such  a  request  comes  from
 that  side.

 Shri  Hari  Vishnu  Kamath:  While
 congratulating  the  Government  on
 their  slow  but’  steady  return  to
 ganity  and  statesmanship  with  re-
 gard  to  this  vital  issue  of  Tibet,  may I  ask  whether  the  Government,  in
 view  of  China's  alliance  with  our
 enemy  on  the  Kashmir  issue,  pro-
 Poses  to  espouse,  as  a  long-term
 measure,  the  cause  of  liberation  of
 Tibet  from  Chinese  neo-imperialism
 and  recognise  that  China  has  mili-
 tarily  subjugated  Tibet,  and  docs  the
 Government  agree  that  the  view  ex-
 Presseq  by  the  Education  Minister
 recently  that  the  suzeranity  of  China
 over  Tibet  should  be  repudiated  is  the
 Government's  view  or  it  is  his  perso- nal  view?

 Shri  Swaran  Singh:  Several  policy
 matters  of  a  long  range  have  been
 raised  in  this  question.  In  the  Ques-
 tion  Hour,  I  am  prepared  to  supply
 facts  or  information,  but  all  these
 pronouncements  upon  major  matters
 of  policy  have  to  be  avoided  at  the
 time  of  the  Question  Hour.

 Shri  Hari  Vishnu  Kamath:
 a  point  of  order.

 Sir,  on

 Mr,  Speaker:  Order,  order.  There  ls
 Qo  point  of  ofder.  The  question  is,
 whether  Shri  Chagla’s  statement  re-
 presents  Government's  view  or  not;
 that  might  be  replied  to.

 Shri  Swaran  Singh:  I  have  not
 carefully  e  ed  that  sta’  t.  T
 have  seen  some  press  reports.  Actual-
 ly,  that  statement  was  made  when  I
 had  gone  abroad.  I  will  examine  it.
 He  is  our  colleague  and  I  will  con-

 sult  him.  I  do  not  know  what  is  pre-
 cisely  in  his  mind.

 Shri  Hari  Vishou  Kamath;  I  do
 not  think  that  the  Minister  is  right
 in  saying  that  he  was  abroad  when
 Shri  Chagla  made  that  statement.  I
 think  he  made  it  after  his  return  from
 the  United  Nations,  He  has  been  here
 for  the  last  fortnight;  has  the  Goy-
 ernme:  been  sleeping  over  thig
 matter?

 Mr.  Speaker:  He  said  that  he  will
 consult  him.  (Interruption).  Order,
 order.

 Sbri  Hari  Vishnu  Kamath:  Consult
 whom?  They  are  all  in  the  Cabinet.

 Mr.  Speaker:  Order,  order.

 Shri  Hari  Vishnu  Kamath:  Why  not
 call  them  to  order,  Sir?

 ft  ame  सिह :  जब  तक  भारत
 सरकार  तिब्बत  की  साव रेंट टी  स्वीकार  नहीं
 करती  कौर  भारत  सरका  तिब्बत  को  स्टेट
 मान  कर  दलाई  लामा  को  नका  भ्रध्यक्ष  नहीं
 मानती,  नया  हमें  यह  मारे  राहुल  है  कि  हम
 राउंड  एबाउट वे  में  बातें  दस्ते  रहें  ?

 प्रध्यक्ष  महोदय  :  इसका  जवाब  देने
 के  लिए  मैं  उन्हें  कैसे  प्रेस  करुं ?

 श्री  थद्यपाल  सिह:  जब  हम  ही  ने
 उनको  रिकगनाइड  नहीं  किया  है  कौर  (०
 एन०  प्रो०  में  उनको ल ेकर  हम  नहीं  जायेंगे,
 दूसरों  को  कया  जरूरत  है  उनके  लिए
 लये !

 Shri  H.  N.  Mukerjee:  The  Minister
 of  State  has  a  little  while  ago  said
 that  Government  was  adhering,  I
 think  wisely,  to  the  idea  of  recognis-
 ing  Tibet  as  a  region  of  the  People's
 Republic  of  China.  Remembering
 that,  may  I  know  if  Government  is
 trying  to  explain  to  our  friends  fn  all
 international  forums  that  our  interest,
 in  so  far  88  the  restoration  of  human
 rights  in  Tibet  is  concerned,  is  only
 in  seeing  to  it  that  the  human  rights



 ७  ar  Oral  Answers

 ef  the  people  of  Tibet  are  properly ebserved,  and  that  no  change  in  the
 Political  set-up  that  there  is  in  the
 People's  Republic  of  China  is  even
 remotely  contemplated?

 Shri  Swaran  Singh:  If  and  when
 any  such  question  is  raised,  we  will
 eertainly  clarify  our  position,

 Shri  Hari  Vishnu  Kamath:  Permit
 me  to  state  that  if  the  CPI  is  soft  and
 has  sneaking  sympathy  for  China,  it
 will  go  the  way  of  the  PKI  of  Indo-
 nesia  (Interruption),

 Shri  Vasudevan  Nair:  Will  you allow  Shri  Kamath  to  conquer  Tibet?
 Mr,  Speaker:  Order,  order.
 Shri  Ranga:  May  I  know  whether

 the  Government  would  pay  due
 attention  to  the  distinction  drawn  by
 the  late  Prime  Minister,  Jawaharlal
 Nehru,  between  sovereignty  and
 suzerainty,  and  take  care  to  see  that
 India  never  confused  the  one  with
 fhe  other,  and  never  combined  the
 ‘wot  India  expecteg  China  to  dis-
 charge  its  duties  towards  Tibet.  In
 view  of  the  fact  that  Mr.  Nehru  him-
 self  had  to  confess  in  this  House
 several  times  that  China  has  failed
 fo  discharge  its  duties  towards  Tibet,
 would  the  government  give  conside-
 ration  to  the  thoughts  expressed  by
 Mr.  Chagla  in  due  time?

 Shri  Swaran  Singh:  As  I  have
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 Sikkim  have  got  anything  to  do  with
 a  shift  of  our  policy  with  regard  to
 Tibet  and,  if  go,  in  what  way?

 Shri  Swaran  Singh:  The  aggressive
 postures  of  China  have  been  continu-
 ing  for  quite  some  time.  I  do  not
 think  there  is  any  connection  between
 the  so-called  shift  in  our  policy  and
 these  intrusions.

 अध्यक्ष  महोदय  :  प्रगति  प्रश्न  it
 sto  सीधी  ।

 हम  बागड़ा  :  प्रत्यक्ष  महोदय,  इस
 में  मेरा  भी  नाम  था।

 झप्यक्ष  महोदय:  मैंन  देखा  था  लेविन
 जब  बाप  का  नाम  कराया  था  _तब  धाप  नहीं
 7  ।

 की  बागड़ी  :  बीस  दिन  के  बाद  पापा
 हूँ  शरीर  पहला  सवाल  किया  है।

 प्रत्यक्ष  महोदय  :  भ्रम  मैं  प्रगति  सवाल
 पर  चला  गया  हूं  |  डा०  सीधी  ।

 बी  बागड़ी  :  प्रबल  में
 राजनीति  बड़ी  खराब  है  1

 हमारी

 Stationing  of  U.N.  Ferce  in  Indian
 Territory

 “358,  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  External  Affairs  be
 pleased  to  state: Iready  said,  thoughts  and  op’

 expressed  by  a  colleague  are  always
 entitled  to  the  highest  consideration.
 I  have  said,  I  will  consult  him  and
 ascertain  his  views.  About  the  state-
 ment  of  Shri  Jawaharlal  Nehru  made
 en  several  occasions,  broadly  that
 policy  is  being  pursued.  Consistent
 with  that,  the  autonomy  of  Tibet,
 their  culture  and  human  rights  and
 ether  aspects  are  very  important.  The
 way  in  which  this  thing  has  been
 handled  by  the  Chinese  Government
 is  a  matter  of  grave  concern  to  us.

 Shri  Swell:  Ts  the  government  in
 &  position  to  state  whether  the
 increasing  Chinese  imtrusions  into

 (a)  whether  Government  have
 made  it  clear  to  the  United  Nations
 that  India  would  not  accept  the
 stationing  of  q  United  Nations  peace
 keeping  force  on  the  Indian  terri-
 tory;

 (b)  whether  this  was  in  response
 to  amy  specific  proposal  from  the
 United  Nations  or  any  other  quarter
 for  stationing  such  a  peace  keeping
 force;  and

 (c)  if  so,  the  details  of  the  pro-
 posal  and  the  considerations  on
 which  it  is  unacceptable  to  India?
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 The  Minister  of  State  im  the  Min-
 istry  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  Yes,  Sir.

 (b)  and  (c).  The  President  of
 Pakistan,  in  his  reply  dated  Septem-
 ber  13,  965  to  the  Secretary-General’s
 proposal  for  a  ceasefire,  had  suggested
 the  mduction  of  a  U.N.  sponsored
 Afro-Asian  force  to  maintain  order  in
 the  State  of  Jammu  &  Kashmir.  In
 his  statement  before  the  Security
 Council  on  September  17,  965  the
 representative  of  India  rejected  the
 idea  in  the  following  words: -

 “The  third  condition  is  induc-
 tion  of  an  Afro-Asian  force.
 We  are  entirely  opposed  to  this
 proposal.  We  do  not  want  any
 foreign  troops  in  our  country,

 on  our  soil  We  can  look  after
 the  interests  of  our  people  our-
 selves,  We  know  how  to  defend
 ourselves,  and  we  will  never
 agree  to  any  foreign  troops  be-
 ing  inducted  into  our  country.”

 De.  L.  M.  Singhvi:  While  wel-
 eoming  the  stand  taken  by  Govern-
 ment  on  this  issue,  may  I  know
 whether  they  are  in  a  position  to
 elarity  their  stand  in  the  matter  of
 Indian  contributions  for  UN  military
 gbservers  in  Kashmir  and  whether
 the  government  are  ready  to  pay
 tem  or  they  have  categorically  re-
 jected  shouldering  any  expenses  in
 wespect  of  the  military  observers
 stationed  in  any  part  of  the  sub-
 eontinent,  because  this  was  a  conse-
 quence  of  aggression  by  Pakistan?

 Shrimat!l  Lakshmi  Menon:  As  far
 as  the  original  observers  group  is
 «concerned,  Government  shares  the
 expenses  of  that  group.  But  regard-
 ing  those  people  who  had  come  after-
 wards,  we  have  rejected  the  sugges-
 tion  that  we  should  share  the  expen-
 ges,  Therefore,  we  do  not  pay  any-
 thing  whatever  for  the  second  group
 ef  observers  that  has  come  after  the
 eeasc-fire.

 Dr.  L.  M.  Singhvi:  May  I  know
 what  was  the  proposed  strength  of
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 this  peace  Meping  force,  its  func-
 tions  and  what  wag  the  reaction  of
 the  Government  of  Pakistan  to  the
 constitution  of  this  force?

 Shrimati  Lakshmi  Menon:  |  would
 like  to  have  notice,

 Dr.  L.  M,  Singhvi:  This  is  the
 notice.  In  the  clearest  possible
 terms,  this  question  relates  only  to
 this  peace-keeping  force  and  this
 supplementary  arises  directly  from
 this  question.

 The  Minister  of.  External  Affaire
 (Shri  Swaran  Singh):  The  proposal
 that  was  put  forward  on  behalf  of
 Pakistan,  about  which  my  colleague
 said  that  it  was  totally  unacceplable
 to  us,  Meant  in  ess*ice  three  com-
 ponenus:  Firs:  i...  should  be  an
 induction  of  an  Afro-Asian  farce.
 Second,  withdrawal  of  forces  of  India
 and  Pakistan  both  from  the  Indian
 part,  ie.  east  of  the  cease-fire  line
 and  also  the  withdrawal  of  Pakistani
 forces  from  the  Pakistan  occupied
 part  of  Kashmir.  The  third  was  to
 have  thereafter  tome  plebiscite
 under  sont:  international  authority.
 Obviously,  this  suggestion  was  pre-

 Us  and  we  rejected  it.  There-
 fore,  that  was  the  end  of  it

 Shri  Sham  La]  Seraf;  May  I  know
 whether  this  proposal  on  the  part  of
 Pakistan  to  induct  Afro-Asian  forces
 into  the  territories  of  Jammu  and
 Kashmir  is  dead  and  it  will  not  be
 resurrected;  and,  secondly,  as  far  of
 separating  the  two  commands  of  ob-
 servers  igs  concerned,  may  I  know
 whether  this  has  got  any  such  remo-
 test  idea  behind  it,  by  separating  it
 into  two  commands,  about  which  the
 hon.  Minister  of  External  Affaire
 has  already  expressed  his  concern  im
 the  Uniteq  Nations?

 Shri  Swaran  Singh:  About  the
 first  part  of  the  question,  whether
 this  idea  will  be  resurrected  or  not,
 in  this  wide  world  all  people  are  at
 liberty  to  air  any  idea.  We  have
 made  our  position  clear  that  no  fore.
 ign  troop  will  be  permitted  on
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 Indian  soil,  and  Kashmir  jis  part  of
 India.  So  far  88  We  are  concerned
 we  have  made  our  position  absolu-
 tely  clear  and  we  will  hold  s.cadfast
 to  that  position.  About  the  second
 part  of  the  question,  thig  position  has
 been  clarified  or  the  floor  of  the
 House  on  earlier  occasions  also.
 There  is  the  original  military  obser-
 vers  group  to  observe  the  cease-fire
 which  was  in  existence  before  the
 present  massive  aggression  took
 place  in  the  State  of  Jammu  and
 Kaghmir.  After  the  present  aggres-
 gion,  when  the  conflict  increase]  and
 other  parts  outside  the  State  of
 Jemmu  and  Kashmir  were  involved,
 another  group  of  observers  has  been
 inducted  by  the  United  Nations  to  do
 thig  observation  in  parts  outside  the
 State  of  Jammu  and  Kashmir.  We
 have  always  taken  the  view  that
 there  should  be  one  overall  au.ho-

 rity
 who  should  co-ordinate  all  this,

 otherwise  these  two  separate  com-
 mands  do  not  lead  to  a  satisfactory
 result.  The  Secretury-General  has
 mentioned  that  the  original  General
 who  ig  in  charge  of  the  Observers.
 General  Nimmo,  will  also  over-see
 the  operations  in  other  parts.
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 Shri  Hem  Barua:  May  I  know  if  it
 ig  sot  a  fact  that  by  stationing  mili-
 taly  observers  without  the  commit-
 ment  of  the  Security  Council  the
 U.N,  Secretary  General  has  violated
 the  provisions  of  the  United  Nations
 Charter;  -if  so,  may  I  know  wha:
 steps  our  Government  have  taken  to
 mobilise  world  opinion  against  this
 particular  action  of  the  U.N.  Secre-
 tary  General?

 Shri  Swaran  Singh:  That  is  5
 matter  about  which  there  is  a  contin-
 ung  controversy  which  stil]  remains
 unresolved  as  to  what  is  the  scope  of

 the  authority  of  the  Secretary-Gene-
 ral.  One  view  is  that  every  station-
 ing  of  peace  force  or  military  obser-
 vers  and  the  lke  ghould  be  autherls-
 ed  by  the  Security  Council  speci-
 fically  whereas  the  other  view  is  that
 ifthe  Security  Council  says  that  the
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 follow-up  steps  then  in  pursuance  of
 that  he  has  got  the  authority  @
 locate  military  observers,  Thiz  was
 the  main  point  that  remained  under
 discussion  between  the  two  rival
 supporters  of  these  views,  and  there
 is  no  clear  decision  by  the  Security
 Council  or  by  the  U.N.  General
 Assembly  on  this  issue  (Interruptions)

 Sbri  Hem  Barua:  Sir,  may  I  sub-
 mit,  that  a  specific  question  then
 arises  as  to  whether  the  Government
 are  convinced  of  the  fact  that  this  step
 taken  by  the  U.N.  Secretary  General
 is  a  follow-up  step  or  is  it  a  fact  that
 he  has  violated  the  provisions  of  the
 U.N.  Charter?  What  is  the  attitude
 of  our  Government  toward;  this?

 Shri  Eanga:  USSR  has  token  it
 up  and  we  are  simply  keeping  quiet.

 Shri  Swaran  Singh:  We  do  not
 keep  quiet.  This  is  a  matter  in  which
 the  presence  of  U.N.  Observers  under
 overall  control  ig  not  objected  to  .7
 us.  So  far  as  the  present  case  is
 concerned,  that  is  our  attitude.
 About  the  main  question  of  -ontro-
 versy,  about  the  scope  of  authority  of
 the  Security  Council  and  the  Secre-
 tary  General,  the  debate  is  continu-
 ing  and  it  jg  likely  to  continue  for
 some  time  in  the  U.N,

 Shri  Hem  Barua:
 up  step.

 Shri  Swaran  Singh:  Our  attitude
 on  the  main  question  of  finding  nd
 the  rest  has  been  very  clearly  s‘ated
 in  the  United  Nations  General  As-
 sembly  and  also  in  the  committees.

 Shri  Ranga:  Sir,  when  a  question
 is  asked  the  answer  should  be  ciher
 “yes  or  “no”  or  “that  is  a  point
 which  has  got  to  be  consideed”.
 Only  one  of  the  three  alternatives  ls
 available  before  the  Government  in
 regard  to  the  answer  to  any  parti-
 cular  question.  My  hon.  friend  has
 asked  the  question  as  to  what  ig  it
 that  the  Government  is  trying  to  de
 in  order  to  mobilise  opinion  aga.nst
 this—not  the  opinion  of  the  UN  Sec-
 retaryeneral  but  this  particular

 It  is  a  follow-
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 ection  taken  by  the  United  Nations
 General  Assembly.  He  admits  that  it
 is  being  disputed,  it  ig  being  argued
 about,  by  both  sides,  but  one  parti-
 cular  side  is  found  acceptable  to  us,
 He  has  already  said  it.  What  is  he
 doing  in  order  to  promote  our  atti-
 tude  in  this  discussion  and  debate?

 Shri  Hari  Vishnu  Kamath:
 Jong  will  this  debate  continue?

 Shri  Swaran  Singh:  In  this  parti-
 cular  case  there  is  no  dispute  now
 because  the  Security  Council]  hag  ot
 set  aside  the  arrangements  made  by
 the  Secretary-General.  In  fact,  the
 last  resolution  impliedly  permitted

 the  things  to  continue.  About  the
 main  question,  as  I  have  said,  it  is  a
 general  question,  not  related  to  this.
 If  the  hon.  Member  is  interested  in
 this,  I  would  like  to  clarify  that
 the  opinion  of  USA  and  UK  is
 on  one  side,  that  is,  in  favour
 of  the  action  taken  by  the  Secretary-
 General—they  think  that  he  had  the
 authority  to  take  action—whereas
 USSR  and  France  take  the  view  that
 the  Secretary-General  should  not  have
 constituted  this  group  of  Observers
 and  that  he  must  have  taken  specific
 instructions  of  the  Security  Council.

 How

 Mr.  Speaker:  Next  question.
 Shri  Hem  Barua:  Then  another

 question  arises
 Mr.  Speaker:  If  the  answer  is  not

 adequate,  I  cannot  help  it.

 Shri  Hem  Barwa:  He  said  one  thing,
 that  the  Security  Council  has  not

 Mr.  Speaker:  Not  now.
 called  the  next  question.

 I  have

 की  बागड़ी  :  इस  प्न्तर्राष्ट्रीय  सवाल
 के  सम्बन्ध  में  होती  की  सफाई  होता  जरूरी
 gl

 were  महोदय  होती  यहां  साफ
 नहीं  हू  सकती  ।
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 aft  वह  :  सरकार  की  नीति  क्‍या

 wera  महोदय  :  बाप  बार  आर
 दरम्यान  में  न  बोलें  ।

 wt  बाग़ी  :  मेरी  भी  सुनिए,
 पुराने  उनकी  तो  सुन  ली  t

 wert  सरोवर  :  पाप  मेहरबानी
 करके  बैठ  जाइये।  मैंने  दूसरा  सवाल

 बुलाया  है  t
 Mocting  between  USA  President  and

 Indian  Prime  Minister
 +

 359.  Shri  Yashpal  Singh:
 Shri  Shree  Narayan  Das:
 Shri  D  C.  Sharma;
 Shri  Rameshwar  Tantia:
 Shri  Aimataingka:
 Shri  Kajrolkar:
 Shri  Onkar  Lal  Berwa:

 Shri  Vishwa  Nath  Pandey:
 Shri  Alvares:
 Shri  E.  Barua:
 Shri  Indrajit  Gupta:
 Shri  H.  N.  Mukerjee:
 Shrimati  Reno  Chakravartty:
 Shri  Wartor:
 Shri  Mohammad  Ellas:
 Shri  Vasudevan  Nalr:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  recently  the  President
 of  U.S.A.  has  renewed  his  invitation
 to  the  Prime  Minister  for  a  meeting
 with  him  at  Washington;  and

 (b)  if  so,  the  Prime  Minister's  re-
 action  thereto?

 The  Minister  of  State  in  the  Minis
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  and  (b).  The
 Prime  Minister,  while  intervening  in
 the  Foreign  Affairs  debate  in  this
 House  on  l6th  November,  1965,  has
 made  the  position  absolutely  clear,
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 श्री  यशपाल  सिंह  :  क्या  यह  सच  है  कि
 झमाका  को  सरकार  ने  यह  कहा  है  कि
 बह  हमारे  शास्त्री  जी  का  सौम्य  दिन  किये
 बिना  पो  एल  AR  के  लिए  लोंग  टर्म  एग्रीमेंट
 नहीं  करेगे  -  ग्राम  यह  सन्त  है  तो  कब
 तक  यह  एंडोमेंट  हो  जाएगा  ?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  The  United
 States  Government  have  not  said
 anything  to  that  effect.

 क्रि  यशपाल  सिंह  :  जैसा  कि  पहले
 मद्रास  में  हमारे  माननीय  प्रधान  मंत्री  ने
 कहा  है,  वह  शोपघ्ातिशीघ्र  भ्रम  रिकी  जाएंगे,
 तो  कब  तक  वह  तारीख  समझो  जाए,  व
 शीतक्षातिशीक्र  समय  कौनसा  होगा  !

 प्रधान  मंत्री  सथ।  वैदेशिक-कार्य  मंत्री  (भो
 लाल  बहादुर  शास्त्री:  शोपातिशगीघ  को
 बात  तो  नहीं  है  उसमें  शोध  कहा  गया
 है  -  उसकी  रिपोर्टिंग  सही  नहीं  हुई  है  t
 मैंने  यह  नहीं  कहा  था  कि  मैं  जल्दी  जाऊंगा  -
 मैंने  कहा  था  कि  मैं  इस  सम्बन्ध  में  जल्दी
 निश्चय  करूंगा  ।

 Shri  Shree  Narayan  Das:  In  view
 ef  the  fact  that  the  visit  of  our  Prime
 Minister  previously  fixed  was  unila-
 terally  cancelled  by  the  President  of
 USA  and  subs  jaunderstand.
 ing  created  because  of  certain  state-
 ments  made  by  our  Prime  Minister,
 may  I  know  whether  steps  have  been
 taken  by  the  United  States’,  autho-
 sities  to  clear  those  misunderstandings
 and  whether  the  Government  of  India
 in  now  satisfied?

 Shri  Swaran  Singh:  It  is  not  cor-
 rect  that  the  visit  of  our  Prime  Minis-
 ter  was  cancelled,  as  the  hon,  Mem-
 ber  put  it,  aay  a  result  of  statements
 made  by  our  Prime  Minister.  That
 was  explained  at  the  time  when  the
 visit  was  postponed  and  again,  as  was
 stated  on  behalf  of  Government  at
 that  time,  depending  upon  the  conven-
 gence  of  our  Prime  Minister  he  will
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 go  to  the  United  States  on  some  sub—
 sequent  date.

 श्री  सरोकार  छाल  बैरवा:  4
 जानना  चाहता  हूं  कि  इस  वार्ता  के  दौरान
 ग्रमरीका  जाने  पर  क  का एण् मीर  के  सम्बन्ध
 में  बाता  की  गई  तो  का  प्रधान  मंत्री  बात
 करेंगे  दा  वापस  ग्रा  जायेंगे  ?

 श्री  लाल  बहादुर  द्वारो  :  बात
 करने  *  से  तो  इन्कार  करने  का  इरादा  नहीं
 है  t

 Shri  P.  C.  Borooah:  Does  the  Gov-
 ernment  share  the  view  of  the  lead-
 ing  Indian  citizens  who  have  recently
 returned  from  the  States  that  there
 exists  enough  of  goodwill  and  sym-
 pathy  for  India  in  the  USA  and  that
 the  Prime  Minister's  visit  can  very
 well  cash  on  it?  Is  this  view  shared
 by  the  Government?

 Shri  Swaran  Singh:  It  is  very
 |  for  Gover  t  to  share  the

 views  of  individuals,  These  views
 might  vary  in  this  House,  Contrary
 views  have  been  expressed  on  several:
 occasions.

 eft  विश्वनाथ  बाप,  :  में  पह  जानना
 चाहूंगा  कि  जब  प्रधान  मंत्री  महोदय
 अमरीका  जाएंगे  तो  क्या  प्रमरीका  के  प्रेश्ींडट
 के  सामने  जो  भारतवर्ष  का  दृष्टिकोण  है
 इंडो-पाकिस्तान  संघर्ष  के  सम्बन्ध  में,  उसके
 सम्बन्ध  में  भी  बात  चीत  करेंगे?

 अध्यक्ष  महोदय  :  बौर  क्या  करेंगे  ?

 Shri  H.  N.  Mukerjee:  In  apite  of
 what  the  External  Affairs  Minister  has
 said,  the  fact  remains  that  the  earlier
 invitation  had  been  unilaterally  can-
 celled  and  it  was  followed  up  with
 great  dignity  at  that  time  by  the
 Prime  Minister  who  went  to  Canada
 but  did  not  contact  the  United  States
 authorities  and  that  got  a  lot  of  sup-
 port  from  the  country.  In  view  of
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 that  and  in  view  also  of  recent  deve-
 lopments,  are  we  making  sure  that
 the  visit  of  the  Prime  Minister,  if  it
 does  take  place  soon  as  it  appears  to
 be  taking  place  soon  which  would  be
 an  important  political  gesture  in  the
 present  context,  can  only  be  made
 after  India  is  satisfied  that  provoca-
 tive  American  attitudes  towards  this
 esountry,  not  only  over  the  Indo-
 Pakistan  issue,  Kashmir  and  such
 things  but  also  the  re-orientation  of
 Indian  economic  policy  in  the  direc-
 tion  desired  by  the  USA,  are  altered
 to  our  satisfaction?  Are  we  keeping
 to  that  attitude  of  dignity  and  autho-
 rity  which  the  Prime  Minister  had
 displayed  on  that  occasion?

 Shri  Swaran  Singh:  It  is  our  firm
 resolve  to  continue  to  pursue  our
 policies  whether  they  relate  to  Jammu
 and  Kashmir  or  are  about  our  econo-
 mic  policy.  We  do  not  alter  those
 policies  at  the  suggestion  of  any  out-
 side  Government,  We  heve  to  satisfy
 eurselves  as  to  what  is  the  best  inte-
 rest  of  our  country  and  that  will

 ain  the  ing  principle  in  our
 attitudes.

 Shri  Indrajit  Gupta:  In  view  of  the
 fact  that  it  is  widely  reported  and
 also  ascribed  to  the  Railway  Minister,
 who  has  recently  returned  from  the
 ©.S.A.,  that  though  the  United  States
 Government  has  given  up  the  idea  of
 a  plebiscite  in  Kashmi
 they  do  regard  Kashmir  as  disputed
 territory  over  which  India  and  Pakis-
 tan  should  come  to  terms,  in  view  of
 this  report,  if  it  is  correct,  may  ]  know
 whether  the  specific  purpose  of  the
 Prime  Minister's  intended  visit  to  the
 U.S.A.  is  to  disabuse  the  United  States
 ef  this  view  or  is  jt  for  some  other
 specific  purpose?

 Shri  Lal  Bahadur  Shastri:  Firstly,
 if  I  might  say  so,  this  would  be  a
 goodwill  visit  to  the  United  States  of
 America.  I  have  not  visited  it  and,  an
 I  had  said  earlicr  also,  even  when  it
 was  postponed,  I  would  be  visiting
 the  United  States  of  America  at  my
 convenience,  In  so  far  as  the  parti-
 cular  question  of  Kashmir  etc.  is  con-
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 cerned,  there  re  views  held  by  differ-
 ent  countries  and  almost  every  coun-
 try  wants  that  we  should  somehow
 settle  the  question  on  Kashmir  peace-
 fully.  It  has  to  be  sottled  peacefully;
 we  agree  with  it,  but,  as  I  have  said,
 that  setllement  has  to  be  done  with
 honour,  Unless  it  is  an  honourable
 agreement  We  cannot  accept  it.  So,
 when  I  go  to  the  United  States,  of
 course,  these  questions  might  come  up-
 and  I  would  certainly  like  to  clarify
 the  position  of  India  ond  what  our
 stand]  is.

 Shri  Mohammad  Elias:  May  |  know
 whether  the  Government  accept  the
 U.S,  Government  proposition  that
 only  after  the  visit  of  the  Prime
 Minister  the  question  of  aid  and  other
 things  will  be  considered  and,  at  the
 same  time,  whether  Government  also
 accept  the  threat  of  Chester  Bowles,
 which  has  been  given  the  day  before-
 yesterday,  that  unless  the  hostility  of
 India  is  stopped,  aid  and  other  things
 will  not  be  given  in  spite  of  Pakistan's
 hostility  on  the  cease-fire  border?
 May  I  know  whether  the  Govern-
 ment  has  accepted  that  position  also  in
 regard  to  the  visit  of  the  Prime  Minis-
 ter  to  U.S.A?

 Shri  Lal  Babadur  Shastri:  I  do  not
 think  these  two  things  are  really  can-
 nected.  It  is  a  different  matter  that
 there  might  be  talks  on  the  question  of:
 economic  aid,  etc.  But  my  visit  is  not
 at  all  connected  with  that.  What-
 ever  the  American  view  might  be,  we
 do  not  agree  with  it  at  all.

 Shri  Vasudevan  Nalr:  In  view  of  the
 fact  that  the  Government  of  India's
 stand  on  the  Vietnam  question  ig  not
 very  much  to  the  liking  of  the  United
 States  authorities,  may  I  know  whe.
 ther  our  External  Affairs  Minister
 Wag  contributing  hig  little  mute  for
 the  preparation  of  the  Johnsun-
 Shastri  meeting  by  signficantly  omit-
 ting  any  reference  to  the  Vietnam
 problem  in  his  very  important  speech
 in  the  United  Nations  General
 Assembly?

 हिल  Swaran  Singh:  It  is  surprising
 that  the  hon.  Member  should  draw
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 any  such  inference  from  my  speech
 in  the  United  Nations.  Probably,  he
 has  been  influencej  by  certain  press
 comments  that  came  after  my  speech.

 Shri  Vasudevan  Nair:  You  were
 silent;  you  did  not  say  anything.

 Shri  Swaran  Singh:  We  have  taken
 the  view  that  Vietnam  is  a  problem
 which  is  not  a  United  Nations’  pro- blem.  The  entire  procedure  of  the
 International  Control  Commission  and
 severa]  other  steps  that  are  being
 taken  there  is  the  creature  of  the
 Geneva  Agreement  and,  therefore,  the
 United  Nations  Organisation  is  not
 concerned  with  that.  This  has  been
 the  practice  and  even  the  distinguish-
 ed  representative  of  India,  the  leader
 of  the  Indian  Delegation  there,  who
 used  to  lead  Delegations  before  I  had
 the  honour  tu  do  so  always  took  the
 view  that  in  the  United  Nations  we
 shoul;  not  talk  of  Victnam.

 Shri  Kapur  Singh:  In  the  event  of
 a  meeting  taking  place  between  our
 Prime  Minister  and  the  President  of
 U.SA.,  does  our  Prime  Minister  pro-
 pos:  to  make  it  clear  beyond  ambi-
 guity  that  India  regards  U.S.A.  friend-
 ship  as  vital  to  her  foreign  policy?

 Shri  Lal  Bahadur  Shastri:  It  is  not
 necessary  to  clarify  it  at  all.

 Shri  Sham  Lal  Saraf:  Sometime
 back  our  Prime  Minister  had  said  that
 he  woulj  be  visiting  the  United  States
 when  the  climate  was  ripe  for  doing
 so.  May  I  know  if  Government  can
 say  at  the  moment  categorically  that
 the  climate,  at  present,  is  ripe  for  our
 Prime  Minister  to  meet  the  President
 of  the  United  States  and  to  thrash  our
 matters  where  we  may  have  differed?

 Shri  Swaran  Singh:  If  our  Prime
 Minister  has  decided  to  go  as  he  has,
 it  ig  on  this  presumption  that  the  visit
 will  yield  useful  results.

 Sbri  Brajeshwar  Prasad:  Is  my  im-
 pression  correct  that  the  Prime  Minis-
 ter  is  willing  to  talk  about  Kashmir
 with  President  Johnson  and  not  with
 द  Kosygin  at  Tashkent?
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 Shri  Swaran  Singh:  No  Sir.  The

 presumption  of  the  hon.  Member  is
 not  correct.

 Shri  Narendra  Singh  Mahida:  May
 I  know  whether  the  Prime  Minister
 will  visit  London  also  on  hig  way  to
 Washington?

 Mr.  Speaker:  Why  ask  this?
 Alvares.

 Shri

 Shri  Alvares:  In  view  of  the  infruc-
 tuous  nature  of  the  American  Presi-
 dent’s  |  assurance  to  India  that
 American  arms  given  to  Pakistan
 would  not  be  used  against  us,  may  I
 know  the  nature  of  the  guarantees
 that  he  will  ask  from  the  American
 President  against  such  future  contin-
 gencies?

 Mr.  Speaker:  Why  should  he  bind
 the  hands  of  the  Government  by  ask-
 ing  such  a  question  now?  Shri  Hem
 Barua.

 Shri  Hem  Barua:  May  I  know  from
 the  hon.  Prime  Minister  if  it  is  a  fact
 that  he  has  been  invited  to  visit  sume
 of  the  Latin  American  countries  also
 and,  if  so,  may  I  know  whether  he
 proposes  to  visit  the  Latin  American
 countries  that  offer  virgin  soil  of
 sympathy  for  us,  in  the  near  future  or
 during  his  visit  to  the  U.S.A.?

 Shri  Lal  Bahadur  Shastri:  As  far  as
 I  know,  I  have  not  received  any  for-
 mal  invitation  from  the  Latin
 American  countries.  Informally,  of
 course,  it  is  often  said,  but  at  present
 I  have  no  idea  of  visiting  the  Latin
 American  countries,  but  certainly  I
 would  love  to  go  there  later  on.

 Anti-Indlan  Propaganda  by  the
 British  Press

 +
 Shri  Madhu  Limaye:
 Shri  Bagri:
 Shri  D.  C.  Sharma:
 Shri  9.  D.  Puri;
 Shri  8.  N.  Chaturvedi:
 Shri  Hem  Barua:

 Wii  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  his  attention  has  bees
 drawn  to  the  invariably  enti-Indian
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 and  =  pro-Pakistani
 British  newspaper  esp  on
 fighting  between  Pakistan  and  India
 in  August-September,  1985;  and

 (b)  if  so,  the  steps  taken  by  the
 Publicity  Section  of  the  Indian  High
 Commission  in  London  to  counter  this
 propaganda?

 The  Deputy  Minister  in  the  Mints.
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  Careful  assessment  ao.
 published  despatches  in  the  British
 newspapers  on  the  fighting  between
 Pakistan  and  India  in  August  and
 Septemb:r,  965  shows  that  while  it
 would  not  be  entirely  incorrect  to

 say  that  the  tone  of  the  British  Press
 had  been  generally  anti-Indian  and
 pro-Pakistani,  it  would  not  be  correct
 to  say  that  it  was  invariably  so,  There
 were  noticeable  exceptions  particular-
 ly  in  the  sober  section  of  the  British
 Press.

 (9)  The  publicity  section  of  the
 High  Commission,  London,  took
 Prompt  anj  effective  steps  to  counter
 anti-Indian  despatches  in  the  British
 Press  and  exposed  false  statements
 made  by  the  Pakistani  Government  to
 correspondents  of  British  papers.  This
 was  done  by  issuing  immediate  con-
 tradictions  to  such  statements,  by
 briefint  the  Press  regularly,  Press
 Conferences,  T.V.  interviews  ctc.

 Shri  Kapur  Singh:  I  rise  on  8
 point  of  order  arising  owt  of  the  reply
 which  the  hon.  Minister  read  just
 now.

 tone  of  the

 Mr.  Speaker:  It  is  not  a  point  of
 order  that  he  wants  to  raise;  that
 would  be  a  supplementary.

 की  मधु  लिमये  :  क्या  सरकार  को
 इस  बात  का  पता  है  कि  6  सितम्बर,  तक
 कच्छ  और  कश्मीर  इरादी  मामलों  पर  भारत
 सरकार  की  जो  कमजोर  नीति  रही  उस  के
 फलस्वरूप  भ्र धि कतर  प्नंग्रेड़ी  भ्र यार
 एक  तुच्छता  कौर  हिकारत  की  दृष्टी  से  भारत
 को  पोर  देखते  थे  और  इस  सिलसिले  में  मैं
 बाद  दिलाना  चाहता  हूं  मंत्री  महोदय  को
 एक  उदाहरण  देकर  कह  रहा  हूं...
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 श्री  मधु  लिये  :  संडे  टाइम्स  ने  कहा
 था  कि  हिन्दुस्तानी  लोग  बल्की  लोग  हैँ
 यह  लड़  नहीं  सकते  हैं  .  .  .

 प्रत्यक्ष  महोदय:  सवाल  क्या  है  ?

 क्रो  मधु  लिमये  :  सवाल  यह  है  कि  इस
 कमजोरी  को  जब  तक  दूर  नहीं  किया  जाता
 तब  तक  हमारे  प्रचार  में  जान  नहीं  भायेगी  ।
 एक  साप्ताहिक  पत्र  एको ना मिस्ट  ने  लिखा

 शी  सु  लिमये :  मेरा  प्रश्न  यह  है  चूंकि
 साप्ताहिक  एको ना मिस्ट  ने  बहा  था  कि  झगर
 हिन्दुस्तान  ने  पाकिस्तान  की  फौजी  ताकत  पर
 जबरदस्त  चोट  की  होती  तो  सारे  पश्चिमी
 देश  हिन्दुस्तान  के  हक़  में  हो  जाते  इसलिये
 मैं  जानना  चाहता  हूं  कि  हमारे  प्रचार
 में शौर  हमारी  ताकत  में  क्या  कोई
 मेलजोल  रखने  का  प्रयास  किया  जायेगा  ?

 तो  दिनेश  सिंह  :  दोनों  मजबूत  हैं

 aft  म्  लिये  :  उन्होंने  कहा  कि
 “सोबर'  प्रकार  ने  ऐसा  नहीं  लिखा  था।
 लेकिन  संडे  टाइम्स  को  ''नंबर'  माना  जाता

 है  कौर  बहुत  गंदी  बातें उस  में  छपती  हैं
 मैं  जानता  चाहता  हूं  कि  विदेशी  अखवार
 के  संबाददाताप्ों  जौर  देशो  संवाददाताध्रों
 को  हमारी  शोर  से  क्‍या  सुविधाएं  दी  गई
 थीं  कि  वह  लड़ाई  के  मदान  में  जा  कर
 देखें  कि  किस  तरह  हिन्दुस्तान की  फौज लड़
 रही  है?

 बी

 ।  बहा  तक  इस  रख  धार  का  सवाल  है
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 कौर  जिसका  कि  उन्होंने  जिक  किया  तों
 ये  भी  इस  अखबार  में  से  एक  कोटेशन
 माननीय  सदस्य  की  इत्तिला  के  लिए  पढ़
 देना  चाहता  हूं  -

 अध्यक्ष  महोदय  :  मैं  तो  उन  को
 ही  प्रकार  से  कॉटेशन  देत  के  रास्ते  मना
 कर  रहाथा  ब  आप  भो  अखबार  से  कोट
 करता  चाहते  हैं  तो  यह  कौ  हो  सकता
 है!

 Shri  Shinkre:  Is  it  ‘London  Times’?
 But  he  has  referred  to  some  other
 “paper.

 arm  महोदय  :  वह  लंदन  टाइम्स
 कह  रह  हैं  ।

 श्री  बागड़ी  :  में  लंदन  वासियों  से
 मिला  हूं  और  इस  नाते  कहना  चाहता  हूं  कि
 प्रचार  का  असर  सिर्फ,  मंत्री  के  दिमाग  पर
 नहीं  अपितु  ो  विलायत  में  रहने  वाली  भारतीय
 जनता  है  उन  के  मन  के  लंगर  क्‍या  ग्रसर
 पड़ता  है?  प्रधान  मंत्री  ने  भी  वहां  मीटिंग
 की  थी  प्रौर  उन्होंने  भी  इसे  माना  था  कि
 यहां  पर  गलत  कार्य  हो  रहा  है  घौर  बिलकुल
 विपरीत  जा  रहा  है  तो  मैं  सिर्फ  एफ  बात
 जानना  चाहूंगा  कि  यह  तमाम  अमरीका
 प्रौढ़  बरतानिया  के  भ्र सर  के  मुल्क  बौर  उनकी
 सरकारें  कमजोर  के  सवाल  पर  हिन्दुस्तान
 का  साथ  इस  बिना  पर  नहीं  देती  थीं  कि  प्रचार

 'खिलाफ़  था  तो  क्‍या  भारत  सरकार  इस
 प्रचार  को  रोकने  के  लिए  सिर्फ  अपनी
 कमजोर  होती  को  दबाने  के  लिए  कहती  है
 कि  प्रचार  नहीं  होता  था  या  बहू  ऐसा  कर्म
 करने  को  तैयार  है  जिससे  कि  जिलाफ़  प्रचार
 करने  बालों  को  भी  अपनी  शिकायत  का

 पता  गे  कौर  बहू  कुछ  इस  बात  के  बारे
 में  जान  सकें  ?

 शी  विनेश  सिंह  :  प्रत्यक्ष  महोदय
 मैं  इस  का  क्‍या  उत्तर दूं
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 भ्रम्यक्ष  महोदय  :  मुझ  चलो  खुद  ह! ल
 में  नहीं  प्राया  है  1

 थी  बागड़ी  :  कया  मैं  समझा  दूं  ।
 झब् यक  महोदय  :  प्रखर  माननीय

 सदरंग  अपने  खुशाल  को  समझायेंगे,  तो
 उस  के  लिए  दस  मिनट  चाहियें।  मुझे
 यह  पाबन्दी  लगाती  होगी  कि  जो  सप्लीईटरी
 वें  चयन  किया  जाये,  बहू  एक  मिनट
 से  ज्यादा  न  हो  1

 श्री  बागड़ी  :  क्‍या  यह  पाबन्दी  सिर्फ
 मेरे  लिये  है  ?

 झध्यकष  सहोवय  :  नहीं,  सब  के  लिए
 है।  प्रिय  मेट्स  दी  जायें,  बवोटेशनज  दी  जायें,
 यह  एक  सप्लीमेंट्री  बवेस्टिपन  का  काम  नहीं
 है।  यहा  वजह  है  कि  हम  सवालों  में
 भागे  नहीं  बढ़  सकते  tT

 श्री  बागड़ी :  जब  मैंने  सवाल  yor
 है,  तो  यह  पाबन्दी  थ्री  गई  है।  वर्ना  मैं
 ने  देखा  है  कि  बचे प्चियन  झावर  खत्म  हो
 गया  और  रंगा  साहब  ने  पूरक  सवाल  पर
 सवाल  किया  ।

 झिझक  सरोवर  :  माननीय  सदस़्य
 रंगा  साहब  से  किसी  ौर  वक्‍त  झगड़
 लें ।

 की  बिगड़ो  :  मैं  रंगा  साहब  से  नहीं
 दा गड़ता  हूं  ।  मैं  तों  यह  चाहता  हूं  कि
 रंगा  साहब  को--प्रेसर  सब  माननीय  सदस्यों
 कों--मौका  मिले  ।

 अध्यक्ष  महोदय  :  मानवीय  सदस्य
 झपता  सप्लीमेंट्री  पूछें  |

 को  बागी  :  मेरा  सवाल  यह  हैं  कि
 क्या  मंत्री  महोदय  को  यह  ख़बर  मालूम
 है  कि  वहां  के  प्रचार  प्रकार,  श्री  गुप्ता,
 से  हिन्दुस्तानी  प्रतिनिधियों  ने  सवाल  किया
 कि  क्‍या  फाजिल्का  सैक्टर  के  बारे  में  बात
 चल  रही  है,  तो  उन्होंने  कहा  कि  मुझे  पता
 नहीं  है  कि  फाजिल्का  कहां  है  शौर  उन
 लोगों  ने  उन  के  विरोध  में  वहां  के  दूतावास
 को  लिखा  ।
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 oft  बिनेश  सिंह  :
 ख़बर  नहीं  है  t

 थो  बागड़ी  :  44  पता  होगा  ?  वहा
 ब्र  बैठ  कर  मजे  से  बात  करते  हैं  1

 मुझे  तो  इस  की

 Shri  S.  N.  Chaturvedi:  Apart  from
 the  tone  of  the  British  newspapers,
 may  I  know  whether  there  was  also
 distortion  of  facts  in  the  British  press
 and  the  British  Government  also  lent
 a  helping  hand  in  this  matter;  if  so,
 whether  Government  took  up  the
 matter  with  that  Government  and
 made  a  protest  ubout  their  attitude  as
 also  about  the  distortion  of  facts?

 Shri  Dinesh  Singh:  In  the  body  of
 the  reply  to  the  main  question  I  have
 said  that  the  British  press  had  gene-
 Tally  been  unfriendly  to  us,  and  we
 had  taken  this  matter  up  with  the
 individual  editors,  since  the  press  is
 free  in  the  United  Kingdom,  and  we
 aaw  some  noticeable  changes  also,

 Shri  Hem  Barua:  May  |  know  whe-
 ther  it  is  not  a  fact  that  the  British
 Press  had  virtually  blacked  out  the
 Indian  version  of  the  Indo-Pakistani
 conflict  during  those  crucial  days  of
 Pakistani  aggression  on  our  territory
 and  had  given  wide  publicity  to
 Pakistan's  fantastic  claims,  ond  if  so,
 whether  our  Government  had  tried  to
 probe  jnto  the  reasons,  both  political
 and  psychological,  why  the  British
 Presa  had  behaveq  in  such  an  odd
 way  whether  it  was  because  the
 British  press...

 Mr.  Speaker:  Order,  order.  He
 cannot  lengthen  the  question  any
 further...

 Shri  Hem  Barua:  |  want  to  know
 ‘wheather  the  British  press  wanted  to
 ‘onform  to  the  line  taken  by  the

 Mr.  Speaker:  If  hon.  Members  go  on
 in  this  manner,  then  I  shall  have  to
 ask  the  hon.  Minister  to  reply  to  only
 athe  first  portion  of  the  question.
 .  Shri  Hem  Barua:  My  question  does
 द...  have  any  portions;  it  is  only  one
 Portion;  it  is  a  comprehensive  whole.
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 Mr.  8]  +  Order,  order.  Let

 the  hon. i:  answer  the  question
 now,

 Shri  Dinesh  Singh:  Without  going
 into  the  question  of  motives  and  other
 things  which  the  hon.  Member  has
 said,  which  may  be  true,  I  would  alao
 say  this  that  in  the  beginning  the
 British  press  had  given  the  Pakistani
 vertion  because  to  some  extent  Pakis-
 tan  in  planning  the  aggression  was,  as
 well,  able  to  plan  the  the  propaganda
 drive,  whereas  we  were  not  planning
 any  aggression,  and,  therefore,  there
 was  Mo  question  of  our  taking  the
 Press  to  the  front  etc.  which  the
 Pakistanis  had  done,  but  later  on  this
 Was  exposed  and  the  same  newspaperg
 which  had  brought  out  anti-Indian
 Propaganda  went  on  to  correct  it.

 Mr.  Speaker:  Shri  Venkatasubbarah.
 Shri  Hem  Barua:  On  a  point  of

 order.
 Mr.  Speaker:  I  would  again  and

 again  re  hon.  Members  not  te
 raise  points  of  order  during  question
 hour,

 Shri  Hem  Barua:  I  wish  to  make  a
 humble  submission  to  you.

 Mr,  Speaker:  I  would  submit  most
 respectfully  to  hon.  Members  thet
 if  a  record  were  taken  of  all  the  points
 of  order  raised  during  the  question
 hour,  if  not  99.999  per  cent,  at  least
 99  per  cent  of  them  would  be  found
 not  points  of  order  at  all.  Under
 these  circumstances,  would  they  not
 just  comply  with  my  request  that  no
 points  of  order  might  be  raised  during
 the  question  hour?

 Some  hon.  Members:  Yes,  Sir.
 Shri  Hem  Barca:  What

 humble  submissions?
 Mr.  Speaker:  When  an  additional

 suppl  ry  is  attempted,  that  i
 usually  done  thorugh  e#  point  of  order.

 बी  बागड़ी :  प्रध्यक्ष  महोदय,
 व्यवस्था  का  प्रश्न  तो  हर  वक्‍त  उठाया  जा
 सकता  है  प्रौढ़  उस  को  उठाने  देना  चाहिये।

 about
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 Mr.  Speaker:  We  have  already

 spent  47  minutes  in  the  question  hour
 and  are  still  on  the  fourth  question,
 I  told  the  House—and  the  House  has
 accepted  it  also—that  at  least  0
 questions  should  be  covered  during
 question  hour.

 Shri  P.  Venkatasubbalah;  Has  the
 attention  of  Government  been  drawn
 to  the  fact  that  British  Newspapers
 have  refused  to  publish  a  statement
 by  one  of  our  elder  statesmen,  Dr.
 Cc.  P.  Ramaswamy  Iyer?  If  so,  has
 our  High  Commission  taken  any  steps
 to  give  adequate  publicity  to  that
 atatement?

 Shri  Dinesh  Singh:  I  am  not  aware
 of  that.

 sit  राभेश्वरातन्व  :  प्रत्यक्ष  महोदय,
 मेरे  पास  ब्रिटेन  में  स्थित  दो  भारतीय  नाग-
 रिको  के  पत्र  आये  हैं।  उन्होंने  उन  पत्रों  में
 स्पष्ट  लिखा  है  कि  हमारी  सरकार  और
 हां  पर  हमारे  दूतावास  को  तरफ़  से
 अपना  प्रचार  वहां  के  भारतीयों  तक  भी
 नहों  पहुंचाया  जा  रहा  है,  बिडेन  के  नाग-
 कों  की  तो  बात  ही  क्‍या  है।  मैं  यह
 जानना  चाहता  हूं  कि  क्‍या  विदेश  मंत्री
 हमारे  सत् प्रचार  को  वहां  के  नागरिकों  तक
 पहुंचाने  का  यत्न  करेंगे  कौर  अब  सेक  पहां
 पर  जो  प्रचार  किया  गया  है,  जिस  का  उल्लेख
 इन  ह .16  में  किया  गया  है,  उग  की  जांच
 करेंगे  ।

 श्री  बिनेश  सिह  :  जो  हां  -  हम
 लोग  निरन्तर  कोशिश  करते  हते  हैं  ।
 जो  कमी  इस  बारे  में  होगी,  हम  उस  को
 दूर  करने  की  पूरा  कोशिश  करेंगे  t

 अध्यक्ष  माननीय  सदस्य
 कहते  हैं  कि  बीटेक  में  जो  भारतीय  हैं,  वे
 भी  यह  कहते  हैं  कि  वहां  पर  हमारी  तरफ़  से
 प्रचार  ठीक  नहीं  हो  रहा  है
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 et  रामेबवरामन्य  :  प्रत्यक्ष  महोदय,
 मेरे  प्रश्न  का  उत्तर  दिया  जाये।

 झटका  महोदय  :  मिनिस्टर  साहब
 ने  कहा  है  कि  मानवीय  सदस्य  ने  जो  कुछ
 कहा  है,  उस  को  करने  का  पूरा  यत्न  किया.
 जायेगा  a

 Shri  Bhagwat  Jha  Azad:  Is  it  not a  fact  that  after  a  momentary  pause after  the  cease  fire,  uven  now  subtly or  otherwise,  the  British  press  and
 BBC  are  giving  a  helping  hand  to
 Pakistan  and  publishing  and  broad-
 casting  material  against  India?  Has
 any  assessment  been  made  of  that  or
 not?

 Shri  Dinesh  Singh:  That  is,  unfor-
 tunately,  the  British  point  of  view.

 Shri  Hem  Barua:  On  a  point  of
 order  now.

 Shri  Swell:  We  on  this  side  should
 also  have  some  chance.  We  have  been
 standing  again  and  again  but  do  not
 get  a  chance,

 Mr.  Speaker:  Every  time  he  cannot
 be  called,

 Shri  Swell:  On  a  point  of  order.
 It  78  a  legitimate  right  for  us  to  ask
 8  question.

 Mr.  Speaker:  What  shall  I  do  if
 I  am  held  up  in  this  manner?  They
 should  appeal  to  those  Members.

 Shri  Hem  Barua:  In  reply  to  my
 question,  the  hon.  Deputy  Minister
 said  that  the  British  press  behaved
 in  that  odd  way  because  Pakistan  hed
 organised  not  only  the  aggression
 against  us  but  also  propaganda  in
 Britian  against  us.  In  reply  to  Shri
 Azad’s  question,  the  hon.  Deputy
 Minister  has  just  now  said  that  he
 agreed  with  his  view  that  the  British
 press  has  been  behaving  in  that  odd
 way  till  now.  Is  there  not  a  certain
 contradiction  detween  the  two

 nity  between  the  two?
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 contradiction.
 I  might  just  tell  Members  again

 that  there  is  also  an  other  remedy
 available  to  me.  That  is,  that  such
 Members  who  raise  points  of  order
 often,  and  I  find  them  not  points  of
 order—I  would  not  say  frivolous
 such  Members  shall  not  be  able  to
 catch  my  eye.  That  is  the  only  other
 remedy  with  me.

 Foreign  Correspondents
 +

 "Mi.  Shri  Shree  Narayan  Das:
 Shri  D.  D.  Puri:
 Shri  8.  N.  Chaturvedi:
 Shri  Hem  Barua:

 I  do  not  find  any

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  any  assesament  has
 been  made  as  to  what  extent  the  cor-
 respondents  of  foreign  and
 news  agencies  working  In  India  and
 Pakistan  were  objective  and  gave
 adequate  and  accurate  news  about
 the  fighting  between  India  and
 Pakistan;  and

 (b)  if  so,  the  result  of  such  assess-
 meant?

 The  Doputy  Minister  im  the  Ministry
 of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  Yes,  Sir.

 (b)  In  the  initial  stages  of  the  fight-
 ing,  because  of  difficulties  in  getting  to
 the  front,  the  presentation  of  news  was
 not  balanced  and  realistic,  Later,  how-
 ever,  except  for  deliberate  misreport-
 ing  on  the  part  of  some  correspondents,
 the  reporting  by  and  large  was  objec-
 tive.

 The  correspondents  in  Pakistan  were
 influenced  by  the  fact  of  accessibility
 to  the  fighting  areas  and  insidious  pro-
 paganda  in  Pakistan.  As  such  their
 reporting  was  partisan.

 of  foreign  papers
 nit  quite  accurate  and  objective?
 868  (Al)  LSD—2.
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 Shri  Dinesh  Singh:  It  would  be

 difficult  for  me  to  go  into  the  details
 just  now,

 Shri  Shree  Narayan  Das:  May  I know  whether  the  attention  of  such
 correspondents  who  were  not  giving objective  reprota  was  drawn  to  facts
 and  did  they  mend  their  ways  or  not?

 Shri  Dinesh  Siagh:  I  mentioned  this in  the  reply;  towards  the  end  of  the
 conflict  British  reporting  became  more objective.

 Shri  S.  N.  Chaturvedi:  May  I  know whether  it  is  a  fact  that  even  when the  reports  of  British  correspondents in  India  had  =  been  fairly  objective
 many  a  time  these  had  been  twisted and  distorted  by  the  editors  of  the
 newspapers  in  Britain?

 Shri  Dinesh  Singh:  That  is  their
 own  internal  working  and  it  is  difmfi-
 cult  for  me  to  comment  upon.

 Shri  Hem  Barua:  Is  it  not  a  fact
 that  whatever  the  truth,  the  foreign
 correspondents  in  this  country  sent
 their  despatches  to  suit  the  anti-India
 policies  of  the  papers  they  represent
 in  this  country  and,  if  so,  why  is  it
 that  our  government  had  not  tried  to
 categorise  the  foreign  correspondents
 in  this  country  according  to  their
 sympathy  or  antipathy  to  truth?

 Shri  Dinesh  Singh:  The  hon.  Mem-
 ber  himself  mentioned  that  this  wag  to
 suit  the  policy  of  the  paper.  What  is
 the  good  of  talking  to  the  correspon-
 dents  if  that  is  the  policy  of  the
 paper?

 Mr.  Speaker:  He  wants  to  suggest
 that  they  might  have  their  own  cate-
 gories  with  them  and  when  they  have
 to  deal  with  them;  they  should  keep
 that  in  view.

 Shri  Hem  Barca:  What  is  the  reply
 to  my  question?

 Mr.  Speaker:  That  is  a  suggestion
 and  they  would  keep  it  in  mind  cer-
 tainly  when  it  comes  from  Mr.  Hem
 Barus.
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 Shri  H.  N.  Mukerjee:  Has  the  gov-
 ernment's  attention  been  drawn  to  a
 statement,  widely  publicised  in  this
 country,  by  a  foreign  correspondent  of
 the  name  of  Rawle  Knox  of  the  Daily
 Telegraph  who  justified  whatever  hap-
 pened  in  the  British  press  and  added,
 adding  insult  to  injury,  that  it  does
 not  matter  what  the  Indians  think  of
 the  British  press?  This  came  out  in
 different  periodicals  in  this  country.
 May  I  know  if  government's  attention
 had  been  drawn  to  this  and,  if  80,  has
 any  action  been  taken  in  regard  to
 such  correspondents  who  could  be
 infesting  this  parliamentary  arca  also?

 Shri  Dinesh  Singh:  Yes,  Sir;  govern-
 ment's  attention  was  drawn  to  this
 and  we  also  talked  to  that  correspon-
 dent.

 Mr.  Speaker:  If  any  Member  while
 asking  a  supplementary  or  taking  part
 in  the  debates  has  to  make  a  reference
 to  the  Press,  he  need  not  look  to  the
 Press,

 Shri  Swell:  Has  the  government's
 attention  been  drawn  to  a  reported
 stat  ofa  mber  of  the  British
 parli  ry  delegation  in  Calcutta
 yesterday  that  much  of  the  wrong
 reporting  or  misunderstanding  was  be-
 cause  of  the  wrong  handling  by  the
 government  of  India  of  the  press  and
 if  so,  what  comments  have  the  govern-
 ment  to  make  on  this?

 Shri  Dinesh  Singh:  For  8  years
 now,  the  UK  government  has  wrongly
 suported  Pakistan  and  surely  it  cannot
 be  because  of  our  external  publicity.
 It  is  obviously  a  part  of  their  policy.

 Shri  Swell:  My  question  has  not
 been  answered.  t  comments  have
 the  government  got  to  make  on  the
 statement  of  the  ber  of  the  Bri- tish  parli  ty  delegation?

 Shri  Dinesh  Singh:  हद  have  already
 made  my  comment.

 Shri  Ansar  Harvani:  Reuters  are
 the  closest  collaborators  with  the
 Press  Trust  of  India  and  the  Asso-
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 ciated  Press  of  Pakistan.  In  view  of
 the  dubious  role  played  by  Reuters,
 has  the  government  advised  the  PTI
 to  revise  its  agreement  with  them?

 Shri  Dinesh  Singh:  That  is  a  sug-
 gestion  for  action.  id

 Shrimati  Savitri  Nigam:  How  far
 is  it  correct  that  some  of  the  people were  not  given  those  facilities  which
 were  given  to  their  counterparts  in
 Pakistan  and  because  if  this  personal
 reason  and  annoyance  they  were  anti-
 Indian?

 Shri  Dinesh  Singh:  I  mentioned  in
 my  reply  to  the  last  question  that
 because  Pakistan  had  planned  the
 aggression,  it  had  also  planned
 (Interruption)  the  propaganda  and
 therefore,  they  could  take  them  to  the
 front,

 Mr.  Speaker:  The  question  is  that
 we  have  not  been  able  to  give  them
 the  facilities,  which  were  given  by
 Pakistan,  and  therefore,  some  com-
 ments  became  anti-Indian  on  account
 of  that.

 Shri  Dinesh  Singh:  As  I  mentioned
 in  the  beginning,  when  the  attack
 came,  we  could  not  take  them  to  the
 front  because  we  were  defending  the
 front.  Pakistan  was  able  to  take  them,
 but  later  on,  we  were  able  to  take
 them  to  the  front.  (Interruption).

 Shri  Hem  Barua:  We  could  not  give
 all  the  facilities,  as  Pakistan  gave,  to
 the  press.

 Mr.  Speaker:  I  have  heard  him.
 Shri  Ranga:  The  answers  are  so

 unsatisfactory.

 at  जगदेव  सित  सिद्धांतो  :  क्‍या
 भारत  सरकार  ने  विदेशी  संवाददाताधों  के
 लिये  ऐसे  नियम  पौर  प्रतिबन्ध  बनाए  हुए
 हैं  जिन  का  पालन  करना  विदेशी  संवाद-
 दातों  को  प्रावश्यक  हो  ?
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 श्री  अगले  सिंह  सिद्धान्त  प्र लिखित
 हों  तो  बही  बता  दीजिये  ny

 Shri  Indrajit  Gupta:  In  view  of  the
 fact  that  during  the  hostilities  from
 the  Ist  of  September  to  the  22nd
 September,  almost  all  the  foreign
 newspapers  which  had  correspondents
 in  this  country  consistently  reported
 that  it  was  India  which  had  committed
 aggression  on  the  6th  September  by
 crossing  the  international  boundary
 near  Lahore,  and  not  Pakistan  which
 had  crossed  the  boundary  in  Chhamb
 five  days  earlier—that  was  blacked
 out  completely—may  I  know  whether,
 on  this  central  question  as  to  who
 crossed  the  international  border  first,
 the  Government  took  any  special  steps
 to  see  that  these  tendentious  reports
 Were  not  put  out  by  the  foreign  news-
 papers,  because  it  has  a  very  far-
 reaching  repercuasion  on  international
 opinion?

 Shri  Dinesh  Singh:  It  was  fully  ex-
 plained  to  all  of  them.

 Shri  5s.  M.  Banerjee:  I  would  like
 to  know  whether  it  is  a  fact  that  even
 the  very  statements  the  Prime
 Minister  or  the  ek  ‘ence  Minister,
 during  this  Pakistani  aggression,  were
 reported  in  a  distorted  manner  by
 those  correspondents  who  are  control-
 ling  the  foreign  press  here,  and  I
 would  like  to  know  what  action  has
 been  taken  to  see  that  they  report  the
 correct  version  at  least  of  the  Lok
 Sabha  proceedings?

 Shri  Dinesh  Singh:  I  do  not  know
 whether  we  can  do  anything  about  it,
 except  to  point  out  to  them  that  the
 reporting  is  nat  correct.

 Mr,  Speaker:  If  the  Lok  Sabha  pro-
 ceedings  are  not  reported  correctly,
 then  the  matter  can  be  brought  to
 My  notice.

 Shri  Hari  Vishau  Kamath:
 question  of  privilege.

 Mr.  Speakers:  Even  now,  if  such
 things  are  brought  to  my  notice,  I  will
 wee.

 It  is  a
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 जाता  स्थित  एयर  इश्क़िया  का
 कार्यालय

 *
 *362.  ची  qo  ato  fired  :

 श्री  mo  Wo  सामन्ती  :

 क्या  बेदेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  भारत-पाकिस्तानः  बद्ध  के  समय
 जाता  स्थित  एयर  इंडिया  के  कार्यालय  को
 इंडोनेशियाई  भीड़  Pics  किये  गये  प्राकृत
 के  कारण  हुई  हानि  का,  जिसमें  विमान
 को  पहुंची  क्षति  शामिल  है,  ब्यौरा  क्‍या
 है;

 (ख)  क्या  इंडोनेशिया  सरकार  से
 क्षतिपूर्ति  करने  की  मांग  को  गई  थी;
 कौर

 (ग)  भारत  सरकार  द्वारा  भेजें  गये
 विरोध  पों  के  उत्तर  में  ह ंढोने शिया  सरकार
 नें  क्या  स्पष्टीकरण  दिया हैं?

 fener  स  में  उचबंत्री
 पुनी  पविनेशञ  सिह  )  :  (क)  जकार्ता  में

 एयर  इंडिया  के  सिटी  शध्राफ़िश्न  का  कुछ
 फर्नीचर,  दफ्तर  के  'कामज्धात  झोर  प्रचार
 सामग्री  स्पष्ट  कर  दी  गई  थी।  साइन  बोह
 कौर  सजा बटो  खिड़कियां  भी  तोप-फोड़  दी
 गई  थी  ।  एयर  इंडिया  विमान  को  कोई
 नकश्षान  नहीं  पहुंचा  +

 (छा)  प्रभी  नहीं  a

 (ग)  इण्डोनेशिया  विदेश  विभाग
 से  प्रभी  कोई  जवाब  नहों  मिला  है  a

 a  Wo  me  fret  :  प्रभावी  एमा
 इंडिया  कार्यालय  के

 फल

 कागजात
 के  ,  गया  बहां के  हमारे  a  में  मे
 किसी  व्यक्ति  को  कोई  पीट  पहुंची  है
 या  बह  प्राप्त  gm  है,  कि  हां,  तो  उस
 पर  क्‍या  कार्रवाई  की  गई  है  ?

 नीलिमा
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 at  बिनेश  fet:  ऐसी  कोई  सूचना
 हमारे  पास  नहीं  है  |

 क्रि  म  ला०  हिंचेवी :  भारत
 सरकार  की  तरफ  से  इस  क्षतिपूर्ति  के  लिए
 क्या  पत्र  लिखा  गया  है  घौर  कितनी  घन-
 राशि  की  क्षतिपूर्ति  स्वरूप  साशा  की  गई
 t?

 wht  fete  fat  gan  विवरण
 देते  हुए  उन  से  कहा  है  कि  यह  एक  मुनासिब
 बीज  नहीं  है  कौर  इसका  हमें  मुझनावज़ा
 मिलना  चाहिये  ।

 Shri  a  0,  Samanta:  May  I  know
 how  many  non-Indians  were  serving in  this  office  of  Air  India  there  and
 how  they  behaved  during  the  raid?

 Shri  Dinesh  Singh:  I  am  sorry  I
 cannot  say  off-hand.

 Shri  Hari  Vishnu  Kamath:  Is  it  a
 fect  that  after  the  recent  upheaval in  Indonesia  which  came  shortly  after
 this  vandalism  in  Djakarta,  the  new
 government  of  Indonesia  made  a  fresh
 epproach  to  the  Government  for  the
 reorientation  of  our  relations  and,  if
 so,  what  is  the  Government's  reaction
 there  to?

 Shri  Dinesh  Singh:  We  have  not
 bad  any  fresh  approach,  We  are
 always  hoping  that  our  relations
 would  improve.

 Shri  Hari  Vishnu  Kamath:  I  could
 not  catch  the  answer.  I  referred  to
 fresh  approach  by  the  new  govern-
 ment  in  Indonesia.

 Shri  Dinesh  Singh:  I  mentioned
 that  I  am  not  aware  of  any  fresh
 approach  as  such.
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 प्रशासन  संहिता
 +

 363,  कभी  किशन  पटनायक  :

 क्या  भ्रम  जौर !  रोजगार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (फ)  सरकारी  क्षेत्र  के  कितने
 कारखानों  के  वअ्पवस्थापकों  ने  उद्योग  में
 प्रशासन  संहिता  को  मान्यता  दे  दी  है;
 शौर

 (ख)  इस  सम्बन्ध  में  कितनी  सफलता
 मिली  है?

 J  awake  रोजगार  मंत्रालय  में  उपमंत्री
 (भी  र०  fro  भाली)  :  (क)  घौर
 (व).  इस  संहिता  को  सरकारी  क्षेत्र  की

 सभी  कम्पनियों  शौर  निगमों  द्वारा  तथा
 रिजर्व  बैक झाफ  इंडिया,  पत्तन  न्यासों,
 रेल  विभाग  एवं  रक्षा  प्रतिष्ठानों  को  छोड़
 कर  प्रौद्योगिक  विवाद  प्रीमियम,  i947
 की  परिधि  मैंने  वाले  विभागीय  प्रति-
 'पठानों  पर  लागू  किया  जा  रहा  है  t

 ‘PS  क्रि  मधु  लिमये  :  मैं  जानना  चाहता
 हैं  कि  केन्द्रीय  सरकार  के  प्रधान  जो  विभाग
 हैं  जैसे  सुरक्षा  है  भ्र ौर  उसी  तरह  से  रेलवे
 है,  उन  में  भो  क्‍या  लागु  किया  जायेगा  जल्दी
 से?

 नी  wo  feo  सालों  :  जहां तक
 सुरक्षा  का  ताल्लुक  है,  वहां  डिस्कशन  तो
 हुआ  है  भौर  कोर्ट  को  बात  पर  भी  विचार
 हो  रहा  है।  व्हिटले  कौंसिस  हो  या  कोर्ट
 लागू  किया  जाये  जब  इस  का  प्राखिरी  फैसला
 हो  जायेगा  तब  इसे  लागू  किया  जायेगा

 are  महोदय  :  रेलवे  में  V
 sft  स०  मो०  बनों:  कहीं  यह  नहीं

 है  t
 की  to  feo  साबित  :

 भी  डिस्कशन  हो  रहा  है  tv
 रेलवे  पर
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 को  लघु  लिये  :  नगर  पालिका  प्लोर
 जिला  पंचायत  प्राणी  जो  संस्थायें  हैं  क्या  उन
 से  भों  यह  कहा  जायेगा--क््योंफकि  वह  निम्न
 सरकारी  संस्थायें  हैं--कि  वें  प्रशासन
 संहिता  को  मान  लें  ताकि  जो  नगरपालिका प्र ों
 के  मजदूर  हैं  या  कि  जी  यातायात  के  मजदूर
 हैं,  जैसे  कि  बम्बई  में  बोल  fo  एस०  टी०
 है,  उन  8  जौर  व्यवस्थापकों  में  झगड़े  नहों।
 बानों  क्‍या  सरकार  इन  निम्न  सरकारी
 संस्कारों  से  यह  भ्रनुरोध  करेगी  कि  वह
 अनुशासन  संहिता  को  तुरंत  मान  लें  ।

 ो  Co  fro  मानवीय  :
 कोई  सवाल  नहीं  है  tT

 नही,  ऐसा

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Setting  of  Retired  Army  Personnel  in
 Rajasthan  Canal  Area

 "364,  Shri  Karni  Singhjl:
 Dr.  L.  M,  Singhvi:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  any  special  provision is  being  made  for  settling  retired
 army  personnel  in  the  Rajasthan
 Canal  area;

 (b)  whether  Government  have
 evolved  any  scheme  in  this  regard;
 and

 (c)  if  so,  the  broad  details  thereof?

 The  Minister  of  Defence  (Shri  Y.  B
 Chavan):  (a)  Yes,  Sir.  The  Govern-
 ment  of  Rajasthan  have  earmarked
 25,000  acres  of  land  for  Rajasthani  ex-
 servicemen  and  one  lakh  acres  for
 Punjabi  ex-servicemen  in  the  Rajas-
 than  Cana!  Area.

 (b)  No  scheme  has  been  finalised
 yet  by  the  Government  of  Rajasthan
 Pending  the  formation  of  Rajasthan

 Cans!  Authority  who  will  be  in  charge
 of  the  development  of  Cans]  Area.

 (c)  Does  not  arise.

 Indian  Killeq  by  Chinese  Armed
 Personnel

 365.  Shri  P.  EK.  Deo:
 Shri  Solanki:
 Shri  Narasimha  Reddy:
 Shri  Kapur  Singh:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  some  Indians  were  kil-
 led  by  the  Chinese  armed
 on  the  Indo-Tibetan  border
 month;

 (b)  if  80,  the  details  thereof;  and

 (c)  whether  Government  have
 lodged  any  protest  with  the  Chinese
 Government  in  this  regard?

 The  Minister  of  Defence  (Shri  Y.  B
 Chavan);  (a)  and  (9),  A  statement
 covering  the  months  of  September,
 October  and  November  (upto  3th)
 965  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-
 6195/65].

 Inst

 (९)  Yes,  Sir.

 आकाशवाणी  कार्यक्रम  सम्बन्धी
 समिति

 366,  भी  प्रकाशा धीर  ज्ञाश्त्री  :
 ह  जगदेव  सिंह  सिद्धान्त  :

 क्या  सूचना  कौर  प्रसारण  मंत्री  यह
 बताने  की  कृपा  करेंग  कि  :

 (क)  क्‍या  प्रा काश वाणी  |  कार्यक्रमों
 में  सुघार  करते  के  लिए  नियुक्त  की  गई
 समिति  ने  प्रिया  प्रतिवेदन  पेश  कर  दिया
 हैं  Hl

 (a)  यदि  हां,  तो  इसके  फलस्वरूप
 पा काश वाणी  में  क्या  परिवर्तन  किये  गये
 हैं;  कौर
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 (ग)  आकाशवाणी  के  प्राय  डिवीजनों/
 विभागों  के  बारें  में  रिपोर्ट  कब  तक  पेश
 किये  जाने  की  संभावना  है  ?

 सूचना  ौर  प्रसारण  मंत्रों  (श्रीमती
 इस्तीफा  गांधी  )  :  (क)  समिति  ने  आआ काश-
 वाणी  के  काम  के  कुछ  तरंगों  पर  अरब  तक  दो
 अंतरिम  रिपोर्ट  दी  हैं  ।  इनमें  एक
 “सीमावर्ती  क्षेत्रों  के  लिए  प्रसारण”  पर  है
 शौर  दूसरी  'गांवों  के  लिए  प्रसारण'  पर  t

 (a)  एक  विवरण  सदन  की  मेज  पर
 रखा  जा  रहा  है  (पुस्तकालय में  रखा  गया,
 देखिये  संख्या  एल०  Be  5sis6/65)  ।
 जिसमें  इन  की  मुख्य  सिफ़ारिशें  और  उनके
 प्रसार  प्रा काश वाणों  के  कार्यक्रमों  में  जो
 परिवर्तन  किये  गये  हैं,  वे  दिये  हुए  हैं  ।

 (ग)  तीसरी  अंतरिम  रिपोर्ट  टेली-
 विजन  के  विषय  में  होगी  '  इसके  शीघ्र
 ही  पेश  क्यें  जाते  को  प्राशि  है।  प्रकाश-
 बागी  पर  प्रांतीय  रिपोर्ट को  प्रगति  साल
 के  शुरू  में  प्राशि  है।

 विदेशी  प्रसारण  सेवा

 $  ‘368.  डा०  रास  मनोहर  लोहिया  :
 श्री  बागड़ी  :
 भी  मधु  लिमये  :
 शमी  रामसेवक  यादव  :

 क्या  सूचना  शोर  प्रसारण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (कफ)  क्‍या  यह  सच  है  कि  हमारी
 विदेश  प्रसारण  सेवा  सन्तोषजनक  रूप
 से  कार्य  नहीं  कर  रही  है;

 पख)  यदि  हां,  तो  सरकार  ने  पाकी-
 मस्तानी  आक्रमण  के  विषय  में  भारत  का
 पक्ष  स्पष्ट  करने  के  लिए  क्‍या  विशेष  कदम
 उठाये  हैं;  तौर

 (ग)  उनका  क्‍या  परिणाम  निकला?
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 सूचना  शौर  प्रसारण  मंत्री  (अजमती
 इन्दिरा  गांधी  )  (क)  वैदेशिक  प्रसारण  सेवा
 का  स्तर  सन्तोषजनक  रहा  है  ।  ग्रा काश-
 बाणों  से  64  बिदेशी  भाषाओं  में  प्रसारण
 किया  जा  रहा  है  जौर  संकटकाल  में  कुछ
 सेवाशर्तों  का समय  बढ़ा  दिया  गया  है।  इसे
 शौर  अच्छा  बनाने  के  लिए  कदम  उठाये
 जा  रहे  हैं।  जहां  तक  अच्छी  तरह  सुनाई
 देने  जौर  समय  का  सम्बन्ध  है,  इस  सेवा
 में  कमी  है।  हमारे  ट्रांसमीटर  कमजोर
 #  और  शक्तिशाली  शॉर्टवेव  और
 मीडियम  वेव  ट्रांसमीटर  लेने  के  लिए
 कदम  उठाये  गये  हैं।

 (ख)  बौर  (ग).  जहां  तक  भारत  पर
 पाकिस्तान  के  हाल  के  ग्रामीण  से  उत्पन्न
 स्थिति  का  सम्बन्ध  है,  आकाशवाणी  के
 सभी  कार्यक्रमों  में  उपयुक्त  परिवर्तन
 किया  गया,  जिस  से  स्थिति  की  पृष्ठभूमि
 भारत  का  पक्ष,  लड़ाई  की  ताज़ी  खबरें,  शर
 हमले  का  मुकाबला  करने  के  लिए  सारे  राष्ट्र
 के  दुख  संकल्प  को  प्रभावशाली  ढंग  से  बताया
 जा  सके।  वार्ता,  समीक्षा,  इण्टरव्यू,  रेडियो
 रिपोर्ट,  न्यूज-रील,  शौर  फ़ीचरों  के  द्वारा
 इन  सभी  बातों  पर  अधिक  से  अधिक
 रोशनी  डाली  गई  t  प्रावश्यकता  के  अनु-
 सार  इस  प्रकार  की  चोरों  की  संख्या,
 कार्यक्रम  के  स्वरूप  में  कोई  परिवर्तन  किये
 बिना  बढ़ा  दी  गई।  राष्ट्रपति,  उपराष्ट्रपति,
 प्रदान-मंत्री  कौर  प्राय  प्रमुख  व्यक्तियों  के
 प्रसारित  भाषणों  के  उद्धरण,
 मूल  रूप  में  या  प्रभुपाद  रूप  में  विभिन्न
 सेवायों  में  शामिल  किये  गये  ।  प्रमुख
 विदेशी  संवाददाताप्ों  के  साथ  बातचीत
 भी  प्रमुखता  से  प्रसारित  की  गई।

 पत्तों  प्रसारण  की  अवधि  30  मिनट
 और  बढ़ा  दी  गई,  कौर  पश्चिमी  पाकिस्तान  के
 श्ोताधों  के  लिए  दो  नई  सेवाएं--एक
 अफ़ग़ान  फारसी  में  सौर  दूसरी  उर्दू  में
 शुरू  की  गई।
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 I965  के  प्रशस्त  भर  सितम्बर,  में
 वैदेशिक  सेवा  विभाग  को  वैदेशिक  श्रोतागणों
 से  9,200  पत्र  मिले  ।  इस  से  पता
 चलता  है  कि  विदेशी  भाषाझ्रों  में  हमारी
 सेवाएं।  का  उनके  श्रोताओं  पर  कितना
 प्रभाव  पड़  रहा  है  1

 Sub-Committee  of  Security  ‘Comnoll:
 for  Indo-Pak.  Talks

 "369.  Shrimati  Tarkeshwarl  Sinha:
 Shri  Onkar  Lal  Berwa:
 Shri  Heda:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  move
 for  the  appointment  of  a  Sub-com-
 mittee  of  the  Security  Coun¢il,  con-
 sisting  of  four  permanent  members
 to  talk  with  India  and  Pakistan  on
 measures  to  give  effect  to  the  Coun-
 ped

 Resolution  of  the  20th  September, व  न

 (b)  the  reaction  of  Government
 thereto;  and

 (९)  the  attitude  of  Soviet  Union in  this  matter?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  ang  (b).  In
 his  report  dated  I6th  September,  1965, the  U.N.  Secretary-General,  for  the
 immediate  necessity  of  obtaining  an
 effective  ccase-fire,  suggested,  among
 other  things,  a  smal!  committee  to
 assist  the  Heads  of  two  Governments
 to  discuss  the  current  situation  and
 the  problems  underlying  it.  India  was
 opposed  to  this  idea.

 (९)  The  Soviet  Union  did  not  sup-
 part  the  suggestion.

 China's  Representation  in  U.N.
 370,  Shri  P.  C.  Borooah:

 Shri  Shree  Narayan  Das:
 Shri  Kishen  Pattnayak:
 Shri  Onkar  Lal  Berwa:
 Shrimati  Maimoona  Sultan:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  the  representative  of
 the  Government  of  India  at  the  U.N.
 participated  in  the  debate  over  the
 question  of  China's  representation  in
 the  U.N.;  and

 (b)  if  so,  the  nature  of  views  ex-
 pressed  by  him?

 The  Minister  of  State  in  the  Minis
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  No,  Sir.

 (b)  Does  not  arise.
 Tranmniiters  from  Yugoslavia

 *37l.  Shri  8.  C.  Samanta:
 Shri  M.  L.  Dwivedi:
 Shri  Subodh  Hansda:
 Shri  D.  C.  Sharma:
 Shri  Hukam  Chand

 Kachhavaiya:
 Will  the  Minister  of  Information

 and  Broadcasting  be  pl  d  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  2  on  the  l6th  August,  965
 and  state:

 (a)  the  further  progress  made  so
 far  in  the  negotiations  with  a
 Yugoslav  firm  for  their  offer  to  sup-
 ply  two  500  kw  medium-wave  trans-
 mitters;

 (b)  whether  any  technical  experts
 from  Yugoslavia  came  to  India  on  or
 before  the  3lst  August,  1065;  and

 advice (c)  if  so,  the  nature  of
 given  by  him?

 The  Minister  of  Information  and
 Broadcasting  (Shrimati  Indira
 Gandhi}:  (a)  An  advance  order  has
 been  placed  by  the  D.G.  5.  &  D.  on
 the  Yugoslav  firm  for  the  supply  and
 installation  of  a  1000,  ॥ अ  mw  trans-
 mitter  (comprising  of  two  500  kw
 units).  The  formal  contract  with  the
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 firm  has  been  signed  on  the
 November,  1965.

 (b)  Yes,  Sir.
 (c)  The  discussions  with  the  techni-

 cal  expert  of  the  Yugoslav  firm  were
 in  the  nature  of  clarifications  cover-
 ing  both  technical  and  financial
 aspects  of  their  tender  submitted  to
 D.G.S.4D.

 9th

 Alr-space  Violations  by  Pakistan
 *372.  Shri  Bhanu  Prakash  Singh:

 Shri  P.  C.  Borooah:
 Shri  Bagrl:
 Shri  Yashpal  Singh:
 Shri  Vidya  Charan  Shukla:
 Shri  Basumatari:
 Shrimati  Maimoona  Sultan:
 Shri  Vishwa  Nath  Pandey:
 Shri  R.  8.  Pandey:
 Shri  Jashvyant  Mehia:
 Shri  D.  C.  Sharma:
 Shri  M.  B.  Erishna:
 Shri  Prakash  Vir  Shastri:
 Shri  Jagdev  Singh

 Siddhantl:
 Shri  Himatsingka:
 Shri  Rameshwar  Tantia:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of
 pleased  to  state:

 (a)  the  number  of  au-space  vio-
 lations  committed  by  Pakistan  since
 23rd  September,  1965;

 (b)  the  details  thereof;  and
 by  Govern-

 Defence  be

 (९)  the  action  taken
 ment  in  the  matter?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (an)  to  (०).  There  have  been
 2l2  air-space  violations  by  Pakistan
 aircraft  between  23rd  September,  965
 and  l4th  November,  1965.  These  viola-
 tions  were  in  J  &  K.,  Punjab,  Rajas-
 than  and  over  our  forward  positions
 in  the  Western  Sector.

 Cease-fire  Violation  complaints  have
 been  lodged  with  the  U.N.  Observers
 in  1s  cases.  The  question  of  lodg-
 ing  complaints  with  the  U.N.  Observers
 in  the  remaining  eight  cases  is  under
 consideration.
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 Indian  Nationals  arrested  in  Pakistan

 °373,  Shri  Ravindra  Varma:
 Shrimati  Renuka  Barkaiahi:
 Shri  Basumatart:
 Shri  Kajrotkar:
 Shri  P.  C.  Borooah:
 Shri  R.  Barua:
 Shri  Yogendra  Jha:
 Shri  T.  Ram:
 Shri  Yashpal  Singh:
 Shri  D.  C.  Sharma:
 Shri  R.  8.  Pandey:
 Shri  Rajeshwar  Patel:
 Shri  Bade:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  Onkar  Lal  Berwa:
 Shri  Yudhvir  Singh:
 Shri  Jagdev  Singh

 Siddhanti:
 Will  the  Minister  of  External  Affairs

 be  pleased  to  state:
 (a)  whether  any  Indian  Nationals

 have  been  arrested  and  detained  =  in
 Pakistan  after  the  out-break  of  the
 current  Indo-Pak.  conflict;

 (9)  if  30,  the  number  of  such  de-
 tenus  in  East  and  West  Pakistan;
 and

 (c)  the  arrangements  made  _  for
 their  repatriation?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  Yes,  Sir.

 (b)  The  Pakistan  Government  has
 informed  us  that  30I8  Indians  have
 been  interned  in  Pakistan.

 (c)  The  proposed  modality  of  this
 exchange  would  be  that  the  internees
 would  be  taken  to  mutually  agreed
 points  where  they  could  be  handed
 over  to  the  respective  authorities  for
 departure  by  air,  sea  or  overland.  This
 is  under  negotiation  with  Pakistan.

 Indian  Tank  “Vijayants”
 9374,  Shri  D.  C.  Sharma:

 Shri  Yashpa!  Singh:
 Shri  Sidheshwar  Prasad:
 Shri  Wartor:
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 Shri  Vasudevan  Nair:
 Shri  Basappa:
 Shri  Mohsin:
 Shri  Dharmalingam:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  the  production  of
 medium  tank  “Vijayanta”  is  going  on
 according  to  schedule  at  the  heavy
 vehicles  factory  at  Avadi;

 (b)  if  so,  when  the  first  tank  is
 likely  to  be  produced;  and

 (c)  the  features  of  this  tank  as
 compared  to  the  light  tanks  manu-
 factured  by  the  same  factory?

 The  Minister  of  Defence  Production
 (Shri  A.  M,  Thomas):  (a)  Yes,  Sir.

 (b)  The  first  tank  is  expected  to
 roll  out  by  the  end  of  December,  1965.

 (c)  No  light  tanks  have  been  manu-
 factured  in  this  factory.

 Indian  Candidate  for  Commonwealth

 ,  3887
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 name  of  a  candidate  from  Ceylon  was
 Proposed,  it  was  decided  that  the
 Indian  official  concerned  should  with-
 draw.

 (b)  Pakistan  was  reported  to  have
 indulged  in  anti-Indian  activities  on
 this  occasion  also.
 ‘Crush  India  Day’  in  East  Pakivtan

 *F16.  Shri  C.  K.  Bhattacharyya:
 Shri  5.  M.  Banerjee:
 Shrimati  Malmoona  Sultan:
 Shri  D.  D.  Puri:
 Shri  Kajrolkar:
 Shri  Vishwa  Nath  Pandey:
 Shri  Brij  Raj  Singh:
 Shri  B.  Barua:
 Shri  Onkar  Lal  Berwa:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  Bade:
 Shri  Yudhvir  Singh:
 Shri  Jagdev  Singh

 Siddhanti:
 Will  the  Minister  of  External  Affairs

 Secretariat
 #375.  Shri  Basumatari:

 Shri  D.  D.  Pari:
 Will  the  Minister  of  External  Affairs

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  India

 withdrew  its  candidate  for  the  post
 of  Deputy  Secretary-General  for
 Economic  Affairs  of  the  Common-
 wealth  Secretariat  before  the  ap
 pointment  was  made;  and

 (b)  whether  it  is  also  a  fact  that
 Pakistan  was  known  to  have  been
 trying  to  block  the  appointment  of
 an  Indian  to  the  post  on  “political
 ground"?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affaita  (Shri  Dinesh
 Singh):  (a)  Government  of  India  had
 not  nominated  any  candidate  for  the
 post  of  Deputy  Secretary  General,  but
 had  made  known  their  willingness  to
 make  available  the  services  of  an
 official  of  the  Government  for  the
 post,  if  required.  Since,  however,  the

 be  pleased  to  state:
 (a)  whether  the  East  Pakistan

 Muslim  League  organised  a  ‘Crush
 India  Day’  on  the  22nd  October,  965
 at  Dacca;

 (b)  if  so,  the  steps  taken  to  en-
 sure  protection  of  the  Indian
 Nationals  in  East  Pakistan  and  of  the
 Indian  Diplomatic  Mission  at  Dacca;

 (९)  whether  the  movement  created
 a  state  of  insecurity  for  the  Hindu
 minority  in  East  Pakistan;  and

 (d)  whether  it  had  led  to  any  exo-
 dus  of  the  Hindu  minority  to  India?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairn  (Shrimati
 Lakshm!  Menon):  (a)  Yes,  Sir.

 (b)  Government  of  India  sent  a
 Note  warning  the  Government  of
 Pakistan  of  the  dangerous  conse-
 quences  which  a  demonstration  such
 as  that  planned  by  the  Muslim  League
 on  ‘Crush  India  Day’  could  entail
 The  Government  of  Pakistan  was
 asked  to  ensure  full  protection  for
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 Indian  nationals  in  East  Pakistan  and
 the  Indian  Diplomatic  Mission  at
 Dacca,

 (९)  As  fur  us  Government  is  aware
 the  movement  did  not  develop  to  such
 Proportions  as  to  add  to  the  insecu-
 rity  of  the  Hindu  minority  in  East
 Pakistan

 (da)  No,  Sir.

 ALR,  Programme  on  Netaji's
 Birthday

 “S77.  Shri  Harl  Vishnu  Kamath:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  Government  propose
 to  broadcast  on  All-India  Radio  a  spe-
 cial  programme  of  patriotic  songs,
 martial  music  and  appropriate  talks
 befitting  the  meational  importance  of
 the  January  23,  ‘1966,  seventieth  birth-
 day  of  Netaji  Subhas  Chandra  Bose;

 (b)  if  so,  the  details  of  the  pro-
 gramme;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Information  and
 Broadcasting  (Shrimati  Indira
 Gandhi):  (a)  to  (c).  Netaji  Subhas
 Chandra  Bose  was  born  on  23rd
 January,  1897.  Accordingly,  his  70th
 birthday  anniversary  will  be  observed
 on  23rd  January,  967  and  not  in  966
 as  mentioned  by  the  hon.  Member.

 ‘On  that  occasion,  A.LR.  will  arrange
 ‘gultable  programmes  on  the  life  and
 work  of  Netaji.  It  is  too  early  at  this
 stage  to  give  details  of  the  coverage
 to  be  provided.

 ‘Maltreatment  of  Indian  Deputy  High
 Commis  ion’;  Personnel  in  Dacta
 *318,  Shri  Jashvant  Mehta:

 Shei  P.  C.  forooah:
 Will  the  Minister  of  External

 Affairs  be  plested  to  state:
 (at  whether  Government  had  lodg-

 ed  a  protest  with  Pakistan  against
 the  maltreatment  of  the  Indian
 Deputy  High  Commission's  persofinel
 in  Dacca  involving  gross  violation  of
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 diplomatic  immunity,  on  the  4th
 November,  965;  and

 (b)  if  so,  the  reply/reaction  of
 Pakistan  Government  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  Yes,  Sir;  the
 Government  of  India  also  demanded
 due  apology  from  the  Government  of
 Pakistan  for  the  violation  of  diploma-
 tic  immunities  and  the  forcible  police
 measures  taken  against  the  personnel
 of  the  Deputy  High  Commission.

 (b)  The  High  Commission  of  Pakis-
 tan  have  rejected  the  Government  of
 India's  protest  and  made  certain
 counter-allegations  of  humiliating
 treatment  and  harassment  of  the
 officials  of  the  Deputy  High  Commis-
 sion  of  Pakistan  in  Calcutta.  These
 counter-allegations  are  wholly  in-
 correct.

 Retrenchments  of  E.M.E.  Workers
 °379.  Shri  Indraji;  Gupta:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  over
 600  Defence  workers  of  the  E.M.E.  es-
 tablishments  have  recently  been  serv-
 ed  with  discharge  notices:

 (b)  if  30,  why  these  notices  are
 being  issued  now  after  having  been
 held  in  nbeyance  on  the  previous
 occasion;  and

 (९)  whether,  in  the  light  of  the  re-
 cent  Indo-Pak  conflicts,  it  is  essential
 to  retrench  Defence  workers  in  this
 manner?

 The  Minister  of  Defence  (Shri  ¥.  B.
 Chavan):  (a)  20]  workers  of  the  EME
 Establishments  have  been  served  with
 notice  of  discharge,  on  lst  November,
 1965,  for  a  period  of  3  months.

 (b)  These  notices  were  held  in
 abeyance  on  the  last  occasion  as  the
 question  of  extending  the  tenure  of
 employment  of  these  surplus  workers
 was  under  consideration  at  that  time:
 it  has  since  been  decided  to  extend
 the  tenure  upto  3lst  January,  1988
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 and,  therefore,  those  who  were  entitl-
 ed  to  3  months’  notice  had  to  be
 served  with  such  notices  on  =  Ist
 November,  1965,

 (c)  These  workers  have  been
 rendered  surplus  due  to  discard  policy
 of  a  certain  type  of  Army  vehicles.
 The  possibility  of  utilising  the  ser-
 vices  of  these  surplus  employees  in
 the  context  of  the  emergent  situation
 created  by  the  Indo-Pak  conflict  has
 been  examined  and  it  has  been  found
 that  it  will  not  be  possible  to  utilise
 their  services  within  the  EME  Organi-
 sation.  Attempts  to  absorb  them  in
 equivalent  or  lower  skilled  and  semi-
 skilled  apopinitments  during  their
 notice  period,  within  the  Defence
 Organisation,  and  in  certain  Public
 Sector  Undertakings  are,  however,
 continume.

 Flights  by  Enemy  Planes  over  Indian
 Territory

 "380.  Shri  Surendranath  Dwivedy:
 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news  published  widely
 in  the  country  about  the  flights  of
 enemy  planes  over  our  strategic  posts
 in  Punjab  and  Rajasthan;

 (b>)  whether  these  planes  were  in-
 tercepted  and  if  so,  whether  these
 planes  followed  the  same  route  or
 intended  to  cover  the  same  areas  both
 om  7th  and  l0th  October,  1965;  and

 (c)  the  duration  of  these  flights
 over  our  territory  and  whether  there
 is  any  information  ag  to  the  direction
 of  the  return  of  these  planes?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  Yes,  Sir.

 (b)  and  (c).  Attempts  to  intercept
 the  planes  were  made  but  the  planes
 escaped.  The  planes  followed  diffe-
 rent  routes.

 i,  ‘1887
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 Collaboration  with  other  Oountries  in
 Defence  Matters

 *38l.  Shri  Madhu  Limaye;  Will  the
 Minister  of  Defence  be  pleased  to
 slate:

 (a)  the  steps  taken  by  Government
 to  further  strengthen  the  collaboration
 in  the  matter  of  Defence  between
 India  and  U.S.S.R,  and  other  East
 European  States  after  the  Indo-Pakis-
 tan  hostilities  in  August-September,
 1065;

 (b)  whether  such  steps  include  se-
 curing  of  assistance  in  jhe  matter  of
 establishing  new  units  in  the  defence
 sphere  in  the  public  sector;  and

 (c)  if  so,  the  broad  features  of  this
 collaboration?

 The  Minister  of  Defence  (Shri  ४.  B.
 Chavan):  (a)  to  (९),  We  have  been
 procuring  certain  defence  equipment
 from  the  U.S.S.R.  and  other  Eastern
 European  countries.  It  is  not  in  the
 public  interest  to  mention  the  details.

 पहाड़ी  डिवीजन

 "382,  Ble  रास  मनोहर  लोहिया:
 क्रि  रामसेवक  बावा  :
 बी  किशत  पटनायक  :

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  हिमालय  पर  लड़ते  के  सिए
 पहाड़ी  डिवीजनों  के  प्रशिक्षण  के  लिए
 क्या  विशेष  प्रबन्ध  किये  गये  हैं  लथा  इस
 पर  कुल  कितना  न  व्यय  हुमा।  ;  कौर

 पुख)  पहाड़ी  युद्ध  के  लिए  छोटे  तथा
 मझौले  हथियारों  की  सप्लाई  में  प्रण  तक
 क्या  प्रगति  हुई  है  ?

 प्रतिरक्षा  मंत्री  भी  पहबम्त  शराब
 हान )  (क)  पहाड़ी  डिवीजनों  का
 प्रशिक्षण  सैनिकों  को  पहाड़ी  भू-क्षेत्र  में
 युद्ध  करने  के  योग्य  बताने के  लिए  प्रति-
 स्थापित  किया  जाता  हैं।  इसमें  हासिल
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 हैं  सर  खाबड़  प्रदेशों  में  प्रौर  ऊंचाईयों
 पर  स्थित  प्रदेशों  के  लिए  प्रस्तुत  किये
 गये  युद्ध  के  तौर  तरीकों  में  प्रशिक्षण,  तथा
 पहाड़ी  युद्ध  के  समर तन्त्र  तथा  संभार तंत्न
 सम्बन्धी  पहलु मों  फा  विकास  | आप

 केवल,  पहाड़ी  डिवीजनों  के  प्रशिक्षण
 पर  उठा  खर्च  ज्ञात  नहीं  है,  क्‍योंकि  ऐसे
 खर्च  को  अलग  कर  पाना  शक्य  नहीं  है  ।

 (ख)  पहाड़ी  युद्ध  के  लिए  प्रयुक्त
 छोटे  तथा  मझोले  हथियारों  की  सप्लाई  को
 प्रगति  प्राय:  सन्तोषजनक  रही  है  1  कुछ
 हथियारों  के  जारी  करने  में,  जहां  सप्लाई
 यू०  ए4०  Te  से  पानी  थी  कुछ  बिलम्ब
 हुआ  है  ।  यू०  एस०  द्वारा  प्रतिबन्ध  के
 कारण  हुई  इस  कमी  को,  स्थानीय  उत्पादन
 हारा  पूरा  करना  उछिष्ट  है,  यद्यपि  इसमें
 कुछ  अधिक  समय  लग  जाएगा  |

 Speech  of  Minister  of  Food  and
 Agricukore

 *383.  Shri  Hari  Vishnu  Kamath:
 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  reported  speech  of  the
 Minister  of  Food  and  Agriculture  in
 New  Delhi  on  the  6th  November,  965
 that  the  “Union  Ministries  are  sove-
 reign  empires  in  themselves  and  unless
 the  rigid  boundaries  between  them  are
 pulled  down,  and  a  team  spirit  creat-
 ed  in  the  administration,  there  is  no
 salvation  for  the  country”;

 (b)  whether  the  report  is  correct;
 and

 (९)  if  so,  the  measures  taken  to  rec-
 tify  and  normalize  the  situation?

 The  Prime  Minister  and  Minister
 of  Atomic  Energy  (Shri  Lal  Babadur
 Shastri):  (a)  Yes.

 (b)  Yes;  in  broad  outlines.
 (९)  For  securing  effective  co-

 ordination  between  the  various  Minis-
 tries  several  committees  both  at  the
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 Ministers’  level  as  well  as  at  official
 level  are  already  functioning.  How-
 ever  the  need  for  streamlining  and
 modernising  the  entire  administrative
 machinery  and  for  securing  more
 effective  co-ordination  is  recognised
 by  Government.  This  matter  would
 be  examined  in  detall  by  an  Adminis-
 trative  Reforms  Commission  which  is
 Proposed  to  be  appointed  by  Govern-
 ment  shortly.

 एस रजें सों.  किताब  देना

 #384,  डा०  रास  मनोहर  लोहिया  :
 श्री  किशन  पटनायक  :
 श्री  मधु  सिमटे  :

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  एमरजेंसी  कमीशन  की  सभी
 परिवारों  में  अरब  तक  कितने  उम्मीदवार
 बैठे  तथा  इन  में  से  कितने  उम्मीदवारों  को
 अन्तत:  कमीशन  मिला  |

 (ख)  क्‍या  यह  सच  है  कि  सफल  उम्मीद-
 वारों  की  संख्या  झनुपातत:  बहुत  कम  है  ;  कौर

 ग)  यदि  हां,  तो  क्या  इस  का  एक
 कारण  यह  है  कि  बहुत  से  उम्मीदवारों  को
 अंग्रेज़ी  की  प्रपेक्षित  हता.  न  होने  के  कारण
 कमीशन  नहीं  मिला  था  ?

 प्रतिरक्षा  मंत्री  (श्री  यदावन्त  राय
 अल्लाह)  :  (क)  कौर  (ख).  एमरजेंसी
 कमीशन  कंवल  सेना  में  ही  प्रदान  की  जाती
 हैं  1 चयन  लिखित  परीक्षा  द्वारा  नहीं,  बल्कि
 समाचार  द्वारा  किया  गया  था  ।  चुनाव  बोर्ड
 के  सामने  57612  छात्र  भाए  थे  जिन  में  से
 12586)  पास  हुए  थे  कौर  9880  को  कमी-

 बनें  प्रदान  की  गई  थीं।  शेष  डाक्टरी  परीक्षा
 में  प्रयोज्य  पाये  गए  थे  अथवा  उन्होंने  रिपोर्ट
 ही  न  की  थी  ।  पास  होने  वाली  साया  कुल
 संध्या  का  22  प्रतिशत  हैं  जो  समानता
 के  लिए  धाए,  दौर  तुलना  में  यह  प्रतिशतता
 नियमित  कमीशन  के  लिये  पास  होने  वालो
 से  भ्रधिक  है  '  *
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 (ग)  सम्भावना  है,  परन्तु  स्पष्ट  निदेश
 जारी  कर  दिए  गए  हैं,  कि  प्रंग्रेज़ी  के  ज्ञान
 को  प्रदूषित  महत्व  न  दिया  जाय  ।

 Indian  Dipl  tic  Bags  Searched  by
 Pak  Authorities

 *385.  Shri  Hari  Vishnu  Kamath:
 Sbri  Himatsingka:
 Shri  Zam  Harkh  Yadav:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  recent-
 ly  Indian  diplomatic  bags  were  seized
 aod  forcibly  searched  by  the  Pakis-
 tani  authorities  at  Karachi;

 (b)  if  go,  Government's
 thereto;  and

 (c)  the  further  action  being  taken
 in  the  matter?

 reaction

 The  Minister  of  State  in  the  Minls-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon}:  (a)  No,  Sir;  only
 the  personal  belongings  of  the  diplo-
 matic  courier  were  searched.

 (b)  The  Government  have  lodged
 a  strong  protest.

 (c)  The  Government  are  keeping  a
 watch  on  the  future  treatment  of
 Indian  diplomatic  couriers  by  the
 Pakistani  Authorities.

 विद्रोह  स्मृति  डाक  टिकट

 983.  श्री  बागड़ी  :
 श्री  मच  सिमटे  :
 श्री  रगवेवक  घाव:

 बया  संसार  मंत्री  यह  बताने  की  क्या
 होंगे  कि  :

 (क)  क्‍या  शहीद  भगत  सिंह  की  स्मृति
 में  विशेष  डाक-टिकट  जारी  करने  का  कोई
 प्रस्ताव  विचाराधीन  है  ;  प्रौढ़

 (@)  यदि  हां,  तो  क्या  उसकी  प्रगति
 जन्म  तिथि  पर  इनके जारी  करते  की  सम्भाव-
 चाहे?

 संचार  विभाग  में  उपमंत्री  (मी
 भगवती)  :  (क)  कौर  (ख).  wa
 प्रस्ताव  पर  डाक-टिकट  संकलन  सलाहकार
 समिति  द्वारा  2  'प्रशस्त,  i965  को  विचार
 किया  गया  था,  किन्तु  सिक्‍यूरिटी  प्रेस  की
 सीमित  क्षमता  होने  के  कारण  इसे  स्वीकार
 नहीं  किया  जा  सका  ny

 Lower  Gelection  Grade  in  Posts  and
 Telegraphs  Department

 we  Shri  Kishen  Pattnayak:
 Shri  Madho  Limaye:
 Shri  Bagri:

 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  one
 third  of  the  vacancies  in  Lower  Selec-
 tion  Grade  of  Posts  and  Telegraphs
 Department  are  filled  on  merit-cum-
 fitness  basis  from  Time-Scale  Clerks;
 and

 (b)  if  so,  the  reason  for  excluding
 Telegraph  Traffic  Division  from  the
 Selection  on  merit-cum-fitness  basis?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri  Bhaga-
 vati):  (a)  No.  Only  in  the  Postal
 and  RMS  Arms,  one  third  of  the
 Lower  Selection  Grade  vacancies  is
 filled  up  on  the  basis  of  merit  (selec-
 tion)  and  two  thirds  by  seniority-
 cum-fitness.  In  the  Telegrapa  Engi-
 neering  and  Telegraph  Traffic  Arms,
 as  also  in  the  Telephone  Revenue
 Accounts  Offices  and  the  Stores  and
 Workshops  Organisations  promotion
 to  L.S.G.  is  wholly  based  on  seniority-
 cum-fitness,

 (b)  In  the  Postal  and  RMS  Armas,
 the  supervisory  clerical  posts  in  L.S.G.
 are  wholly  operative  and  an  element
 of  gelection  has  been  introduced  in
 making  these  promotions.  The  offices
 in  the  Telegraph  Engimeering/Arm
 and  Stores  and  Workshops  Orga-
 nisation  emplpoying  clerks  are  of
 non-operative  nature;  whereas  the
 offices  in  the  Telegraph  Traffic  Arm
 and  =  Teleph  Re  A  ts
 however  deal  with  both  operative  and
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 non-operative  work.  In  such  offices
 promotion  to  the  supervisory  L.S.G.
 posts  is  based  on  seniority-cum-fitness
 only.  There  is  no  discrimination
 against  the  Telegraph  Traffic  Arm  in
 this  matter,

 Commissioned  Officers  in  Ordnanes
 Depots

 985.  Shri  Bagri:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Defences  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  several
 officers  who  have  been  conrmissioned
 are  attached  to  Ordnance  Depots  or
 Units  where  they  are  really  surplus;

 (b)  whether  it  is  also  a  fact  that
 they  are  being  so  attached  because  the
 raising  of  units  for  which  they  are
 Meant  has  been  delayed  on  account  of
 lack  of  equipment  and  recruits;  and

 (c)  if  so,  the  steps  taken  by  Gov-
 ernment  to  overcome  this  lag  and  te
 expedite  delivery  of  equipment  and  te
 achieve  better  co-ordination  and  plan-
 ning?

 The  Minister  of  Defence  (Shri  Y¥.  B.
 Chavan):  (a)  No  Ordnance  officers
 attacheg  to  Ordnance  Depots  or  Units
 afe  surplus  to  requirements.

 (b)  and  (c).  Do  not  arise.

 भारतीय  विदेश  सेवा  में  ग्र धि कारी

 986.  श्यो  बागड़ी :  का
 की  भु  लिमय े:

 क्या  बंवेशिक-कर्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  राजदूत,  वाणिज्य  दूत  तथा  तृतीय
 सचिव  तक  के  अन्य  उच्च  प्राधिकारियों
 समेत  भारतीय  बिदेश  सेवा  के  कितने  प्रति-
 कारी  ऐसे  हैं  जो  प्रंग्रेज़ी  के  अतिरिक्त  एक
 अथवा  एक  से  अधिक  गैर-भारतीय  भाषायें
 जानते  हैं  ;
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 (ख)  इन  में  से  ऐसे  कितने  अधिकारी
 हैं  जो  एशिया  की  भाषायें,  जैसे  चीनी,  जापानी
 अरबी  शादी  तथा  अफ्रीकी  भाषायें,  जैसे
 स्वाहिली  प्राणी  जानते  हैं  ;  ौर

 (ग)  राजनयिक  अधिकारियों  को  क्या
 प्रोत्साहन  सरकार  द्वारा  दियेजा  रहे  हैं
 ताकि  वे  प्रंग्रेजी  के  भ्रतिरिकत  अन्य  विदेशी
 मा धायें  भी  सीखें  7

 बंबेशिक-कार्य  मंत्री  (चलो  स्वर्ण  सिह)  :
 (क)  भारतीय  विदेश  सेवा  में  तृतीय  सचिव

 बौर  उनसे  ऊपर  के  दर्ज  के  245  ऐसे  अराधी-
 कारी  हैं  जिन्हें,  प्रंग्रेजी  के  प्रतिरक्षित,  एक
 या  एक  से  ग्रसित  गैर-भारतीय  भाषा  का
 ज्ञान  है  T

 (ख)  ४8४  ग्रधिकारी  ऐसे  है  जिन्हें
 एशिया  भाषायें  स्वाती  हैं  और  3  ग्रंधिकारी
 ऐसे  2  जिन्हें  ग्र फ्री की  आाधायें  जाती  है  ।

 (ग)  भारतीय  विदेश  सेवा  के  ग्रीस-
 कारियों  को  विदेशी  भाषायें  सीखने  की
 दिशा  में  प्रोत्साहन  देने  के  उद्देश्य  से  सरकार
 ने  एक  व्यापक  योजना  तैयार  की  है  |  इसके
 अलावा,  जब  कोई  अधिकारी  इस  सेवा  में
 नियुक्त  किया  जाता  है  तब  शुरू  ही  में  उसके
 लिये  एक  विदेशी  भाषा  नियत  कर  दी  जाती
 है  जो  उस  अनिवायंत:  सीखनी  हो  पड़ती  है  t
 इस  सेवा  में  उस  तभी  स्थायी  किया  जाता  है
 जब  वह  इस  भाषा  विशेष  में  उन्नत-स्तर  की
 परीक्षा  पास  कर  ले  ।

 नाभिकीय  कार्य  कर्मों  पर  ध्यय
 987.  डा०  राम  मनोहर  लोहिया  :

 श्यो  किशन  पटनायक  :
 श्यो  'रामसेवक  यादव  :

 क्या  प्रधान  मंत्रों  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  भारत  सरकार  को  पता
 है  कि  प्रमरीका,  सोवियत  संघ,  ब्रिटेन,  फ्रांस-
 तथा  साम्य वादों  कीन  झपने  नाभिकीय  कार्य
 कमों  पर  प्रति  बं  कितना  धन  ध्वज  करते
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 a;

 (ल)  उन  देशों  के  कुल  प्रतिरक्षा  व्यय
 का  यह  कितना  प्रतिशत  है  ;  और

 (ग)  प्रतिरक्षा  ब्यय  पर  उनकी  राष्ट्रीय
 राय  का  कितना  प्रतिशत  ख  होता  है  ?

 प्रधान  मंत्री  तथा  अणु  शक्ति  मंत्री  भी
 खाल  बहार  शास्त्रों)  :  (क)  से  (ग).
 ग्रावश्यक  सूचना  एकल  की  जा  रही  है  जौर
 सदन  के  सभा  पटल  पर  रख  दी  जायेगी  |

 P  &  T  Staff  Quarters  in  Calicut
 988.  Shri  A.  EK.  Gopalan:  Will  the

 Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 construction  of  the  Posts  and  Tele-
 graphs  staff  quarters  in  Calicut,
 Kerala  is  being  postponed  for  want  of
 a  site;

 (b)  whether  the  Committee  set  up
 for  finding  the  sites  visited  the  two
 proposed  sites;  and

 (९)  if  50,  the  reasons  for  not  select-
 ing  any  of  those  sites?

 The  Deputy  Minister  in  the  Depart- ment  of  Communications  (Shri  Bhaga-
 vati):  (a)  Yes.

 (b)  Yes,
 (c)  There  were  some  defects  and

 deficiencies  in  both  the  plots.  How-
 ever,  the  consensus  of  opinion  of  the
 committee  was  in  favour  of  one  of
 the  plots,  The  suitability  of  this  plot for  construction  has  been  called  for
 from  the  Executive  Engineer.

 Wage  Board  for  Kerala  Municipal
 Workers

 388.  Shri  A.  KE.  Gopalan:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 celved  interim  recommendations  of  the

 Kerala  Municipal  Corporation  Wage
 Board;

 (b)  if  so,  its
 tions;  and

 main  recommenda-

 (c)  whether  Government  have
 taken  any  steps  for  their  implementa
 tion?

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D.  Sanjivayya):  (a)
 Yes.

 (b)  The  Board  has  recommended
 interim  relief  at  the  rate  of  Rs,  7.50
 per  month  in  the  case  of  one  set  of
 workers  and  Rs,  250  per  month  in
 case  of  others.  This  is  to  be  paid
 from  the  Ist  January,  1965.

 (c)  The  question  of  implementation
 of  the  recommendations  is  under  can-
 sideration  of  the  Government.

 बुघंटनाएं
 990.  श्री  प्रिय  गुप्त :  क्या  श्रम  ौर
 रोजगार  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :
 (=)  कोयला  खानों  में  गत  एक  बचे

 में  कि  ने  दुर्घटनायें  हुई  ;

 कोयला  रनों

 (ख)  इन  दुघंटनाप्रों  में  कितने  व्यक्ति
 मरे  तथा  कितने  घायल  हुए  ;  शौर

 (ग)  इन  दृघंटनाझ्ों  में  मरे  व्यवितयों
 के  परिवारों  को  सरकार  ने  प्रतिकर  के  रूप
 में  कितनी-कितनी  राशिदा  ?

 असम  जौर  रोजगार  मंत्री  (श्री  ao
 संजी वर पा)  :  (क)  प्रकक्‍्तूबर,  i964  से
 सितम्बर,  i965  तक  57  घातक
 प्रौढ़  aga  गम्भीर  दुर्घटनायें  हुईं  1

 (ख)  46]  ब्यक्ति  मरे  शौर  i970
 घायल  हुए  ।

 (ग)  सूचना  एकल  की  जा  रही  है
 और  सभा  की  मेज  पर  रख  दी  जाएगी  |
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 Persons  of  Indian  Origin  in  Foreign
 Countries

 99l.  Shri  Krishna  Deo  Tripathi:  Will
 the  Minister  of  External  Affairs  be
 Pleased  to  state:

 (a)  the  number  of  persons  of
 Indian  Origin  in  other  countries,
 eountry-wise,  together  with  the  num-
 bers  of  those  have  acquired  citizen-
 ship  of  the  resident  country;

 (b)  the  number  of  persons  who  are
 still  Indian  citizens;  and

 (c)  the  number  of  persons  who  are
 ‘Stateleas?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  to  (c).  The
 requisite  information  is  being  collect-
 ed  from  our  Missions  abroad  and  will
 be  placed  on  the  Table  of  the  House.

 Appointments  in  ALE.
 ,  Shri  Sidheshwar  Prasad:

 Shri  U,  M.  Trivedi:
 Will  the  Minister  of  Information

 and  Broadcasting  be  pleased  to  state:
 (a)  the  names  of  the  posts  to  which

 top-ranking  officials  have  been
 appointed  in  the  ALR.  without  the
 selection  of  approval  by  the  U.P.5.C.;

 (b)  since  when  been
 appointed;  and

 they  have

 (c)  why  they  are  being  continued
 and  their  cases  not  referred  to  the
 UP.S.C.?

 The  Minister  of  Information  and
 Broadcasting  (Shrimati  Indira
 Gandhi):  (a)  None.

 (b)  and  (c).  Do  not  arise.

 ‘Rx-servicemen  on  Live  Registers  of
 Employment  Exchanges

 1.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Labour  and
 ployment  be  pleased  to  state:

 (a)  the  umber  of  ex-servicemen
 borne  on  the  Live  Registers  of  vari-
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 ous  Employment  Exchanges  in  each
 State  seeking  employment  assistance
 as  on  the  3lst  October,  1965;  and

 (b)  the  number  of  such  ex-service-
 men  who  found  employment  till  the
 end  of  October,  9657

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D.  Sanjivayya):  (a)
 and  (b).  The  information  is  being
 collected  half-yearly.  A  statement
 ahowing  figures  for  the  period
 January-June,  965  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-597/65).

 Passports  issued  for  U.E.
 oe  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  External  Affairs

 be  pleased  to  state:

 (a)  the  number  of  passports  Issued
 for  U.K,  during  the  last  six  months;

 (b)  the  number  of  applications  re-
 ceived  and  the  number  of  applications
 entertained  during  the  above  period;
 and

 (९)  the  ber  of  lic: z  ti  re-
 jected  during  the  above  period?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  10,753.

 (७)  1,598.
 (eo),  436.

 Unemployed  Graduates

 995.  Shri  Dholeshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  it  is  8  fact
 saa  the

 ber  of  loyed  Gr  in
 the  country  is  on  the  increase;  and

 (b)  if  60,  the  steps  taken  by  Gov-
 ernment  to  provide  them  with  sulta-
 ble  employment  assistance  and  the
 lmtest  position  in  this  regard?
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 iis  Minister  ot  cantvay  and  =  द्वारा  पैदा  की  गई  बिजली  की  अपेक्षित
 joyme!  ri  jivayya):  कक  मि Precise  information  is  not  available,  लागत  के  बारे  में  विस्तारपूर्वक  विश्लेषण

 However,  the  number  of  Graduates  किया  है  कौर  प्रभी  हाल  ही  में  सरकार
 (including  post-Graduates)  seeking  द्वारा  नियत  की  गई  एनर्जी  सर्वे  कमेटी employment  assistance  through  Em-  =

 fi  झबध्ययनों ployment  Exchanges  increased  from  ने  भी  ऐसा  ही  किया  है  1  इन  ने  सिद्ध

 iain
 to

 72824
 between  March,  96l  क्र  दिया  है  कि  सस्ते  कोयले  के  भण्डारों

 and  June,  1965,  से  दूर  स्थानों  में  भ्र ौर  जहां  पानी  द्वारा  पेश (b)  Various  development  schemes  नह  ि in  the  Five  year  Plans  are  expected  की  गई  बिजली  नहीं  मिल  सकती,  न्यूक्लिक
 to  lead  to  larger  employment  oppor-  =  बिजली  ही  प्रतियोगी  है।  .970  के  लगभग
 tuni‘ics  for  the  educated  persons  in-  .  ग्रहों  करने  विधि eluding  Graduates.  According  to  हा

 थौरिपमं  का  प्रयोग  करने  की  धधका
 Employment  Exchange  statistics  9  संतोषजनक  हेल  निकल  पायेगा,  न्यूक्लिक 91,298  Graduates  (including  post-  बिजली  कोयला  भण्डारों  के  समीप  क्षेत्नों
 Graduates)  had  been  placed  in  em-  #  saith  अन्य ployment  during  the  period  March  at  प्रा  होगी  भोर  बिजली  के  क
 96  to  June,  1965.  स्नोतों  पर  निर्मरता  को  धीरे-धीरे  कम  किया

 जा  सकेगा  |

 (ख)  पहले  तीन  परमाणु  विद्युत  स्टेशनों
 के  चालू  होने  की  तिथियां  अर्थात्  घरेलू
 पौर  उद्योगों  के  लिये  बिजली  इन  स्टेशनों

 परमाणु  कर्मा

 996.  श्री  सिद्धेश्वर  प्रसाद:  क्या
 प्रधान  मंत्री  यह  बताने  की  कृपा
 करेंगे  fi met

 से  कब  मिलेगी,  लोक-सभा  में  23  अगस्त,
 (किपरमाणु  ऊर्जा  के  शांति  कै  L965  को  अतारांकित  प्रश्न  4

 कार्य  हें  के  सम्बन्ध  में
 q  संख्या  487  के it  के  लिये  प्रयोगों  के  सम्बन्ध  में  भारत  उत्तर  में  बताई  गई  थी।  ये  तिथियां में  किये  जा  रहे  भ्रनुसन्धान  के  परिणामस्वरूप

 शक्ति  प्राप्त  करने  के  साधनों  में  किस  हद
 ठक  ख्  में  कमी  होना  लक  है  a  (i)  तारापुर  परमाणु  . प्रक्तूबर,

 (ख)  कारखाने  चलाने-  तथा  अन्य  विद्युत  स्टेशन  i968  |
 औद्योगिक  उत्पादन  के  कार्यो  कै  लिये  परमाणु
 ऊर्जा  का  उपयोग  कब  तक  किया  जा  सकेगा  ;

 इस  प्रकार  हैं  —

 (ii)  राजस्थान  पर-  i969  &
 मामू  विद्युत्‌  पन्त  में  ।

 (ग)  परमाणु  ऊर्जा  से  उत्पादित  बिजली  स्टेशन  (पहला
 ओर  जल  विद्युत्‌  की  क्रमश:  प्रति  यूनिट  लागत  यूनिट  ।)
 क्या  है  ;  कौर  (iii)  राजस्थान  पर-  चौथी  पक्ष-

 (घ)  निकट  भविष्य:  में  अन्य  किन  प्राण  विद्युत्‌  वर्षीय
 कार्यों  के  लिये  परमाणु  ऊर्जा  सार्वजनिक  स्टेशन  (दूसरा  योजना  के
 उपयोग  के  लिये  सुलभ  की  जा  सकेगी  ?  यूनिट)  प्रीत  तक  1

 Ris  8४८५४  7  (iv)  मद्रास  परमाणु  चौथी
 प्रधान  मंत्री, तथा  णु  शक्ति  मंत्री  ी  विद्युत्‌  स्टेशन  पंचवर्षीय

 सास  बहावुर  शास्त्रों  )  :!  (क)  जैसा  कि  योजना  के
 90  प्रशस्त,  965  को  सोक-सभा  में  पता-  पन्त  तक  a

 रांकित  प्रश्न  संख्या  005  के  उत्तर  में  बताया  (ग)  पहले  तीन  परमाणु  विद्युत  स्टेशनों
 गया  था,  परमार  ऊर्जा  विभाग  ने  स्वतंत्र  में  स्कूली  बिजली  पैदा  करने  की  लागत,
 कप  से  थमते,  पानी  तथा  न्यूक्लिक  स्टेशनों.  लोक-सभा  HOS  नवम्बर,  i965  को
 M66  (AI)  LSD—3
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 अतारांकित  प्रश्न  संध्या  57  के  उत्तर  में
 वी  गई  थी  ।  यह  इस  प्रकार  है

 लागत  प्रति
 किलोवाट
 घण्टे

 स्टेशन

 तारापुर  परमाणु  विद्युत  स्टेशन  3.  0  पैसे

 राजस्थान  परमाणु  विद्युत्‌  2.80  पैसे
 स्टेशन  (पहला  यूनिट)

 राजस्थान  परमाणु  विद्या  2.64  पैसे

 (दूसरा  यूनिट)
 मद्रास  परमाणु  विद्युत  स्टेशन  2  64  पैसे

 उम्र  उत्तर  के  साथ  लगी  तालिबानों  में
 दिल्ली-पंजाब-राजस्थान  क्षेत्र  में  कोयले  के

 प्रयोग  से,  मद्रास  क्षेत्र  कौर  नवेली  थर्मल  बिजली
 उत्पादन  योजनाकारों  से,  पैदा  की  गई  बिजली
 की  लागत  के  बारे  में  सूचना  दी  गई  है  1  सदन
 को  यह  प्रा इवा सन  भी  दिया  गया  है  कि  तीन
 क्षेत्रों  महाराष्ट्र,  राजस्थान  शौर  मद्रास
 में  जहां  पाती  भभोर  कोयले  के  द्वारा  बिजली
 पैदा  की  गई  है,  की  लागत  प्रति  किलोवाट
 घण्टे  का  विवरण  एकत्र  किया  जा  रहा  है
 तथा  सभा-पटल  पर  रख  दिया  जायेगा  |

 (घ)  माननीय  सदस्य  द्वारा  मांगी
 गई  सूचना  लोक-सभा  के  8  नवम्बर,  965
 के  प्रतारांकित  प्रश्न  संख्या  276  फे  भाग
 ख)  में  पहले  ही  दी  जा  चुकी  है।  बिजली

 बंदा  करने  के  अतिरिक्त,  परमाणु  ऊर्जा  का
 प्रयोग  कृषि,  जीव-विज्ञान,  उद्योग  तथा
 चिकित्सा  में  किया  जाता  है।  इसके  प्रयोग
 के  बारे  में  विस्तारपूर्वक  विवरण  विभाग
 की  विधिक  रिपोर्टों  में  दिया  गया  है  जो  कि
 सदस्यों  में  वितरित  की  जा  चुकी  है  तथा  सदन
 के  पुस्तकालय  में  उपलब्ध  हैं।
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 यूरेनियम  का  उत्पादन

 997.  श्री  चटिया :
 शी  रामसेवक  यादव  :

 क्या  प्रधान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भारत  में  यूरेनियम  का  विधिक
 उत्पादन  कितना  है  और  उस  में  कितनी
 वृद्धि  की  संभावना  है  ;

 (ख)  इसके  उत्पादन  का  कितना
 प्रतिशत  यूरेनियम  किन-किन  देशों.  तथा
 किन-किन  प्रयोजनों  के  लिये  निर्यात  किया
 जाता  है  ;

 (ग)  क्या  निर्यात  करने  से  पहले  यह
 शर्त  लगा  दी  जाती  है  कि  भारत  के  यूरेनियम
 का  प्रयोग  केवल  मानव  कल्याण  के  लिय
 किया  जाये  ;  कौर

 (घ)  यदि  नहीं,  ्तो  इसके  क्या  कारण
 हैं?

 प्रधान  मंत्री  तथा  भु  धारित  मंत्री  (भी
 खाल  बहादुर  शास्त्री  :  (क)  यह वता ना  लोक

 हित  में  नहीं  है।

 (ख)  यूरेनियम  का  भारत  से  निर्यात
 नहीं  किया  जा  रहा  है

 (ग)  तथा  (घ)  प्रश्न  नहीं  उठते  tr
 Cost  of  Living  Indices  for  Madhya

 Pradesh
 998,  Shri  Lakhmu  Bhawani:  Will

 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 Trade  Unions  of  Madhya  Pradesh  re-
 questing  for  the  revision  of  cost  of
 living  indices  for  Madhy  Pradesh;  and

 (b)  if  so,  the  action  taken  in  the
 matter?
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 The  Minister  of  Labour  and  =  Em-
 Ployment  (Shri  D.  Sanjivayya):  (a)
 No.

 (b)  Does  not  arise.

 Adivasi  Labour  in  Madhyg  Pradesh
 999.  Shri  Lakhmu  Bhawani:  will the  Minister  of  Labour  and  Employ- ment  be  pleased  to  state:
 (a)  whether  Government  have  re-

 cently  conducted  any  survey  of  the
 working  conditions  of  Adivasi  Labour in  the  industrial  areas  of  Madhya Pradesh;

 (b)  if  so,  the  results  of  the  survey; and

 (c)  the  steps  taken  by  Government in  the  matter?

 The  Minister  of  Labour  and  Em- Ployment  (Shri  D.  Sanjivayya):  (a) No,
 (b)  and  (९),  Do  not  arise,

 Accident  in  Coal  Mine  Near  Paw-
 leshwar

 1000,  Shri  Ram  Harkh  Yadav:  Will the  Minister  of  Labour  and  Empley- ment  be  pleased  to  state:
 -(a)  whether  two  miners  were  kill- ed  in  the  afternoun  of  the  4th  Novem- ber,  965  when  a  portion  of  a  coal mine  near  Pawleshwar  in  the  district of  Burdwan,  West  Bengal  gave  way; and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Labour  and  Em-

 Ployment  (Shri  D,  Sanjivayya):  (a) On  3rd  November  1965,  two  miners were  killed  at  Darula  colliery,  Pan-
 daveshwar,  West  Bengal  by  fall  of roof  coal.

 (by  The  accident  occurred  at  3  p.m.
 when  a  mass  of  roof  coal  l4.]  M+
 M  thick  fell  from  a  height  of  24  M.
 The  accident  was  inquired  into  by
 @fficers  of  the  organisation  of  the
 Ghief  Inspector  of  Mines  on  the  same

 evening.  As  the  presence  of  weak-
 ness  in  the  roof  in  the  form  of  hidden
 converging  slips  could  not  be  known,
 no  blame  could  be  attacheg  to  any-
 body.

 नौसेना  के  उपकरण  के  लिए  जंग  न  लगते
 बैठे  बाला  पेंट

 l00l.  श्री  राम  रख  यादव  :  क्‍या
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  कया  भारत  के  प्रतिरक्षा  वैसा-
 निकों  ने  जंग  न  लगने  देने  वाले  पेंट  बताये
 हैं  जिससे  मूल्यवान  नौसेना  उपकरणों  को  भ्र धिक
 समय  काम  में  लाया  जा  सके  ;

 (ख)  यदि  हां,  तो  क्‍या  ये  पेंट  आयात
 किये  गये  पेटों  से  सस्ते  तथा  अधिक  समय
 तक  चलने  वासे  हैं  ;  प्रौढ़

 ग)  संयंत्र  की  उत्पादन  क्षमता  क्‍या
 है?

 तिरा  ंबालथ  में  प्रतिरक्षा  उत्पादन
 मंत्री  (भी  wo  स०  चामस:  (क)  जी  हां  -

 (ख)  इस  समय  व्यवसाय  नौसेना  को
 आयात  अवयवों  का  प्रयोग  करते  प्रति-
 स्वामी  रोगन  मुहैया  कर  रहा  है  t
 रक्षा  आर  ०  एण्ड  Ho  संगठन  द्वारा  शब
 विकासित  जंगरोक  रोगन  गुणों  में  व्यवसाय
 द्वारा  मुहैय्या  किये  गये  झ्ाधिस्वामिक
 रंगों  से  भ्रच्छे  भी  हैं  भोर  सस्ते
 भी  हैं  |  यह  रंग  रोग़न  समग्र  दर्शीय  दृष्यों से
 तैयार  किये  जाते  हैं  '  विदेश  से  आयात  किए
 गये  ऐसे  रोगों  की  तुलना  में  देशीय  रंग
 की  लागत  कुछ  ग्रसित  बैठती  है  |

 (ग)  सेवाशर्तों  की  प्रावश्यकताप्मो
 का  सामना  करते  के  लिये,  रक्षा  ote  एण्ड
 डी  ०  संगठन  द्वारा  विकासित  जहाजी  रोगों
 के  निर्माण  के  लिये,  वसीय  रोगन  उद्योग
 में,  उत्पादन  क्षमता  पर्याप्त  है।
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 तागाओ्रों  द्वारा  युद्ध  विराम  का  उलंघन

 1002.  क्रि  वित्तीय  पांडेय  :  क्‍या
 वेतेशिककार्य  मंत्रों  यह  बताने  को  कृपा
 करेंगे  कि  :

 (कफ)  24  सितम्बर  से  ]  नवम्बर,
 965  तक  को  प्रगति  में  नागालैंड  में
 झा का मक  कार्यवाहियों  को  बन्द  करने  के
 सम्बन्ध  में  छि  दुए  नामांकनों  के  साथ  हुए
 समझोते  के  विद्रोही  नागरिकों  द्वारा  किये  गये
 उक्त  जों  के  कारण  हुई  घटनाओं  का  ब्यौरा
 क्‍या  है;

 (ख)  इसके  परिणामस्वरूप  धन-जन
 की  कुल  कितनी  हानि  हुई;  कौर

 (ग)  भविष्य  में  ऐपी  घटनाएं  न  होने
 देने  के  लिये  सरकार  ने  क्या  उपाय  किये  हैं  ?

 वैदेशिक-कार्य  मंत्री  (भी  स्वर्ण  सिह )
 (क)  24  सितम्बर  से  i  नवम्बर,  965
 शतक  की  प्रविधि  में  नागालैंड  में  जबरदस्ती  घन
 कटड़ा  करने  की  8  घटनाएं;  हथियार  शौर
 अर्जी  में  प्ले-जाने  की  2  घटनाएं  हुईं;  प्रौढ़
 isi  व्यक्त  उठा  लिये  गये  तथा  कत्ल  का

 शक  मामला  हुमा  ।  इसके  अलावा,  छिपे
 जागा तों  मारने  की  धमकी  देकर  कोहिमा
 जिले  में  चबेसंग  क्षेत्र  के  ग्रामीणों  को  सरकार
 को  टैक्स  देने  से  भी  रोका  t

 (ख)  इन  उल्लंघनों  से  सम्पत्ति  को
 कोई  नुक़सान  नहीं  पहुंचा  है।  लेकिन  छिपे
 मीनारों  ने  दबाव  देकर  बड़ी  मात्रा  में  धनराशि
 होती  है।  दबाव  देकर  जो  धन  इकट्ठा  किया
 गया  हैं,  उसकी  ठीक  राशि  मालूम  नहीं  है  ।
 जहां  तक  जाती  नुकसान  की  बात  है,  एक
 ब्यक्ति  कत्ल  किया  गया  था  |

 (ग)  जाती  धन  इकट्ठा  करने  या
 छीनने  को  शिकायतें  मिलने  पर,  सिविल
 प्रशासन  जान  कौर  माल  की  रक्षा  करने  के
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 लिए  कानन  के  ग्रीस  ग्रावश्यक  क़दम  उठा
 रहा  है  |  विधिःयवस्था  बनाये  रखने  ग्रौर
 प्रपराधियों  को  रोकने  के  लिये  पुलिस  कार्रवाई
 में  वृद्धि  को  जा  रहा  है  ।

 नागालैंड  सरकार  ने  चब्रेसंग  क्षेत्र  में
 पहले  दी  ठोस  कदम  छड़ा  लिये  हैं  शौर  टैक्स
 इकट्ठे  किये  जा  रहे  हैं  ny

 लड़ाईबंरी  को  शर्तों  का  उल्लंघन  करने
 के  तमाम  महत्वपूर्ण  मामले  भी  शान्ति  मिशन
 के  ध्यान  में  लाये  जा  चुके  हैं  ताकि  बहू  उन्हें
 पी  नागरिकों  के  साथ  उठा  सके  ।

 Manufacture  of  Nuclear  Weapons  by
 India

 1003.  Shri  Karnij  Singhji;
 Shri  Gulshan:
 Shri  Buta  Singh:
 Shri  Onkar  Lal  Berwa;

 Will  the  Minister  of  External  Affaires
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  advice  from  the  Govern-
 ment  of  U.S.A.  against  the  manufac-
 ture  of  nuclear  weapons  by  India;  and

 (b)  if  so,  the  reply  sent  to  the  Gov-
 ernment  of  U.S.A.7

 The  Minister  of  External  Affales
 (Shri  Swaran  Singh):  (a)  and  (9).
 The  Government  of  the  United  States
 og  America  have  in  international
 forums  commended  the  decision  of  the
 Government  of  India  not  to  acquire
 nuclear  weapons.  They  have  also  im
 a  general  way  drawn  attention  to  the
 serious  economic,  military  and  poli-
 tical  consequences  of  non-nuclear
 countries  trying  to  acquire  a  nuclear
 weapons  capability,  The  Government
 of  India  have,  however,  received  no
 official  communication  in  this  regard
 from  the  Government  of  the  United
 States  of  America  ond  the  question  of
 sending  any  reply  does  not,  therefore,
 arise.
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 Indian  Film  burnt  in  Indonesia
 ‘1004,  Shrj  Rameshwar  Tantia:

 Shri  Himatsingka:
 Shri  D,  Ca  Sharma:
 Shri  Kapur  Singh:
 Shri  FP.  K.  Deo:
 Shri  Solanki:
 Shri  Narasimha  Reddy;

 Will  the  Minister  of  Externul  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  demons-
 trators  burnt  an  Indian  film  entitled
 ‘Patudji  Mahipal  Shakila’'  in  Central
 Sumatra  during  a  rally  in  protest
 against  Indian  self-defence  measures
 against  Pakistan;  and

 (b)  ig  so,  whether  any  protest  ha
 been  lodged  with  the  !ndonesian
 Government?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Govern-
 ment  has  seen  press  reports  to  that
 effect.  The  Indian  Embassy  in  Jakarta
 has  been  unable  to  verify  these  re-
 ports  due  to  lack  of  communications
 and  the  current  disturbed  conditions
 in  Indonesia.

 (b)  No  protest  has  been  lodged  with
 the  Indonesian  Government  so  far.

 Working  Efficiency  of  Telephone
 System

 1005.  Dr.  L,  M.  Singhvi:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  in-
 stituted  surprise  checks  and  spot  in-
 vestigations  in  the  working  efficiency
 of  the  telephone  systems  in  metropo-
 litan  cities  of  India;

 (b)  whether  it  is  a  fact  that  stand~-
 ards  of  service  have  been  dcteriorat-
 ing  particularly  in  the  handling  of
 long  distance  telephone  calls;  and

 (९)  if  so,  the  action  being  taken  in
 the  matter?

 bd  The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri
 Bhagavati);  (a)  Yes,  Sir.

 (b)  Ne.

 (c)  The  efficiency  of  the  telephone
 services  is  being  kept  up  and  raised
 further  by  taking  various  steps  such
 as  opening  of  new  exchanges,  incrcas-
 ing  the  capacity  of  existing  exchanges
 as  feasible,  replacement  of  manual
 exchanges  by  automatic  ones,  intro-
 duction  of  modern  type  of  ,witching
 equipment  like  Crossbar  switching
 system,  provision  of  large  blocks  of
 trunk  circuits  through  co-axial  cables
 and  Micro-wave  systems  on  main
 routes,  introduction  of  subscriber/
 operator  trunk  dialling  services  on
 important  trunk  circuits,  ete.

 Unemployment
 1006.  Dr.  L.  M.  Singhvi:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  there  hag  been  an  in-
 crease  in  the  unemployment  during
 the  last  year;  and

 (b)  if  90,  the  steps  proposed  to  be
 taken  to  create  employment  potential
 and  to  eradicate  unemployment,  par-
 ticularly  among  the  educated?

 The  Minister  of  Labour  and  Em-
 Ployment  (Shri  D.  Sanjivayya):  (a)
 Precise  information  ig  not  gvailable.
 However,  the  mumber  of  applicants
 seeking  employment  assistance
 through  Employment  Exchanges  de-
 creased  from  26,71,633,  to  26,52,685
 between  September,  964  and  Septem-
 ber,  1965.

 (b)  Various  development  schemes  in
 the  Fevi  Year  Plans  are  expected  to
 lead  to  larger  employment  opportuni-
 ties  for  unemployed  persons  including
 the  educated  persons.
 Integration  of  N.C.C.  with  Torritertal

 Army
 2¢07,  Dr.  L.  M,  Sloghvwt;

 Shri  Linga  Reddy:
 Will  the  Minister  of  Defence  be

 Pleased  to  state:
 (a)  whether  Government  have  con-

 sidered  any  proposal  to  integrate  the
 N.C.C.,  Territorial  Army  and  other
 similar  organisations;

 (b)  if  so,  the  details  of  sech  inte
 eration;  and
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 (९)  if  nol,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Defence  (Dr.  D.  S.  Raju):
 (a)  No.

 (b)  Does  not  arise.

 (c)  The  reason  for  not  integrating
 the  N.C.C.  and  T.A,  etc,  is  that  the
 Territorial  Army  and  Home  Guards
 etc.  have  been  set  up  in  relation  to
 different  sections  of  the  population
 with  aims  which  differ  in  each  case.

 Publicity  about  Indo-Pak  Conflict
 1008.  Shri  5.  M.  Banerjee:

 Shri  M.  L,  Dwivedi:
 Shri  Subodh  Hansda:
 Shri  8.  C.  Samanta:
 Shri  Parashar:
 Shri  8.  N.  Chaturvedi:
 Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Hindi
 speeches,  talks  and  news  features  om
 Indo-Pakistan  conflict  are  not  given
 all-India  publicity;

 (b)  if  so,  the  reasong  therefor;  and

 (९)  the  steps  taken  by  Government
 to  remove  this  discrimination  be-
 tween  English  and  Hindi?

 The  Minister  of  Information  and
 Broadcasting  (Shrimati  Indira  Gandhi):
 (a)  Broadcasts  to  the  nation  by  the
 Prime  Minister,  which  are  both  in
 English  and  Hindi,  are  relayed  over
 the  entire  network  of  All  India  Radio.
 Other  important  broadcasts  in  Hindi
 are  relayed  by  stations  serving  the
 Hindi  area.

 (b)  The  reason  why  all  such  broad-
 easts  in  Hindi  are  not  relayed  over
 the  entire  network  is  that  stations
 serving  the  non-Hindi  areas  have  to
 originate  g  large  number  of  pro-
 grammes  in  their  own  languages.
 Since  broadcasts  in  Hindi  and  other
 Indian  languages  constitute  the  vast
 bulk  of  AIR’s  total  output,  stations  in
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 the  non-Hindi  areas  would  be  left
 with  very  little  time  for  programmes
 in  their  own  languages  if  they  were
 to  relay  every  important  broadcast  in
 Hindi.  On  the  other  hand,  the  num-
 ber  of  items  in  English  is  substantially
 less,  so  that  relaying  them  over  the
 entire  network  does  not  affect  the
 Programmes  in  Indian  languages.

 (c)  In  view  of  the  reply  to  parts
 (a)  and  (9),  the  question  of  any  dis-
 crimination  does  not  arise.

 Pak,  activities  on  Eastern  Border
 1009.  Shri  B.  K.  Das:

 Shri  Shree  Narayan  Das:
 Shri  ए,  0,  Borooah:

 Will  the  Minister
 Pleased  to  state:

 of  Defence  be

 (a)  whether  the  concentration  of
 Pakistani  forces  along  the  Pakistam
 border  with  West  Bengal,  Assam  and
 Tripura  still  continues;  and

 (b)  whether  it  is  a  fact  that  the
 people  belonging  to  the  minority communities  inhabiting  the  above-
 mentioned  border  areas  have  been
 asked  to  vacate  the  places  up  to  a
 certain  depth?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  Pakistan  regular  army
 troops,  East  Pakistan  Rifics  personnel
 and  irregular  forces,  called  Mujahids
 and  Ansars,  continue  to  be  deployed  in
 strength  along  the  East  Pakistan
 border.

 (b)  Government  are  aware  that  a
 number  of  members  of  the  minority
 community  have  been  removed  from
 the  border  areas  to  the  interior  of
 East  Pakistan.

 Seviet  Seacraft  for  Indian  Navy
 0I0.  Shri  Hari  Vishnu  Kamath:

 Shrimatl  Sharda  Mukerjee:
 Shri  Onkar  Lal  Berwa:
 Shri  Hukam  Chand

 Eachhavaiya:
 Shri  BR.  Barwa:
 Shri  Basappa:

 Will  the  Minister  of  Defence  be
 Pleased  to  refer  to  the  reply  given  to
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 Starred  Question  No.  295  un  the  30th
 August,  965  and  state:

 (a)  whether  the  delegation  to  Mos-
 cow  for  negotiating  the  purchase  of
 geacraft  for-  the  Indian  Navy  has
 shown  results;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Defence  (Shri  Y.  B

 Chavan):  (a)  and  (b),  Yes,  Sir,  A
 contract  has  been  signed  for  the  pur- chase  of  submarines  and  other  naval
 crafts.  It  would  not  be  in  the  public interest  to  disclose  other  details,

 Amenities  for  Jawans  and  their
 families

 20ll,  Shrimati  Tarkeshwari  Sinha:
 Will  the  Minister  of  Defence  be  pleas- ed  to  state:

 (a)  whether  Government  are  aware
 that  great  confusion  prevails  in  re-
 gard  to  the  supply  of  goods  by  the
 public  for  the  benefit  of  Jawans,  their
 families  and  wounded  soldiers;  and

 (b)  if  so,  the  steps  Government
 Propose  to  take  to  give  co-ordinated
 and  complete  picture  «of  al]  retters
 Pertaining  to  the  organization  of  ame-
 nities  for  Jawans  and  their  familivs?

 The  Minister  of  Defence  (Shri  ¥.  B.
 Chavan);  (a)  and  (b).  No,  Sir.  The
 public  has  been  advised  through  press releases  that  donations  in  the  form
 of  cash  are  most  suitable  and  secure
 maximum  benefits  to  the  Jawans.
 Donations  in  kind  of  certain  specified
 items  are  also  welcome.  Indications
 have  also  been  mrade  of  the  manner  in
 which  these  donations  are  to  be  sent.

 Aid  for  Nepal
 ‘1012.  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  refer  to  the  revly  given to  Unstarred  Question  No.  544  on  the
 6th  September,  965  regarding  finan-
 cial  aid  for  Nepa]  and  state:

 (a)  whether  Government  nave  con-
 sidered  the  request  of  Nepal  Govern.
 ment  for  establishing  a  Medical  Col.

 lege  and  further  development  of
 small-scale  industries  in  Nepal;  and

 (b)  if  so,  to  what  extent?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  The  re-
 quest  is  under  consideration.

 (b)  A  survey  to  assess  the  require-
 ments  of  a  Medical  College  in  Nepal
 has  been  undertaken.  A  Specialist  on
 Small  Scale  Industries  is  expected  to
 visit  Nepal  shortly  to  make  g  prelimi-
 nary  survey  for  the  development  of
 small-scale  industries.

 राजबूतों  की  विभागीय  बैठकों
 1013.  भी  लघु  लिये  :

 श्री  बागड़ी:
 क्या  बंदिशें-कार्य  मंत्री  यह  बताने  की

 दर्पा  करेंगे  कि  s

 (क)  क्या  विश्व  के  विभिन्न  क्षेत्र।  के,
 जैसे  अग्नेय  एशिया,  पश्चिमी  एशिया,  पूर्वा
 यूरोप,  पश्चिमी  यूरोप,  लैटिन  प्रक्रिया  के
 देशों  सम्बन्धी  प्रश्नों  नीतियों  बौर  सम्बन्धों
 को  मुद्  करने  तथा  उनमें  सामंजस्य  लाने
 के  लिए  उन  देशों  में  स्थित  भ,  रत  के:  राजदूतों
 को  समय-समय  पर  विभाग  बैठक  प्रायोजित
 करने  की  सरकार  की  (कोई  योजना  है;
 शौर

 खि)  यदि  हां,  तो  उसका  ब्यौरा
 क्‍या  है?

 बंदे शिक  कार्य-मंत्री  (क्रि  स्वर्ण  सिंह de
 (क)  और  (ख).  विभिन्न  क्षेत्रों  में  हमारे
 राजदूतों  की  समय-सनथ  पर  मीटिंगें  होती
 रही  है  1  इस  सल्ल  इस  तरह  की  मीटिंग  नहीं
 हुई  है;  झोर  a  निकट  भविष्य  से  इस  प्रकार
 की  कोई  वोटिंग  होने  की  दाएं  है  लेकिन
 चूकि  विदेश-स्थित  हमारे  प्रतिनिधियों  के
 साथ  इस  तरह  का  परामर्श  लाभदायक  सिद्ध
 दप्ा है.  इसलिए  इस  तरह  की  मीटिंग  समय
 समय  पर  प्रायोजित  करने  का  इरादा  है  ।
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 झ्रहमदाबाद  के  लिए  नया  द्रांसमोटर
 loi4.  श्री  रामसेवक  यादव  :

 शी  मु  सिसके:
 श्री  बिगड़ो:

 बया  सूचना  शोर  प्रसारण  मंत्री  यह
 बताने  की  बुरा  करेगे  कि  :

 (क)  क्‍या  विविध  भारती  कार्यक्रमों  के
 प्रसारण  के  लिए  भ्रहमदाबाद  में  एक  नया
 ट्रांसमीटर  लगाने  का  कई  प्रस्ताव  है;  अर

 (ख)  यदि  हां,  तो  यह  कब  तक  लग
 जायेगा  ?

 सूचना  झोर  प्रसारण  मंत्री  (गोमती
 इन्दिरा  गांधी  )  :  (क)  कौर  (ख).  विविध
 भारती  कार्यक्रमों  के  प्रसारण  के  लिये  प्रथम  दा-
 बाद  में  एक  मीडियम-वेब-द्रांसमीटर  लगाया
 जा  चुका  है  1  यह  2  प्रब्तूबर,  965  से
 चालू  हो  गया  है  ।

 जिला  मेरठ  में  टेलीफोन  केसा

 l0i5.  sit  रामसेवक  यादव :.
 श्री  मधु  लिमये :
 शी  आगड़ा:

 बया  संचार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जिला  मेरठ
 के  सरधना  कस्बे  में  एक  टेलीफोन  एक्सचेंज
 लगाया  जा  रहा  है;॥

 ख)  यदि  हां,  तो  इससे  कितने  टेलीफोन
 लगाये  जायेंगे;  ौर

 (ग)  इस  पर  कितना  घन  व्यय  होगा  ?

 संचार  विभाग  सें  उपमंत्री  (भी  भगवती  )  :
 (क)  सरीना  क़स्बे  में  एक  टेलीफोन  एक्सचेंज
 2  सितम्बर,  956  से  काम  कर  रहा  है  t

 (ख)  इस  समय  38  कनेक्शन  काम  कर
 रहे  हैं  प्रौढ़  प्रतीक्षा-सूची  के  दो  आवेदकों  को
 शीघ्र  ही  कनेक्शन  दे  दिये  जायेंगे  t
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 (ग)  शुरू  में  4600  रुपये  की  लागत  से
 20  लाइन  का  एक  मेग नेटो  एक्सचेंज  रू गाया

 गया  था  ।  उसके  स्थान  पर  ai000  पये
 की  लागत  से  50  लाइन  बा  एक  केद्रीय
 बैटरी  बर चल  एबसचेझ  लग।  दिया  गया  |
 केन्द्रीय  बेटी  करचल  एक्सचेंज  के  स्थान  पर
 अब  9400  की  लागत  से  एक  छोटा  स्व चल
 एक्सचेंज  लगा  दिया  गया  है  t

 Wage  Board  for  Tea  Plantations

 1016,  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  the  Central  Wage
 Board  for  ‘lea  Plantations  has  submit-
 ted  its  report;  and

 (b)  if  90,  its  main  recommenda-
 tions?

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D.  Sanjivayya):
 (a)  Not  yet.

 (b)  Does  not  arise.
 Foreign  Government's  Offer  of  Help

 for  Setilement  of  Refugees
 ‘1017.  Shri  Rameshwar  Tantla:

 Shri  Himatsingka:
 Will  the  Minister  of  External  Affairs

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 Dutch  Government  have  rendered
 some  financia]  help  to  the  Indian
 Government  for  the  refugees  in  India
 who  were  victims  of  the  recent  con-
 flict  between  India  and  Pakistan;

 (b)  if  so,  whether  any  other  coun-
 try  hos  offered  any  such  nelp;  and

 (९)  if  so,  the  names  of  the  countries
 and  the  kind  of  assistance  offered  by
 them?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh);  (a)  The  Dutch
 Government  has  not  offered  any  help
 for  refugecs  in  India  who  were  victims
 of  the  recent  conflict  between  India
 and  Pakistan.  However,  it  is  under-
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 stood  that  the  Dutch  reformed
 churches  are  collecting  funds  for
 refugees  from  war-stricken  areas,
 The  target  is  5  lakh  guilders  (approxi-
 mately  Rs.  6.6  lakhs)  for  the  Indian
 sub-continent,

 (b)  No,  Sir.
 (c)  The  question  does  not  arise.

 Defence  Development  Units
 0I8.  Shri  P.  R.  Chakraverti:

 Shii  P.  C.  Borooah:
 Will  the  Minister  of  Defence  be

 Pleased  to  state:
 (a)  whether  it  is  a  fact  that  three

 defence  development  units  in  the  Pub-
 lig  Sector  have  declared  a  dividend;

 (b)  whether  the  Department  cf  De-
 fence  Production  has  submitted  a  note
 to  the  Planning  Commission  regard-
 ing  the  method  and  manner  jn  which
 defence  production  could  be  stepped
 wp;  and

 (c)  whether  imports  of  spares  and
 other  equipment  required  for  operating
 the  defence  units  to  their  capacity
 have  received  higher  priority?

 The  Minister  of  Defence  Production
 in  the  Ministry  of  Defence  (Shri  A.  M.
 Thomas):  (a)  Four  Defence  Produc-
 tion  Units  in  the  Public  Sector  जंड,
 Bharat  Electronica  Limited,  Garden
 Reach  Workshops  Limited,  Mazagon
 Dock  Limited  and  Praga  Tools  Limit-
 ed  have  declared  dividend  al  different
 Tates  for  the  year  1984-65,

 (b)  The  Department  of  Defence
 Proudction  have  projected  their  re-
 quirements  of  various  xtratcgic  raw
 avaterials  and  finished  products  to  the
 Falnning  Commission.

 (c)  Yes,  Sir.

 ले पास  को  कमला  बांध  तथा  जनकपुर  भाषा
 सड़क  यो  बताये

 1019.  क्रि  gto  Ate  तिवारी  :  क्‍या
 अवैदिक-क्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  नेपाल  के  कमला  बांध  तथा
 पूर्व-पश्चिम  राजपथ के  पूर्वी  क्षेत्र  की  जनकपुर

 झापा  सड़क  को  रूपरेखा  (ब्लू  जट)  तेयार
 कर  ली  गई  है;  प्रो

 (ख)  यदि  हां,  तो  उस  पर  कितना
 व्यय  हुं.  ?

 बंदिशें-कार्य  मंत्री  (भो  स्वर्ण  सिंह)
 (क)  जा  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 Speech  of  Chief  Minister  of  West
 Bengal

 1020.  Shri  C.  EK.  Bhattacharyya:
 Will  the  Minister  of  Exterual  Affairs
 be  pleased  to  state;

 (a)  whether  his  attention  hay  been
 drawn  to  u  speech  of  Shri  P.  C.  Sen,
 Chief  Minister,  West  Bengal  in  Cal-
 cutta  stating  that  U.S.A.  will  pursuade China  through  Pakistan  to  attack  ludis.
 for  making  a  barter  on  Kashmir;

 (b)  whether  this  information  is
 confirmed  by  the  Government  of
 India;  and

 (९)  if  so,  the  steps  being  taken  im
 this  matter?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh);  (a)  The  state-
 ment  In  question  was  mad;  nut  by  the
 Chief  Minister  of  West  Bengal  but  by asumeone  who  had  come  to  sce  jim,

 (b)  and  (c).  Do  not  arise.
 Production  of  HLF.  24  Jets

 302l.  Shri  Vidya  Charan  Shukla:
 Shri  Indrajit  Gupta:
 Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Defence  be
 Pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  296  on  the  30th
 August  7965  and  state  the  p-ogrcss
 since  Made  in  the  procurement  of
 additional  items  of  plant  and  machl-
 nery  for  production  of  HF  24  Jeta,
 supply  of  raw  material  an4  cumpo-
 nents  and  for  traiv  ‘ny  of  personnel  in
 aeronautical  enginecring?

 The  Minister  of  Defence  Production
 im  the  Ministry  of  Defence  (Sbri  A.  का.
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 Thomas):  The  supply  of  scme  plunt  The  Minister  of  External  Affairs
 and  machinery  by  the  U.S.  Govern-  (Shri  Swaran  Singh):  (a)  and  (b). toent  has  not  materialised.  There  has
 been  no  change  in  the  position  already
 indicated  regarding  other  requests
 ‘made  to  U.S.  authorities.

 Pak  Violations  of  Cease-Fire

 1022,  Shri  Vidya  Charan  Shukla:
 Shri  Vishwa  Nath  Pandey;

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state  the  steps  taken  by
 the  Security  Counci]  on  the  protest
 notes  sent  to  it  after  the  cease-fire  on
 the  23rd  September,  965  regarding
 the  violations  of  cease-fire  line  by
 Pakistani  troops?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh);  Pakistan  viola-

 ‘tions  of  the  cease-fire,  reported  to  the
 UN  Secretary  General  by  ine  Perma-
 nent  Representative  of  India,  are
 circulated  to  the  Security  Council  as
 UN  documents.  According  to  the  UN
 Secretary  General,  the  viclatien  com-
 plaints  are  transmitted  irmedi:tely  to
 the  UN  Observers  for  investigation
 and  report.  Results  of  the  investi-
 gations  by  UN  Observers  ate  present-

 ed  by  the  Secretary  General  in  a
 series  of  reports  to  ‘he  Security
 Council.

 Passport  Restrictions  for  Etudents
 Proceeding  to  U  8.8.

 1023,  Shri  Karni  Singbj):  Will  the
 Minister  of  External  Affasrs  be  pleas-
 ud  to  state:

 (a)  whether  it  is  a  fact  that  ७  batch
 of  students  from  Kerala  were  refused
 passports  by  the  Government  of  India
 to  proceed  to  U.S.A.  for  prosecuting
 higher  studies;  and

 (b)  if  go,  the  reasons  therefor?

 Presumably,  the  Hon'bl:  member  is
 ivferring  to  some  medical  graduates
 intending  to  go  to  U.S.A.  for  higher
 studies.  As  the  House  is  aware  some
 conditions  have  been  ‘wid  down  on
 ihe  issuc  of  passports  to  medical
 students  and  practitioners,  That  is  to
 say  generally  those  who  are  either
 (i)  M.B.B.S.  with  seven  years  expe-
 rience,  or  (ii)  M.B.B.S.  with  60  per
 cent  marks  and  three  years  expe-
 rience,  or  (iii)  holder  of  any  post-
 graduate  degree  like  M.5.,  M.D.  ete.
 are  allowed  to  go  abroad  for  further
 studies.

 Commonwealth  Secretariat
 1024,  Shri  R.  S.  Pandey:

 Shri  Hem  Raj:
 Shri  Indrajlt  Gupta:
 Shri  Jashvant  Mehta:

 Will  the  Minister  of
 Affairs  be  pleased  to  state:

 External

 (a)  whether  the  permanent  Com-
 monwealth  Secretariat  has  since  been
 constituted  and  started  functioning  im
 London;  and

 (b)  if  so,  the  progress  made  so  far
 in  its  functioning  and  the  Indian  con-
 tribution  thereto?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh);  (a)  Yes,  Sir.
 The  Commonwealth  Secreturiat  has
 started  functioning  with  skeleton  staff;

 (b)  So  far,  the  posts  of  Secretary
 General,  two  Deputy  Secrctaries-
 General  and  some  other  senior  officials
 have  been  filled.  India's  share  of
 contribution  at  ll°4  per  cent  comes  to
 £9,950  (Rs.  266,000-00)  for  the  first
 year.

 पंजाब  में  किराये  के  मकानों  में  डाकखाने

 1025.  को  बलजोत  सिंह  :  क्‍या  संचार
 मंत्री  मह  बताने  की  कृपा  करेंगे  कि  :

 (क)  इस  समय  पंजाब  डाकखाने  किराने
 के  भवनों  में  हैं;
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 (@)  i964-65  तथा  965  में
 कब  तक  सरकार  ने  किराये  के  रूप  में  कितना
 घन  विया  है;  कौर

 (ग)  इन  डाकखानों  को  सरकार  इनके
 भवनों  में  कब  तक  ले  जायेगी  ?

 संचार  विभाग  में  उपमंत्री  (थी  भगवती):
 (क)  685  |

 (ख)  (i)  1964-65
 345,441  रुपये  ।

 के  दौरान

 (li)  i965-66  के  दौरान
 अभी  तक  ,88,4i8.04  रुपये  t

 (ग)  डाक  तार  विभाग  जहां  कहीं
 झ्रावश्यक  समझा  जाएगा,  विभागीय  इमारत
 रखना  पसन्द  करेगा  बातें  कि  उन  के  लिए
 उपयुक्त  स्थान  कौर  झ्राथिक  साधन  उपलब्ध
 हों  ।  हालांकि  मुख्य  मुख्य  डाकघरों  के  लिए
 या  जहां  किराये  के  उपयुक्त  स्थान  उपलब्ध  नहीं
 है  विभागीय  इमारतों  की  व्यवस्था  करने
 का  हर  संभव  प्रयत्न  किया  जा  रहा  है,  फिर
 भी  ऐसी  कोई  तारीख  बताना  कठिन  है  जब
 कि  सभी  विभागीय  डाकघरों  को  विभागीय
 इमारतों  में  रखना  संभव  हो  सकेगा  ।

 Quarters  for  P.  and  T.  Employees  in
 Punjab

 1026,  Shri  Daljit  Singh:  Will  the
 Minister  of  Communications  te  pleas-
 ed  to  state:

 (a)  the  number  of  class  III  and  IV
 employees  of  the  P.  ang  T.  Depart-
 ment  in  Punjab  who  have  been  pro-
 vided  with  quarters  so  far;

 (b)  the  number  of  such  employees
 who  have  not  been  provided  with
 quarters  even  after  completion  of  ten
 years  of  service;  and

 (c)  the  steps  being  taken  in  the
 matter?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communicailuns  (Shri
 Bhagavati):  (a)  Class  III—I563;  Class
 IV—49.

 (b)  Class  IJI—4047;  Class  IV—i]],
 (९)  Sanction  for  construction  of  49

 units  of  quarters  at  various  places
 have  been  accorded,  out  of  which  5
 units  are  under  construction.  Propo-
 ral  for  construction  of  more  quarters
 is  under  examination.

 Jullundur  A.LR.  Station
 1027.  Shri  Daljit  Singh:  Will  the

 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Jullundur  Radio  Station  will  be
 named  as  the  Punjabi  Radio  Station;
 and

 (b)  if  so,  the  steps  so  far  taken  in
 the  matter?

 The  Minister  of  Information  and
 Broadcasting  (Shrimati  Indira
 Gandhi);  (a)  No,  Sir.

 (b)  Does  not  arise.

 Nehru  Mountalneering  Institute
 1028,  Shri  Yashpal  Siugh:  Will  the

 Minister  of  Defence  be  pleased  to
 etote:

 (a)  whether  there  is  any  prceposal
 under  consideration  to  establish  the
 Nehru  Mountuineering  Institute  in
 Darjeeling;

 (b)  if  ao,  whether  any  financial  belp
 has  been  given  by  the  Central  Gov-
 ernment;  and

 (c)  the  details  thereof?

 The  Minister  of  Defence  (Shri  ¥.  B.
 Chavan):  (a)  The  Government  of
 Uttar  Pradesh  in  collaboration  with
 the  Government  of  India  (Ministry  of
 Defence)  have  set  up  the  Nehru  Insti-
 tute  of  Mountaineering  at  Uttar  Kashi.
 The  first  course  started  on  llth:  Octo-
 ber  4965  and  was  completed  on  l4th
 November,  1965,  the  birth  anniver-
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 gary  of  late  Shri  Jawaharlal  Nehru.
 The  Defence  Minister  is  the  President
 of  the  Institule  and  the  Chief  Minis-
 ter  Uttar  Pradesh  is  the  Vice-Presi-
 dent.

 (b),  and  (c),  The  Government  of
 India  has  agreed  to  pay  50  per  cent
 ef  the  recurring  expenditure  not  ex-
 ceeding  Rs.  2  lakhs  per  year  from
 Defcnce  Budget.

 Firing  by  East  Pakistan  Rifles
 1029,  Shri  Kajrolkar:

 Shri  Hukam  Uhang
 Kachhavalya:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  East
 Pakistanj  Rifles  opened  fire  on  the  6th
 October,  965  on  a  crowded  passenger
 bus  belonging  to  Assam  State  Trans-
 port  Service  near  Dawki  border
 checkpost  on  the  Assam-East  Pakistan
 border;

 (b)  if  so,  the  damages  caused  to
 men  and  property;

 (९)  whether  any  protest  note  has
 becn  sent  to  Pakistan;  and

 (d)  if  so,  with  what  result?
 The  Minister  of  Defence  (Shri  ¥.  B.

 Chavan):  (a)  On  the  4th  October,
 1065,  Pakistani  forecs  from  their  bor-
 der  outpost  of  Synrem  fired  three
 rounds  at  @  passenger  bus  of  the
 #ssam  State  Transport  going  from
 Shillong  towards  Dawki  when  it  had
 crossed  Dawki  bridge.

 (b)  Nil.
 (c)  and  (d),  A  protest  has  been

 lodged  on  this  and  other  provocative
 acts  by  Pakistan  in  the  Dawki  area.
 A  reply  is  awaited.

 Cartridges  for  Rifle  Clubs
 1030.  Shri  Karnl  Singhji:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 National  Rifle  Association  of  India
 have  Made  a  preference  for  shot  size
 No.  7  for  clay  pigeon  shooting  car-
 tridges  being  manufactured  in  the
 Indian  Ordnance  Factories  in  2
 gauge;  ind
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 (b)  if  so,  why  shot  size  No.
 not  readily  available
 sizes  are  manufactured?

 The  Minister  of  Def  Producti
 ip  the  Ministry  of  Defence  (Shri  A.  ML
 Thomas):  (a)  No  communication  on
 the  subject  has  been  received  from  the
 National  Rifle  Association  of  India

 (b)  The  production  of  cartridge  74
 bore  size  No.  7  for  clay  pigeon  shoot-
 ing  to  the  required  standard  is  yet  to
 be  established  in  the  Oidnance
 Factories.

 Cartridges  for  Rifle  Clubs
 1031,  Shri  Karni  Singhji;  Will  the

 Minister  of  Defence  be  plessed  to
 state;

 (a)  whether  the  recently  added
 ay  cartridges  by  the  Indian  Ord-
 nance  Factories  placed  on  the  civiliam
 market  are  superior  to  the  a  car-
 tridges  upto  now  regularly  offered;

 (b)  whether  patterning  tests  have
 been  done  to  determine  the  fact  that
 the  2}"  cartridges  are  superior  to
 Merit  such  a  price  difference;  and

 (९)  the  methods  employed  for  pat-
 terning  and  the  percentages  obtained
 in  various  Patterning  tests  from
 different  distances?

 The  Minister  of  Defence  Production
 in  the  Ministry  of  Defence  (Shri  A,  ML
 Thomas);  (a)  It  is  not  claimed  that
 2-3/4"  cartridges  are  superior  to  2-12"
 cartridges,

 (b)  In  view  of  (a)  above,  there  has
 been  no  necessity  to  conduct  any  pat-
 terning  tests  2-3/4"  cartridges  were
 produced  in  limited  quantities.  The
 cost  of  production  was,  therefore,
 necessarily  high.  These  cartridges
 were  released  to  the  civilian  market
 at  the  actual  cost  of  production.

 (ce)  Does  not  arise.

 7  are
 when  larger

 Shortage  of  Post  Cards  and  Stamps

 1032,  Shrimati  Renuka  Harkaiaki:
 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  cards
 and  stamps  were  not  available  in
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 many  Post  Offices  including  Gavhatl,
 Zanabazar,  Silpukhuri,  Jorhat  ete.  in
 Assam  in  the  months  of  August  and
 September,  1965;  and

 (b)  if  so,  the  main  reasons  there
 for?

 The  Deputy  Minister  In  the  Depart-
 ment  of  Communications  (Shri
 Bhagavati):  (a)  Yes.

 (b)  Owing  to  delay  in  receipt  of
 postal  stationery  from  the  Security
 Press,

 'ग्रसित  झल्  उपायों  '  पर  प्रधान  मंत्री  के
 भाषण  का  प्रसारण

 +1033.  बनी  यशपाल  सिह  :  क्‍या
 बचना  झोर  प्रसारण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  'अधिक  भिन्न
 उप जाओं'  के  बारे  में  प्रधान  मंत्री  का  भा काश--
 बाणी  से  प्रसारित  भाषण  राष्ट्रीय  भाषा प्र ों
 में  किसानों  को  दिया  है  ;

 ख)  क्‍या  इस  भाषण  को  विभिन्न  राज्पों
 में  प्रा काश वाणी के  केन्द्रों  से  राज्यों  की  प्रादेशिक
 आाषाधों  में  प्रसारित  किया  गया  है  ;  कौर

 (ग)  यदि  नहीं,  तो  इस  सम्बन्ध  में
 क्या  कदम  उठाये  गये  हैं  ?

 सूचना  हुअ  प्रसारण  मंत्री  (श्रीमती
 इन्दिरा  गांवो)  :  (क)  जी,  नहीं  परन्तु
 इस  विषय  पर  प्रधान  मंत्री  को  शोर  से
 देश  की  प्रत्येक  ग्राम  पंचायत  को  सभो  प्रादेशिक
 भाषा प्र ों  में  एक  व्यक्तिगत  पत्न  शीघ्र  ही
 जेजे  जायगा।  प्रधान  मंत्री  का  प्रसारित  भाषण
 खाद्य  ग्रौर  कृषि  मंत्रालय  की  मासिक  पत्रिक
 /पइन्टैन्सिव  एग्रीकल्चर'  (अंग्रेजी)  कौर
 उन्नत  कृषि  (हिन्दी)  के  दिसम्बर  प्रेतों  में
 भी  छापा  जा  रहा  है  ।  इन  पत्रकारों  की  प्रतियां
 देश  के  सभी  बलाक  प्रौढ़  क्षेत्र  विस्तार  कार्य-
 कर्ताओं  तथा  इनके  ग्राहक  किसानों  के  पास
 अबहूंचनी  हैं  ।

 ख)  जी,  नहीं  ।

 cH  प्रश्न  नहीं  उठता  । fi

 प्रचार  नीति
 1034.  श्री  सिद्धेश्वर  प्रस्ताव  :

 ओओमतो  ममता  सुल्तान  :

 क्या  सूचना  शोर  प्रसारण  मंत्रों  यह  बताने
 की  कृपा  करेंगें  कि  :

 (कफ)  कया  i2-:3  अक्टूबर,  i965
 को  नई  दिल्ली  में  राज्यों  के  प्रचार  निर्देशों

 की  स्थायी  समिति  की  बैठक  में  प्रचार  नीति  में
 झावश्यक  परिवर्तन  करने  के  कोई  सुभाव  दिये
 गये  थे  ;

 बची)  यदि  हां,  तो  उपरोक्त  jes  में
 क्या  महत्वपूर्ण  निर्णय  किये  गये  हैं  ;  कौर

 (ग)  उन  पर  सरकार  की  कया  प्रति-
 जिया  है  ?

 सूचना  कौर  प्रसारण  मंत्री  (कीमती
 इस्तीफा  गांधी  )  (क)  से  (ग).  पिछले

 2  भौर  3  अक्टूबर,  को  नई  दिल्ली  में
 हुईं  राज्यों  के  प्रचार  निर्देशकों  को  स्थायी
 समिति  की  बैठक  सरकार  की  प्रचार  नीति  में
 परिवर्तन  करने  के  कोई  सूझाव  नहीं  दिये  गये
 थें,  न  इस  समिति  को  यह  झ्र धि कार  था  tT

 भारत  पाकिस्तान  संघर्ष  के  दौरान  सूचना
 और  प्रसारण  मंत्रालय  के  विभिन्न  प्रचार  जिज्ञागों
 कौर  राज्यों  द्वारा  जो  प्रचार  कार्य  किया  पबा.
 शौर  विशेषकर  इसमें  लो  कठिनाईयां  सामने
 आई  या  कमियां  देखी  गई,  समिति  ने  उन  पर
 विचार  किया  t  देश  को  स्वावलम्बी  ौर
 आत्म-निर्भर  बनाने  के  उद्देश्य  चले  दी-कार्लोस
 प्रचार  के  प्रश्न  पर  भी  समिति  ने  विचार  किया  ।
 इसके  लिए  प्रचार  व्यवस्था  में  सुधार  करने
 कौर  प्रचार  कार्यों  में  केन्द्र  कौर  राज्यों  के  बीच
 शौर  प्रतीक  मेल  रखने  के  लिए  समिति  ने  कुछ
 उपाय  सुझाए।  ये  निर्णय  सभी  राज्य  सरकारों
 और  इस  मंत्रालय  के  विभागों  को  कमल  में
 लाने  के  लिए  जज  दिए  गए  हैं  t
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 टीम-पाकिस्तान  संघर्ष  सम्बन्धी  साहित्य

 1035.  सिद्धेश्वर  प्रसाद  क्‍या
 सूचना  झोर  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  प्रकाशन  विभाग  द्वारा  चौकी-
 पाकिस्तानी  खतरे  के  सम्बन्ध  में  प्रकाशित
 साहित्य  के  समुचित  शौर  समय  पर  वितरण
 की  क्‍या  व्यवस्था  की  गई  है  ;

 (ख)  क्या  यह  सच  है  कि  ये  प्रकाशन
 विभिन्न  राज्यों  की  राजधानियों  तक  भी  नहीं
 पहुंच  पाते  ;  प्रौढ़

 (ग)  यदि  हां,  तो  इस  मामले  में  कया
 कार्यवाही  की  गई  है  ?

 सूचना  कौर  प्रसारण  मंत्री  (श्रीमती
 इच् विरा  गांधी  )  :  (क)  :  जैसे  ही  संकटकाल  से
 सम्बन्धित  पैम्फलेट  प्रकाशित  होते  हैं,  उनको
 निम्न  व्यक्तियों  या  संस्थापकों  को  भेज  दिये
 जाते  हैं  :--

 L.  राष्ट्रीय  रक्षा  परिषद्‌  के  सदस्य  |
 2.  संसद  सदस्य  ।
 3.  राज्य  की  राजधानी  के  सूचना

 केन्द्र  1
 4.  विश्वविद्यालय  ।
 5.  जिला  क्षेत्र-प्रचार  भिकारी,

 क्षेत्र  प्रचार  भ्रधिकारीगण  |

 6.  जिला  सूचना  केन्द्र  t
 7.  देश  के  मुख्य  पुस्तकालय  ।
 8.  कालेज  |
 9.  विश्वविद्यालयों  के

 फोरम  ।
 10.  राज्य  विधान  मण्डलों  के  पुस्तकालय  |
 Ll.  आकाशवाणी  के  केन्द्र  a
 12  राज्यों  के  प्रचार  निदेशक  |
 1s  समाचार  पत्र  (पत्र  सूचना  कार्य-

 लव  के  हारा)  |

 प्लैनिंग
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 14  भारत  सरकार  के  मुख्य  प्राधिकारी-
 गण  ।

 i5.  रक्षा  मंत्रालय  का  जन  सम्पर्क
 विभाग  a

 16.  अध्यापकों  की  संस्थायें  ।

 पैम्फलेट  सीधे  ही  इन  को  डाक  से  भेजे
 जाते  हैं  ।

 ख)  जी  नहीं  T

 (ग)  प्रश्न  नहीं  उठता  |

 U.S,  Consul-General’s  Visit  to  Sikkim
 1036.  Dr.  Ranen  Sen:

 Shri  Dinen  Bhattacharya:
 Will  the  Minister  of  External  Affairs

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  U.S.

 Consul-General  in  Calcutta  had
 taken  a  gentleman  not  connected
 with  his  office  alongwith  him  to
 @kkim  recently;

 (b)  whether  it  is  also  a  fact  that
 the  West  Bengal  Government  have
 drawn  the  attention  of  the  Central
 Government  to  this  affairs;  and

 (९)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  No.  Sir.

 (b)  and  (c).  Do  not  arise

 Map  on  Cease-fire  Position
 1037,  Shri  Heda:  Will  the  Minister

 of  Defence  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 cease-fire  position  map  was  released
 by  Government;

 (b)  if  so,  when;
 (९)  whether  the  map  was  sent  +

 the  United  Nations;  and

 (d)  whether  the  map  has  been
 accepted  by  the  U.N,  in  toto  or  in
 part?
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 The  Minister  of  Defence  (Shri  ¥.  B.
 Chavan):  (a)  and  (b).  A  map  show-
 ing  the  areas  under  the  occupation  of
 Indian  forces  in  Pakistan  and  Pakis-
 tan-occupied  Kashmir  and  under  the
 eccupation  of  Pakistani  forces  in  the
 Indian  territory  at  the  time  of  cease-
 fire  on  23rd  September,  1965,  was
 released  by  the  Government  of  India
 on  7th  October,  1965,

 (c)  and  (d).  As  the  map  was  not
 sent  to  the  United  Nations,  the  ques-
 tion  of  the  UN  accepting  it  in  toto  or
 in  part  does  not  arise.  However,
 positions  occupied  by  our  troops  and
 by  Pakistani  troops  in  Indian  territory
 at  the  time  of  cease-fire  have  been
 i.timated  to  the  UN  Observers

 Recognition  of  G  Democratle
 Republic

 1038,  Shri  Indrajit  Gupta:
 Shri  Warlor:
 Shri  Daji:
 Shri  P,  R.  Chakraverti:
 Shri  K.  N.  Tiwary:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  the  question  of  giving
 recognition  to  the  German  Democra-
 tic  Republic  has  been  considered  by
 Government;  and

 (b)  if  so,  the  decision  taken  there-
 on?

 The  Minister  of  External  Affairs
 ‘Shri  Swaran  Singh);  9)  No,  Sir.

 (b)  Does  not  arise.

 Wage  Board  for  Power  Industry
 1039.  Shri  R.  5.  Pandey:

 Shri  Rajeshwar  Patel:
 Will  the  Minister  of  Labour  and

 Empioyment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No,  575  on  the  l3th  September,  965
 and  state:

 (a)  whether  Government  have  fur-
 ther  examined  the  question  of  setting
 wp  of  ॥  Wage  Board  for  Power  In-
 dustry;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  Labour  and  Em-
 ployment  (Sari  DD.  Sanjivayya):
 (a)  and  (b).  The  matter  is  stl
 under  examination.

 Army  Engineers
 ‘160.  Shri  Balakrishnan:  Wil]  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  concessions  which  will  be
 given  to  the  Engineers  who  serve  in
 the  Defence  Forces  during  the  pre- sent  Emergency;  and

 (b)  when  such  concessions  will  come
 inte  effect?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan);  (a)  Even  before  the  declara-
 tion  of  the  Emergency  two  years
 vate-date  was  granted  to  the  Engineer
 Officers  in  the  Army  and  Air  Force
 for  possessing  specific  engineering
 qualifications  for  purposes  of  sen‘ority,
 fromotion  and  increment  of  pay,  This
 eoneession  continues,

 After  the  declaration  of  the  Emer-
 gency,  the  following  concessions  have
 keen  granted  to  Engineers  commis-
 siuned  in  the  Army:

 (i)  An  additional  ante-date  upto  a
 maximum  of  two  years  for  pre-
 vious  civil  gazetted  service,  if
 any,  to  those  granted  Short
 Service  Commissions  which  will
 not  be  available,  if  and  when
 they  are  granted  Permanent
 Commissions.

 (i)  Lien  and  protection  of  civil  pay,
 leave,  Provident  Fund  benefits
 and  other  rights  in  the  civil
 appointment  in  the  case  of
 permanent  civil  Government
 servants  who  have  joined  os
 Emergency  Commissioned
 Officers  or  as  Short  Service
 Commissioned  Officera.

 (iii)  Eligibility  for  Perranent  Com-
 mission  in  the  case  of  Emer-
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 gency  and  Short  Service  Com-
 missioned  Officers,

 (b)  From  the  date  of  grant  of  Com-
 mission.

 Pak.  Deputy  IJigh  Commission  in
 Calcutta

 204l,  Shri  8S.  M.  Banerjee:  Will  the
 Minister  of  External  Affairs  te  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  some
 ‘Government  papers  of  the  Pakistan
 Deputy  High  Commission  in  Caleutta
 were  taken  out  to  Karachi  by  the
 U.K.  Deputy  High  Commissioner,  Cal-
 -cutta;

 (b)  whether  this  matter  was  re-
 ported  to  Centre  by  the  West  Bengal
 ‘Government;  and

 (c)  if  so,  the  action  taken  by  Gov-
 amment  in  the  matter?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  The  Gov-
 ernment  is  not  aware  of  any  papers  of
 the  Pakistan  Deputy  High  Commission in  Calcutta  being  taken  out  to
 Karachi  by  the  U.K.  Deputy  High
 ‘Commissioner,  Calcutta.

 (b)  No,  Sir,
 (c)  Does  not  arise.
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 Gallantry  Awards
 1042.  Shri  Onkar  Lal  Berwa;

 Shri  Brij  Raj  Singh:
 Shri  Gokaran  Prasad:
 Shri  8,  K.  Das:
 Shri  Vishwa  Nath  Pandey:
 Shri  Yashpal  Singh:
 6hri  Yogendra  Jha:
 Shri  T.  Ram:

 Will  the  Minister  of
 pleased  to  state:

 Defence  be

 (a)  the  total  number  of  gallantary
 awards  granted  during  the  recent
 fighting  with  Pakistan;

 (b)  their  distinction-wise  break-up;

 (c)  how  many  of  them  were  Tre
 ceived  posthumously;  and

 (a)  the  total  amount  awarded  te
 the  family  members  of  the  Teciplents
 of  these  awards?

 The  Minister  of  Defence  (Shri  ¥.
 B.  Chavan):  (a)  So  far  79  gallantry
 decorations  have  been  awarded  fa
 connection  with  the  recent  fighting
 with  Pakistan.

 (9)  and  (८):
 "Param  Vir  Chakra

 arc  Chakra  unt  uding  @
 Bar

 to  Maha  Vir

 Vir  Chakra

 a,  both  posthumous.

 ao,  out  of  which  6  are  posthumous.
 ST,  out  of  which  9  are  posthumous,

 (a)  Recipients  of  Param  Vir  Chakra, ‘Maha  Vir  Chakra  ang  Vir  Chakra, ‘other  than  Commissioned  officers,  are
 given  monetary.  allowance  by  the
 Central  Government  at  the  following
 Tates:—

 Param  Vir  Chakra,

 Fach  Bar  to  Param  Vir  Chakra
 Maha  Vir  Chakra

 Each  Bar  to  Muha  Vir  Chakra
 Vir  Chakra
 Each  Bar  to  Vir  Chakra

 . Re  gol  p.m,  (Rs.  70/-  in care of JCOs  who  have  previously  wom
 an  award  of  the  second  order  of
 gallantry,  such  as  the  Maha  Vir
 Chakra). Ra,  20/  p.m.

 Rs.  ol  p.m,  (Ra.  50  in  case  of
 jeos  who  have  previously  beem
 awarded  @  ga.  ry  award  to
 third  order,  such  as-the  Vir
 Chakra)

 Re.  r0/-  p.m.
 Rs.  20/-  p.m.
 Rs,  Bl  pm,
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 3067  Written  Answers  AGRAHAYANA  I,  1887  (SAKA)  Written  Auswers  3088

 The  allowance  is  admissible  to  the
 recipient  and,  on  his  death,  to  his
 widow

 In  addition,  each  recipient  of
 Param  Vir  Chakra,  Maha  Vir  Chakra
 er  Vir  Chakra,  irrespective  of  his
 rank,  is  given  by  the  Government  of
 the  State  to  which  he  belongs,  a

 Tumpsum  cash  grant  and/or  annuity
 at  the  rate  prescribed  by  it.

 The  above  monetary  benefits  are  in
 addition  to  the  pension  and  other
 benelita  (e.g.  education  of  children),
 admissible  in  such  cases,

 At  this  stage,  it  is  not  possible  to
 ealculate  the  total  amount  awarded  to
 the  family  bers  of  the  recipients
 ef  these  awards.

 eat  खसो गों  हारा  जवानों  को  सहायता

 104d  श्री  रामसेवक  यादव  :
 की  मधु  लिमये  :

 कया  प्रतिरक्षा  मंत्री  यह  बताने  को
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कुछ
 घनी  लोग  भारत-पाकिस्तान  युद्ध  में  घायल
 जवानों  तथा  युद्ध  में  मारे  गये  जवानों
 के  परिवारों  की  सहायता  के  लिये  तैयार
 हैं  ;  कौर

 (ख)  यदि  हां,  तो  क्‍या  इन  घनी
 लोगों  के  पास  मारे  गये  जवानों  के  परिवारों
 तथा  घायल  जवानों  की  सूची  भेज  दी
 ज  देगी  अथवा  सरकार  उनसे  सस्य  घन
 एकब्रि!..  गर्के  उनके  परिवारों  को  भेजेंगी?

 प्रतिरक्षा  मंत्री  (भी  घदावन्तराब
 ट्लाण)  :  (क)  जी  हां  t

 (छ)  जो  दान  प्राप्त  पति  हैं,  वह
 निर्योग्प  सेना  सेंबिवर्ग,  विधव्नाप्नों  मौर
 झाड़ियों  की  निजी  के  हिसाव  में  जमा  कर
 दिए  जाते  हैं  1  दाता  को  सूचना  दी
 जा  रही  है,  कि  वह  उपरोक्त  निधि  को
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 प्र पने  दान  भेजें,  प्रणव  वायुसेना  कल्याण
 निधि  को,  ज॑से  भी  वह  चाहें,  आर  बड़
 भी,  कि  उन  उद्देश्यों  शौर  व्यक्तियों  की
 श्रेणियों  के  संबंध  में  उनकी  इच्छा  का
 गया संभव  मान  किया  जायगा,  कि  जिन
 के  लिए  उनके  दान  प्रयोग  में  लाए  जाए
 यद्यपि  प्रत्येक  एकल  कुटुम्ब  को  दी  जाने
 बाली  वास्तविक  राशि,  निधि  की  प्रबंधक
 समिति  द्वारा  निर्धारित  झा व्य कतारों
 पर  निर्भर  होंगी  ।  जहां  तक  मारे  गए
 अथवा  घायल  हुए  जवानों  की  सूत्री
 मुहैया  करने  का  संबंध  हैं,  एक  ऐसी
 रोजना  विचाराधीन  है,  कि  जिससे  विभिन्न
 रेजिमेंटल  केन्दों  की  मार्फत  सीधे,  ऐसे
 जवानों  के  कुटुम्बों  को  सहायता  दी  जाने
 की  प्रयुक्ति  वी  जायगी  qa

 जोधपुर-रियासत

 ro44.  ft  प्रकाश बीर  शास्त्री  :
 श्री  जगदेव  सिंह  सिद्धान्त  :

 क्या  बरेंदेशिक-कार्य  बंती  बह  बताने
 की  कृपा  करेंगे  किः

 (क)  कया  जोधपुर  रियासत  का  एक
 बड़ा  भाग  कभी  ब्रिटिश  सरकार  को  पट्ट
 पर  दिया  गया  था।

 (ख)  गया  यह  सच  है  कि  विभाजन
 के  समय  पटटे  बैंधानिकता  समाप्त  हो
 गई  थी  कौर  फिर  भी  यह  भा  पाकिस्तान
 में  इसलिये  मिल  गया  कि  तत्काल  जोधपुर
 महाराजा  की  बात  श्रिटिश  सरकार  ने  नहीं
 मानी;  शौर

 (ग)  उस  भाग  का  कुल  क्षेत्रफल
 कितना  है सौर  उसे  वापिस  लेने  के  लिये
 कया  प्रयास  किये  जा  रहे  हैं?

 बेवेशिक-कार्य  मंत्री  (श्री  स्वर्ण  सिंह):
 (क)  से  (ग).  गृह  मंत्रालय  यह  सूचना

 इकट्ठी  कर  रही  है  कौर  जैसे
 दी  यह  इकट्ठी
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 हो  जायेगी,  सदन  की  मेज  पर  रख  दी
 जायेगी  |

 राजनयिक  सम्बन्धों  के  बारे  में  वियाना
 झाविप्तमय

 1045.  शी  सिद्धेश्वर  प्रसादं :.  क्‍या
 बैदेशिक-फार्य  मंत्री यह  बताने  की  कपा
 करेंगे  किः

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 राजनयिक  संबंधी  से  संबंधित  वियाना
 अभिसमय  का  प्रतुप्तमर्थन  किया  है;

 ख)  यदि  हां,  तो  इसकी  मुल्य  बातें
 क्या  हैं  ;  कौर

 (ग)  इसका  अनुसमर्थन  करने  वाले
 कौन-फोन  हैं  ?

 बे  र ेताह-कार्य  मंत्री  163  स्वर्ग  तिरू  )  :
 (क)  बियाना  में  i96  में  राजनयिक  संपर्क

 एवं  उन्मुक्ति  के  बितर  पर  संगत  राष्ट्र
 सम्मेलन  में  जो  राजनयिक  संबंध  पर
 वियना  अभिसमय  (कन्वेंशन)  राष्ट्रीयता
 प्राप्ति  से  संबंध  'एच् तिक  प्रातकाल  आर
 विवादों  के  अनिवार्य  समाधान  से  संबंध
 एनीमिक  प्रो तें कोल  पारित  किये  गये  थे,
 उन्हें  भारत  सरकार  ने  स्वीकार  कर  लिया
 है।  राष्ट्रपति  ने  28  अगस्त,  965  को
 राजनयिक  संबंधों  पर  वियना  श्रभ्रिसमय
 296l,  के  राह मति  पत्र  (इंव्टू मेट  श्राफ

 एक् सेशन)  पर  हस्ताक्षर  कर  दिये  ।  यह
 सहमति-पत्र  क  गव तूबर,  965 को  संयुक्त
 राष्ट्र  सचिवालय  के  पास  जमा  करा  दिया
 गया  ।

 (ख)  राजनयिक  संबंधों  पर  वियना
 पग्रभिसमय  ,  oe  में  एक  प्रस्तावना  औैर
 52  भनुछेंद  हैं।  मंदे  तौर  पर  इस  भ्रभिसमय

 को  चार  भागों  में  बांटा  जा  सकता  है।
 प्र भि समय  के  पहले  भाग  में  सामान  तीर
 पर  राजनयिक  संबंधों  को  समस्या प्र,  पर  चचा
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 की  गईं  है।  भ्र भि समय  के  दूसरे  भाग  में
 20  से  28  तक  जो  भप्ननुच्छेद  हैं,  उनमें
 मिशन  के  रहते  भौर  अभिलेखालय ों  का
 दिये  जाने  वाले  सुस्थिर  विशेषाधिकार
 प्रौढ़  उन्मुक्तियों  की  बात  कही  गई  है,  जैत--
 पनुललंघनीयता  तमाम  राष्ट्रीय,  क्षेत्रीय  अथवा
 म्यूनिसिपल  देयों  और  करों  शादी  से
 छूट  Y  इन  अनुच्छेदों,  में  ऐसी  व्यवस्थाएं  भी.
 हैं  जिनका  संबंध  मिशन  के  कार्य  को
 सुविधाजनक  बनाने  से  है  जैसे--भाने  जा  ने  की
 स्वतंत्रता  मिशन  तथा  प्रेशक  और  प्राप्तकर्ता
 (रिसीविंग)  राज्यों  के  बीच  संचार  की

 स्वतंत्रता  भारी  1

 अभिसमय  के  तीसरे  भाग  में  29  तक
 जो  प्रनुच्छेद  हैं  उनमें  उन  विशेषाधिकारों
 कौर  उन्मुक्तियों  का  उल्लेख  है  जिनका
 उपभोग  एक  राजनयिक  एजेंट  करता  हैं,
 जैते--श्यक्तिगत  भ्रनुल्लघंनीयता,  निवास  शौर
 संपत्ति  की  श्रतुल्लघंनीयता,  सिविल,  प्रशा-
 सैनिक  पौर  प्रापराधिक  ग्रधिकार  क्षेत्र  से
 उन्मुक्ति,  सामाजिक  सुरक्षा  विनियम,  कर
 कौर  चूंगी  शुल्क  ग्राही  छूट  |  जिन  व्यक्तियों
 को  इन  विशेषाधिकारों  और  उ्मुक्तियों
 का  हक  है,  उन्हें  ग्रनुल्छेद  37  के  अंत?  कर
 श्रेणियों  में  बांटा  गया  है,  ग्र्थात--राजनयिक
 हमला  वर्ग  के  सदस्य,  प्रशासनिक  बोर
 तकनीकी  अमला,  मिशन  का  संकटकारी
 'हमला  झीर  मिशन  के  सदस्यों  के  निजी
 नौकर  |  हरेक  श्रेणी  के  विशेषाधिकार
 शौर  उत्पत्तियों  भिन्न  भिन्न  होती  हैं।
 अभिसमय  के  अनुच्छेद  38  में  उन  विशेष-
 आधिकारों  झोर  उन्मद ति तयों  का  जिक्र  किया
 गया  है  जिसका  उपभोग  उन  रानी
 एजेंटों  तथा  मिशन  फे  अन्य  भ्रम ला  कैदियों
 को  करना  है  जो  कि  प्राप्तकर्ता  राज्य

 के  राष्ट्रिक  हैं  अथवा  वहां  स्थायी  रूप
 से  रहते  हैं।  अनुच्छेद  43  से  45  तक  में
 जिन  बड़ियों  की  चर्चा  की  गई  है  बे  हैं:-
 राजनयिक  एजेंट  के  कार्य  समाप्त  करने
 के  तरीके  ,  विशषाधिबगर  कौर  उन्मुक्तियों
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 का  उपभोग  करने  वाले  व्यक्षितयों  के  विदा
 होंने  की  सुविधा  प्रदान  करना,  राजनयिक
 भवनों,  पग्रभिलेखालयों  पौर  प्रेरक  राज्य
 के  हितों  की  रक्षा  करना  जबकि  युद्ध
 क्रिया  सशस्त्र  झगड़े  के  परिणामस्वरूप
 दो  राज्यों  के  बीच  राजनयिक  संबंध  टूट  गये
 हों,  अथवा  जब  कोई  मिशन  स्थायी  अथवा
 अस्थायी  तौर  पर  वापस  बुला  लिया  गया  हो  ।
 अनुच्छेद  47  में  यह  ब्यवरथा  है  कि  प्रति-
 समय  को  लागू  करते  वक्त,  प्राप्तकर्ता
 राज्य,  राज्यों  के  बीच  भेदभाव  नहीं
 बरतेंगी।  अभिसमय  के  चौथे  भाग  में  जो
 अनुच्छेद  48  से  57  तक  हैं  उनमें  हस्ती-
 कर,  विलयन,  सीमांकन,  अभिसमय  के  लागू
 होंने  पर  प्रवेश  क्राति  का  जिक्र  है।

 अभिसमय  में  मोटे  तौर  पर  राजनयिक
 संबंधों  के  बारे  मे  प्रचलित  व्यवहार  का  आभास
 मिलता  हैं  कौर  वह  कार्यात्मक  (फंक्शनल)
 प्रा वश्य कता  के  सिद्धांत  पर  प्रसारित  हैं।
 कार्यात्मक  प्रबदयकता  के  सिद्धान्त  के  ग्रीस
 विशेषाधिकार  श्लोक  उन्मुक्तियां  इसलिये  दी
 जाती  हैं  कि  राजनयिक  मिशनों  का  कार्य
 सुचारू  रूप  से  होता  रहे,  इस  दृष्टि  से
 नहीं  कि  किन्ही  स्थितियों  को  लाभ  पहुंचे  Le
 कार्यात्मक  सिद्धान्त  समूचे  प्र भि समय  पर
 छाया  झा  हैं  बीर  वह  पंतर्राप्ट्रिय
 विधि  ब  संबंधों  को  वर्तमान  प्रवृतियों
 के  अनुरूप  है।

 (ग)  भारत  के  अलावा  जिन  48
 राज्यों  ने  भ्भिरामय  का  सीमांकन  किया
 है  अथवा  उसे  रविवार  किया  है,  वे  ये  है  i=

 अल्जीरिया,  प्र जन् तना,  चार्ज  ल  वाय लोर शा
 कस्बे।  डिझ्रा,वांगे।  का जा बिल)  ,को  स्ट  रिका,  युवा
 बैकंस्लवाकिया  कांगो  लं,कर्ंत्ात्मक  गण-
 राज्य  ,  डोमिनिकन  गणराज्य  ,  इक्वाडोर  ,
 जमन  संघीय  गणराज्य,  गबोन,  घना,  ग्वाते-
 माला,  हाली  सी,  हंगरी,  ईरान ईराक,  भाईवरी
 कोर्ट,  जमैका,  जापान,  कीनिया,  ला प्रेस,
 लाइबेरिया  लीटटरटीट,  मारकर,  मला बी

 मारिटानिया,  मै विस कों,  नेपाल,  नाइजर,
 पाकिस्तान,  पानामा,  पोलैंड,  ूद/ डा,  सान  ,
 मालिनी,  सियरा  लियोन,  स्विटजरलैंड  तंगा निक,
 उगांडा,  उक्रेन,  सोवियत  समाजवादी  गणतंत्र
 संघ,  संयुक्त  प्रसव  गणराज्य,  यूनाइटेड  किस-
 डम,  बैनेजूला,  जौर  यूगोस्लाविया  -  ,

 जीनों  की  चिनवाट,  के  हिए  नंबरी

 1046.  श्री  झंकार  लाल  बरवा :
 श्री  गंक्ररन  प्रसाद:
 ची  बुजराज  सिह  :

 ब्या  प्रतिरक्षा  मंत्री  यह  बताने  कौ  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  सरकार  ने
 एक  योजना  बनाई  है  जिसके  भप्रन्तर्गत  हाल  में
 भारत-पाकिस्तान  युद्ध  में  शहीद  हुए  जवानों
 की  विद्वानों  तथा  अन्य  प्राचीरों  को  भ्र पना
 निर्वाह  करने  के  लिये  तत्काल  नोकरी  की
 व्यवस्था  की  जाएगी  |

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्या
 है.  ; घौर

 (ग)  भव  तक  शहीदों  की  कितनी
 बीवियों  तथा  प्राचीरों  को  नोकरी  दिलवा४
 जा चुकी  है  ?

 प्रतिरक्षा  मंत्री  (प्री  ८पशवन्‍्तराव  चलता)
 (क)  तथा  (छा).  सरकार  ने  पहले  से  हो
 प्रादेश  जारी  बर  दिए  हैं  कि  शल  की  कार्यवाही
 के  कारण  मारे  गए,  सिन्ध  सैनिकों  के  किसी
 सदस्य  की  पत्नी-पुत्र-पृत्री  किसी  रक्षा  रुम्बन्धी
 सिब्वन्दी,  रक्षा  कारखानों  इत्यादि  में  खाली
 प्र सेनिक  स्थानों  पर  नियुक्ति  के  लिए  विद्या
 की  जाएंगी,  इसके  लिए  काम  दिलाऊ  कार्यालय
 को  लिखा-पढ़ी  को  साधारण  प्रक्रिया  को

 दी  जाएगी,  बौर  इस  देय  के  लिए
 ऐसे  सेविवर्ग  के  लिए  रखा  कार खातों  में
 400  से  500  तक  रिक्त  स्थान  अलग  छोड
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 दिए  गए  &  जहां  तक  भ्रसैनिफ  विभागों  में
 स्थानों  का  सम्बन्ध  है,  उन  द्वारा  ऐसे  आदेश
 सारी  किये  जाने  के  लिए  एक  सुझाव  विचारा-
 ज्लीन है.  i

 (ग)  ऐसे,  काम  पर  लगाई  गई  विद्वानों
 और  ग्राश्चितों  की  संख्या  के  सम्बन्ध  में  सूचना
 अहम  प्राप्य  नहीं  है,  और  सम्बन्धित  संगठनों
 @  इफटूठी  की  जा  रही  है

 सेना  कम  बारियों  को  चिकित्सा  सुविधाएं

 L047.  हों  आकार  लाल  बैरवा  :
 थी  बृजराज  सिंह  :
 श्री  गा करन  प्रस्ताव  :

 कया  प्रतिपक्ष।  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  राजधानी  में  कितनी  और  कहां
 कहां  बे  बस्तियां  हैं  जहां  प्रतिरक्षा  सेवायों
 फे  कर्मचारी  रहते  हैं  ;

 (ख)  क्‍या  इन  सभी  बस्तियों  में  सरकार
 ने  उनके  इलाज  के  लिए  एम०  झाई०  रूम
 खोले  हैं  ;  जौर

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण
 ॥ थ

 प्रतिरक्षा  मतों  (श्री  पदावनत  राब
 ल्ण) :  (क)  दिल्ली  छावनी  के  प्रति रिक्त
 प्रफेसरों  समेत  सेना  सेविवर्ग  मुख्यतः  घोला
 कुशाँ,  राम कृष्णपुर मु,  मोती  बाग  की  कई
 दक्षिणी  दिल्ली  की  कालोनियों  में  किराये
 के  मकानों  में  सचिवालय  भौर  नेशनल  स्टेडियम
 के  बीच  होस्टलों  में,  खबर  पास  होस्टल,
 विनय  नगर,  फैक्टरी  मार्ग,  कता  नगर  बौर
 नेशनल  स्टेडियम  में  रहते  हैं  कुछ  झ्रफसर
 अन्य  क्षेत्रों  में  भी  रहते  हैं  जैसे  कि  लोदी  रोड,
 अकबर  रोड,  तीन  मूर्ति  मार्ग  इत्यादि  |

 (ख)  तथा  (ग).  नई  दिल्‍ली  में  निम्न
 स्थानों  पर  एस०  झाई०  रूम  काम  कर  रहे
 हैं  —
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 (i)  नेशनल  स्टेडियम
 (2)  रामनाथपुरम
 (3)  सिगनल  एन्क्‍लेव
 (4)  भ्रारामगाहू,  दिल्‍ली  जंकशन
 (5)  खबर  पास  होस्टल
 (6)  डलहौजी  रोड--केन्द्रीय  सशस्त्र

 सेनाओं  का  एम०  शाई  रूम  ny

 सेंट्रल  विस्टा  मेस  । (7

 वह  केन्द्रीय  स्थानों  में  स्थित  हैं  Z  प्रति-
 रक्त  एम०  झाई०  रूम  खोलने  के  प्रश्न  पर
 समय  समय  पर  गणों  के  आधार  पर  विचार
 किया  जाता  है  ।

 —

 राष्ट्र-ध्वज
 1048.  श्री  प्रकाशकों  शास्त्रों:

 भरी  यहा पाल  चाह  :
 श्री  जगवेव  सिह  सिद्धान्त  :

 क्या  सूचना  झोर  प्रसारण  मंत्री  यह  बताते
 की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  के
 चौराहों  पर  कुछ  बोर्ड  लगाये  गये  हैं  जिनमें
 'पंडा  ऊंचा  रहे  हमारा'  शीर्षक  से  राष्ट्र-ध्वज
 प्रदर्शित  फिया  गया  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  इसमें
 दिखाया  गया  हैं  कि  तीन  हाथ  ध्वज  के  डंडे
 को  पकड़ें  हुए  हैं  ;  भौर

 (ग)  यदि  हां,  तो  एवज  के  डंडे  को
 तीन  हाथों  द्वारा  पकड़े  हुए  किन  कारणों  से
 दिखाया  गया  है  जब  कि  समस्त  देश  एक
 होकर  शत्रु  से  लड़ा  है?

 सूचना  झोर  प्रसारण  मंत्री  (श्रीमती
 इन्दिरा  गांधी।]  :  (क)  प्रौढ़  (ख).  जी,
 हां ।

 (ग)  ये  तीन  हाथ  इस  बात  के  अतीक है
 कि  आक्रमणकारी  के  विरुद्ध  सारा  देश  एक
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 होकर  उठ  खड़ा  हुआ  है|  बहुत  से  हाथ 1
 दिखाने  से  डिजाइन  गीत  पिच  हों  जाता  प्रौढ़
 शायद  इसका  प्रभाव  जाता  रहता  |

 कृषि  श्रमिक

 L049.  को  बुजराज शि  :  या  श्रम
 शोर  रोजगार  मंत्री  यह  बताते  दी  ET  करेगे
 कि

 (क)  कृषि  कौर  श्रमिक  वर्ग  संबन्ध
 पिछली  सेमिनार  का  कितनी  सिफारिश  सर  कार
 ने  स्वीकार  कर  लो  हैं

 (ख)  उनका  ब्योरा  क्या  है;  बौर

 (ग)  ध्ल्थ  सिफारिशों  को  स्वीकार
 नकली  करने  के  क्‍या  कारण  हैं  ?

 श्रम  झोर  रोजगार  मंत्री  (श्री  ate
 ख्ंजोबंया)  :  (क)  से  (ग).  सेमिनार  के
 जपनी  चार  समितियों  की  रिपोर्ट  प्रौढ़  हन
 समितियों  के  भ्रध्यक्षों  की  संयुक्त  रिपोर्ट
 स्वीकार  कर  ली  ।  एक  विवरण  जिसमें  इन
 चिसो्दों  में  की  गई  मुख्य  सिफारिशें  दी  गई  हैं,
 (30-8-1965  के  भ्तारांफित  प्रश्न

 बंध्या  .060  के  उत्तर  में  सभा  की  मेज  पर
 -  दिया  गया  था  ।  ये  सिफारिशें  राज्य

 आकारों  प्रो  सम्बन्धित  केन्द्रीय  मंत्रालयों
 के  ध्यान  में  धागे  आवश्यक  कार्यवाही  के  लिए
 श्वादीगईहैं।

 Central  Labour  Organimiions
 M84.  Shri  Onkar  Lal  Borwa:

 Shri  Brij  Raj  Singh:
 Shri  Gokaran  Prasad:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  Government  have
 prescribed  any  criteria  for  the  recogni-
 tion  of  a  Labour  Organisstion  as  a
 Central  Labour  Organisation;

 ६७)  if  #०,  the  details  thereof;
 (८)  whether  any  other  labour  orga-

 mimtion  other  than  the  four  recognis-

 ed  ones  satisfies  the  prescribed  ork
 teria,  and

 (dy  if  1,  whether  Government  rro-
 Pose  tO  five  recognition  ta  that  or
 ganisation?

 The  Minister  of  Labour  and  =  Er-
 ployment  =  (Shri  D.  Sanjivayya):
 ta)  and  bi,  Central  Labuur  Organi-
 safions  recognised  for  purpeses  at
 representation  oon  the  Tndian  Labour
 Conlerence  are  required  to  satisfy  the
 following  criteria  us  decided  by  the
 Indian  Labour  Confersnce  —  ith
 Session,  Madras,  July  1959):

 The  organisations  must  have—
 (i)  an  all-India  character;

 (ii)  a  minimum  membership  of  one
 lakh  spread  over  o  number  ef
 States;  and

 (ili)  a  sizeable  membership  at  least in  the  p:s,....y  of  industries,
 (९)  The  following  three  labour  am

 ganisations  have  asked  for  such  ne
 cognition:—

 (i)  Bhartya  Mazdoor  Sangh.
 (ii)  Hind  Mazdoor  Panchayat,
 (ili)  Indian  Federation  of  Indepes- dent  Trade  Unions.
 (a  The  question  of  giving  reerg- nition  to  these  organisations  will  be conaidere@“at  the  next  Session  of  tha

 Standing  Labour  Committec.
 Agricultural  Labour  Couneils

 06l.  Shri  Brij  Raj  Singh: Shri  Onkar  Lal  Berwa:
 Shri  Gekaran  Prasad:

 Will  the  Minister  of  Labour  sad
 Eseployment  be  pleased  to  state:

 (a)  whether  Government  propos  te
 get  up  or  encourage  the  setting  wp  of
 Agricultural  Labour  Councils  at  the
 Btate  and  District  levels;  and

 (9)  if  so,  the  details  thereoft
 The  Minister  of  Labour  and  Em-

 ह... ल  (Shri  D.  Sanjivayya)s (a)  and  (b).  A  recommendation  wee
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 made  at  the  All  India  Seminar  on  Child  Labour
 Agricultural  Labour  held  in  August
 last  that  for  effective  implementation  1053.  Shri  Rameshwar  Tantia:
 of  the  Rural  Manpower  Programme,  it  Shri  Himatsingka:
 was  desirable  to  set  up  a  Co-urdinat-  Will  the  Minister  of  Labour  and
 ing  Agency  both  ut  the  District  and
 State  levels.  A  recommendation  has
 also  been  made  by  the  Central  Advi-
 sory  Committee  on  Agricultural
 Labour  for  setting  up  of  Labour  Co-
 operatives,  These  recommendations
 have  been  brought  to  the  notice  of  the
 State  Governments.  There  is  no  pro-
 posal  at  present  to  set  up  “Agricul-
 tural  Labour  Councils”.

 Situation  in  Indonesia
 1052.  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  an  assessment  hag  been
 made  of  the  causes  and  effects  of  the
 recent  upheaval  in  Indonesia;

 (by  ‘whether  the  Government  of

 Employment  be  pleased  to  state:
 (a)  whether  it  ig  a  fact  that  Gov-

 ernment  are  considering  a  proposal  of the  Indian  National  Trade  Union  Con-
 gress  to  set  up  a  Tripartite  Committee
 on  programmes  to  reduce  the  number
 of  child  workers  in  India;  and

 (b)  if  so,  when  the  final  decision  i
 likely  to  be  taken?

 The  Minister  of  Labour  ang  Em-
 Ployment  (Shri  DC  Sanjivayya):  (a)
 Government  have  received  a  letter
 from  the  Indian  National  Trade
 Union  Congress  proposing  the  setting
 Up  of  such  a  tripartite  committce.

 (b)  The  letter  is  under  study.
 Sainik  School  at  Nainital

 1054  Shri  K.  C.  Pant:  Will  the
 Minister  of  Def  be  pl  d  to Indonesian  has  sent  any  comm

 tion  to  Government  on  that  subject;

 (ey  if  so,  whether  it  will  be  laid  on
 the®Table,  or  the  gist  theredf;

 (d)  whether  Government  propose  te
 make  a  fre-h  opproach  to  the  Indo-
 pesian  Government  in  order  to  agcer-
 tain  its  attitude  to  India  on  the  issue
 of  India-Pakistan  conflict;  and

 (e)  if  not,  the  reasons  therefor?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  fay  The  situa-
 tion  in  Indonesia  is  still  fluid  to  allow
 a  full  astessment  of  the  caumas  and
 effects  of  the  recent  develupments.
 However,  the  situation  is  being  keenly
 watched.

 (b)  No,  Sir.

 (ce)  Doeg  not  arise.

 (a)  and  (e).  It  is  still  too  early  for
 this.

 state  the  details  of  the  progress  made
 so  far  in  regard  to  ‘the  Suinik  S.hool
 at  Nainital?

 The  Minisier  of  Defence  (Shri  Y.  B.
 Chavan):  The  S.ate  Governmeni  have
 acquired  the  necessary  lend  and  have
 repaired  the  old  building  on  the
 estate.  They  have  ulso  put  up  the
 dormitory  accommodation,  kitchen
 and  dining  hall,  ‘The  Princjpal-Desig-
 nate  of  the  school  has  been  appointed.
 The  entrance  examination  for  the  ses-
 sion  commencing  February—March,
 966  hus  been  held,  The  other  facili-
 ties  for  the  school,  such  as  residential
 quarters,  have  been  sanctioned.  It  is
 hoped  that  the  school  will  start
 functioning  in  February—March  1966.

 Missing  Plane  of  I.C.C.
 1055,  Shri  Kolla  Venkaiah:  Will  the

 Minister  of  External  Affairs  be  plens-
 ed  to  state:

 (a)  the  number  of  Indians  on  board
 in  the  International  Control  Com-
 mission's  plane  missing  aince  the  l8th
 October,  1965;
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 (b)  whether  any  attempt  was  made
 to  trace  the  missing  plane;  and

 (c)  if  so,  the  result  thereof?
 The  Minister  of  External  Affairs

 (Shri  Swaran  Singh):  (a)  Five.
 (9)  and  (c).  A  search  for  the

 plane,  which  was  on  a  routine  courier
 flight  from  Saigon  to  Hanoi  via
 Phnom  Penh  and  Vientiane  on  8
 October,  1965,  was  instituted  by  the
 authorities  concerned,  both  in  Laos
 and  North  Vietnam  by  means  of  heli-
 copters  and  other  aircraft,  Radio  an-
 nouncements  were  also  made,  So  far
 no  trace  of  the  plane  has  been  found,
 and  the  search  operations  are  conti-
 nuing.
 Labour  Laws  in  Public  Undertakings

 1056.  Shri  Himatsingka:
 Shri  Eameshwar  Tantia:

 Will  the  Minister  of  Labour
 Employment  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Con-
 ference  of  Heads  of  Public  Under-
 takings  was  held  recently  to  discuss
 the  enforcement  of  labour  laws  in
 line  with  private  sector;  and

 (b>)  if  so,  the  outcome  of  the  con-
 ference?

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D,  Sanjivayya):  (a)
 Yes.

 (b)  It  was  considered  that  there
 was  now  greater  awarcness  on  the
 part  of  the  public  se:tor  in  regard
 to  the  proper  implementation  of
 labour  laws,  It  was  urged  that  there
 should  be  constant  endeavour  on  the
 part  of  the  public  sector  to  secure
 betler  standards  of  compliance.

 Agricultural  Labour  Enguiry
 l057.  Shri  Dinen  Bhattacharya:

 Dr,  Ranen  Sen:
 Will  the  Minister  of  Labour  and

 Employment  be  pleased  to  state:
 (a)  the  progress  made  by  the  third

 Agricultural  Labour  Enquiry  being
 conducted  by  Government;  aad

 and

 (b)  when  the  work  ७  Likely  to  be
 completed?  ||

 The  Minister  of  Labour  and  Em-
 Ployment  (Shri  D,  Sanjivayya):  (a)
 The  data  regarding  income  and  con-
 sumption  expenditure  of  agricultural
 labour  households,  have  been  collect-
 ed  and  are  being  tabulated.  The  data
 regarding  employment,  unemploy-
 ment,  earnings  and  indebtedness  have
 also  been  collected  and  are  being
 scrutinised,

 (b)  The  work  is  likely  to  be  com-
 pleted  by  March,  1968.

 Atomic  Reactor  in  Rajasthan
 1058,  Shri  D.C.  Sharma:  Will  the

 Prime  Minister  be  pleased  to  state
 (a)  whether  the  progress  in  the

 setting  up  of  the  atomic  reactor  in
 Rajasthan  has  been  going  on  as  per
 schedule;  and

 (b)  if  50,  when  the  r‘actor  is  likely
 to  go  into  production’

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  (a)  Progress  in  setting  ००
 the  first  unit  of  the  Rajasthan  Atomic
 Power  Station  ls  being  made  accord-
 ing  to  schedule.  The  setting  up  of
 the  second  unit  has  recently  been  au-
 thorised,  subject  to  suitable  financing
 atrangements  for  the  foreign  exchange
 component  of  the  expenditure  being
 made.

 (b)  The  first  unit  is  expected  to  be
 commissioned  during  ‘1969.

 Price  Index
 1059.  Shri  D,  com  Sharma:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  a  stcep  rise  in  the  price  in-
 dex  during  the  months  of  August,
 September  and  October,  1965;  and

 (b)  if  so,  the  steps  taken  to  provide
 interim  relief  to  the  labourers?

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D.  Sanjivayya):  (a)
 The  All-India  (Interim)  Working
 Class  Consumer  Price  Index  Numbers
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 with  base  1949-100  for  the  rcanths  of
 July.  August  ang  September,  965
 are  as  followa:—

 July,  2965  68
 August,  965  170
 September,  965  172,

 The  figure  for  the  month  of  October,
 ¥905  is  not  yet  available.

 There  was  thus  a  rise  of  two  points
 fm  August  over  the  July  figure  and
 fwo  points  in  September  over  the
 August  figure.

 (b)  wherever  dearness  allowance  is
 linked  to  the  Consumer  Price  Index
 Mumber,  the  workers  get  increased
 dearness  allowance  due  to  rise  in  In-
 dex  in  accordance  with  the  relevant
 settlement  or  award.  In  other  cases,
 the  question  of  getting  relief  is  a  mat-
 ter  of  mutual  agreement  and  collec-
 five  bargaining  between  employers
 and  workers,
 Rotarn  of  Indian  Correspondents  from

 Pakistan

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  under  an  agreement
 between  India  and  Pakistan  for  the

 (b)  Hf  so,  how  many  correspondents
 heave  been  repatriated  by  each  coum
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 te)  the  experiences  of  the  repatriat-
 ed  Indian  newsmen  at  the  hands  of
 Pakistani  authorities  during  the  period
 of  hostilities  between  the  two  coun-
 tries?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Simgh):  (a)  All  Indian
 correspondents  have  returned  from
 Pakistan  after  prolonged  negotivtions
 with  the  Pakistani  authorities.

 (b)  Five.
 (०)  Details  of  their  experience  im

 Pakistan  were  given  in  a  protest  note
 lodged  by  the  Government  of  India
 with  the  Pakistan  High  Commission
 in  New  Delhi,  a  copy  of  which  is
 placed  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No,  LT-
 5198/65].

 Telephone  Connections
 1061,  Shri  Krishna  Deo  Tripatid:

 Will  the  Minister  of  Communica-
 tiens  be  pleased  to  state:

 (a)  the  number  of  applications
 pending  for  installation  of  telephone
 connections  in  Bombay,  Delhi,  Cal-
 cutta,  Madras,  Kanpur  and  Lucknow
 at  present;

 (b)  the  longest  duration  since  when
 these  applications  have  been  pending;

 (c)  the  detailed  measures,  if  any,
 which  Government  propose  to  take
 to  ease  the  situation;  and

 (a)  how  far  these  measures  will  xe, to  ease  the  situation?
 The  Deputy  Minister  in  the  Depart-

 ment  of  Communications  (Shri  Bhags-
 try;  and  wat):  (a)  and  (b).

 Namo  of  City  No.  of  Date  of
 applications  oldest

 pending  appl.

 Bombay  83,400  7956
 Calcutta.  हे  69,513  I957
 Delhi  हे  45,628  7954
 Madras.  wk  lw  +  15,896,  7958
 Kanpur  6,931  “1956
 Lucknow  1,974  3960
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 (c)  and  (d)  Steps  are  being  taken
 lo  expand  the  capacity  of  systems  and
 #0  open  new  exchanges  so  that  pend-
 ing  demands  are  met  to  the  maximum
 extent,  A‘l  the  pending  &  new
 fomonds,  however,  cunnot  be  met  as
 the  installitiun  of  additional  exchange
 equipmichl  and  cables  is  dependent  on
 the  limited  resources  available,

 0.A.U,  Conference
 1062,  Shrimati  Renuka  Barkataki:

 Will  the  Minister  of  External  Aflairs
 be  pleased  to  state:

 4a)  whether  it  is  a  fact  that  the
 Indo-Pakistan  conflict  was  a  subject
 wwtter  for  discussion  in  the  O.AU.
 esonference  held  at  Accra;  and

 (b)  if  so,  the  nature  of  the  discus
 बॉएल  which  took  place?

 The  Minister  of  External  Affairs
 @ari  Swaram  Singh):  (a)  No,  Sir.

 (b)  Does  not  arise.
 Contributions  by  Indians  to  Pak.

 Defence  Fund
 1063,  Shri  B.  a  Pandey:

 Shri  Rajeshwar  Patel
 Will  the  Minister  of  External  Affairs

 be  pleased  to  state:
 (a)  whether  Government's  at

 has  bee,  drawn  to  the  reported  con-
 tributions  of  the  Indian  business  and
 industria)  enterprises  in  Pakistan  to
 the  Pakistan  Defence  Fund  during  the
 recent  conflict  between  the  two  coun-
 tries,  and

 tion

 (b)  if  so,  Government's  reaction
 thereto?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  and  (b).
 Government  have  seen  these  reports.
 @®  fer  as  Government  are  aware,
 fhe  assets  of  Indian  business
 enterprises  in  Pakistan  have  been
 faken  over  by  the  Government
 ef  Pakistan  presumably  as  enemy
 property.  As  such  these  enter-
 prises  ate  not  now  controlled  by
 indians
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 Payment  of  Arrears  to  Government
 Servants

 Shri  Hukam  Chand
 Kachhavaiya:

 Shri  Bade:
 Will  the  Minister  of  Defence  be

 Pleased  to  estate:
 (a)  whether  it  is  a  fact  that  under

 the  rules,  a  Government  gervant  is
 entitled  to  full  payment  of  arrears  of
 pay  and  allowances  on  the  pronounce-
 ment  of  the  last  judgement  of  the
 superior  Courts  without  postponing
 any  increments  accruing  during  the
 period  in  litigation;

 (b)  if  so,  whether  such  Govern-
 ment  Servants  are  not  being  paid
 accordingly  and  they  are  compelled
 to  enforce  their  rights  in  the  courts
 of  law;  and

 (९)  if  ao,  the  action  taken  against
 the  Officers  responsible  for  the  samef

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  It  is  presumed  that  the
 Hon'ble  Member  is  having  in  mind.
 cases  of  civilian  Government  servants
 who  are  dismissed  or  discharged  and
 are  later  reinstated  as  «  result  of  a
 Court  judgement.  In  such  cases  ao-:
 cording  to  existing  orders  the  quag-
 tion  of  payment  for  the  period  bet-
 ween  the  date  of  dismissal  of  a  Gov-
 ernment  servant  and  the  date  op
 which  he  resumed  duty  is  to  be  dealt
 with  under  Article  93  of  the  Civil
 Services  Regulations.  The  payment
 will  be  subject  to  the  law  of  mite.
 tion,  if  there  is  no  decree  of  the
 regarding  arrears  of  salary  and  in  ac-
 cordance  with  the  order  of  the  court
 if  there  is  a  specific  decree  regarding
 arrears  of  salary.  Where,  however,
 the  Government  servant's  dismissal
 was  on  the  basis  of  a  conviction  on  a
 criminal  charge,  while  disposing  of
 his  case  under  Article  93  of  the  Civil
 Service  Regulaflons,  he  will  be  deem-
 ed  to  be  entitled  to  full  pay  and
 allowances  from  the  date  of  acquittal
 and  the  period  will  be  counted  as  om
 duty  for  ell  ;  and  from  the
 date  of  acquittal  he  will  not  be  allow-~
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 ed  pay  and  allowances  less  than  what
 would  have  been  admissible  to  him
 had  he  been  under  suspension.

 (b)  Government  are  not  aware  of
 any  cases  where  the  existing  orders
 have  not  been  complied  with.

 (c)  Does  not  arise.

 Colombe  Plan  Conference
 1065.  Shri  Vishwa  Nath  Pandey:

 Shri  Himatsingka:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  not  to  attend
 the  Colombo  Plan  Conference  sche-
 duled  to  be  held  at  Karachi  in  the
 month  of  November,  1965;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  reaction  of  the  members  of
 the  Colombo  Plan  Conference  there-
 on?

 The  Minister  of  External  Affairs
 “(Shri  Swaran  Singh):  (a)  Yes,  Sir.
 "The  meeting  has,  however,  been  post-
 poneg  to  some  time  inJapuary,  1966.

 (b)  Due  to  the  present  relations
 with  Pakistan  and  particularly  .be-

 ‘@Wruse  of  thaiancivilized  treatment  to
 which  our  nutionalg  in  Pakistan,  in-
 cluding  Diplomatic  porsopre),  have

 “been  and  ara  contimuing  to  be  subject-
 ef

 te)  There  has  becn  a  good  under-
 ‘standing  of  our  attitude.

 cog  रक्षा  कोष

 i066.  थी  खंड:
 ह ,  Fo  वि०  पाटिल  :

 क्या  प्रधान  मंत्रों  यह  बताने  की  कृपा
 »  करेंगे  कि  पाकिस्तानी  झाऋमण  के  बाद  ब

 तक  राष्ट्रीय  रक्षा  कोष  में  राज्यवार  कितनी
 राशि दी  गई  है  7
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 प्रधान  मंत्री  तथा  प्रण  शक्ति  मंत्री
 (भी"  लाल  वकासुर  शास्त्री )  :  5  प्रशस्त
 l965  से  5  नवम्बर  i965  की  अवधि

 में  राष्ट्रीय  रक्षा  कोष  में  राज्यवार  प्राप्ति
 का  एक  विवरण  सकता-पटल  पर  रख  दिया
 गया  है  |  [पुस्तकालय  में  रखा  गया,  देखिये
 संख्या  एल०  टो०  5199/65]  |

 बलों  निया  कस्बे  पर  पाकिस्तान  Fier  गोली
 चलाया  जाना

 1067.  शी  बड़े  :  कया  वैदेशिक-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  23  प्रक्तूबर  i965  को  बुरा
 के  बेलोनिया  करने  पर  पाकिस्तानियों  द्वारा
 लगभग  सात  हजार  गोलियां  चलाये  जाने

 *  के  परिणामस्वरूप  कितना  नुकसान  हुआ  ;
 शरीर

 (@)  भानत द्वारा  ai  भ्रक्‍्तुत्र  i965
 को  पाकिस्तान  को  भेजे  गये  पत्न  का  नया  उत्तर
 मिला  ?

 बंवेशिक-कार्य  मंत्री  (श्री  ह  छह  )  :
 (को)  फ्रकिसतानियों  ने  23  प्सलूबर  को
 बड़ोनिया  स्प  पर  जो  गोली  बारी  की  थी
 उसके  कारण  कोई  हताहत  नहीं  हुआ  शरीर
 न  ही  सम्पत्ति  को  कोई  खाल  Tear  हुमा
 है  ।

 (ख)  अभी  तक  कोई  जवाब  नहीं
 मिला  है  |

 “
 Telegraph  and  Telephone  Facilities  in

 N.ELF.A.

 1068.  Shri  Rishang  Keishing:  Will
 the  Minister  of  C  nications  be
 pleased  to  state:

 {a)  whether  it  is  a  fact  that  even
 after  the  NEFA  debacle  in  1962,  there
 are  no  telegraphic  or  telephonic  facili-
 ties  in  the  border  areas  of  NEFA;
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 (b)  whether  it  is  also  a  fact  that
 there  ore  no  telegraph  or  wireless
 installations,  telephone  connections  in
 many  of  the  Administrative  Centres
 like  the  headquarters  of  Deputy  Com-
 missioners;  and

 (९)  if  so,  when  Government  propose
 to  provide  such  facilities?

 The  Depaty  Minister  in  the  Depart-
 ment  of  Cummunicationgs  (Shri
 Bhagavati):  (a)  to  (c).  A  statement
 has  been  laid  on  the  Table  of  the
 House.  [Placed  in  Library,  See  No.
 LT-5200(85).

 National  Sample  Survey
 ‘1070.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Prime  Minister  be  pleased

 to  state:
 (a)  the  total  number  of  surveys

 undertaken  by  the  National  Sample
 Survey  ‘In  Orissa  during  1965-66;  and

 (b)  the  expenditure  involved  there-
 on  during  the  above  period?

 The  Prime  Minister  and  Minister
 of  Atomic'Energy  (Shri  Lal  Bahadur
 Shastri):  (a)  A  list  of  surveys  is  given
 in  the  statement.  Laid  on  the  Table
 of  the  House.  [Placed  in  Library.

 Sec  No,  LT-5202'65),
 ‘“b)  The  expenditure  on  National

 Sample  Surveys  is  incurred  for  ayy
 technical  destgn,  including  drawing

 up  samples,  schedules,  imstructiorrs,
 ele,  (2)  data  coHe-tion  and  (3)  tabu-
 lation.  For  data  collection,  field
 work  in  Orissa  is  conducted  by  the
 staff  of  the  Dircetorate  of  the  National
 Sample  Survey.  Most  of  the  work
 Telating  to  design  and  tabulation  is
 dane  by  the  Indian  Statistical  Insti-
 tute.

 The  duration  of  the  National  Sam-
 Ple  Surveys  does  not  synchronise  with
 financial  years;  and,  therefore,  some  of
 the  survey:  listed  in  the  attached
 statement  fall  .partly  outside  the
 period  in  question.  The  design  and  ta-

 abulation  are  done  of  an  aill-India
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 basis.  State-wise  ang  survey-wise
 apportionments  of  the  expenditure  in-
 curred  on  these  items  are  not  avail-
 able.  Because  of  these  factors,  the
 total  expenditure  on  the  surveys  for
 the  year  1965.66  cannot  be  specifically indicated.  Even  the  expenditure  in-
 curred  by  the  Directorate  of  National
 Sample  Survey  on  field  work  in
 Orissa  for  the  year  1965-66  can  only
 be  stated  some  time  after  the  financial
 year  is  over.  However,  the  actual  ex-
 penditure  incurred  by  the  Directorate
 of  Nationa]  Sample  Survey  on  field
 work  in  Orissa  during  the  year  l965-
 66  (upto  October,  935)  is  approxi-
 mately  Rs,  1,43,000,

 Radio  Sets  for  Rural]  Areas  of  Orie
 ‘1071,  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Information  and

 Broadcasting  be  pleased  to  state:
 (a)  the  number  of  radio  sets  allot-

 ted  in  the  rural  areas  of  Orissa  till
 the  end  of  September,  1965;  and

 (9)  the  number  of  radio  sets  pro-
 posed  to  be  allotted  to  that  State
 during  thé  year  1965-667

 The  Minister  of  Information  and
 Broadcasting  (Shrimat  Indira
 Gandhi}:  (a)  ‘8567,

 (b)  Goo.  This  number  has  been  re-
 quest-d  by  the  State  Government.

 at  Bhuba
 Shri  Ramachandra  Ulaka:
 Shri  Dhulesbwar  Meena:

 Will  the  Minister  of  Commaunica-
 toms  be  pleased  to  state  the  progress
 made  so  far  in  regard  to  the  con-
 structing  of  Posts  and  Telegraphs
 Quarters  at  Bhubaneswar  (Orissa)?

 P.T,  Quarte
 1072.

 of  the  building  work  has  been  com-
 pleted.
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 A.LR.  Staff  Artistes  at  Sambalpur
 1073.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Information  and
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 employees  of  the  All-India  Radio
 Station  at  Sambalpur  belonging  to
 Scheduled  Castes  and  Scheduled
 Tribes  as  on  the  30th  September,
 फ़राह?

 Broadcasting  be  pl  d  to  state  the  The  Minister  of  Information  and
 number  of  staff  artistes  and  other  Broadcasting  Shrimati  Indira  Gandhi):

 Scheluled  Scheduled
 Cast.  Tribes

 Sail  artistes
 Regalar  Enoaloyees  +  9  4

 TOTAL  0  4

 The  tote]  strength  of  the  Station  is
 a  follows:

 Staff  Artistes——  Nil
 Regular  staff  43

 रेडियो  पश्राटिस्टों  को  सुविधायें
 1074.  श्यो  प्रकादाबोर  धज्जी:  क्‍या

 बचता  ौर  प्रसारण  मन्त्री  यह  बताने  की
 जपा  करेंग  कि  :

 (क)  क्या  यहां  सच  है  कि  प्रक्तूबर
 964  से  भ्राकाशवाणी  के  स्टाफ़  प्रार्टिस्टों  को

 महंगाई  भत्ता  भारी  सुविधा  प्राप्त  हो  गई  है;

 च)  क्‍या  यह  भी  सत्र  है  कि  फ़िल्म
 विभाग  के  कमेंट्री  स्निकर्स  को  कभी  तक  यह
 सुविधा  नहीं  दी  गई  है;  पौर

 (ग.)  यदि  हां,  तो  इस  सम्बन्ध  में  कब
 we  facta  किया  जायेगा  ?

 सूचना  शोर  प्रसारण  मंत्री  (श्रीमती
 हम् विरा  गांधी)  :  (क)  कौर  (स्).  जी,  हां  t

 (ग)  मामला  विचाराधीन  है  1

 Exchange  of  Gifts  Programme
 ams.  Shri  P.  0.  Borooah:  Will  the

 Minister  of  Informauon  and  Broad-
 easting  be  pleased  to  state:

 (a)  whether  Government's  attention
 bes  been  diewn  wo  we  news-item  in

 the  ‘Statesman’  of  the  6th  November,
 1966,  captioned  ‘Red  Tape  Bogs  Down.
 Exchange  of  Gifts  Programme’;

 (b),  if  so,  how  far  the  report  is  cor-
 rect  that  the  Canadian  gift  of  26
 Transister  radiog  for  Indian  rural
 radio  forums  under  the  exchange  of
 gifts  programme,  for  which  money
 was  made  over  to  the  All-India  Radio
 as  early  as  96l,  have  not  been  deli~
 vered  so  far;  and

 (c)  the  reasons  for  the  delay?
 The  Minister  of  Information  and

 Broadcasting  (Shrimati  Indire
 Gandhi):  (a)  Yes,  Sir.

 (9)  and  (c).  It  is  not  correct  te
 say  that  money  for  the  purchase  of
 transistorised  radio  sets  was  made
 over  to  All  India  Radio,  The  prin-
 cipal  parties  in  this  exchange  of  gifts
 scheme  were  the  National  Farm  Radio
 Forum  of  Canada  anj  the  Indiam
 Adult  Education  Association,  New
 Delhi.  The  former  deposited  some

 money  with  the  latter  for  the  pur-
 chas2  of  transistorised  radio  sets  for
 presentation  to  some  Radio  Rural
 Forums  in  India,  The  only  role  All
 India  Radio  has  played  in  this  tran-
 saction  is  to  supply  specifications  of
 transistorised  sets  suitable  for  com-
 munity  listening  in  rural  areas  and  te
 ask  the  State  Governments  to  supply
 to  the  Indian  Adult  Education  Asso-
 ciation  a  lst  of  Radio  Rural  Forume
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 fo  be  in-luded  in  this  scheme.  The
 jatest  information  available  from  <All
 India  Ratio,  is  that  the  supply  of  the
 receivers  will  be  made  as  soon  as
 possible  after  the  prototype  based  on
 All  India  Radio's  specifications  is  ap-
 proved  by  the  Nationa]  Physical
 Laboratory.  Howover,  in  view  of
 the  delay  involved  in  the  above  pro-

 ess  and  because  of  the  limited  avail-
 ability  of  Community  Listening  sets,
 the  Indian  Adult  Education  Associa-
 Yon  is  being  instructed  to  purchase
 domestic  recciver  sets  and  to  supply
 them  to  the  rura]  areas.

 U.N,  General  Assembly's  Third
 (Social)  Committee

 1076,  Shri  P.  C.  Borooah:  Will  the
 Minister  of  External  Affairs  be  pleas-

 sed  to  state:

 (a)  whether  it  is  2  fact  that  the
 Indian  Delegate  to  the  U.N.  GeSeral
 Assembly's  Third  (Social)  Committes
 had  complained  about  the  gocial  drain
 on  India  caused  by  the  Indian  seien-
 tists,  engineers  and  doctors  settling
 abroad  in  large  numbers:

 (b)  if  so,  the  delegation'’s  precise
 demand  made  at  the  meeting  in  this
 regard;  and

 (९)  the  committee's  response  there-
 to?

 “The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Speaking

 an  the  Third  Committee  of  the  UN
 Genera]  Assembly,  on  the  item  “World
 Social  Situation”,  India's  representa-
 tive,  Shri  K.  C.  Pant,  stated  that
 “India  had  also  devoted  a  large  pro-
 portion  of  its  limited  funds  to  educa-
 tion,  which  it  considered  the  element
 of  infra-structure  most  essential  for

 devel  t.  However,
 many  Indian  engineers  and  doctors
 went  to  more  advanced  countries  to
 continue  their  studies  and  often  settl-
 ed  there.  The  result  was  that  the
 painfully  scarce  funds  that  had  been
 devoted  to  their  education  did  nat
 witimately  contribute  to  the  country's

 ‘development.
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 (b)  and  (९),  The  Indian  delegate
 made  no  demand  and,  therefore,  the
 question  of  a  response  did  not  arige.

 White  Printing  Papers  for
 Newspapers

 1071,  Shri  F.  C.  Borooah:
 Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Information  and
 be  pleased  to  state:

 (a)  whether  the  Prime  Minister  has
 recently  assured  the  Indian  and  East-
 em  Newspapers  Society  to  consider
 sympathetically  the  question  of  allo
 cating  additional  quota  of  white-print-
 ing  paper  to  the  newspapers;

 (b)  if  so,  their  precise  demands;  and
 (९)  Government's  re:  eretot
 The  Minister  of  Information  anf

 Broadcasting  (Shrimat)  1
 Gandhi):  (a)  and  (b).  The  Indias
 and  Eastern  Newspaper  Society  had
 written  to  the  Prime  Minister  regard-
 ing  an  additional  allocation  of  0,00®
 tonnes  of  white  printing  paper  for
 newspapers  to  meet  the  requirements
 of  increased  circulation,  The  Prime
 Minister  stated  in  hig  reply  that  the
 suggestion  woulg  be  considered.

 (c)  The  matter  is  under  considera-
 tion.

 प्राकृतिक  यू  रैलिया  का  उपयोग  करने
 के  लिये  अट्टी

 1078,  प्रो  रामसेवक  घाव  :  क्या
 प्रदान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  भारत  में  प्राकृतिक  यूरेनियम
 का  ईंधन  के  रूप  में  उपयोग  करने  वाली  कोई
 भट्टी  स्थापित  की  गई  है  भ्रमणा  निकट  भविष्य
 में  की  जायेगी;

 खि)  क्‍या  प्राकृतिक  यूरेनियम  का
 प्रप्सरा  जैसी  पनप  परमाणु  भटिटयों  में  उपयोग
 नहीं  किया  जा  सकता  ;  जौर

 (ग)  यदि  हां,  शो  उसने  क्‍या  कभी-
 नाइयों  हैं  |
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 प्रधान  मंत्री  तथा  अणु  शांति  मंत्री  (ओशो
 TH  बहुभुज  बात्त्री) :  (क)  ट्राइब  में  दो
 प्रनुसन्धान  रिएक्टरों  (कनाडा-इण्डिया  रिए-
 बटर  तथा  जर लीना  )  में  परमाण  ऊर्जा  संस्थान
 श्वे  द्वारा  बनाये  गये  प्राकृतिक  यूरेनियम  ईंधन
 तत्वों  का  प्रयोग  होता  है  |  राजस्थान  परमाणु

 विद्युत  स्टेशन,  जिसका  इस  समय  निर्माण  हो
 हा  है  तथा  मद्रास  परमाणु  विद्युत्  स्टेशन  में
 भरी  प्राकृतिक  यूरेनियम  का  यूरेनियम-आकक्‍्सा-
 इक  के  रूप  में  बतौर  ईंधन  प्रयोग  होगा  ।

 (ख)  प्रप्सरा,  जो  पहला  अनुस-ःध:न
 रिएक्टर  है  तथा  तारापुर  परमाणु  विद्युत
 स्टेशन  जिसका  निर्माण  हो  रहा  है,  के  लिये
 समृद्ध  यूरेनियम  की  ग्रा वश्य कता  है  ny

 (ग)  अप्सरा  तथा  तारापुर  परमाणु
 विद्युत्‌  स्टेशन  के  डिज़ाइन  समृद्ध  यूरेनियम
 इंधन  के  प्रयोग  पर  आधारित  हैं,  इसलिये
 इनको  प्राकृतिक  यूरेनियम  के  प्रयोग  के  लिये
 बदलना  सम्भव  नहीं  है  ।

 बढि  पुत्रों  एशियाई  लया शरफ़ को  देशों  के
 लिये  प्रसारण

 1079,  @  रामसेवक  यादव  :  क्‍या
 सूचना  शोर  पार  मन्त्री  यह  बताने  की  कृपा
 करेंग  कि  :

 (क)  प्रा काश वाणी  द्वारा  प्रंग्रजी  को
 छोड़  कर  कित  किन  विदेशी  भाषा  में  कार्य-
 जम  प्रसारित  किये  जाते  हैं  ;

 (ख)  क्या  दक्षिण  पूर्वी  एशियाई  तथा
 झपकी  देशों  के  लिये  कोई  कार्यक्रम  प्रसारित

 होते  हैं  a

 (ग)  यदि  हां,  तो  किन  भाषियों  में;
 शौर

 (3)  यदि  नहों,  तो  इसके  क्या  कारण  हैं
 शोर  क्‍या  मलायन,  इण्डोनेशिया,  श्यामी  तथा
 बर्मी  भाषियों  में  कार्यक्रम  प्रसारित  करने  का
 कोई  प्रस्ताव  है  ?
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 सूचना  झोर  प्रसारण  मंत्री  (अशरी मति
 दुविधा  गॉर्डन)  :  (कर)  प्र रबी,  अफ़गान-
 फ़ारसी,  बर्मो,  कैंटन  फ्रेंच,  इ५्डोनेशियाई,
 कुप् री यू,  नेपाली,  फ़ारसी,  पश्तो,  थाई  (प्रणाली.)
 तिब्बती  जौर  स्वाहिली  भाषाओं  में  ।

 (ख)  जी,  हां ।

 (ग)  बर्मी,  इण्डोनेशियाई  कौर  थाई
 (यामी )  के  कार्यक्रम  दक्षिण-पूर्व  एशिया  के

 झोतादं  के  लिए  होते  हैं,  भावी  कौर  स्वाहिली
 के  कार्यक्रम  बर्फ़, क।  के  देशों  के  श्रोता भों  के  लिए  |
 और  फ्रेंच  के  कार्यक्रम  दक्षिण-पूर्व  एशिया  झीर
 अफ्रीका  के  कुछ  देशों  के  ।लए  होते  हैं।

 (घ)  ज॑सा  कि  ऊपर  (क)  में  बताया
 गया  है,  बर्मी,  इण्डोनेशिया  शौर  थाई
 (श्याम;)  के  कार्यक्रम  पहले  से  ही  प्रसारित

 ही  रहे  हैं  7 मलय-सपा  में  भी  एक  कार्यक्रम
 जल्दी  दी  शुरू  किया  ज.  गा  1

 MES.  Employees  killed  during  Pak
 Invasion

 1080.  Shri  8.  का,  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (8)  whether  it  is  a  fact  that  many
 civilian  employees  in  the  M.E.S.  were
 killed  during  the  recent  Pakistani  in-
 vasion;

 (b)  if  so,  the  number  of  such  em-
 ployees;  and

 (९)  whether  family  pension  has
 been  provided  in  all  guch  cases?

 The  Minister  of  Defence  (Shri  ४.  B.
 Chavan):  (a)  No,  Sir.

 (b)  Two  only.
 (९)  One  of  the  two  individuals  has

 left  no  family  behind.  The  question
 of  grant  of  fumily  pension  in  hig  case
 does  not  arise.  The  other  individuai
 being  a  temporary  industrial  em-
 ployee,  no  family  pension  is  a‘imissi-
 ble  under  the  rules,  however  the  ques-
 tion  of  giving  family  pension  to  the
 family  of  thiy  employee  is  under  con-
 sideration.
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 Extension  of  Service  of  Technicians  in
 Defence  Establishments

 1081,  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  the  services  of  techni-
 eal  and  acientific  officers  in  defence
 establishments  are  proposed  to  be  ex-
 tended  beyond  58  years  in  view  of  the
 emergency  and  utilisation  of  their
 skill  and  experience;  and

 (b)  if  so,  whether  a  dinal  decision
 hes  since  been  taken  in  this  behalf?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  and  (b).  There  is  no
 General  proposal  to  extend  the  age  of
 superannuation  beyond  58  years  in  the
 case  of  technical  and  scientifle  officers
 in  the  Defence  establishments.  How-
 ever,  extensions  beyond  58  years  are
 gtanted  on  the  merits  of  each  case
 where  there  is  shortage  in  a  parti-
 eular  scientific  or  technical  specialiga-
 tion  or  where  the  officer  concerned
 is  engaged  in  work  or  a  problem  of
 vita]  importance  likely  to  produce
 results  in  a  year  or  two.

 Delhi  Telephone  Dues
 1082.  Shri  Gulshan:

 Shri  Buta  Singh: Shri  Narasimha  Reddy:
 Will  the  Minister  of  Communications

 be  pleased  to  state:

 (a)  the  number  of  telephone  sub-
 scribers  in  Delhi  who  have  not
 cleared  their  revenue  dues  to  the  de-
 Pertment  for  the  last  several  years;

 (b)  whether  such  defaulting  tele-
 Phone  subscribers  have  been  permit- ted  to  use  the  telephone  service  con-
 trary  to  the  normal  Departmental
 Rules;  and

 (c)  if  so,  the  action  Government
 Propose  to  take  jn  the  matter?

 The  Deputy  Minister  in  the  De-
 pertment  of  Communication;  (Shri

 Bhagavatl):  (a)  The  exact  number  is
 not  readily  available.

 (b)  and  (c).  Some  telephones  have
 already  been  disconnected  for  non-
 payment  and  the  arrears  against  them
 are  being  pursued  for  recovery,  In
 respect  of  others,  a  special  cell  has

 been  formed  to  go  into  their  cases,
 take  action  for  disconnection  andj  for
 recovery  of  the  arrcarg  against  them.
 Recently,  orders  have  also  been  issu-
 ed  to  enforce  disconnection  of  both
 Government  and  private  subscribers
 for  default  in  payment.

 Telephone  Connections
 1083.  Shri  Gulshan:

 Shri  Buta  Singh:
 Shri  Narasimha  Reddy:

 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  the  number  of  telephones  stand-
 ing  in  the  names  of  defunct  organisa-
 tions  and  persons  already  died  long
 ago  in  Delhi  and  Bombay;

 (b)  the  reasons  for  allowing  fhe  use
 of  telephones  by  others  by  the
 P.&T.  Department  contrary  to  the
 Standing  Rules;  and

 (ed  the  steps  Government  propese to  take  in  the  matter?
 The  Deputy  Minister  in  the  De-

 partment  of,  Communications  (Shri
 Bhagavati):  ay  to  (c).  No  such  infor-
 mation  is  available  nor  it  is  possible

 to  collect  such  information.  Appro-
 priate  action  is  taken  under  the  de-
 partmental  rules.  whenever  it  comes
 te  the  notice  of  the  Department  that
 a  telephone  is  being  unauthorisediy
 used,

 Report  of  U.N,  Secretary-General-
 16e,  Shri  P.  R  Chakraverti:

 Shri  P.  C.  Borooah:
 Will  the  Minister  of  External  Affairs

 be  pleased  to  state:
 (a)  whether  the  U.N.  Secretary-

 General  has  recently  submitted  to  the
 U.N.  a  report  on  the  cease-fire  viola-
 tions  between  India  and  Pakistan;
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 (b)  if  ao,  his  precise  observations;
 and

 (c)  the  reaction  to  these  observa-
 tions  of  the  different  members  at  the
 U.N.

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  and  (b).
 The  S.cretary  General  of  the  United
 Nations  has  submitted  a  series  of  re-
 ports  to  the  Security  Council  relating
 to  the  observance  of  the  cease-fire.
 In  these  reports  hz  has  given  the
 results  of  investigations  of  complaints
 of  cease-fire  violations.  These  re-
 Ports  generally  indicate  that  the  cease-
 Gre  is  far  from  stabilised.

 (c)  Government  have  no  informa-
 ‘tion,

 Naval  Dockyard  at  Visakhapatnam
 1085,  .Shri  N.  RB,  Laskar:

 Shri  F.  R.  Chakraverti:
 Shri  PF,  C.  ह...

 Will  the  Minister  of
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 Russian  team  of  Naval  Experts  is
 visiting  India  soon  to  advise  the
 Indian  Navy  on  the  construction  of  a
 dockyard  at  Visakhapatnam;  and

 (b)  if  so,  the  details  thereof?

 Defence  be

 The  Minister  of  Defence  (Shri  ¥.  B.
 Chavan):  (a)  Yes,  Sir.

 (b)  The  team  will  assist  the  Indian
 Navy  in  preparing  a  Project  Report
 for  setting  up  a  dockyard  at  Visakha-
 patnam,

 Border  Violations  by  Pakistan  on
 Tripura-East  Pakistan  Border

 1986.  Shri  Himatsingka:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that
 Pakistan  had  committed  8  border
 violations  on  Tripura-East  Pakistan
 border  since  the  cease-fire  came  into
 force;
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 (b)  if  ao,  the  total  loss  Incurred  by
 both  gides  due  to  these  violations;

 (c)  whether  any  air  violations  alse
 took  place  in  this  area  during  thie
 Perjod;  and

 (d)  the  measures  taken  by  Goverm-
 ment  to  stop  these  border  violations
 by  Pakistan?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  Pakistan  has  committed
 24  border  violations  on  the  Tripura-
 East  Pakistan  border  since  the  cease-
 fire  came  into  force  on  23rd  Septem-
 ber.

 (b)  According  to  the  reports  re-
 ecived  till  the  7609  November,  2
 Indians  were  killed  and  6  kidnapped
 by  Pakistanis,  Besides,  5  cattle  were
 killed  and  42  lifted  away  by  them
 On  the  Pakistan  side,  6  persons  are
 believed  to  have  been  killed  and  &
 injured,  at  |

 (९)  No,  Sir,

 (d)  Our  border  security  forces  keep
 congtant  vigil  all  along  the  border  im
 order  to  prevent  such  incidenta
 Whenever  necessary,  they  return  the
 fire.  Protests  are  also  lodged  with
 the  Pakistan  authorities.

 पाकिस्तान  में  विषाक्त  गैसनपुद्ध
 का.  प्रशिक्षण

 1087.  क्रि  आकार  लाल  बरवा :
 क्या  प्रतिरक्षा  मंत्री  यह  बताने
 की  कृपा  करेंग  कि  :

 (क)  क्‍या  यह  सच  है  कि  पाकिस्तान
 में  जहरीली  गैस  के  युद्ध  का  प्रशिक्षण  दिया
 जा  रहा  है  ;  शौर

 (=)  यदि  हां,  तो  सीमा के त्रों  में
 सरकार  द्वारा  क्या  निवारक  कार्य  किये  जा
 जा  रहे  हैं?

 प्रतिरक्षा  मंत्री  (झा  -यदावम्त  राव
 ww):  (क)  तथा  (@)  सरकार  को
 कोई  सूचना  नहीं  है  कि  पाकिस्तान  में  जहरीली
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 गैसों  की  लड़ाई  में  प्रशिक्षण  दिया  जा  रहा
 है  ।  पाकिस्तान  उन  देशों  से  एक  है  कि  जिन्होंने
 जिनेवा  प्रोटोकोल  i925  का  अनुसमर्थन  किया
 है  जिस  में  युद्ध  के  दौरान  सांस  को
 रोक  देने  वाली  जहरीली,  प्रथवा  प्राय  गैसों
 के  प्रयोग  और  जीवाणु-युद्ध  का  निषेध  कर
 रखा  है  |  साशा  की  जाती  है  कि  बह
 जस  सम्मेलन  के  झन्तगंत  अपने  श्राभ।रों  पर
 पूरा  उतरेगा  ।

 Cease-fire  in  Nagaland
 1088.  Shri  Madhu  Limaye:  Will  the

 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  Government  have
 decided  to  extend  the  cease-fire  in
 Nagaland  by  two  months  despite  the
 state  t  of  the  Manipur  Chieg  Minis-
 ter  that  rebel]  activity  has  been
 spreading  since  the  cease-fire;  and

 (b)  whether  they  have  received  any
 response  to  the  personal  assurance
 conveyed  by  the  Indian  High  Com-
 missioner  in  London  to  Mr.  Phizo?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  The  Gov-
 ernment  of  India  decided  to  extend
 the  suspension  of  operation  by  a  fur-
 ther  period  of  2  months  after  taking
 into  consideration  al]  facts  and  pre-
 vajling  circumstances,

 (b)  No,  Sir,
 Defence  Potential  in  Private  Sector

 1089.  Shri  Madho  Limaye:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  the  Ministry  of  Defence
 have,  in  consultation  with  other
 Ministries,  prepared  any  comprehen-
 sive  plan  for  utilising  the  defence
 potentia]  in  the  private  sector;

 (b)  whether  they  have  drawn  up
 an  indent  of  orders  to  be  placed,  the
 relative  priority  of  ‘hese  orders.  the
 additional  supplies  of  raw  materials,
 machine  tools  and  other  equipment
 that  will  have  to  be  supplied  to  the
 private  sector;  and

 (c)  whether  they  have  “ecided  te
 appoint  an  experienced  and  public-
 spirited  person  from  the  private  sector
 to  assist  the  Defence  Ministry  to  ex-
 Plore  and  exploit  the  defence  poten-
 tial  in  the  private  sector?
 866{ai)  LSD—5.

 The  Minister  of  Defence  Produc-
 tion  in  the  Ministry  of  Defence  (Shri
 A.  M,  Thomas);  (a)  The  recommenda-
 tions  of  the  Ministry  of  Defence  for
 strengthening  the  Defence  Production
 base  by  giving  suitable  orientation  to
 the  National  Plans  and  utilising  exist-
 ing  capacity  in  the  country,  have  been
 submitted  to  the  Planning  Commis-
 sion  and  are  being  examined  by  Tech-
 nical  Study  Groups  which  have  been
 set  up  by  them.  The  recommenda-
 tions  made  by  the  Study  Groups  will
 be  considered  by  the  Planning  Cum-
 mission  and  suitably  incorporated  in
 the  National  Plans.

 (b)  Orders  are  already  being
 placed  on  the  civil  trade  to  meet  the
 Defence  requirements  to  the  extent
 possible,  Scarce  raw  materiale  are
 supplied  to  the  civil  trade  for  produc-
 tion  of  items  for  which  orders  are
 placed  on  them.  An  assesement  of
 available  capacities  and  extra  capa-
 city  that  can  be  provided  in  the  civil
 trade  is  being  made  in  cases  where
 offers  for  utilising  such  capacities
 are  received  and  accepted.  A  de-
 tailed  plan  can  be  formulated  after
 technical  investigations  are  comple-
 ted.

 (ce)  No,  Sir.
 Different  Media  Units

 1090,  Shri  Muthiah:  Will  the  Minis-
 ter  of  Information  and  Brondcasting
 be  pleased  to  state:

 (a)  whether  her  Ministry  hag  pny
 Proposal  to  set  up  a  publicity  cell-
 brains  trust,  representing  different
 media  units;  and

 (b)  whether  Government  have  any
 proposal  under  consideration  to  ap-
 point  a  Director-General  of  Publicity
 in  the  place  of  the  Principal  Informa-
 tion  Officer  with  wider  powera  and
 higher  status  so  that  he  could  deal
 with  other  Ministries  inore  effectively?

 Gandhi):  (a)  Government  are  con-
 sidering  how  best  to  coordinate  the
 publicity  work  done  by  the  various
 Media  Units.  No  concrete  proposals
 have  yet  been  formulated,

 (b)  Does  not  arise.
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 2  hrs.

 CALLING  ATTENTION  TO  MAT-
 TERS  OF  URGENT  PUBLIC

 IMPORTANCE
 (i)  Arrack  sy  HostiLe  Nacas  on  AN

 Army  Camp;  AND
 (ii)  ALLEGED  KIDNAPPING  OF  SEVEN

 PERSONS  BY  HOSTILE  NAGAS  FROM
 Assam—Contd.

 Shri  P.  Venkatasubbaiah  (Adoni):
 Sir,  I  call  the  attention  of  the  Minister
 of  Home  Affairs  to  the  following  mat-
 ter  of  urgent  public  importance  and
 request  that  he  may  make  a  statement
 thereon:

 “Attack  by  Hostile  Nagas  on  an
 Army  camp  of  Assam  Rifles  in  a
 village  in  Ukhrul  sub-devision  of
 Manipur  resulting  in  serious  in-
 juries  to  6  Jawans.”
 Mr,  Speaker:  He  can  read  the  second

 notice  also  which  is  in  his  name.

 Shri  P.  Venkatasubbaiah:  I
 already  read  that.

 had

 The  Minister  of  State  in  the  Minls-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  I  will  answer
 both.

 Sir,  according  to  the  information  re-
 ceived  from  the  Government  of  Mani-
 pur,  on  8th  November,  ‘1965,  at  5  a.m.
 Naga  hostiles  opened  fire  on  the  post
 at  Holyang  Kuki  in  Ukhrul  Sub-divi-
 sion  with  two-inch  mortars,  bren  guns
 and  rifles.  The  men  of  Assam  Rifles
 who  were  manning  that  post  returned
 the  fire.  Firing  by  Naga  hostiles  con-
 tinued  till  Gam.  Six  men  of  —  the
 Assam  Rifles  received  minor  injuries
 sustained  by  splinters  of  the  mortars
 which  also  caused  some  damage  to  the
 post  Reports  available  show  that
 hostiles  fired  several  thousand  rounds:
 from  their  bren  guns  and  rfles.  The
 personnel  of  the  Assam  Rifles  have  col-
 lected  over  two  thousand  empty  she'ls
 from  this  post.  The  number  of  casu-
 alties  on  the  other  side  is  not  known.
 Reinforcernents  have  been  sent  from  a
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 nearby  post  and  medical  attention  has
 been  provided  to  the  injured.

 Regarding  the  second,  I  had  also  pro-
 mised  to  make  a  statement  on  the  re-
 ported  kidnapping  of  seven  persons
 by  hostile  Nagas  from  a  border  mar-
 ket  in  Sibsagar  District  of  Assam.  We
 have  made  enquiries  from  the  Govern-
 ment  of  Assam  who  have  informed  us
 that  no  such  incident  of  kidnappi
 of  persons  by  hostile  Nagas  has  oc-
 curred  in  Sibsagar  district  as  reported
 in  some  newspapers.

 Shri  P.  Venkatasubbaiah:  In  view
 of  the  fact  that  the  hostile  Nagas  have
 been  frequently  violating  the  cease-
 fire  agreement  between  them  and  the
 government  and  they  have  been  in-
 dulging  in  arson  and  loot,  raising
 volunteers  to  be  trained  in  Pakistan
 and  collecting  funds  from  the  local
 people  under  duress  do  the  govern-
 ment  consider  it  desirable  to  have
 negotiations  with  these  hostile  Nagas,
 which  will  run  country  to  our  terri-
 torial  integrity  and  government?

 Shri  Hathi:  The  question  about
 peace  talks  etc.  might  better  be  ad-
 dressed  to  the  Ministry  of  External
 Affairs.  So  far  as  Manipur  and  areas
 there  are  concerned,  three  divisions
 are  included  there  in  the  cessation  of
 operation.  So  far  as  the  remaining
 area  is  concerned,  we  are  of  the  view
 that  that  should  not  be  included.

 Shri  8.  M.  Banerjee  (Kanpur):  T
 would  like  to  know  whether  it  is  a
 fact  that  the  activities  of  the  Naga
 hostile  have  increased  after  Govern-
 ment  of  India’s  Peace  Mission’s  invita-
 tion  to  Mr.  Phizo  for  peace  talks,  this
 has  given  fillip  to  such  activities  and
 that  is  the  reason  why  the  hostile
 activities  have  increased;  if  so,  may
 I  know  whether  the  Government  of
 India  would  declare  that  they  would
 have  no  talks  with  Mr.  Phizo?

 Shri  Hathi:  IT  do  not  think  that  is
 correct.

 Shri  Hem  Barua  (Gauhati):  Since
 the  Naga  hostiles  have  systematically
 distorted  the  cease-fire  agreement  by
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 extending  their  hostile  activities  to
 areas  in  Manipur  that  were  totally
 unaffected  by  hostile  activities  before
 the  so-called  cease-fire  took  place,
 may  I  know  whether  the  Government
 propose  to  bring  peace  to  these  areas
 by  sending  emissaries  after  emmissa-
 ties  from  Brigadier  Sen  down  to
 Kevi  Yalley,  to  London  to  meet  Mr,
 Phizo  by  refusing  these  areas  in
 Manipur  to  be  included  in  the  extend.
 ed  cease-fire  and  by  taking  adequate
 security  measures  for  these  areas?

 The  Prime  Miniter  ang  Minister  of
 Atomio  Energy  (Shri  Lal  Bahadur
 Shastri):  I  am  sorry,  the  question  is
 not  clear  to  me,  but  I  would  like  to
 say  that  all  these  reports  of  sending
 Mr.  Sen  and  others  to  London  are  not
 correct  at  all,

 Yo  रास  मनोहर  लोहिया  (फैसलाबाद  )  :
 ग्रेजी  नहीं  बोल  सकते  तो  हिन्दी  में  क्यों
 नहीं  बदलते  ।  जाल  दिन  रिपोर्ट्स  इज
 कहते  है  a

 Mr.  Speaker:  The  hon,  Member,
 rather,  puts  it  in  a  different  way.  He
 wants  tu  criticise  the  policy  of  the
 Governmen  saying  that  although  the
 hostile  activities  are  on  the  increase
 and  the  position  is  getting  worse  and
 wore  we  are  continuing  to  send
 People  to  Mr,  Phizo  for  appeasement.
 He  wants  to  know  whether  we  will
 continue  with  this  policy  of  appease-
 ment  or  take  some  action  here,

 Shri  Hem  Barua:  That  is  correct.

 Mr.  Speaker:  Sometimes  I  am  also
 correct  according  to  Shri  Hem  Barua.

 Shri  Lal  Bahador  Shastri;  There  is
 no  question  of  appeasement.  As  I  have
 said  earlicr,  we  are  perhaps  in  the
 last  stages  of  our  diccussions  and
 talks,  As  it  wars  gurgested  taat  they
 would  like  to  consuli  Mr.  Phizo,  we
 had  agreed  to  it.

 Dr.  M,  s.  Aney  (Nagpur):  Why?
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 Shri  Lal  Bahadur  Shastri:  However,
 IT  am  not  aware  ag  to  what  the  atti-
 tude  of  Mr.  Phizo  would  be,  whether
 he  would  like  to  come  here  or  not.

 Shri  Hem  Barua:  He  has  made  his
 attitude  clear,  May  I  quote?

 Mr,  Speaker:  No,
 Shri  Lal  Bahadur  Shastri:  We  have

 seen  jt  in  the  newspapers,  but  we
 have  yet  to  be  officially  informed
 about  it.

 श्री  पद पाल  लहु  (कराता)  :  गया
 यह  बात  सही  है  कि  मि०  'चीजों  इस  समय
 इंग्लैंड  के  नागरिक  हैं,  वह  भारत  के  नागरिक
 नहीं  हैं।  अगर  पह  सही  है  तो  किस  हालत  में
 बह  यहां  के  मसलों  को  हल  कर  झुकते  हैं
 कौर  कैसे  उन  से  पीस  टाक्स  हो  सकती  हैं  ?

 थो  लाल  बहाबुर  शास्त्री  :  वह  भारत  के
 नागरिक  तो  नहीं  हैं,  लेकिन  झगर  कोई  उन
 से  कुछ  राय  सलाह  करना  चाहे,  बातचीत
 करना  चाहे  तो  उसके  रास्ते  में  हम  नहीं  कराना
 चाहते  |

 Shrimati  Kenuka  Barkataki  (Bar-
 peta):  Has  the  Government's  attention
 been  drawn  to  uw  reported  stalemcut
 by  Mr.  B.  P.  Chaliha,  the  Chief  Minis-
 ter  of  Assum  und  a  member  of  the
 Peace  Mission,  to  the  effest  that  Naga
 hostiles  are  very,  much  self-respecting
 people.  they  are  neither  in  collusion
 with  Pakistan  ner  are  they  getting
 arms  and  training  from  Pakistun;  it
 so,  may  I  know  whether  the  Govern-
 ment  reports  corroborate  this  state-
 ment  and,  if  not,  whether  the  Gov-
 ernment  has  been  able  to  incate  the
 source  from  whi‘h  the  Naga  hostiles
 have  been  securing  arms  and  training?

 Shri  tal  Bahadur  Shastri:  I  am
 sorry,  I  have  not  read  the  :tatemynt
 of  Shri  Chaliha.

 Shri  Hem  Barua:  I  have  read  it—
 his  latest  statement.

 Shri  Lal  Bahadur  Shastri:  As  far  as
 the  reports  go  we  know  it  tha’  the
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 Shri  Hem  Barua:  How  did  the  Chief
 Minister  of  Assam  contradict  it?

 Shri  Lal  Bahadur  Shastri:  |  am  not
 sure  whether  he  is  correctly  reported.
 Anyhow,  we  will  find  it  out  from  him,

 Shri  5S.  M.  Banerjee:  In  reply  to
 Shri  Hem  Barua's  question  the  hon.
 Prime  Minister  stated  that  Brigadier
 Sen  was  not  sent.  I  would  like  to
 know  whether  it  is  a  fact  that  Briga-
 dier  Sen  was  given  a  different  assign-
 nent  in  London  but  its  actua)  pur-
 pose  was  to  contact  Phizo?  Did  he
 fo  to  London  or  not?

 Shri  Lal  Bahadur  Shastri:  He  had
 no  such  assignment.

 श्री  योगेश  झा  (मधुबनी)  :  जब  से
 नागा  विद्रोहियों  से  शान्ति  बता  चल  रही
 है  तब  से  उन्होंने  नागा  लैंड  से  भ्र पने  कार्य
 क्षेत्र  को  हटाकर  मणिपुर  कर  लिया  है,  भोर
 मणिपुर  में  उन्होंने  बड़े  उपद्रव  मचा  रखे  हैं  1
 मैं  जानना  चाहता  हूं  कि  शान्ति  बता  शुरू
 होने  के  बाद  से  अब  तक  नागा  विद्रोहियों  ने
 मणिपुर  के  कितने  नागरिकों  तथा  हमारे
 सैनिकों  में  से  कितनों  का  प्रसारण  किया  है
 ौर  कितने  लोगों  की  हत्या  की  हैं  ?

 शो  लास  बहादुर  शास्त्रों:  खैर  पूरा
 ब्यौरा  तो  में  नहीं  दे  सकता,  न  मैं  समझता
 हैं  कि  बैंसी  हत्याएं  वर्ग रह  हुई  हैं  जैसा  माननीय
 सदस्य  समझते  हैं  ।  नागा  विद्रोहियों  ने
 नागालैंड  को  छोड़ा  तो  नहीं  है,  लेकिन  यह
 ठीक  है  कि  मणिपुर  का  जो  एरिया  शांतिवार्ता
 की  सीमा  में  भरा  गया  हैं  उसमें  उन्होंने  गड़बड़ी
 करने  की  कोशिश  की  है  Lt  प्रौर  काफी  झंझट
 पैदा  किया  है।  लेकिन  मणिपुर  गवर्नमेंट
 ने  पक्का  निश्चय  कर  रखा  है  कि  जो  कुछ  भी
 नागा  विद् भरा ही  करेंगे  उस  सिलसिल  में  ला
 एण्ड  झालर  के  रुपाल  से  उनके  खिलाफ  पूरी
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 तरह  से-बिना  शान्ति  बाता  का  ख्याल  किए
 कार्रवाई  को  जाएगा  ।

 ‘12.12  hrs.

 RE:  CALLING  ATTENTION  NOTICE
 (Query)

 Shri  Warlor:  rose—

 Mr.  Speaker:  I  have  asked  Secretary to  contact  them  and  suggest  some  way
 out.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  We  are  at  a  disadvantage  in
 this  House.  We  have  no  Legislature.
 Where  are  we  to  go?  Important
 developments  are  taking  place  there.

 Mr,  Speaker:  His  purpose  will  not
 ‘be  served  by  raising  it  like  this.

 Shri  Vasudevan  Nair:
 protect  us.

 You  should

 Mr,  Speaker:  I  have  suggested  to
 him  one  remedy.  I  will  help  him
 there.

 Shri  Vasudevan  Nair:  Certain  things
 arte  taking  place  there  which  require
 an  immediate  answer  from  the  Gov-
 ermment,

 Mr,  Speaker:  Hon.  Members  should
 realise  that  even  if  I]  take  one  Calling
 Attention  Notice  a  day  the  whole  wee’:
 would  be  exhausted  because  so  many
 have  been  admitted.

 Shri  Vasudevan  Nair:  Kerala  is  a
 special  case.

 Mr.  Speaker:  I  know  that.  I  can
 take  one  calling  attention  notice
 every  day.  I  want  the  permission  of
 the  House  if  it  give  me  guidance  on
 this  matter.  Suppose  a  number  of
 notices  are  received  on  a  day,  I  should
 dispose  all  of  them  that  day;  that  is
 to  say,  I  should  take  only  one  out  of
 them,  the  others  shall  lapse  and
 the  Members  can  have  other  re-
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 medies.  That  is  one  way.  Otherwise,
 if  I  receive  more  than  one  important
 calling  attention  notice  on  a  particular
 day,  I  can  take  one  that  day  and  the
 second  one  the  next  day.

 Shri  Hem  Barua  (Gauhati):  On  the
 same  day  you  can  take  one  in  the
 morning  and  one  in  the  afternoon.

 Mr.  Speaker:  Sometimes  I  have  been
 doing  it.  That  is  transgressing  the
 Tules.  Sometimes  I  am  doing  even
 that.  But  whenever  there  is  such  an
 important  business,  I  have  been  advis-
 ing  Members  to  table  short  notice
 questions.  I  will  see  that  they  are
 helped  in  that  matter.  Their  purpose
 will  not  be  served  by  giving  a  calling
 attention  notice  because  that  will  pro-
 bably  come  much  later,  whereas  if  I
 admit  a  short  notice  question  it  may
 be  taken  up  earlier.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  रिती  the  Minister  has  to  accept
 the  Short  Notice  Question.

 Shri  Ranga  (Chittoor):  May  I  suggest
 something  to  help  you  and  help  our-
 selves  also?  As  has  been  the  conven-
 tion  or  procedure  till  now  you  may
 choose  any  calling  attention  notice
 that  you  like  and  place  it  before  the
 House.  Out  of  the  other  Calling  Atten.
 tion  Notices  that  have  been  tabled,  you
 may  kindly  make  a  choice  of  three  or
 four  which  you  consider  to  be  very
 urgent  and  call  upon  the  Ministers
 concerned  to  send  the  replies  to  the
 Members  concerned,  If  they  care,
 they  can  also  give  it  to  the  press.  [f
 they  are  satisfied  with  the  answers  and
 they  do  not  wish  to  give  it  to  the
 press,  they  need  not  do  so.  That
 would  at  least  satisfy  the  Members
 concerned  in  regard  to  the  urgency
 of  the  matter.

 Mr.  Speaker:  I  can  just  take  that
 hint;  but,  then  too,  I  will  have  to
 restrict  it  to  one  more.  I  can  ask  the
 Member  that  that  information  might
 be  laid  on  the  Table  of  the  House.  I
 will  consider  that.

 Shri  Hari  Vishnu  Kamath:  May  I!
 submit,  Sir,  that  while  your  general
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 observation  is  true  that  normally  we
 do  not  take  up  more  than  one  “Call
 Attention”  notice,  there  have  been
 occasions  when  two  have  been  taken
 up.  I  agree  with  my  hon.  friend,
 Shri  Vasudevan  Nair,  that  Kerala  is
 a  special  subject  and  must  be  given
 special  importance  in  this  House.

 Mr.  Speaker:  I  have  already  con-
 veyed  to  him  that  I  will  certainly  help
 him.  He  might  send  a  short-notice-
 question;  he  will  have  that  taken  up
 sooner  than  the  “Call  Attention”
 notice.

 Shri  Hari  Vishnu  Kamath:  As
 regards  short-notice-questions,  your
 advice  is  welcome  and  wholesome;
 but,  unfortunately,  the  Treasury
 Benches—-may  I  use  your  own  words
 --the  Ministers  haye  refused  to
 accept  99.99  per  cent  short-notice-~
 questions.  What  have  we  to  go  then?

 Mr.  Speaker:  When  I  am  suggest-
 ing  it  to  him,  I  will  find  a  way  out
 of  it.

 Shri  Hari  Vishnu  Kamath:  The
 statistics  for  the  last  four  years  will
 bear  me  out.

 Shri  H.  ्,  Mukerjee  (Calcutta  Cen-
 tral):  In  regard  to  matters  pertain-
 ing  to  Kerala,  can  you  not  in  your
 absolute  discretion  in  the  matter  of
 ‘Call  Attention”  notices  bring  it  up?
 Probably,  notice  was  given  of  the
 “Call  Attention”  rather  than  of  the
 short-notice-question  because  of  the
 perennial  fear  that  the  Ministers
 intervene  wrongly.  Therefore,  when
 you  have  full  discretion  and  the
 Kerala  Members  have  no  _  other
 opportunity  of  venting  whatever  grie-
 vances  they  have  got  in  that  part  of
 the  country,  perhaps  you  can  help
 them.

 Mr.  Speaker:  Hon.  Members  would
 kindly  appreciate,  when  I  have  sug-
 gested  it  to  him,  if  the  Minister  then
 refuses,  I  will  have  that  remedy;
 either  I  will  revive  it  or  do  some-
 thing  in  that  regard.  When  I  am
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 suggesting  and  I  do  not  succeed—
 supposing  the  Minister  refuses—I
 migm  review  it  and  take  it  up  the
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 प्रत्यक्ष  महोदय  :  यह  मेरे  भप्रक्तियार
 में  नहीं  है,  यह  तो  हा उम्र के  ग्रख्तियार में  है  ।

 next  day.

 Shri  Harl  Vishnu  Kamath:  Minis-
 ters  should  heed  your  advice.

 डा०  रास  मनोहर  लोहिया  (फर्क जा बाद)  :
 आपने  प्र पने  निर्णयों  से  ध्यानाकर्षण  को
 स्थगन  प्रस्ताव  को  भी  कुछ  हुद  तक  जगह
 दी  है।

 इस  सम्बन्ध  में  मैं  श्राप  से  क्सर
 एक  विनती  करता  रहा  हूं  कि  रोज  प्रा
 बंटे  को  समय  एक  साधारण  स्थगन  प्रस्ताव
 को  झगर  प्राय  दे  दें  तो  लोक-सभा  की  शोभा
 तो  बढ़ेगी  ही,  बौर  काम  भी  ज्यादा  प्रिया

 हो  सकेगा  ।  इंगलैंड  की  लोक  सभा  के  मुझे
 को  बहुत  से  काम  पसन्द  नहीं  हैं,  तरीके  पसन्द

 नहीं  हैं,  लेकिन  यह  तरीका  वड़ा  प्रिया  है  कि

 वह  रोज  प्राधा  घंटे  का  एक  साधारण  स्थगन
 प्रस्ताव  ले  लेते  हैं  1  मैं  आपसे  इस  के  बारे  में
 कई  बार  कह  चुका  हूँ।

 अज  सुबह  मेरी  बहुन  तबीयत  थी  कि
 मैं  एक  साधारण  स्थगन  प्रस्ताव  प्रधान  मंत्री
 के  उन  शब्दों  के  बारे  में  देता  जो  वह  अक्सर
 कहा  बरते  हैं  कि  “सम्मान  के  साथ  शान्ति  1
 “सम्मान  के  साथ  शान्ति  ये  शब्द  दो  बार

 इस्तेमाल  हो  चुके  हैं,  एक  बार  डिजरायली
 द्वारा  और  दूसरों  बार  चम्बरलेन  द्वारा,
 झ्र ौर  दोनों  आर  इनके  बहु  /  खतरनाक  नतीजें
 जीते  ।  ये  इतने  महत्वपूर्ण  हैं  ।

 इस  लिए  मेरी  विनती  को  स्वीकार

 कीजिए  कि  रोज  राधे  घंटे  का  समय  एक
 साधारण  स्थगन  प्रस्ताव  के  लिए  दिया
 जाए  |  एक  सदस्य  उस  पर  केवल  तीन  मिनट
 ओले,  जो  तीन  मिनट  से  ज्यादा  बोले  उसे  रोक

 दीजिए,  या  उसको  आगे  वक्‍त  मत  दीजिए  t

 ऐसा  करके  धाए  चलें  तो  इच्छा  होगा  ।

 झगर  श्राप  ऐसा  चाहते  हैं  तो  इसे  एक
 रिजोल्यूशन  की  शक्ल  में  पेश  कर  दीजिए,
 वह  मामला  सामने  शा  जाएगा  ।  अगर  हाउस
 उसको  मंजर  कर  ले  तो  मुझे  कोई  ऐतराज
 नहीं  हों  सकता,  डाक्टर  साहब  |

 डा०  राम  मनोहर  लोहिया:  मेरा
 बिनती  कप  सुन  लेते  तो  प्रिया  होता  क्‍योंकि
 शाप  जानते  हैं  कि  मेरे  प्रस्ताव  का  कोई
 नतीजा  नहीं  निकलने  वाला  जब  तक  सदन  का
 नेता  मेरी  बात  के  महत्व  को  न  समझे  ।  श्राप
 उनको  मेरी  बात  समझाइए  t  इसमें  मेरे
 प्रस्ताव  का  कोई  मतलब  नहीं  निकलेगा  t

 wea  महोदय  :  प्रखर  आपके  प्रस्ताव
 का  मतलब  नहीं  निकलेगा,  तो  मुझे  यह
 प्राधिकार  कहां  कि  मैं  इस  तरह  का  हुक्म
 दे  दूं  कि  रोज  इस  तरह  शाखा  घंटा  वक्‍त
 लिया  जाए  |

 Wo  राम  मनोहर  लोहिया:  ग्रुप  लोक
 सभा  की  शोभा  बढ़ाना  चाहते  हैं,  इसलिए
 यह  आपका  ही  काम  है  ।

 अध्यक्ष  महोदय  :  मुझे  तो  वे  ही  प्राधिकार
 हैं  जो  हाउस  ने  म्‌  में  दिए  हुए  हैं,  बरना  मेरे
 पास  जौर  कोई  पुरविक़ार  नहीं  हैं  ।  उन  को
 अधिकारों  को  ही  र्ल्स  की  शक्ल  में  रख
 कर  मुझे  कहा  गया  है  कि  इन  के  मुताबिक
 काम  चला ओझ ों  ।  गर  रूस  में  श्राप  कोई
 तबदीली  चाहते  हैं  तो  यह  हाउस  की  मर्जी
 के  बगैर  नहीं  हों  सकता  |

 Shri  s.  M.  Banerjee  (Kanpur):  May
 I  say,  Sir....

 Mr.  Speaker:  Message  from  Rajya
 Sabha.

 Shri  8.  M.  Banerjee:  I  do  not  want
 to  say  anything  else.
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 Mr.  Speaker:  This  also  might  not
 be  said.

 Shri  8,  M.  Banerjee:  Whatever  you
 have  said

 Mr.  Speaker:  There  is  no  discus-
 aion  now.  He  will  kindly  resume  his
 seat,

 Shri  5.  M.  Banerjee:  You  can  get
 something  done.

 42.i8  brs,
 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report
 the  following  messages  received  from
 the  Secretary  of  Rajya  Sabha:

 (i)  ‘In  accordance  with  the  pro-
 visions  of  rule  427  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to
 inform  the  Lok  Sabha  that
 the  Rajya  Sabha,  at  its  sit-
 ting  held  on  the  7707  Novem-
 ber,  1965,  agreed  without  any
 amendment  to  the  Dethi  Land
 Reforms  (Amendment)  Bill,
 1965,  which  was  passed  by
 the  Lok  Sabha  at  ils  sitting
 held  on  the  14th,  September,
 1965."
 ‘In  accordance  with  the  pro-
 visions  of  rule  127  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to
 inform  the  Lok  Sabha  that
 the  Rajya  Sabha,  at  its  sitting
 held  on  the  80  Noveniber,
 1965,  agreeg  without  any  am-
 endment  to  the  Delhi  Motor
 Vehicles  Taxation  (Amend-
 ment)  Bill,  1965,  which  was
 passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  I4th
 September,  1985."

 (ili)  T  am  directed  to  inform  the
 Lok  Sabha  thet  the  Rajya
 Sabha.  at  its  sitting  held  on
 the  l8th  November,  1985,  has
 passed  the  enclosed  motion
 referring  the  Foreign  Marri-
 age  Bill.  963,  to  a  Joint  Com-

 (ii)
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 request  that  the  concurrence
 of  the  Lok  Sabha  in  the  sald
 motion  and  the  names  of  the
 Members  of  the  Lok  Sabha  to
 be  appointed  to  the  said  Joint
 Committee  may  be  commumi-
 cated  to  this  House.

 शतठकाएश
 “That  the  Bill  to  make  provision

 relating  to  marriages  of  citizens  of
 India  outside  India  be  referred  to  a
 Joint  Committee  of  the  Houses  con-
 sisting  of  45  members;  l5  members
 from  this  House,  namely:—

 l.  Shrimati  Violet  Alva
 2.  Shri  Abdul  Ghanj
 a  Shrimati  Annapurna

 Thimmareddy
 4.  Shrj  Faridul  Haq  Ansari
 5.  Shrimati  Bedivati  Buragohain
 6.  Shri  K.  Damodaran
 7
 8

 Devi

 Shri  A,  C.  Gilbert
 Shri  Joseph  Mathen

 a  Shri  Om  Mchta
 10,  Shrimati  Mohinder  Kaur
 ll.  Shrj  Sunder  Mani  Patel
 12,  Shri  Narayan  Patra
 13,  Shri  K.  V.  Raghunatha  Reddy.
 l4.  Shri  RBubasaheh  Savnekar
 ‘15.  Pandit  S.  s.  N.  Tankha

 and  30  members  from  the  Lok  Sabha;
 that  in  order  to  constitute  3  meet-

 ing  of  the  Joint  Committee  the  quo-
 rum  shall  be  one-third  of  the  total
 number  of  members  of  the  Joint  Com.
 mittee;

 that  in  other  respects,  the  Rules  of
 Procedure  of  this  House  relating  to
 Select  Committees  shall  apply  with
 sUch  Variations  and  modifications  as
 the  Chairman  may  make;

 that  the  Committee  shall  make  8
 report  to  this  House  by  the  last  day
 of  the  first  week  of  the  next  session;
 and

 that  this  House  recommends  te  the
 Lok  Sabha  that  the  Lok  Sabha  do  join
 in  the  said  Joint  Committee  and  com-
 municate  to  this  House  the  names  of
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 [Secretary]
 members  to  be  appointed  by  che  Lok
 Sabha  to  the  Joint  Committee.”.’

 2.20  hrs.
 COMPANIES  (SECOND  AMEND-

 MENT)  BILL*
 The  Minister  of  Finance  (Shri  T.  T.

 Krishnamachari);  On  behalf  of  Shri
 B.  R.  Bhagat,  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  Companies  Act,  1956,

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  in-

 troduce  a  Bill  further  to  amend
 the  Companies  Act,  1956.”

 The  motion  was  adopted.
 Shri  T.  T.  Krishnamachari:  I  intro-

 duce  the  Bill.

 22.2i  hrs,
 METAL  CORPORATION  OF  INDIA

 (ACQUISITION  OF  UNDERTAK-
 ING)  BILL

 The  Minister  of  Steel  and.  Mines
 (Shri  Sanjiva  Reddy):  Mr.  Speaker,
 Sir,  I  beg  to  move:t+

 “That  the  Bill  to  provide  for  the
 acquisition  of  the  undertaking  of
 the  Metal  Corporation  of  India
 Limited  for  the  purpose  of  enabl-
 ing  the  Central  Government  in  the
 public  interest  to  exploit,  to  the
 fullest  extent  possible,  zinc  and
 lead  deposits  in  and  around  the
 Zawar  area  in  the  State  of
 Rajasthan  and  to  utilise  those
 minerals  in  such  manner  as  to
 subserve  the  common  good,  be
 taken  into  consideration.”
 Sir,  this  is  a  question  which  has

 has  been  pending  for  a  long  time.  The
 Metal  Corporation  has  not  been  able
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 to  utilise  the  opportunity  given  to
 them  to  exploit  the  scarce  material

 zine  and  lead  for  the  public  utility  of
 ihis  country.  In  this  country  we  do
 not  have  very  many  deposits.  It  is
 only  in  the  Rajasthan  area  where  we
 have  some  deposits  of  zinc  and  lead.
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 This  Company  was  formed  round-
 about  ‘1944,  about  2]  years  ago,  and
 since  then  it  has  had  a  very  chequer-
 ed  career.  For  want  of  finance,  they
 were  not  able  to  expand  themselves
 and  now  for  the  last  two  years,  it  has
 reached  a  stage  when  they  could  not
 even  take  over  the  machinery  that  has
 come  in  the  port  areas.  They  had  also
 reached  a  stage  when  they  could  not even  pay  the  wages  to  the  labour.  My
 friend  pointed  out,  when  I  introduced
 the  Bill,  why  it  was  necessary  to  in-
 troduce  an  Ordinance  when  the  Par-
 liament  was  meeting  within  a  few
 days.  The  labour  there  was  not  paid
 wages  for  two  months.  Even  the
 bonus  which  they  were  paying  every
 year  féll  due  and  that  was  also  not
 paid.  They  were  not  in  a  position  to
 pay  wages  for  two  months  exclusive
 of  the  bonus.  I  would  ask  my  friend
 to  consider—he  is  the  labour  Jeader
 himself—how  it  would  be  possible  to
 continue  the  work  if  two  months
 ordinary  wages,  apart  from  the  bonus,
 were  not  paid  to  them.  Therefore,
 the  situation  was  so  critical  that  we
 felt  there  may  be  some  damage  also.

 For  months  together  we  have  been
 negotiating.  Even  the  Cabinet  con-
 sidered  this  aspect  of  taking  them  over
 or  negotiating  with  them  for  putting
 the  mines  in  working  order.  The
 Cabinet  Secretary  was  put  on  this  job.
 The  Cabinet  Secretary  negotiated  with
 them  and  they  reached  some  tentative
 agreements.  But  then  the  Company
 could  not  agree  finally  to  terms  offer-
 ed  by  the  Cabinet  Secretary.

 If  the  mines  are  not  worked  at  8
 critical  time  when  we  want  zinc  80
 badly  and  we  have  been  importing

 *Published  in  Gazette  of  India
 22-11-65.

 +Moved  with  the  recommendation
 Extraordinary,  Part  cia  section  2,  dated
 of  the  President.
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 huge  quantities  at  such  a  big  cost  of
 foreign  exchange,  naturally  we  have
 to  put  them  in  working  order.  The
 Government  gave  them  all  opportuni-
 ties  to  expand  themselves,  to  try  to
 secure  additional  Finances  necessary
 for  the  expansion.  Not  only  that.
 They  failed  to  repay  the  instalments

 -which  they  had  to  make  to  the  Fin-
 ance  Corporation  and  the  Rajasthan
 Government.  Huge  sums  of  money
 were  advanced  to  them  and  they  could
 not  even  pay  the  instalments  that  fell
 due  last  year.

 Under  these  circumstances,  having
 exhausted  all  possible  methods  to
 making  them  work  more  effectively,
 the  Government  was  forced  to  come
 forward  with  this  legislation.  Per-
 sonally  speaking,  I  may  say  that  I
 was  not  very  anxious  to  take  this
 over.  I  tried  to  help  them.  But  the
 condition  was  so  bad  that  the  Gov-
 ernment  could  not  afford  to  give  them
 crores  of  rupees  when  they  could  not
 raise  even  a  few  lakhs  of  rupees  by
 way  of  equity  share  capital.  We  gave
 them  the  offer  that  if  they  could  raise
 some  money,  then  the  Government
 was  prepared  to  help  them.  When
 some  foreign  companies  approached
 the  Government  to  permit  them  to
 start  production  of  zinc  in  this  coun-
 try,  we  suggested  to  them  to  negotiate
 with  the  Metal  Corporation  for  equip-
 ment  and  for  other  assistance  so  that
 in  collaboration  with  these  foreign
 companies  the  Metal  Corporation
 could  produce  zinc  that  they  were  cap-
 able  of  doing.

 Then  it  was  in  a  very  bad  condition;
 there  was  no  possibility  of  going
 ahead.  It  is  not  for  one  or  two  years,
 but  for  2]  years  this  has  been  going
 on.  Having  seen  this  pitiable  condi-
 tion  for  2l  years,  if  Government  does
 not  step  in  even  now  when  the  coun-
 try  needs  zine  very  badly  and  we  are
 importing  every  ounce  of  it  excepting
 for  a  small  q  y  of
 which  is  sent  to  Japan  and  smelted
 there,  it  would  not  be  in  the  national
 interest  and  naturally  we  cannot  al-
 low  them  to  drift  like  this.  We  were,
 therefore,  compelled  to  take  it  over;
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 it  was  aft.  though  we  had  some
 pleasure  in  taki..g  over  that  company.
 The  terms  which  we  have  given  to
 them  are  the  same  terms  which  we
 have  given  to  the  LLC.  About  com-
 pensation,  we  want  to  give  them  a  fair
 compensation  for  all  the  machinery
 and  equipment;  that  clause  is  there
 in  the  Ordinance  and  the  same  has
 been  inserted  in  the  Bill  also,  but  on
 that  also,  the  Company  differed;  they
 wanted  some  foreign  expert  to  come
 and  value.  We  wanted  to  have  a  judi-
 cial  officer  who  will  value  the  machi-
 nery  and  will  also  estimate  the  value
 of  the  buildings  and  the  mines  and
 the  amounts  spent  by  them;  these
 could  easily  be  verified  because  the
 amounts  are  there  and  then  a  judge
 could  easily  come  to  a  correct  figure,
 a  fair  figure  to  the  Company  and  to
 the  Government  as  well.  This  evi-
 dently  they  do  not  like;  they  want
 some  foreign  expert  to  come  and  do
 it.  We  naturally  would  not  agree  te
 that  because  the  same  condition  was
 laid  down  when  we  tock  over  the
 L.L.C.  or  the  Airlines  Corporation.  We
 assured  them  that  justice  would  be
 done  and  it  will  not  be  denied,  but
 they  went  to  the  High  Court  against
 the  control  order—against  price  and
 distribution  control  imposed  on  non-
 ferrous  metal;  this  is  pending  in  the
 Court.  Meanwhile  the  Ordinance  was
 issued;  they  have  gone  to  the  Court
 against  the  Ordinance  also.  The  High
 Court  has  not  given  a  stay  order  and
 has  posted  it  for  hearing  some-
 time  next  month.  ‘This  Ordinance  will
 have  to  be  converted  into  an  Act  be-
 fore  the  Parliament  adjourns.  There-
 fore,  it  is  absolutely  necessary  that  we
 take  this  into  consideration  and  pass
 this  Bili.  Since  the  step  has  been
 taken  under  unavoldable  cireum-
 stances  after  a  lapse  of  2l  years  of
 bungling  by  the  Company,  I  am  sure
 the  House  will  appreciate  the  urgency
 of  producing  these  metals  in  this
 country  and  give  its  full  support  to
 take  over  this  Company  by  passing
 this  Bill.

 Mr.  Speaker:  Motion  moved:
 “That  the  Bill  to  provide  for

 the  acquisition  of  the  undertaking
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 (Mr.  Speaker]
 of  the  Metal  Corporation  of  India
 Limited  for  the  purpose  of  en-
 abling!  the  Central  Government
 in  the  public  interest  to  exploit,
 to  the  fullest  extent  possible,  zinc
 and  Jead  deposits  in  and  around
 the  Zawar  area  in  the  State  of
 Rajasthin  and  to  utilise  those
 minerals  in  such  manner  as  to
 subserve  the  common  good,  be
 taken  into  consideration.”
 Shri  Hari  Vishnu  Kamath  (Hoshan-

 gabad):  On  a  point  of  order.

 Mr,  Speaker:  Shri  S.  M.  Banerjee
 has  already  intimated  that  he  would
 like  to  speak  first.

 Shri  s.  M.  Banerjee  (Kanpur):  I
 rise  on  a  point  of  order.  At  the  in-
 troduction  stage  also,  you  remember,
 without  imputing  motives  either  to
 the  hon,  Minister  or  to  the  Govern-
 ment,  I  raised  a  point  of  order  on
 two  grounds:  one  was  whether  this
 Bill  could  be  discussed  in  this  House
 at  a  time  when  the  Ordinance,  which
 has  naturally  been  converted  into  a
 Bill  now  before  the  House,  has  been
 challenged  in  the  Court  of  law—in
 the  Punjab  High  Court  Circuit  Bench
 at  Delhi;  it  was  admitted  on  27th  Oc-
 tober,  ‘1965,  The  Minister  was  saying
 that  even  the  contro]  order  which  was
 issued  probably  on  the  l4th  September,
 1965,  had  been  challenged  by  the
 Company  and  a  rule  had  been  issued.
 Here  also  I  am  told  that  the  petition
 challenging  the  Ordinance  has  been
 admitted  on  27th  October,  965  and
 is  coming  up  for  hearing  in  the  first
 week  of  December,  1965,  The  other
 day  when  we  were  having  the  discus-
 sion  on  Supplementary  Grants,  you
 came  to  our  rescue  or  rather  you  sug-
 gésted  that  on  such  legal  matters  the
 House  should  have  the  opinion  of  the
 Law  Minister  or  the  Deputy  Law  Min-
 ister.  Unfortunately  neither  the  Law
 Minister  nor  the  Deputy  Law  Minis-
 ter  is  here  today.

 Tn  support  of  my  polnt  of  order,  I
 wanted  to  quote  some  specific  rule  re-
 garding  Bills,  but  as  I  could  not  get
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 at  them,  I  am  quoting  a  similar  rule
 relating  to  resolutions,  I  am  referring
 to  rule  75  which  appears  at  page  73
 af  the  Rules  of  Procedure.  This  rule
 pertains  to  resolutions,  but  I  feel  that
 this  correctly  applies  also  in  the  case
 of  Bills.  This  rule  reads  thus:

 “No  resolution  which  seeks  to
 raise  discussion  on  a  matter  pend-
 ing  before  any  statutory  tribunal
 or  statutory  authority  performing
 any  judicial  or  quasi-judicial
 functions  or  any  commission  or
 court  of  enquiry  appointed  to  en-
 quire  into,  or  investigate,  any
 matter  shall  ordinarily  be  permit- ted  to  be  moved.”.

 I  rely  on  this  rule  75.  Supposing  |
 want  to  move  a  resolution  on  a  sub-
 ject  where  some  court  of  enquiry  or
 some  tribunal  is  going  on,  you,  Sir,
 in  your  wisdom  would  never  permit
 me  to  raise  that  question  either  in  the
 form  of  a  resolution  or  in  the  form  of
 8  question.

 Therefore,  my  submission  to  you  is
 this,  that  nothing  is  going  to  be  lost
 if  we  do  not  proceed  with  this  Bill
 now  because  the  subject-matter  is
 pending  before  the  court.  As  very
 well  explained  by  the  hon.  Minister,
 we  have  already  sanctioned  Rs.  20
 lakhs,  whether  rightly  or  wrongly,
 correctly  or  incorrectly,  lega'ly  or
 illegally,  and  that  amount  is  enough
 for  running  the  administration  of  the
 Meta]  Corporation  of  India.  There-
 fore,  I  would  ask  whether  the  House
 should  discuss  this  at  this  hour  and
 agitate  on  the  same  Ordinance  which
 is  now  sought  to  be  replaced  by  an
 Act  through  this  Bill,  when  this  ques-
 tion  is  pending  before  the  court  of
 law,  where  the  matter  is  swh  judice?

 Shri  Hart  Vishnu  Kamath:  The
 hon.  Minister  has  said  in  the  course
 of  his  speech  that  the  operation  of  the
 ordinance  has  not  been  stayed  by  the
 High  Court;  I  do  not  know,  but  be
 that  as  it  mav,  assuming  for  the  sake
 of  argument  that  it  is  so0....

 Shri  Sanjiva  Reddy:  It  is  so;  T
 have  got  the  correct  information.
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 Shri  Hari  Vishno  Kamath:  If  that
 is  so,  may  I  invite  your  attention  to
 the  fact  that  a  fruitful  discussion  of
 this  Bill  cannot  take  place  unless  we
 discuss  at  the  appropriate  stage  every
 provision  of  the  Bill?  May  I  take,  for
 instance,  clauses  4  and  6  of  the  Bill:  I
 sha!l  not  read  them  out  since  every
 Member  has  got  a  copy  of  the  Bill.

 The  writ  petition  pending  in  the
 High  Court  urges  many  grounds.  I
 have  got  with  me  a  copy  of  the  writ
 petition,  There  are  a  number  of
 grounds  there,  but  I  shall  read  out
 only  one  of  the  most  relevant  ones.
 One  of  the  grounds  there  is:

 “That  the  provisions  in  section
 4  and  section  6  of  the  impugned
 Ordinance  are  illegal  and  =  wltra
 vires  of  the  powers  of  the  legis-
 latures,  inasmuch  as  it  purports  to
 provide  for  continuance  of  a  pend-
 ing  proceeding  or  cause  of  action
 against  the  Central  Government
 by  the  Centra!  Government  itself
 and  further  provides  that  the
 pending  proceeding  in  this  hon.
 Court  of  the  petitioner  Company
 against  the  Central  Government
 would  cease  to  be  enforceable  by
 the  petitioner  Company  thereby
 affecting  the  jurisdiction  of  this
 hon,  Court.”

 There  are  other  grounds  which  have
 a  bearing  on  the  various  provisions
 of  the  Bill.

 Mr.  Speaker:  Are  these  provisions
 exactly  on  the  lines  of  those  contain-
 ed  in  the  Ordinance?

 Shri  Hari  Vishno  Kamath:  Yes.

 Now,  may  I  invite  your  attention  to
 tule  352(i)  which  reads  thus:

 “A  member  while  speaking  shall
 not—

 (i)  refer  to  any  matter  of  fact
 on  which  a  judicial  decision  is
 pending.”.

 The  operation  has  not  been  stayed,
 ‘but  a  decision  is  pending;  that  means
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 that  it  is  sub  judice.  The  resultant
 effect  is  that  none  of  us  here,  and  no
 Member  on  either  side  of  the  House,
 can  refer  to  any  matter  of  fact  that
 is  covered  by  any  of  the  provisions  of
 this  Bill,  because  the  decision  is  pend-
 ing  on  various  provisions  and  various
 facts  connected  with  the  management
 of  the  new  company  that  Government
 have  formed.

 Government  had  already  committed
 a  blunder  the  other  day.  I  am  sorry
 that  you  were  a  little  too  late  to  rec-
 tity  it;  had  you  been  in  the  Chair  it
 would  have  been  rectified  in  time.
 We  then  voted  a  grant  for  the  Metal
 Corporation  of  India  when  the  Bill
 had  not  yet  been  passed  by  the
 House.  I  do  not  want  Government  to

 it a  double  blunder  or  a  d
 blunder,  because  we  wish  to  avoid,
 as  far  as  possible,  within  the  four
 corners  of  the  parliamentary  democra-
 tic  set-up  and  the  constitutional  sect-
 up  that  we  have,  even  the  semblance
 of  a  conflict  between  the  judiciary
 and  the  legislature,  between  the  judi-
 ciary  and  the  executive,  the  three
 wings  of  the  set-up.

 Therefore.  may  I  submit  in  al]  hu-
 mility,  so  that  we  may  build  up  the
 highest  traditions  in  our  infant  parlia-
 mentary  democracy,  at  this  point  of
 time,  it  will  be  wholly  unwise,  im-
 proper  and  perhaps  illegal—that  as-
 pect  I  leave  to  you  because  you,  Sir,
 with  your  luminous  knowledge  of  the

 law,  will  be  able  to  give  a  ruling  on
 that  point;  but  I  will  certainly  say  it
 is  improper,  undesirable,  uncalled-for
 and  unwarranted  (o  consider  the  Bill?
 As  to  whether  it  is  illegal  or  not,  as  I
 said,  I  leave  it  to  you  to  give  your
 ruling.

 When  the  matter  is  pending  in  the
 court,  when  the  entire  matter  is  be-
 fore  the  court—I  do  not  know  whe.
 ther  you  have  before  you  a  copy  of
 the  writ  petition,  because  that  would
 help  you  to  form  an  idea  of  the  vari-
 ous  grounds  adduced  bearing  on  each
 and  every  provision  of  the  Bill—when
 the  matter  is  before  the  court,  we  can-
 not  speak  on  any  of  the  provisions  of
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 (Shri  Hari  Vishnu  Kamath]
 the  Bill  so  long  as  a  decision  has  not
 been  given  on  these  grounds  men-
 tioned  in  the  petition  before  the  High
 Court.  Therefore,  it  will  be  an  infruc-
 tuous,  otiose  and  useless—and  also
 illegal—discussion  that  we  would  be
 having  if  we  proceed  further  with  the
 Bill  at  this  stage.

 Shri  Daji  (Indore):  Without  repeat-
 ing  the  arguments,  but  generally
 supporting  what  has  been  said  by
 Shri  Kamath  and  Shri  Banerjee,  I
 wish  to  add  two  points.

 First  of  all,  we  have  just  not  yet
 got  out  of  the  lamentable  controversy
 that  cropped  up  after  the  UP  affair,
 the  controversy  between  the  judiciary
 and  the  legislature.  We  are  once
 again  faced  with  a  similar  awkward
 situation.  The  ordinance  has  been
 challenged.  A  rule  nisi  has  been
 issued  though  a  stay  order  has  not
 been  issued—it  was  not  sought  also.
 The  Supreme  Court  has  _  repeatedly
 held--and  this  ruling  has  been  follow-
 ed  by  the  various  High  Courts  in
 India  that  once  a  rule  nisi  is  issued
 and  has  gone  out  to  Government,  the
 court  expects  Government  to  cease  to
 act  contrary  to  the  rule.  It  has  been
 held  in  a  number  of  cases  that  when
 stay  orders  have  not  been  issued,  the
 very  fact  of  the  admission  of  the
 petition  and  issue  of  rule  nisi  should
 operate  to  continue  the  status  quo.
 That  is  the  dictum  of  the  Supreme
 Court  followed  by  the  various  High
 Courts.

 So  let  us  not  go  by  the  technicality
 of  a  stay  order  not  having  been  issued.
 The  point  is  clear  enough  that  when
 a  rule  nisi  has  been  issued,  it  should
 operate  to  maintain  the  status  quo.
 Tf  we  take  up  this  Bill  at  this  stage,
 we  as  ‘the  legislature  will  be  doing
 something  which  will,  really  spea-
 king,  be  8  sort  of  rehearsal  of  the
 something  which  will,  really  spea-
 fore  the  High  Court  in  the  first  week
 of  December.  That  being  so,  how
 can  we  do  justice  to  the  Bilt

 You  in  your  wisdom  may  not  give
 a  ruling—I  am  not  seeking  it—on  the
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 constitutionality  or  otherwise  of  the
 Bill.  But  we  will  have  to  argue  on
 each  and  every  clause,  Cupposing
 the  House  after  hearing  our  argu-
 ments  passes  the  Bill,  it  will  be  vir-
 tually  pronouncing  on  the  constitu-
 tionality  of  the  Bill,  the  provisions
 of  which  as  embodied  in  the  Ordi-
 hance  are  under  challenge  and  the
 case  is  scheduled  for  hearing  in  the
 first  week  of  December  before  the
 High  Court.

 Therefore,  we  are  again  faced  with
 a  very  awkward  situation,  where  this
 House  is  called  upon  to  commit  con-
 tempt  of  the  High  Court  by  discuss-
 ing  it  before  the  High  Court  hears  all
 the  arguments  and  pronounces  its
 verdict.  Almost  all  the  points  which
 we  have  to  refer  to  in  our  discussion
 here  at  this  stage  are  also  the  subject
 matter  of  the  writ  petition  pending
 before  the  High  Court  which  has  is-
 sued  a  rule  nisi  and  is  taking  up  the
 case  in  the  first  week  of  December  for
 final  adjudication.

 Therefore,  should  the  Lok  Sabha  at
 this  stage  be  called  upon  to  pronounce
 on  the  constitutionality  or  otherwise
 of  the  Bill  which  is  already  pending
 in  the  High  Court,  and  thus  once
 again  create  a  situation  that  was  crea-
 ted  by  the  UP  Assembly?  Should  we
 bring  about  a  situation  of  conflict  bet-
 ween  the  legislature  and  the  judiciary
 or  should  we  interpret  our  rules  and
 the  rules  of  the  Supreme  Court  in
 order  to  bring  about  a  harmonious
 relationship  between  these  two  wings
 of  the  state?

 Hence  my  humble  submission  is
 that  it  will  be  very  awkward  for  us  to
 proceed  with  the  Wiscussion  of  the
 Bill  just  now.  We  may  examine  it
 after  the  first  week  of  December
 after  the  court  had  pronounced  its
 verdict.  Then  we  can  consider  the
 merits  of  the  Bill.

 There  are  actually  two  points  be-
 fore  us.  One  would  be  concerning
 the  merits  of  the  Bill  and  the  other
 ig  the  constitutional  position.  Every
 Member  would  have  perfect  liberty
 to  speak  on  both  points.  But  since
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 the  constitutional  validity  of  the  Bill
 has  been  challenged  in  the  court  and

 a  rule  nisi  has  been  issued,  I  do  not
 know  whether  it  would  be  advisable
 for  us  to  discuss  it  just  now,  It  is  a
 matter  not  only  of  procedure  but  the
 vital  one  of  laying  down  conventions
 and  traditions  as  between  the  legisla-
 ture  and  the  judiciary,  two  wings  of
 our  Constitution,

 Mr,  Speaker:  At  this  stage,  only
 the  points  about  the  Icgality  or  the
 advisability  might  be  stated,

 Shri  Kapur  Singh  (Ludhiana):  AsI
 understand,  the  matter  of  fides  of  the
 Ordinance,  of  which  the  Bill  is  only
 a  replica,  is  going  to  be  argued  before
 the  High  Court,  The  matter,  as  far
 as  the  fides  of  the  Bill  are  concerned,
 therefore,  is  sub  judice,  When  we  rise
 here  to  support  this  Bill  or  oppose
 this  Bill—I  propose  to  rise  to  oppose
 this  Bill—we  may  be  tempted  to  go
 into  the  mala  fides  of  the  Ordinance
 and  the  measure  now  before  us.  If
 we  do  so,  we  will  be  covering  the
 ground  which  the  High  Court  also
 proposes  to  cover  in  the  writ  petition.
 What  complications  it  may  raise  is  a
 matter  for  you  to  decide.

 Shri  A.  C,  Guha  (Barasut):  I  gene-
 rally  agree  with  the  prints  made  by
 my  hon.  friends  though  I  do  not  think
 they  have  any  objection  to  the  pur-
 pose  of  this  Bill.

 Mr,  Speaker:  That  is  not  yet  under
 dispute.

 Shri  A,  cc  Guha;  J  would  like  to
 draw  the  attention  of  the  House  to
 some  of  the  wordings  in  sub-section
 2  of  section  cf  By  the  passing  of  this
 Act  all  the  properties  vesting  in  the
 Central  Government  under  sub-section
 i  of  Clause  4  shall  by  force  of  such
 vesting  be  freéd  and  discharged  from
 any  trusts,  obligations,  mortgages,
 charges,  liens  and  other  bran-
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 any  decision  in  this  House  to  annul
 the  decisions  of  certain  courts  impos-
 ing  certain  injunctions,  attachment  or
 decree  about  the  property  of  the  com-
 pany,

 Shri  Sanjiva  Reddy:  My  hon.
 friend  the  Deputy  Law  Minister  will
 speak  about  the  legal  aspects,  I  have
 only  t0  say  that  I  have  got  it  examined
 by  the  law  department.  It  is  not  as
 if  as  a  layman  I  am  expounding  law
 here.  The  Ordinance  has  the  same
 constitutional  effect  as  legislation
 passed  by  this  House.  If  within  six
 weeks  it  does  not  become  an  Act,  it
 will  lapse.  It  is  not  as  if  the  Govern-
 ment  wants  to  rush  through  this.  The
 courts  have  a  right  to  give  a  decision
 regarding  the  Ordinance  and  that  is
 the  same  position  with  regard  to  Acts
 also.  If  we  do  not  convert  this  Ordi-
 nance  into  Act,  it  would  lapse  and
 hinder  steps  taken  by  the  Govern-
 ment  to  improve  mining  scarce
 materials  needed  by  the  country.

 Shri  Hari  Vishna  Kamath:  But  they
 will  be  under-‘mining’  the  Conatitu-
 tion.

 Shri  Sanjiva  Reddy:  There  is  noth-
 ing  unconstitutional  in  this  Bill.  Even
 after  it  is  passed  the  courts  can.  still
 get  it  aside  if  there  is  something
 wrong.  There  is  nothing  now  which
 prohibits  this  House  from  passing  this
 into  an  Act.  ‘

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):  Sir,
 there  is  not  much  of  any  legal  aspect
 left.  The  Ordinance  wags  passed  when
 both  the  Houses  of  Parliament  were
 not  in  session  and  ag  laid  down  in
 article  23  of  the  Constitution  It  has
 to  be  replaced  by  an  Act  of  Parlia-
 ment.  Therefore,  the  Bill  was  intro-
 duced.  Simply  because  a  person  has
 gone  to  the  court  challenging  the
 validity  or  the  constitutionality  of  an
 Ordi  it  does  not  debar  the  Gov-

 ces  affecting  it.  T  have  no  objection
 to  this  much.  But  it  refers  to  any
 attachment,  injunction  or  any  decree
 or  order  of  court.  I  do  not  think  it
 will  be  proper  at  this  stage  when  the
 whole  case  is  before  the  court  to  take

 ernment  from  bringing  forward  a  Bill
 to  replace  the  Ordinance.  If  the
 Supreme  Court  sirikes  it  down,  cor-
 tainly  the  Bill  will  also  reccive  the
 same  fate:  but  the  Government  need
 not  stay  ita  hands  in  the  absence  of
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 a  stay  order  from  the  Supreme  Court
 restraining  Government  from  bringing forth  the  necessary  legislative  enact-
 ment.

 Mr,  Daji  referred  to  the  impro-
 priety  and  unconstitutionality.  It  isnot
 improper.  It  is  really  proper  and  con-
 stitutional  for  the  Government  to
 come  forward  with  a  Bill  to  replace
 the  Ordinance.  No  stay  order  has
 been  issued.  Simply  because  rule
 nissi  has  been  issued,  it  does  not
 mean  that  the  Government  cannot
 proceed  further  with  this  Bill.  I  do
 not  see  any  valid  objection  at  this
 stage  about  the  validity  of  this  Bill,
 Much  less  about  the  merits  of  this
 Bill.

 Shri  8,  M.  Banerjee:  May  I  say  one
 word?

 Mr.  Speaker:  We  should  close  at
 some  stage.

 Shri  Hari  Vishnu  Kamath:  He
 wants  probably  to  help  you,  Sir.

 Shri  s.  M.  Banerjee:  ?  shull  take
 only  one  minute.  I  was  not  in  this
 House  in  those  days,  I]  think  in  1952,
 when  Shri  N.C.  Chatterjee  raised  a
 simular  point  about  the  Bengal  Immu-
 nity  Case.  Government  tovk  a  similar
 attitude,  the  Minister  concerned  and
 the  Law  Ministor.  Ultimately  =  the
 Attorney-General  was  called  in  this
 Howse  and  he  was  asked  to  pive  his
 opinion.  IT  only  wanted  to  remind
 you  of  that.

 Mr.  Speaker:  Two  or  three  points
 have  been  raised.  One  is  that  the
 Ordinance  had  been  challenged  in  the
 Hich  Court  and  =o  because  identical
 provisions  are  incorporated  in  the
 Bill  now  before  the  Houge,  we  should
 await  the  fote  of  that  Ordinonew;  if
 thot  is  declared  ultra  vires.  we  should
 not  proceed  with  It  or  It  would  be
 just  waste  of  time....

 Shri  Dajl:  Holding  ourselves  to
 ridicule.

 Mr.  Speaker:  Well,  I  will  put  in
 those  words  which  he  has  said.  Mr.
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 Daji’s  point  was  that  a  rule  nissi  had
 been  issued  and  so  the  Government
 shall  not  proceed  with  it.  It  is  not
 issued  to  us;  it  has  been  issued  to
 the  Government.  It  is  for  the  Govern-
 ment.  I  do  not  say  there  is  any  con-
 tempt  of  court  but  it  is  implied  that
 the  Government  has  looked  into  it  and
 if  the  Government  wants  to  proceed
 with  this,  we  cannot  just  debar  it
 from  doing  so.

 Shri  Hari  Vishnu  Kamath;  What
 about  the  propriety  of  that?

 Mr.  Speaker:  Propriety  also.  The
 Minister  and  also  the  Deputy  Minister
 brought  this  point  that  there  was  an
 Ordinance  and  unless  it  is  passed
 within  a  specific  period  of  six  weeks,
 it  would  have  no  effect  at  all.

 Shri  Sanjlva  Reddy:  The  court
 will  have  nothing  to  judge  upon.

 Mr.  Speaker:  So,  Government  has
 brought  forward  this  legislation  in
 order  ta  replace  that  Ordinance,  That
 is  perfectly  legitimate.  The  only
 question  is  that  the  same  arguments
 that  are  to  be  raised  there  so  far  as
 the  constitutionality  or,  as  Mr.  Kapur
 Singh  said,  the  mala  fides  of  the  steps
 tnken  by  the  Government  are  con-
 cerned.  they  have  to  be  discussed  and
 hon.  Members  say  that  they  will  have
 to  put  forward  the  same  arguments
 that  are  to  be  advanced  there,
 They  can  challenge  those  facts  that
 are  stated  by  the  Government  =  in
 adopting  this  line  or  advising  the
 President  to  pass  that  ordinance.  But
 IT  do  not  think  that  can  be  a  bar  to
 preclude  us  from  proceeding  with  this
 legislation.  It  is  not  that  we  cannot
 take  up  thoge  atguments  which  are
 advanced  there.  The  first  thing  is.
 the  constitutionality  or  otherwise
 would  be  decided  by  the  courts  them-
 selves:  whether  it  is  the  ordinance  or
 the  law  itself.  If  the  same  provisions
 of  the  ordinance  ate  declareq  ultra
 vires.  then  those  provisions  will  go
 automatically  or  the  party  can  take
 them  to  the  courts—this  law  as  passe?
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 —and  then  the  proceedings  may  be
 lared  ultra  vires.  There  ls  no  need
 to  debar  a  court  and  We  would  not
 have  done  anything  which  comes  into
 conflict  with  the  judiciary  in  tha!  res-
 pect,  because  we  are  not  deciding
 that  just  now,  At  least,  it  is  not  for
 the  Speaker  to  make  a  declaration
 whether  it  is  in  accordance  with  the
 Constitution,  whether  it  is  ultra  vires
 or  intra  vires.  The  Speakers  have
 never  taken  it  upon  themselves  to
 take  such  a  decision.  The  House  takes
 a  decision,  but  never  on  the  point
 whether  it  is  ultra  vires  or  not.  All
 the  facts  are  combined  together  and
 everything  is  taken  into  consideration
 by  the  Members  of  the  House.  There-
 fore,  even  when  it  is  declared  ultra
 vires  by  the  Supreme  Court  or  by
 any  high  court,  then  too,  it  is  not  said
 that  it  has  overruled  any  particular
 decision  taken  by  it.  Parliamen'  may
 or  may  not  just  consider  that  gspect.

 So,  at  this  moment,  I  go  not  feel
 that  there  would  be  any  conflict  crea-

 ted  between  us  and  the  judiciary  if
 We  only  pass  this  law  to  replace  that
 ordinance,  Nothing  has  been  poin- ted  ott,  to  me.  Shri  Banerjéc  has
 quoted  rule  75  in  so  far  as  he  him- self  has  admitted  that  it  is  regarding Tesulutions  only.  (Interruption). Shri  Kamath  hag  quoted  rule  352(i)
 which  says,  “A  member  while  <pea-
 king  shall  not  refer  to  any  matter  of
 fact  on  which  a  judicial  decision  is
 pending.”  But  what  is  that  fact?

 Shri  Daji:  The  mala  fides  of  the
 Government;  mala  fides  were  alleged

 in  the  writ  position  ang  we  will
 allege  it  here.

 Mr.  Speaker:  There  too,  it  is  alleg- ed,  and  nobody  could  be  stopp-d from  making  those  allegations  on  that account.  These  also  have  been  al-
 leged  there.  They  would  not  be  pre- tiuded  from  advancing  those  argu- ments  and  imputing  those  motives,
 They  may  do  it.

 Shri  Dat:  Under  rule  352(i),  they are  hound  by  it.
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 Mr.  Speaker:  That  is  not  so;  they
 can  refer  to  the  intentions  of  the
 Government,  whatever  they  think.

 Shri  Daji:  The  rule  should  be  sus-
 pended  for  this  purpose.

 Mr.  Speaker:  I  do  not  think  there
 ig  any  need  to  suspend  or  withhold
 that  rule.  Without  that,  we  can  pro-
 ceed  with  the  Bill,  though  certainly
 the  judiciary  shall  have  their  own  job
 to  perform  and  they  will  jus  decide
 the  case  on  merits  and  on  whatever
 they  think  proper.  At  this  stage,  I
 do  not  think  there  is  any  bar,

 Shri  8,  M.  Banerjee:  Could  we  not
 get  the  opinion  of  the  Attorney-
 General?  It  will  delay  matters  only
 for  a  day.  I  only  want  for  future
 guidance.  Let  the  Meta]  Corporation
 be  taken  over,  as  all  other  corpora-
 tons.

 Mr.  Speaker:  That  would  be  a  matter
 oniy  for  argument's  sake.

 Shri  Hari  Vishnu  Kamath:  Sir.  I
 rise  to  seek  a  little  clarification,  aris-
 ing  out  of  the  ruling  under  which
 eertain  guide-lines  have  been  =  laid
 down  7.7  you  im  regarg  to  the  dis-
 cussion  of  this  Bill.  Permit  me  to
 state  that  the  Government  js  waolly
 and  solely  responsible  for  laving
 landed  the  House  in  this  contratemps
 in  this  difficul,  situation,  and  may  J
 request  you  to  enlighten  us  on  one
 Point,  becaus;,  you  wi'l  be  retiring  for
 a  short  wh  and  you  woulg  not  be
 in  the  Chair?  The  Deputy-Speaker

 is  here,  it  is  goed;  he  well  be  listen-
 ing  to  your  ruling.  May  I  ask.  in
 discussing  this  Bill,  whether  Mem-
 bers  will,  if  necessary,  be  permitted
 to  violate  or  infringe  rule  a§2(i)  to

 which  I  have  referred,  by  referring  to
 some  facts  like  expenditure  being  in-
 curred  etc.?

 Mr.  Speaker:  T  jave  suggested  that
 they  will  be  [ree  to  make  their  ob-
 servations,  whatever  they  like,  and
 rule  352(i)  will  not  come  in  their

 way  of  just  imputing  motives  or  say-
 ing  anything  to  {tat  effect.
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 Shri  Hari  Vishnu  Kamath:  It  will
 not  apply  at  all?

 Mr.  Speaker:  I  do  not  say  that  it
 would  not  apply  at  all.  I  am  saying
 that  it  canno,  come  in  the  way  of  their
 advancing  arguments,  whatever  they
 like.

 Shri  Hari  Vishnu  Kamath:  It  will
 be  a  goog  precedent  for  the  future.

 Mr.  Speaker:  I  do  not  think  every
 point  has  to  be  decided  like  that.
 Every  point  will  have  to  be  decided
 on  its  own  merits.  How  can  I  say
 anything  for  the  future?  In  future,
 probab!y  Shri  Kamath  may  be  able  to
 persuade  the  presiding  officer  in  la
 better  way!

 Shri  Daji:  That  the  ordinance  has
 to  be  replaced  by  Jaw  is  not  an  in-
 evitable  difficulty,  Till  the  tn
 December,  it  will  hold  good.  After
 that,  Parliament  may  adjourn,  or
 it  would  have  adjourned  by  that  time.
 What  is  important  is,  Parliament  has
 to  maintain  the  highest  traditions,
 and  follow  the  conventions,  After  all, for  such  a  simple  thing,  they  can  wait,
 and  we  should  not  be  in  28  hurry.
 (Interruption)

 Mr.  Speaker:  Order,  order.  Shri
 Kapur  Singh.

 Shri  Kapur  Singh:  Mr.  Speaker,
 Sir,  after  having  heard  the  hon.
 Minister  who  has  moved  this  Bill,  It
 affords  me  greater  pleasure,—than  I

 had  initially  anticipated—out  of  oppos-
 ing  this  Bill.  I  will  not  only  con-
 trovert  the  facts  on  which  the  hon.
 Minister  relies  but  also  try  to  refute

 ‘the  reasons  which  be  advanced  for
 moving  this  Bill.

 But  before  giving  the  specific  rea-
 sons  for  opposing  this  Bill,  I  may  be
 permitted  to  preface  my  speech  with
 a  statement  on  trasformation  in  my
 political  credo  which  is  very  rele-
 vant  in  this  case.  When  a  young  man,

 I  was  a  socialist  and  a  thorough-
 going  bellever  in  if
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 the  community  must  be  administered
 as  to  further  the  jnterests  of  every-
 one,  Secondly,  I  heartily  agreed  with
 the  inter-war  jntellectuals  of  the
 twenties  and  thirties  of  this  century
 that  public  ownership  on  8  ilarge
 Scale  Was  the  only  way  to  expand
 Public  production  rapidly,  eliminate
 unemployment  ang  make  possible  the
 achievemen;,  of  social  security,  Last-
 ly,  I  belonged  to  that  religious  fra-
 ternity  to  which  the  hon.  Minister
 seems  to  belong  for  whom  impotence
 of  capitalism  and  cupidity  of  free  en-
 terprise  js  a  Dre-supposition  of  all
 sensible  political  discussion,  as  well
 as  political  action.

 Corporation  etc.
 Bill

 2.57  hrs,

 (Mr.  Deputy-Speaker  in  the  Chair]

 Now,  although  I  still  adhere  to  the
 first  article  of  this  trinitarian  credo,
 I  have  outgrown  the  other  two.  I
 now  realise  the  truth  of  the  dictum
 that  ‘he  who  is  not  a  socialist  at  20
 has  o  hard  heart,  but  who  is  one  at
 40  has  a  soft  head.’  ,

 This  transformation  came  about  jn
 my  credo  through  a  realistic  under-
 standing  of  human  nature,  with  which
 all  political  theory  must  make  peace,
 if  it  is  to  Make  sense  as  ६  practical
 Politica]  programme.  I  can  best  i!-
 lustrate  this  point  by  submitting,
 with  reference  to  this  Bill,  that  though
 apparently  a  socialist  measure,  to  all
 intents  and  purposes,  it  ig  an  expro-
 priatory,  vindictive  measure,  mala
 fides  conceived,  to  damage  grievously

 a  private  enlerprise,  under  the  con-
 tro]  of  citizens  of  a  minority  commu-
 nity,  who  in  this  case  happen  to  be
 Sikhs.

 The  true  intention  of  this  Bill  is
 fay  from  any  furt  on
 good  which  is  trotted  out  in  the  prin-
 ted  Objects  and  Reasons  of  this
 Bil.  Maximisati  of  production  of
 certain  non-ferrous  metals  and  mee!-
 ing  the  requir  ts  of  |
 emergency  are  pretexts  comparable

 ardently  believeg  that  the  affairs  of
 scriptures  by  a  cer-

 tain  distmguished  gentleman  who
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 has  his  hoofs  covered  with  pointed
 black  shoes  and  his  tail  tucked  up  in the  latest  fashion  dinner-trousers.
 His  Christian  name  is,  Lucifer,  Let
 me  explain  myself.

 This  Meta)  Corporation  of  India
 was  born,  as  I  understand  it,  in  the
 year  1944,  during  the  second  world
 war,  under  conditions  which  were
 similar  to  the  conditions  which  pre-
 vail  now  in  India,  That  is  to  say,
 it  was  born  to  meet  a  national
 emergency,  when  zinc  and  lead—
 metals  of  strategic  importance—could
 not  be  imported  from  outside  and
 attempts,  therefore,  had  to  be  made
 to  acquire  as  much  self-sufficiency  in
 the  matter  of  these  metals  from  home
 production  as  possible.
 43  hrs.

 There  was  an  ancient  story  preva-
 jent  that  bronze  was  inventeq  in
 India  and  it  was  this  story  which
 gave  the  clue  to  the  rediscovery  of
 the  mines  which  are  now  called

 Zawar  mines  in  Rajasthan.
 It  was  in  956  that  as  desired  by

 the  Congress  Government  of  India,
 the  industrial  enterprises  of  the  Ite
 Defence  Minister  Sardar  Baldev  Singh
 acquired  49  per  cent  interests  in  the
 Metal  Corporation  of  India  with  a
 view  firstly  ४0  provide  capital  to  ex-
 pand  production  and  secondly  to  run
 it  more  efficiently  in  other  respec‘s.
 Thus,  the  production  was  more  than
 doubled  up  from  200  tons  of  cre
 milled  per  aay  to  500  tong  of  ore
 milled  per  day.

 Further  and  further  expansion  was
 sought  to  be  stepped  up  by  this  Metal
 Corporation  and  that  is  how  it  should
 have  been—through  foreign  collabo-
 ration  and  jncrease  of  internal  capi-
 tal,  ill  in  796l,  the  Metal  Corpora-
 tion  of  India  raised  fresh  equity  finan-
 ces  of  about  Rs.  crores  to,  whieh
 the  Indian  Finance  Corporation  add-
 eq  a  deferred  loan  of  Rs.  ]  crore  in
 foreign  exchange,  guaranteeing  fur-
 ther  similar  loans  upto  Rs.  4:5  crores.

 This  is  the  beginning  of  the  sordid
 story  of  perversion  of  the  ethical  con-

 I866  (Ai)  LS—6

 AGRAHAYANA  I,  887  (SKA)  Corporation  etc.  ३32 Bill
 tent  of  socialism  through  State  con-
 trol,  to  which  I  referred  in  the  ‘begin- ning  of  my  apeech.  My  information
 goes  to  suggest  that  it  was  at  this
 stage  when  the  company  rose  to
 higher  proportions  that  another  big business  concern,  which  is  no  stran.
 ger  to  the  ruling  party,  developed  in-
 terest  in  the  Metal  Corporation  of
 India,  but  the  Sikh  entrepreneurs
 evinced  no  readiness  ,o  oblige  them.
 Then,  these  Big  Business  friends  of
 the  Congress  Party,  sought  guidance from  insights  gaineg  by  poets  into
 the  nature  of  reality.  Ag  is  known, these  particular  big  businessmen  gre men  of  culture,  men  of  learning  and
 men  of  high  religious  sensitivity. There  is  a  poet  who  hag  said:

 “The  House  of  wealth  has  many
 rooms,
 And  most  of  them  are  full—

 ‘But  some  get  in  by  the  door
 marked  ‘push’.
 And  some  by  the  door  marked

 ‘pull’.
 “Pushing”  having  failed  here,
 “pulling”  seems  to  have  obliged.

 The  rest  of  the  story  is  easily  and
 briefly  told.  All  steps  were  taken  by the  Government  to  further  the  desire
 of  these....

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order,  Sir.  When  an  interest-
 ing  speech  is  being  made  by  Shri
 Kapur  Singh,  there  must  be  quorum
 in  the  House.

 Shri  Kapur  Singh:  I  support  the
 point  of  order.  When  |  am  speak-
 ing,  the  treasury  benches  must  be
 full.

 Mr,  Deputy-Speaker:  The
 being  rung....Now  there  is
 He  may  continue.

 Shri  Kapur  Singh:  As  I  was  saying,
 the  rest  of  the  sordid  story  can  be
 easily  and  briefly  told.  Two  qrastic
 steps  were  taken  by  the  Government
 to  frustrate  the  Metal  Corporation  of
 India:  (a)  Necessary  loans  which
 were  promised  to  be  given  were  held
 up  and  (9)  sale  of  Metal  Corporation
 of  India's  products  at  open  market

 the

 bell  is
 quorum.
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 (Shri  Kapur  Singh]
 rates  was  prevented  through  illegal and  mala  fide  price  controls  and  allo-
 cations.  The  Metal  Corporation  was
 thus  choked  up  and  starved  and  para-
 lysed,  with  the  result  that  its  share
 value  fell.  At  this  stage,  the  govern-
 ment  thought,  perhaps  advisedly,
 that  this  was  the  proper  time  to  pur- chase  it  at  the  market  share  value  in
 1964,

 The  Indian  Steel  and  Wire  Pro-
 ducts  Limited,  who  by  now  held  a
 block  of  45  per  cent  shares  represent-
 ed  on  the  inequity  of  the  whole  pro-
 Cedure  and  offered  to  part  with  their
 shares  and  interests  in  this  company
 through  a_  certain  proposal.  They
 made  a  proposal  which,  I  understand,
 was  accepted  or  at  least  described  as
 reasonable  by  the  Cabinet  Secretary,
 that  the  assets  of  this  particular  con-
 cern  should  be  handed  over  for
 valuation  by  some  international  firm
 of  repute  and  on  that  valuation,  the
 assets  may  be  taken  over  by  the
 government  or  transferred  to  the
 government.  But,  instead  of  pro-
 ceeding  with  this  proposal,  the  Gov-
 ernment  of  India  was  further  annoy-
 ed  and  issued  another  ukase  which
 they  called  the  Scarce  Industrial
 Materials  (Control)  Order,  1965,  fix-
 ing  the  price  of  the  lead-metal  pro-
 ducts  of  the  Metal  Corporation  of
 India  at  almost  25  to  30  per  cent  of
 the  open  market  price.  Thus,  the
 Company’s  operations  were  brought
 to  a  standstill  by  starving  them  out
 of  their  legitimate  recurring  income
 that  could  enable  them  to  function.
 It  reminds  me  of  a  saying  by  Rudyard
 Kipling,  which  seems  to  be  justified
 amply  by  the  conduct  of  this  govern-
 ment.  Rudyard  Kipling  has  said,
 “the  bleating  of  sheep,  earmarked  for
 his  next  meal,  merely  irritates  the
 tiger”.  All  the  entreaties,  all  the
 representations,  and  the  reasonable
 offers  of  the  Metal  Corporation  of
 India,  when  they  were  repeatedly
 made  to  the  Government  of  India,
 merely  succeeded  in  irritating  them
 and  annoying  them  further.  They
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 toek  more  and  more  drastic  action  to
 starve  and  kill-the  Metal  Corporation.

 Then  there  follows  a  long  story  of
 control  order  after  control  order.  All
 these  control  orders  were  manifestly
 mala  fides  and  illegal  and  eventually
 obliged  the  Metal  Corporation  of
 India  to  close  its  business  for  the
 time  being.

 It  was  at  this  stage,  on  the  8th
 October,  1965,  that  the  Government
 of  India  notified  that  they  had  decid-
 ed  to  take  over  the  Metal  Corporation
 of  India  on  the  alleged  ground  that
 the  company  had  failed  to  meet  its
 loan  commitments.  The  true  posi-
 tion  was  and  remains  that  the  govern-
 ment  made  it  impossible,  through  its
 executive  high-handedness,  for  the
 company  to  conyert  its  easily  saleable
 commodities  into  cash  and  declined
 to  pay  legitimate  price-dues  receivable
 for  allocations  made  since  1954,  I
 have  papers  before  me  which  give
 approximate  computations  of  these
 dues  which,  if  they  had  been  paid  to
 the  company,  the  company  would  not
 only  have  been  solvent  but  would
 have  been  able  to  carry  out  its  ex-
 pansion  programmes  and  its  opera-
 tions  without  any  sort  of  burden  on
 the  Government  or  any  outside
 agency.

 It  was  this  position  which  forced
 this  private  enterprise  to  knock  at
 the  doors  of  the  High  Court  on  l2th
 October,  1965,  by  way  of  8  writ
 petition,  challenging  the  price  fixa-
 tion  and  arbitrary  allocations  as
 utterly  illegal.  This  writ  petition  has
 been  admitted,  as  has  been  admitted
 in  this  House,  by  the  court  and  is
 fixed  for  hearing  some  time  in  early
 December,  ‘1965.

 These  legal  proceedings,  and  not
 the  trumpeted  public  interest,  have
 given  rise  to  the  Metal  Corporation
 of  India  (Acquisition  of  Undertak-
 ing)  Ordinance,  1965,  No.  VI  of  1965,
 promulgated  in  the  sixteenth  year  of
 the  Republic  of  India.
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 Sir,  in  the  Statement  of  Objects  The  dara  is:
 and  Reasons,  in  the  cluding  para-
 gtaph,  the  hon,  Minister,  who  is  mov-  “The  company  had  taken
 ing  this  Bill,  has  claimed:

 “As  Parliament  was  not  in
 session,  the  undertaking  of  the
 Metal  Corporation  of  India  was
 acquired  under  an  Ordinance,
 Tiamely,  the  Metal  Corporation  of
 India  (Acquisition  of  Undertak-
 ing)  Ordinance,  965  (6  cf  1965).
 It  is  now  proposed  that  the  Ordi-
 nance  be  replaced  by  an  Act  of
 Parliament.”

 My  information  is  that  this  decision
 to  promulgate  an  Ordinance  was
 taken  by  the  Minister,  and  this  deci-
 sion  was  recorded  in  a
 file,  on  a  day  and  date  when  this
 Parliament  was  still  in  session,  I
 would  expect,  and  I  would  request,
 the  hon.  Minister  to  answer  this  point
 with  regard  to  the  particular  facts  so
 that  this  House  may  know  as  to
 whether  it  is  being  treated  with  the
 due  respect  to  which  it  is  entitled.

 In  the  Statement  of
 Reasons,  eight  specific
 listed  as  justifications  for  bringing
 forth  this  Bill.  I  have  tried  to
 analyse  them.  The  first  one  is:

 Objects  and
 grounds  are

 “It  was  found  that  the  company
 would  require  about  Rs.  6  crores
 in  rupee  finance  and  Rs.  |  crore
 in  foreign  exchange  to  complete
 the  project.”
 This  fact  is  true.

 The  second  is:
 “It  was  also  found  that  the

 company  had  ordered  much  of
 the  equipment,  some  of  which
 hed  arrived  and  waa  awaiting
 erection;  some  was  lying  at  Bom-
 bay  Port  and  incurring  demurrage
 and  some  was  awaiting  shipment
 for  want  of  letter  of  credit,”

 The  facte  are  true,  but  the  reasons
 for  these  facts  are  as  |  have  already

 explained.

 government

 several  loans,  defaulted  in  the
 repayment  of  loans  and  in  meet-
 ing  the  payments  due  on  defer-
 red  loans  and  was  im  serious  finan-
 cial  difficulties.”

 The  facts  are  one-sided,  while  the
 other  side  of  the  case  I  have  already
 related  before  the  House.  The  fourth
 is:

 “Any  further  loan  to  the  com-
 pany  as  asked  for  by  it  was,  there-
 fore,  cansidered  inadvisable.”

 This,  if  I  might  say  so,  is  not  honest
 reasoning.

 The  fifth  is:

 “Besides,  the  company  was  un-
 able  to  raise  additional  equity  to
 match  the  loan  capital.”

 This,  Sir,  I  also  controvert  ag  a  fact
 which  is  not  true.

 The  sixth  reason  given  is:

 “For  want  of  finances,  the  con-
 struction  work  on  the  scheme  had
 almost  come  to  a  standstill.”

 The  real  fact  is  that  it  was  want  of
 finances  and  this  want  was  caused  by
 the  oblique  actions  of  the  Government
 itself.

 The  seventh  reason  given  is:

 “Serious  shortages  of  zinc  metal
 developed  in  vital  sectors  of  De-
 fence  and  industry  following  the
 aggression  by  Pakistan  and  it  also
 became  apparent  that  imports  of
 this  metal  even  on  a  limited  scale
 may  not  be  possible.”
 This  is  true.

 The  final,  and  the  eighth,  reason
 given  Is:

 “Exploration  of  the  area  and
 the  development  thereof  would
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 require  large  investments.  The
 company  was  unable  to  complete
 even  the  limited  scheme  it  had
 undertaken  for  the  exploration  of
 the  deposits.”

 The  first  part  of  this  statement  is
 true,  while  the  second  part  as  well
 as  the  difficulties  to  which  it  refers
 were  the  deliberate  creation  of  the
 Government  itself.

 Sir,  the  information  which  I  possess
 seems  to  justify  me  in  alleging  that
 the  whole  of  this  story,  in  the  con-
 text  of  what  I  have  explained,  is  a
 forgery  of  socialism  and  public  con-
 trol  of  means  of  production.  It  is  a
 faithful  copy  of  socialism  but  a  for-
 gery  because  of  the  presence  in  it  of
 intent  to  deceive.

 I  request  the  Minister  to  answer  the
 following  questions  to  clear  his  posi-
 tion  before  this  House  can  grant  that
 this  Bill  has  been  presented  bona  fide.
 My  first  question  is:  why  was  Ordi-
 nance  issued  at  all  when  the  next  ses-
 sion  was  coming  on,  a  couple  of  weeks
 later,  the  3rd  November?  The  hon.
 Minister  has  explained  that  he  did  it
 because  he  wanted  to  accommodate  in
 some  way,  for  payment  of  bonus,
 wages  and  things  like  that,  to  the  em-
 ployees  of  the  corporation.  I  would
 like  to  know  whether  it  is  a  fact  that
 the  emplovees  were  being  paid  regu-
 larly  even  before  this  Ordinance  was
 issued.  Secondly,  though  the  control
 of  ‘4th  September,  965  has  been
 there,  but  has  even  a  metric  ton  of
 Jead  or  zine  been  allocated  to  or  lift-
 ed  for  defence  purposes?  If  not,
 where  are  the  bona  fides  of  this  Con-
 trol]  Order?  Thirdly,  if  lead  and  zinc
 are  important  for  defence  purposes,
 are  not  copper  and  aluminium  equally
 s0?  Why  are  not  copper  and  alumi-
 nium  companies  then  being  taken  over
 hy  the  Government?  Is  it  be  the
 latter  belong  to  persons  of  a  certain
 community,  while  M.C.T.  belongs  to  a
 minortty  community?  Fourthly,  why
 58  zine  electrolytic  smelter  under  in-

 NOVEMBER  22,  965  Corporation  etc.  338 Bill

 stallation  at  Karala  not  being  taken,
 over  if  zinc  must  be  nationalised  in
 public  interest?  Acre  the  reasons  com-
 munal?  Fifthly,  is  the  new  proposed
 Corporation  going  to  be  wholly  Gov-
 ernment-owned,  or  after  acquiring
 controlling  interest,  the  Government
 Propose  to  offer  about  49  per  cent
 shares  to  public;  and,  if  so,  is  this  word
 “public”,  in  this  supposition,  going  to
 be  the  same  industrial  concern  of
 business  magnate  to  whom  I  had  made
 a  reference  in  the  beginning  of  my
 speech?  My  sixth  question  is,  why
 do  Government  propose  to  sink  about
 Rs.  20  crores  in  this  undertaking  when
 advance  of  the  Rs.  4  crore  loan  being
 ‘withheld  will  enable  the  existing  pri-
 vate  enterprise  to  go  into  fully  re-
 quired  operation?  Where  is  the  “pub-
 lic  interest”  in  this  proposal  to  natio-
 nalise?  My  seventh  and  last  question
 is,  will  Government  give  an  under-
 taking  that  it  will  sell  zinc  at  the  ridi-
 culously  low  price  that  they  have  been
 asking  the  M.C.I.  to  sell  under  duress
 of  control  orders?

 Lastly,  I  say  that  principles  of  valu.
 ation  set  out  in  the  Schedule  to  this
 Bill  are  highly  inequitous  in  the  fol-
 lowing  reapects:  (a)  They  take  no
 account  of  intangible  assets  and  initial
 losses:  (i)  Even  in  the  best  managed
 concerns,  including  those  in  the  pub-
 lic  sector,  there  are  always  consider-
 able  losses  in  the  initial  years;  (ii)
 Such  losses  in  the  initial  years  are  an
 ‘intangible’  asset,  being  the  price  one
 has  to  pay  to  establish  an  industry;
 (iii)  In  the  present  case  these  loss7s
 have  been  maximised  by  the  delibe-
 rate  action  of  Government  in  not  al-
 lowing  proper  prices  for  the  com-
 pany's  products;  and,  (b)  The  Sche-
 dule  lays  down  that  all  buildings,  and
 al]  erected  plant,  machinery  and
 equipment  etc.  shall  be  valued  as  cost
 less  depreciation  at  income-tax  rates.
 This  is  monstrous  because:  (i)  no
 mining  and  smelting  concern  can  ever
 earn  full  depreciation  in  the  initial
 vears;  (ii)  the  rates  of  depreciation
 for  purposes  of  income-tax  are  ex-
 cessively  high:  while  being  fair  over
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 a  long  period  of  years  they  do  not
 afford  an  equitable  basis  of  valuation
 in  the  short  term.

 Sir,  it  has  been  said  that  modern
 socialism  is  merely  inverted  greed.
 This  Bil)  and  its  background  would
 seem  to  justify  this  quip.  I  oppose
 this  Bill  in  its  entirety.

 Shri  A,  C.  Guha:  Mr.  Deputy-
 Speaker,  Sir,  before  I  proceed  to  say
 anything  on  this  Bill,  I  should  reply
 to  one  point  made  by  Shri  Kapur
 Singh.  |  think  he  sees  communalism
 and  minority  community  in  every
 matter.  There  was  a  small  trouble  at
 Durgapur  and  there  he  saw  an  issue
 of  a  minority  community  because  4
 Sikh  was  also  killed.

 Shri  Kapur  Singh:  It  was  not  a
 amaj]  trouble.  Three  people  were
 mercilessly  killed.  You  cannot  say  it
 was  8  small  trouble  simply  because
 they  belonged  to  a  minority  commu-
 nity.

 Shri  A.  C.  Guha:  In  this  Bill  also
 he  has  brought  in  communal  matters
 (Interruptions).  I  also  held  my  opi-
 nion  on  this  matter.

 Shri  Kapur  Singh:  If  he  considers
 that  murdering  of  Sikhs  is  a  small
 matter,  then  I  protest.

 Shri  A,  C.  Guha;  I  fecl,  and  J]  re-
 quest  Shri  Kapur  Singh  to  consider,
 that  the  Sikhs  are  not  a  minority  com-
 munity  in  India.  They  are  a  reformist
 section  of  the  Hindu  society  and  every
 Hindu  considers  Guru  Nanak  and
 Guru  Gobind  ag  saints  belonging  to
 the  Hindu  society.

 Shri  Kapur  Singh:  You  murder
 them  and  then  say  that  they  are  great
 men.

 Shri  A.  C.  Guha:  It  will  be  better
 for  Shri  Kapur  Singh  to  be  realistic.

 Coming  to  the  Bill,  I  give  full  sup-
 port  to  the  intention  of  the  Bill.  I
 fee]  that  it  is  rather  belated.  Such  a
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 measure  should  have  come  much  ear-
 lier.  Then,  the  scope  of  the  Bil]  is
 very  much  limited.  While  India  is
 rich  in  coal  and  various  metals,  so  far
 as  non-ferrous  metals  are  concerned
 India  has  a  deficit.  Further,  these
 non-ferrous  metals  are  scarce  ang  of
 strategic  value.  Only  30  to  40  per
 cent  of  the  installed  capacity  of  some
 of  our  industries  are  being  utilized
 because  some  of  the  non-ferrous  me-
 tals  necessary  for  final  production  are
 not  available  to  those  industries.

 When  that  is  the  situation  ]  should
 say  that  the  Government  have  so  long
 been  toying  with  the  problem.  In
 955  the  Non-Ferrougs  Metals  Control
 Order  was  issued  under,  I  think,  the
 Essential  Commodities  Act.  But,  then,
 it  was  extended  only  to  copper;  not  to
 zinc,  lead,  sulphur  or  other  non-
 ferrous  metals.  When  the  definition
 of  “non-ferrous  metal”  includes  all
 those  items,  why  this  Order  was  ex-
 tended  to  operate  only  on  copper  and
 not  on  zinc,  sulphur  or  lead?  These
 are  also  as  scarce  and  essential  as
 copper.

 Government  failed  ignobly  in  hav-
 ing  any  control  over  the  price  or  dis-
 tribution.  The  entire  distribution
 method  of  the  Government  was  illo-
 gical  and  irrational.  I  would  not  like
 to  go  into  these  matters  very  elabo-
 rately  now  but  I  should  record  my
 view  here  that  it  seems  that  there  has
 been  no  policy  for  the  Government  as
 regards  the  contro]  cither  on  price  or
 on  distribution  of  non-ferrous  metals.
 The  Scarce  Materials  Control  Order
 965  has  been  passed  only  two  months
 ago.  T  hope  they  will  enforce  the  pre-
 visions  of  this  order  efficiently  and
 effectively  so  that  there  may  be  real
 control  over  the  price  and  distribution
 of  these  metals.

 Shri  Sanjiva  Reddy,  I  am  rather
 sorry  to  say,  while  introducing  the
 Bill  made  a  very  sma!!  speech,  cover-
 ing  only  some  of  the  reasons  for  the
 urgency  for  taking  over  the  Corpora.
 tion.  T  should  have  expected  him  to
 give  the  House  a  sort  of  resume  of
 the  policy  of  the  Government  in  the
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 matter  of  production,  distribution  and
 control  en  price  of  non-ferrous  metals.

 The  Third  Five  Year  Plan  has  given
 some  idea  of  the  development  of  non-
 ferrous  metals,  particularly,  copper,
 lead  and  zinc,  on  page  56  of  the  Plan.
 It  says:

 “Drilling  and  exploratory  min-
 ing  work  done  at  Khetri  (Rajas-
 than)  and  in  Sikkim  have  proved
 the  existence  of  about  28  million
 tons  of  copper  ore  (average  cop-
 per  content  0.8  per  cent)  in  the
 Khetri  area  and  about  0.35  million
 tons  of  ore  containing  on  an  ave-
 rage  6.24  per  cent  of  copper,  lead
 and  zine  in  Sikkim.”

 I  do  not  know  what  action  the  Gov-
 ernment  has  taken  for  the  exploration
 of  those  ores  after  locating  those  pre-
 cious  metals  in  Khetri  sng  Sikkim.

 On  page  470  of  the  plan  it  is  stat-
 ed:

 “The  smelter  and  the  electro-
 lytic  refinery  associated  with  the
 Khetri  and  Daribo  copper  mines
 for  an  annual  production  of  11,500,
 tons  of  electrolytic  copper  are
 likely  to  be  established  by  the
 middle  of  1964."

 ]  would  like  the  hon.  Minister  to  state
 to  this  House  how  far  this  target  has
 been  achieved.  So  far  as  my  know-
 ledge  goes,  the  only  source  of  copper
 for  the  Indian  Metal  Corporation  is
 a  unit  in  Ghatsila  somewhere  in  Bihar.
 I  do  not  think  any  copper  has  come
 out  of  the  Khetri  and  Daribo  projects
 which,  according  to  the  Third  Plan,
 were  scheduled  to  go  into  operation
 and  production  by  the  middle  of  1964.

 Coming  to  zinc,  the  annual  capacity
 of  the  Metal  Corporation  Plant  was
 18,000  tons,  It  is  also  equipped  to
 operate  a  by-preduct  sulphutic  acid
 plant  based  on  the  smelter  gases
 whith  will  be  used  for  the  manufac-
 ture  of  phosphatic  fertilisers.  I  do
 not  know  what  action  has  been  taken
 in  thie  regard.
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 Coming  to  the  Company  itself  I
 know  this  Company  has  not  been  able
 to  fulfil  the  task  that  has  been  entrust-
 ed  to  it.  Since  it  is  not  possible  for  a
 private  company  to  fulfil  that  task,  if
 the  Government  had  decided  to  leave
 it  to  the  private  company,  the  Gov-
 ernment  should  have  been  ready  to
 give  il  proper  protection  and  subsidy.
 No  metal  industry,  I  mean  any  basic
 industry  for  extraction  of  metal,  can
 be  successful  within  0  or  15  years
 without  proper  protection  by  the
 Government.  Even  during  the  British
 days  the  Tatas  were  getting  bounty
 from  the  British  Government.  I  re-
 collect  Shri  Motilal  Nehru  arguing  in
 the  Central  Assembly  from  this  Hall
 in  favour  of  extending  the  bounty  to
 Tatas  and  the  British  Government
 accepting  that  suggestion.  If  the  Gov-
 ernment  decided  to  leave  the  deve-
 lopment  of  zinc  and  lead,  so  useful
 for  the  industry,  to  a  private  com-
 pany  what  have  the  Government  done
 all  these  years  to  help  this  company
 #0  go  into  full  production  and  become
 an  economic  and  viable  unit?

 In  the  Statement  of  Objects  and
 Reasons  attached  to  the  Bill,  in  the
 Minister's  speech  and  also  in  the
 explanatory  statement  for  the  issue  of
 the  Ordinance,  laid  before  the  House,
 reasons  have  been  given  justifying
 the  issue  of  an  Ordinance.  It  is  stated
 that  this  Corporation  has  failed  to
 full  its  obligations.  The  Industrial
 Finance  Corporation  is  a  Government
 assisted  company  or  corporation  of
 the  Government.  I  do  not  thmk  the
 IFC  would  have  entered  into  such  big
 commitments  as  giving  a  loan  of
 about  Rs.  l  crore  and  guaranteeing
 some  deferred  payment  loan  of  about
 Ra,  5  crores  without  the  consent  of
 the  Government  of  India.  Did  the
 Government  then  not  envisage  what
 would  be  the  financial  consequences
 of  placing  an  order  with  a  French
 firm  for  imports  worth  Rs.  6  crores?
 Then,  the  Indian  Steel  ang  Iron  Pro-
 ducts  éntered  this  company  as  @  part-
 ner  some  years  ago—!  think  in  1968
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 with  the  knowledge  and  consent  of
 the  Government  of  India.  I  know  it
 for  a  fact.  Why  did  the  Government
 not  take  any  action  then?  Why  did
 the  Government  then  not  make  an
 estimate  as  to  whether  this  company
 with  its  small  capital  of  Rs.  2  crores
 or  Rs.  3  crores  would  be  able  to
 extract  zinc  and  lead  to  meet  even  a
 portion  of  the  requirements  of  our
 country?  This  is  a  grave  failure  on
 the  part  of  the  Government  on  such

 a  strategic  sector  of  our  industry.
 In  950  our  production  of  copper. was  3,60,000  tons.  In  964  it  rose  to

 4,41,000,  tons;  only  an  increase  of
 80,000.  tons  in  40  years.  In  the  case
 of  lead  it  was  2,000  tons  in  1950;  it
 rose  to  6,000  tons  in  1960,  In  the
 ease  of  zine  concentrates  our  produc-
 tion  was  2,000  tons  in  1950.  It  rose
 tu  10,000,  tons  in  I960  but  the  capacity
 of  this  Corporation  was  much  more.
 Moreover,  for  years  this  Corporation
 was  allowed  to  send  zine  concentrates
 to  Japan  and  get  it  back  refined  as
 zine  sheets  from  Japan,  which  was  8
 huge  drain  ‘on  our  foreign  exchange.
 Why  was  it  allowed  and  why  early
 steps  were  not  taken  for  the  setting
 up  of  smelting  arrangements  for  the
 company  itself?

 Then,  another  poim  is  this.  It  is
 for  about  three  years  that  machineries
 from  the  French  collaborator  has
 started  coming.  Some  of  them  have
 come;  some  are  lying  in  the  Bombay
 Port  incurring  huge  demurrage;  some,
 I  think,  are  in  the  process  of  being
 despatched,  but  as  the  corporation
 could  not  find  sufficient  finance  the
 French  company  has  not  been  des-
 patching  them.  Are  we  to  expect  that
 Government  should  watch  the  situa-
 tion  for  three  years  when  during
 these  three  years  every  year  we  were
 losing  Ra.  3  crores  or  Ra.  4  crores
 worth  of  foreign  exchange  because  of
 the  non-production  of  since  which
 could  have  been  produced  by  this
 Corporation?  It  is  a  great  failure,  I
 ‘might  say.  There  is  something  wrong
 in  the  Administration.  I  do  not  know
 why  the  Government  of  India  Have
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 been  so  indifferent  about  the  develop- ment  of  this  company  and  of  this
 industry,  I  do  not  mind  about  owners
 of  this  company.  X,  Y  or  Z  may  be
 there  or  may  not  be  there.  I  feel
 that  this  sector  should  be  under  Gov-
 ernment  control;  not  only  this  one, but  other  non-ferrous  industries  also—
 whether  it  is  the  Ghatsila  Copper
 Corporation  or  any  other  smelting
 factory  started  in  Kerala  with  Cana-
 dian  collaboration  or  any  other  non-
 ferrous  metals  industry  started  either
 by  the  Birlas  or  by  the  J.  KX  Group
 or  by  any  other  group  with  any
 foreign  collaboration  for  the  produc-
 tion  of  aluminium.  All  these  should
 be  brought  under  the  control  of  Gov-
 ernment  and  shculd  be  developed  by
 Government.  If  it  is  a  decision  of
 Gove.nment  that  steel  should  be  a
 monopoly  of  Government,  why  should
 not  non-ferrous  industry  be  a  mono-
 poly  of  Government?  It  should  be
 realised  that  no  stcel  could  be  pro-
 duced  without  some  element  of  zinc.
 It  should  be  realised  that  for  the  pro-
 duction  of  steel  some  element  of
 tungsten  or  some  other  non-ferrous
 metal  is  necessary.  So,  if  the  Govern-
 ment  decides  that  steel  should  be  a
 monopoly  of  Government,  non-ferrous
 metals  also  should  be  a  monopoly  of
 Government  and  that  decision  should
 be  implemented  at  an  early  date.  We
 expect  that  this  Bill  may  be  only  the
 beginning  of  the  first  step  of  that
 process,

 About  this  company  Shri  Kapur
 Singh  said  many  things.  I  do  not
 like  to  enter  into  all  those  matters,
 but  one.thing  which  strikes  me  is  that
 this  company  was  asked  oO  supply  its
 entire  producta  to  the  Tatas  and  Indian
 Iron  at  a  fixed  price  which  was  very
 much  below  the

 a  aed  Eo  = preval  in  India  it  was  the
 aflega’  ane  Gu  comp:  ee  i  es suffermg  loss  on  that  sccount.  5
 also  been  questioned  through  their
 legal  advisers.  I  do  not  like  to  enter
 into  that  question;  but,  why  instead

 Waidial  this  if  at  all
 the  Government  had  decided  to  leave
 the  produétidn  of  gihe  and  leed  to  8
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 private  company,  did  the  Government
 Put  each  handicaps  on  this  company
 by  fixing  a  minimum  and  uneconomic
 price  for  the  entire  products  of  zinc
 to  be  supplied  to  two  big  companies? I  think,  from  the  national  point  of
 view,  it  is  a  bad  economy;  from  the
 administrative  point  of  view,  it  was
 a  wrong  step  that  was  taken.

 Metal

 I  do  not  like  to  believe  in  all  the
 gossip  current.  Generally,  I  do  not
 take  much  interest  now  in  the  pro-
 ceedings  of  the  House.  I  have  not  the
 time;  I  am  occupied  otherwise.  I
 have  not  seen  anybody  from  this  com-
 pany,—but  others  have  come  and
 casually  told  me  that  because  of  rome
 Pressure  of  big  industrial  magnates,
 somebody  in  the  Government  adminis-
 tration  has  put  all  these  handicaps  on
 this  company.  I  hope,  this  is  not  true.
 I  think,  the  Minister  will  try  to  clear
 all  these  allegations.  Why  was  the
 company  made  to  supply  the  entire
 products  of  its  zinc  to  two  big  indus-
 trial  concerns,  the  Tatas  and  Indian
 Iron,  at  a  price  which  was  uneconomi-
 eal  and  much  below  the  free  market
 price  in  India?

 Shri  Sanjiva  Reddy:
 world  market  price.

 Above  the

 Shri  A,  C.  Guha:  May  be;  but  we
 are  not  getting  many  things  here  at
 the  world  market  price.  Sir,  he  refers
 to  the  world  market.  The  cost  of  pro-
 duction  of  copper  in  the  world  mar-
 ket  is  below  £00,  but  the  London
 Metal  Exchange  and  the  USA  Com-
 modities  Exchange—these  two  bodies
 —control  the  entire  supply  of  non-
 ferrous  metals  though  the  cost  of  pro-
 duction  of  copper  is  less  than  £00,
 per  ton,  they  fixed  the  price  at  £230
 and  then  raised  it  to  £308.  The  free
 market  price  here  is  £500  per  tone
 of  copper;  30,  why  does  he  mention
 the  international  price  or  the  foreign
 market  price?  He  has  not  been  able  to
 enforce  the  international  price  here.
 We  should  consider  the  free  market
 price  as  prevailing  in  India  and  that
 price  has  been  prevailing  with  the
 connivance  of  the  Government.
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 The  Rajasthan  Government  and  the
 Industrial  Finance  Corporation  have
 great  financial  stakes  in  this  company.
 They  made  repeated  requests  to  Gov-
 ernment  to  revise  the  price.  The
 Tariff  Commission  submitted  a  report in  1962,  But  no  action  was  taken  either
 on  the  request  of  the  Industrial  Fin-
 ance  Corporation  or  of  the  Rajasthan
 Government  or  on  the  Tariff  Commis-
 sion’s  Report  of  1962.  Moreover,  in
 963  the  Government  itself  set  up  a
 committee  to  report  on  the  price  fixa-
 tion  of  zinc.  This  committee  submit-
 ted  its  report  some  time  in  March
 964  and  no  action  has  been  taken
 since  then.

 So,  late  in  the  day,  when  everything
 has  gone  wrong,  the  Government  has
 come  up  with  this  Ordinance  putting
 al]  the  balances  on  the  Corporation.
 There  has  been  enough  of  bungling  in
 non-ferrous  metals  production,  by
 torpedoing  of  the  development  pro-
 gramme  of  the  Third  Plan;  there  has
 been  chaos  in  the  distribution,  import,
 price  control  and  manufacture  of  zinc,
 lead  and  other  non-ferrous  metals  by
 the  Government,  I  hope  that  this  will
 be  the  first  step  for  the  full  control  of
 non-ferrous  metals  by  the  Govern-
 ment  of  India  ag  demanded  by  the
 Industrial  Policy  resolution.  I  do  not
 care  who  is  the  proprietor  or  who  may
 be  the  beneficiary.  They  will  be  given
 some  fair  price  or  fair  compensation
 according  to  our  Constitution.  That
 ja  assured;  I  do  not  worry  about  that.
 But  in  the  national  interest  |  feel  that
 all  these  things  shoul.)  not  have  taken
 place  much  earlier.  This  company,  if
 at  all  it  was  entrusteq  with  the  charge
 of  developing  zinc  and  lead,  should
 have  been  given  proper  opportunity,
 proper  scope  and  proper  subsidy  to
 develop  these.  That  would  have  becn
 in  the  interest  of  the  nation.  Now  we
 are  faced  with  a  very  difficult  situa-
 tion  in  respect  of  zinc,  lead  and  sul-
 phur.  There  is  no  direct  source  of
 supply  of  indigenous  suipaur,  it  snuuld
 have  been  developed  ang  extracted
 from  pyrites.  I  read  out  from  the  Plan
 Report  that  the  target  was  s0  much;
 nothing  has  been  done  so  far.  So,  I
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 hope,  Government  will  now  arise  to
 the  situation  and  take  effective  steps
 ao  that  these  non-ferrous  metals’  pro-
 duction,  distribution  and  price  control
 may  be  effectively  done.

 Shri  Dajfi:  Sir,  Shri  Kapur  Singh
 has  called  it  “the  result  of  invested
 greed”.

 Shri  Kapur  Singh:  All  socialism  is.

 Shri  Daji:  All  socialism  is,  accord-
 ing  to  him.  According  to  me,  this  is
 not  a  socialistic  measure  at  all,  nor  is
 it  a  e  of  nationalisation;  it  is  a
 measure  of  vindictiveness  and  petti-
 ness,  it  is  a  measure  of  how  the  top
 monopolists  of  our  country,  the  Tatas
 and  Birlas,  alone  can  rule  the  Govern-
 ment  ang  do  have  the  preponderant
 influence  in  the  archives  of  the  Gov-
 ernment  of  India.

 Shri  Kapur  Singh:  Shame.
 Shri  Daj:  One  of  the  reasons  which

 this  Ministry  has  trotted  out,  or  has
 been  led  to  trot  out,  is  that  this  com-
 pany  could  not  meet  its  commitments
 Tunning  into  a  few  lakhs  or  crores  of
 rupees.  I  would  like  to  know  what
 this  brave  Minister,  Don  Quixote  of  a
 Minister,  who  is  trying  to  tilt  at  this
 small  windmill,  has  done  to  realise
 0  crores  which  have  been  appro-
 priated  by  the  Tatas,  Rs.  0  crores  by
 TISCO  and  Rs.  5  crores  by  that
 engineering  company  which  makes
 certain  components  and  other  things.

 Shri  Hari  Vishnu  Kamath:  Sancho
 Panza  is  also  there.

 Shri  Daji:  You  do  not  touch  them;
 you  dare  not  touch  them.  What  have
 you  actually  done?  What  is  the  case?
 The  case  is  that  you  have  fixed  prices
 at  such  uneconomic  levels.

 Shri  Sanjiva  Reddy:  There  is  a  half-
 an-hour  debate.  They  have  given
 notice  of  that.  I  think,  Tata  loans
 coulg  be  discussed  separately  then.
 We  are  now  discussing  the  Metal  Cor-
 poration...  (Interruption).  I  am
 ony  saying  that  better  opportunity
 will  be  discussed  then;  I  have  no  ob-
 jection.
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 Shri  Hari  Vishno  Kamath:  The

 Speaker  has  rightly  ruled  that  rule
 352  will  not  come  in  our  way;  practi-
 cally  it  is  his  mandate  and  we  are  free
 to  infringe  that  rule  also.  We  are
 glad,  he  raised  that  point.

 Shri  Dafi:  One  of  the  ways  in  which
 Akbar's  wise  Prime  Minister  Birbal
 caught  a  thief  was  to  say  that  zome
 cotton  was  sticking  up  in  the  beard  of
 the  thief  and  immediately  the  real
 thief  started  combing  his  beard.  So,
 as  soon  as  I  mentioned  the  name  of
 the  Tatas  and  the  non-recovery  of
 dues,  the  guilty  conscience  of  the
 Minister  pricked  up  and  he  jumped
 to  defend  the  Tatas.  What  more  open
 advocacy  of  the  Tatas  can  be  seen  than
 the  Minister  jumping  and  asking  me
 not  to  speak  about  the  Tatas?

 Shri  Sanjiva  Reddy:  I  only  aaiq  that
 there  is  going  to  be  a  separate  discus-
 sion  on  that.

 Shri  Dajl:  You  have  not  been  able
 to  realise  crores  of  rupees  given  to
 Tatas  and  JISCO.  When  the  Govern-
 ment  has  not  been  able  to  realise
 crores  of  rupees  from  them,  this  Com-
 pany  is  being  nationalised  because  it
 cannot  meet  its  commitment.  I  am
 not  against  nationalisation.  As  far  as
 I  am  concerned,  you  nationalise  all
 companies  including  TISCO  and
 TISCO.  But  under  the  cloak  of  natlo-
 nalisation,  vindictiveness  is  practised
 and  that  vindictiveness  has  got  to  be
 laid  back.

 What  has  been  done?  Absolutely
 uneconomic  price  was  fixed  for  the
 production  of  this  Company—3}  per
 cent  plus  the  landing  cost.  When  was
 that?  When  the  international  mar-
 ket  price  rose  and  the  ruling  market
 price  was  high,  at  that  time,  6  years
 old  recommendation  of  the  Tariff
 Commission  was  brought  in.  If  34  per
 cent  plus  the  landing  cost  was  a  fair
 price,  why  not  apply  it  to  ball  bear-
 ings,  why  not  apply  it  to  automobile
 industry,  why  not  enforce  it  in  the
 case  of  all  such  commodities?  Why
 should  there  be  a  distinction?  And
 who  benefited  by  this  low  price?



 3149  Metal

 [Shri  Daji]
 Again,  the  Tatas  and  the  IISCO,  the
 friends  of  the  Government,  to  whom
 the  Government  have  advanced  the
 interest-free  loan  of  Rs.  0  crores  and
 have  not  been  able  to  realise  that.  Be-
 cause  the  Government  by  repeated
 order  forced  them  to  make  deliveries
 to  IISCO  and  TISCO  at  this  reduced
 price,  the,  reduced  them  to  the  point

 ‘of  absolute  bankruptsy  and  unecuno-
 mic  working.  When  they  pointed  out
 continuously,  “This  is  an  uneconumic
 price  and  we  cannot  work  on  it”,  the

 Government  did  not  hear  inem  =  and
 they  allowed  that  concera  to  run  into
 difficulties.

 Then,  the  Minister  referred  to  the
 talks  with  the  Cabinet  Secretary,  the
 sub-Committee  and  the  Sec.ectary  of
 the  Mines  Department.  Let  me  in-
 from  him—he  may  not  be  knowing  it;
 I  want  to  give  him  the  benefit  of
 doubt  as  a  criminal  lawyer—that  one
 term  offered  to  this  Company  was,
 “You  take  Birla  into  partnership  or
 we  will  expropriate  you.”  It  is  be-
 cause  this  Company  did  not  agree  to
 knee]  down  before  Birla  and  did  not
 do  what  Mr.  Dharma  Vira  asked  them
 to  do  that  this  is  being  nationalised.
 If  a  small  entrepreneur  of  the  country
 tefuses  to  knuckle  down  to  the  knees
 of  Birla  and  Tatas,  the  real  owners  of
 this  Government,  he  is  expropriated.

 Shri  Hari  Vishnu  Kamath:  It  is  a
 serious  charge.

 Shri  Kapur  Singh:  Nevertheless,
 true.

 Shri  Daji:  I  would  like  to  point  out
 one  thing  to  this  House.  I  do  not
 know  how  many  Members  of  the
 House  know  it.  There  is  a  book  called
 the  Geological  Survey  of  India  of  962
 published  in  14,  and  there  is  a
 volume  on  Copper,  and  the  Govern-
 ment  of  India  Survey  shows  that  the
 Indian  Copper  Corporation  apparently
 ewned  by  Birlas  is  being  managed  by

 mene  other  than  the  South  African
 foreign  companies,  the  bankers  of
 Rhodesia's  Prime  Minister,  Mr.  fan
 Smith,
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 Shri  Kapur  Singh:  Shame!
 Shri  Daji:  That  has  got  to  be  natio-

 nalised.  This  is  the  Government  pub- lication.

 Shri  Harl  Vishnu  Kamath:  The
 Government  should  quit  on  this  issue.

 Shri  Daji:  We  have  broken  up  con-
 nections  with  South  Africa  and  when
 you  want  to  champion  the  cause  of
 Africans  and  when  Chinese  gain  a
 diplomatic  victory  in  African  conti-
 nent,  you  bemoan  the  fact.  But  why
 should  not  China  steal  a  march  over
 such  a  Government  of  India?

 Let  him  not
 him  give  the

 Shri  Sanjiva  Reddy:
 get  cmotional.  Let
 facts.

 Shri  Daji:  I  will  read  it  out  from
 the  publication,  the  Geological  Survey
 of  India  of  962  which  was  published
 in  1964,  In  the  volume  on  Copper,  on
 p.  55,  there  is  a  clear  mention  that  the
 Indian  Copper  Corporation's  technical
 managements  are  the  New  Consolidat-
 ed  Goldfields  South  Africa  Ltd.  It  is
 a  foreign  company  in  South  Africa
 belonging  to  the  bankers  of  the  Rho-
 desia's  Prime  Minister,  Mr.  Ian
 Smith  (Interruption).  Any-
 way,  it  is  a  South  African  company.

 Shri  Sanjiva  Reddy:  They  are  pro-
 ducing  it  in  India.

 Shri  Dajl:;  Yes;  they  are  the  techni-
 cal  experts  of  the  Indian  Copper  Cor-
 poration.

 Shri  A.  C.  Guha:  He  is  referring  to
 the  Cepper  Corporation  of  India  of
 Ghatshila.  Originally,  it  was  owned
 by  a  British  Company.  But  I  do  not
 know  the  present  position.  I  also
 suggested  that  this  company  should  be
 nationalised  by  the  Government.

 ‘Bhrt  Daji:  Right;  thet  is  the  point.
 I  support  every  argument  thet  was
 advanced  by  Mr.  Guha,  Mr.  Guha
 really  made  a  very  outspoken  and
 good  speech.  He  has  reliewed  half  of
 Ty  task.
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 What  I  am  pointing  out  is  this.  The
 point  is  that  one  Company  is  being
 nationalised  in  the  name  of  defence
 requirements  and  national  defence
 while  another  Company  producing
 equally  strategic  material,  that  is,  cop-
 per,  which  is  also  required  for  our
 defence  and  which  is  owned  by  Birlas
 and  technically  managed  by  the  South
 African  company

 Shri  A.C,  Guha:  Which  has  also  not
 deveioped  according  to  the  target.

 Shri  Daji:  ....is  being  left  out.
 ‘This  is  what  we  call  vindictiveness.
 Again,  another  private  company  has
 been  allowed  in  Kerala.  What  is  the
 policy  of  the  Government?  It  is  by
 collaboration  with  Canadian  and  Bri-
 tish  consultation.  You  allow  thut  to
 go  on;  you  allow  the  Indian  Copper
 Corporation  to  go  on  though  its  techni-
 cal  collaborators  and  adviscrs  are  a
 South  African  company  and  you  na-
 tionalise  this  Company.  And  you  say
 this  is  socialism.  This  is  not  only  a
 mockery  of  socialism  but  this  is  था
 Prostitution  of  socialism.  It  is  by
 such  acts  ag  these  that  this  Govern-
 ment  plays  into  the  hands  of  the
 Swatantrities  and  allows  them  to  hold
 up  the  very  concept  of  socialism  to
 ridicule.

 Shri  Sanjiva  Reddy:  Shri  Kapur
 Singh  is  getting  the  reply.  He  is  re-
 ‘plying  to  him.

 Shri  Daji:  |  want  to  know  whether article  l4  permits  the  action  of  the ‘Government  or  not.  That  is  the  point. Therefore,  this  Bill  raises  the  entire
 question,  as  has  been  rightly  done  by my  friend,  Mr.  Guha,  of  the  culpable guilt  of  this  Government  in  not  deve-
 loping  our  non-ferrous  metal  industry in  our  country  despite  three  succes- sive  Five  Year  Plans.  You  have  mise-
 rebly  failed;  you  have  absolutely
 failed  in  this  matter.  The  Pakistani
 attack  helped  by  America  and  England has  been  really  a  blessing  in  disgui
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 crores  in  the  Fourth  Plan.  Even  if
 this  Rs.  250  crores  plan  materialisea

 at  the  end  of  the  Fourth  Plan,  we
 shall  be  hardly  able  to  meet  just  50
 per  cent  of  our  requirements.  With
 the  growing  engineering  industry,
 with  the  growing  defence  industry  and
 without  a  non-ferrous  industry  in  our
 country,  how  can  we  be  self-reliunt
 in  the  matters  of  defence?  Uptill  now
 the  Government  has  been  culpable
 and  has  left  the  entire  question  of
 non-ferrous  metal  trade  in  the  hands
 of  American  ang  British  vesteg  inte-
 rests  who  have  been  able  to  mani-
 pulated  the  prices  towafds  our  disad-
 vantage,  as  rightly  pointed  out  by  Mr.
 Guha.  When  the  cost  of  production
 was  only  00  pounds,  the  selling  price
 was  320  pounds.  The  Government
 slept  over  it,  did  nothing  and  it  only
 tinkered  with  the  prublem—a  -efi-
 nery  here,  a  smelter  there;  a  small
 mine  here  and  there  and  all  that.  The
 schemes  laid  down  in  the  Five  Year
 Plan  have  not  materialised.  |  want
 the  explanation  of  the  Goverrment,
 Shoulg  this  House  not,  at  this  critical
 juncture  in  India’s  history,  when
 everyone  is  shouting  about  food  self-
 sufficiency  and  defence  self-sufficiency
 —miss  a  meal  a  week  and  grow  whvat
 in  the  flower  pot—know  where  are
 you  going  to  grow  non-ferrous
 metals?  Where?  Will  it  be  in  the
 orchards  of  the  Government  of  India
 or  in  Birla’s  house?  This  Bill  does
 not  solve  the  problem  it  seeks  to
 solve.  It  talks  of  ethics,  but  the  whole
 thing  stinks;  the  action  of  the  Gov-
 ernment  stinks:  the  steps  taken  by
 the  Government  stink  because  before
 the  High  Court,  Government  gave  an
 undertaking  through  their  counsel,  «
 solemn  undertaking  at  the  bar  of  the
 High  Court,  that  before  the  20th  Oc-
 tober,  they  would  lift  all  the  accumu-
 lated  stock  of  this  Company.  This
 was  done  in  respect  of  the  stay  appli-
 cation  moved  by  this  Company.  The
 stay  application  was  rejected  by  the
 High  Court  on  the  affidavit  filed  by

 Now,  the  |
 Department  has  started

 inking  of  a  crash  programme  for  the
 development  of  non-ferrous  metals

 ‘and  it  is  thinking  of  alloting  Rs.  250

 the  Secretary  endorseq  by  the
 of  the  Government  that  the  stocks  to
 the  tone  of  1100,  tonnes,  sceumulated
 by  the  Company,  would  be  lifted  be-
 ore  Mth  October  since  they  were
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 {Shri  Daji]
 required  for  Defence  purposes.  The
 stay  application  was  rejected  and  on the  24th  you  bring  this  Ordinance  and take  it  over,  Do  we  understand  that, when  the  affidavit  was  filed  the  Gov-
 ernment  had  no  schemes  of  passing this  Ordinance?  Was  this  Ordinance
 cooked  up  within  seven  days?  We Want  an  explanation.  Why  was  this
 affidavit  filed?  Who  was  the  officer who  filed  this  affidavit  and  who  was
 the  legal  officer  who  gave  this  solemn
 undertaking  to  the  High  Court?  How  is it  that  upto  the  3rd  November,  not  a
 grain  of  stock  was  lifted  or  moved and  not  a  single  order  was  passed,  Do
 We  allow  or  will  this  House  allow  the
 officials  of  the  Government  to  play ducks  and  drakes  with  our  justice
 also?  Do  we  understand  that  the
 Government  ig  using  no  equitable
 principle  while  appearing  before  the
 High  Court  and  filing  writ  petitions vis-a-vis  private  citizens?  Only  the
 other  day  we  were  told  that  the  Fin-
 ance  Secretary,  Shri  Bhoctalingam,
 Was  going  about  in  America  pronounc-
 ing  a  policy  which  was  against  the
 policy  of  the  Government.  Now  here
 is  a  Secretary  who  files  a  false  affida-
 vit  before  the  High  Court  ang  here  the
 House  is  asked  to  endorse  the  Ordi-
 nance  which  in  lieu  of  the  affidavit
 filled  before  the  High  Court.  This  is
 called  nationalisation  and  socialism.
 If  this  is  nationalisation  and  socialism,
 I  cannot  say  what  brand  it  is;  it  is  a
 bullock-cart  brand.  Therefore,  the
 whole  question  of  non-ferrous  metal
 should  be  looked  into,  This  is  not
 enough.  This  explanation  of  the  Gov-
 ernment,  this  lame  explanation  of  the
 Government  that  the  mines  were  cloz-
 ing  down  and  the  workers  were  being
 made  ynemployeg  and  so  that  Govern-
 ment  had  moved  in,  is  not  at  all  con-
 vincing.  On  this  again  we  have  com-
 plained  so  many  times  to  the  Minister.
 J  may  even  say  that  the  workers  em-
 ployed  by  the  Indian  Bureau  of  Mines,
 which  is  a  Government  concern,  have
 not  been  paid  wages  for  more  than
 three  months  continuously.  I  have
 already  given  in  writing  a  complaint
 to  this  very  Minister  and  have  olso
 met  and  complained  to  the  Deputy
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 Minister;  yet  they  have  not  been  paid.
 If  the  mine  workers,  who  are  working
 in  the  jungles  are  not  paid  their
 wages  for  three  months  continuously,
 how  can  they  eat  or  purchase  their
 rations?  Nothing  was  done  there.
 Now  it  ig  said  that  this  Company  was
 not  able  to  pay  wages  and,  thercfore,
 the  Gover  t  is  tionalising.  i
 do  not  think  that  the  nationalised  in-
 dustries  are  paying  their  workers  re-
 gularly.  Public  sector  is  the  worst
 guilty  employer  because  the  Labour
 Department  is  also  paralysed;  the
 Labour  Department  cannot  do  any-
 thing  with  the  public  sector  शान
 ployees.  So  do  not  tell  us  this  thing
 or  bamboozle  us  with  this.  Tell  us.
 the  real  reason.

 First  of  all  prices  are  manipulated
 so  that  the  company  crashes;  wnen  the
 company  crashes,  they  are  called  and
 asked  to  take  a  senior  partner;  when
 they  refuse,  it  is  nationalised.  There-
 fore,  this  is  State  monopoly  capitalism
 working  in  the  service  of  the  mono-
 polists  of  our  country.  Is  it  in  the  in-
 terest  of  Tatas  that  you  give  them
 zinc  at  any  economic  price?  Is  it  in
 the  interest  of  Birlas  who  want  to
 become  a  zink  in  addition  to  copper
 king?  If  not  directly  to  Birlas,  it
 goes  to  them  through  the  Birlas’  Gov-
 ernment.  This  is  not  the  way  for  the
 honest  industrial  development  of  our
 country.  Therefore,  this  crime,  cul-
 pable  crime,  on  our  non-ferrous  metal
 industry  has  to  be  put  an  end  to.
 There  should  be  bold  plans  to  develop
 the  industry  as  a  whole  by  taking  it
 away  from  the  imperialist  stronghold,
 both  in  the  matter  of  supply  and
 prices.

 This  is  one  of  the  ways  uf  nco-
 colonialism,  ie,  supply  us  materials
 at  exorbitant  prices  and  take  away
 the  materials  at  lower  prices.  This  is
 how  our  adverse  balance  of  payments
 arises.  This  is  how  the  foreign  ex-
 change  difficulty  arises.  If  you  want
 to  mect  that,  you  have  got  to  take  a
 bold  programme  of  lifting  the  entire
 thing  out  of  the  grip  of  the  Anglo-
 American  monopolists  and  also  their
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 local  satraps  who  are  building  small
 smelters  in  Kerala,  here,  there  and
 everywhere,  with  the  help  of  South
 African,  American,  Canadian  and
 Rhodesian  technical  collaboration.
 Really  a  national  non-ferrous  metal
 industry  ig  the  need  for  the  hour.
 Therefore,  take  over  the  entire  indus-
 try,  the  whole  thing,  and  develop  it  as
 a  national  industry  for  our  Defences
 and  for  our  growing  engineering  in-
 dustry,  for  making  India  self-suffici-
 ent.  We  shall  proudly  march  forward
 as  a  free,  strong  nation.  But  do  not
 ‘give  those  arguments  of  crippling  one
 industry  and  say  that  this  is  socialism.

 Mr.  Deputy-Speaker:  Shri  H.  C.
 Mathur.

 Shri  Hari  Vishnu  Kamath:  Before
 Mr.  Mathur  starts  speaking,  may  9
 request  you  to  direct  the  Minister  to
 ascertain,  before  he  replies  to  the  de-
 bate,  whether  the  allegation  made  by
 my  hon.  friend,  Shri  Daji,  with  regard
 to  South  African  ang  Rhodesian  parti-
 cipation,  and  make  gq  statement  in  this
 House,  because  it  is  a  very  serious
 matter?  The  other  day  the  Minister
 of  External  Affairs  said  that  Govern-
 ment  would  apply  economic  sanctions
 against  Rhodesia,  but  here  we  are
 helping  them  to  perpetuate  the  sla-
 very  of  Africans.

 Shri  Harish  Chandra  Mathur  (Jal-
 ore):  We  just  heard  two  flery  speeches
 from  the  Opposition  benches  making
 serious  allegations  and  it  is  really  very
 difficult  to  match  their  eloquence  or
 the  enviable  advocacy  of  Shri  Daiji.
 It  is  for  the  Minister  to  answer,  I
 hold  no  brief  regarding  serious  allega-
 tions  that  have  been  made.  My
 estecmed  friend,  Shri  Guha,  made  a
 really  authentic,  a  matter-of-fact
 speech  to  every  word  of  which  |  am  in
 complete  agreement.  If  you  sift  all
 that  has  been  said,  whether  it  was  by
 Mr.  Daji  or  by  Mr.  Guha  the  a‘lega-
 tions  apart,  the  motives,  apart,  we  will come  to  one  definite  point  ie.  that  it
 is  in  the  national  interest  to  take
 over  this  Corporation.

 Without  entering  into  any  ethics  of
 public  sector  verses  private  sector,  I
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 should  say,  this  Government  has  al-
 ready  a  clear-cut  and  well  defined
 policy.  We  do  want  the  public  sector
 in  a  big  way  so  far  as  basic  indust-
 Ties  are  concerned.  I  do  venture  te
 submit  that,  if  any  hon.  member  of
 this  House  would  care  to  pay  a  visit
 to  this  mining  area,  even  if  he  is  an
 avowed  supporter  of  the  private  sec-
 tor,  he  will  return  with  no  other  re-
 commendation  but  one  that  it  is  ex-
 pedient  in  the  national  interest  to  take
 over  this  Corporation  and  work  it.  I
 had  occasions  to  visit  this  area  twice
 anxious  as  we  were  to  see  that  some-
 thing  comes  out,  but  there  hag  been  a
 complete  stalemate  for  a  long  time.  It
 is  in  Udaipur  in  Rajasthan;  it  is  one
 of  the  very  vital  sectors  of  our  indus-
 try.  Whether  it  is  Defence  or  indus-
 trialisation,  there  are  two  very  im-
 portant  projects  in  Rajasthan—one  is
 the  copper  project  at  Khetri.  I  do  not
 know  how  far  I  am  correctly  inform-
 ed,  but  my  friend,  Shri  Daji,  will  pos-
 sibly  be  a  little  happy  to  know  that
 where  Birla  was  interested  (in  Khet-
 ti)  and  was  making  certain  efforts  to
 retain  it,  it  was  taken  over  by  the
 Government  much  earlier;  it  is  a  pub-
 lic  sector  project  now.  I  had  spoken
 to  the  Minister  about  it  many  a  time,
 and  I  had  also  been  putting  quite  a
 few  questions  here.  It  was  not  only
 our  people  here  but  even  those  people
 from  outside,  those  foreign  collabora-
 tors  who  could  be  of  any  assistance
 to  us  were  not  very  much  interested
 in  this  project,  and  they  raised  so
 many  questions  and  queries  and  made
 certain  suggestions  which  just  pra-
 longed  the  investigation  stage,  and  we
 never  got  going  as  o  result  of  it.  Cer-
 tain  parties  from  the  USA  were
 interested  in  the  copper  project.  as
 you  possibly  know,  but  until  and
 unless  the  Minister  took  an  active
 personal  interest  and  was  guaded  by
 Parliament  and  by  some  of  us,  nothing
 happened,  and  now  with  the  French
 collaboration,  something  is  making  a
 move.  द  think  the  fate  of  the  zine
 smeiter  and  te  zine  mines  was  8
 little  worse.  Nothing  has  been  done
 at  all  ang  there  has  been  a  complete
 stalemate  for  such  a  long  time.
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 (Shri  Harish  Chandra  Mathur]
 uw  brs,

 I  do  not  see  why  the  hon,  Minister
 should  have  been  apologetic  before
 this  House  or  before  anybody  else  for
 having  taken  over  this  project.  If
 anything,  he  can  only  be  accused  of
 the  very  belated  action  which  he  has
 taken  in  this  matter.  We  have  been
 asking  questions  of  the  Rajasthan
 Government  who  have  interest  in  this
 and  we  have  also  been  asking  ques-
 tions  of  the  Central  Government.  I
 do  not  know  the  inner  story,  whether
 it  was  in  the  interests  of  Birlas  that
 things  were  prolonged  or  not.  But
 I  think  that  it  was  absolutely
 not  within  the  competence  of  the
 company  to  have  progressed  at  all
 even  if  we  had  advanced  a  loan  of
 some  crores  of  rupees  to  them,  which
 was  not  being  given  by  any  sound
 financial  institutions;  even  with  the
 loan  they  could  not  have  gone  ahead.

 Further,  the  trouble  between  the
 corporation  and  the  Government  was
 not  s0  much  on  the  question  of  tak-
 ing  over,  As  a  matter  of  fact,  those
 Proprietors—if  |  have  been  wrongly
 informed,  my  hon,  friend  who  has  a
 much  better  brief  and  a  much  better
 acquaintance  may  correct  me—were
 not  against  the  concern  being  taken
 over.  For  a  long  time  that  is  what
 I  have  been  learning  from  those  who
 are  in  the  highest  authority  and  who
 are  concerned  with  it.  The  only  qucs-
 tion  was  about  the  terms  on  which
 this  corporation  was  to  be  taken
 over.  So  far  as  the  parties  were  con-
 cerned,  they  wanted  certain  definite
 terms  and  a  certain  return  and  a  cer-
 tain  compensation  for  certain  amounts
 which  were  considered  to  be  infruc-
 tuous  and  wasteful  expenditure  by
 the  governmental  agencies.  Therefore,
 there  were  certain  protracted  nego-
 tiations  about  it,  and  nothing  could
 be  done.  When  the  urgency  and  the
 need  for  it  was  felt,  the  corporation
 had  to  be  taken  over.  If  we  do
 away  with  the  passions  and  if  we  do
 away  with  everything  extraneous
 particularly  to  this  corporation,  I  am
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 Sure  We  shall  agree  that  the  step
 taken  by  Government  was  the  right
 step.  As  for  the  complaints  and  the
 allegati  made,  perhaps  they  may
 be  correct  and  they  may  be  looked
 into;  it  may  be  that  we  may  have  to
 go  a  step  further.  But  so  far  as  the
 question  of  taking  over  of  this  cor-
 poration  ig  concerned,  there  is  no  need
 for  Government  to  be  apologetic
 about  it.  They  can  only  be  accused
 of  the  belated  action  which  they
 took.  It  is  absolutely  in  the  national
 interest  that  Government  have  taken
 over  this  corporation.

 Shri  Daji:  They  are  apologetic  be-
 cause  they  are  taking  over  only  this
 corporation,

 Shri  Harish  Chandra  Mathur:  I
 had  given  a  very  good  example  ear-
 lier,  which  should  satisfy  my  hon.
 friend.  I  do  not  want  to  go  beyond
 my  State;  Birlas  are  from  Rajasthan.
 But  fortunately  they  have  not  been
 able  to  take  this  over,  and  they  have
 been  driven  out  of  Khetri  also.

 Shrt  Hari  Vishnu  Kamath:  They
 are  operating  all  over  the  country,

 Shri  Harish  Chandra  Mathur:  They
 have  been  driven  out  from  there.
 Perhaps  they  may  be  operating  elsc-
 where;  I  do  not  know,  I  am  not  in-
 terested  in  it.  Buty  think  the  House
 ought  to  give  its  fullest  support  to
 the  taking  over  of  this  corporation.
 That  is  my  plea  with  the  House  and
 the  House  should  support  it  because
 it  was  in  the  national  interest.

 I  would  like  to  submit  to  the  hon.
 Minister  that  we  have  generally  a
 sorry  and  sag  experience  when  these
 companies  are  taken  over  as  public
 sector  projects,  Certain  personal
 equations  and  personal  interests  go

 a  long  way,  I  would,  therefore,  urge the  hon.  Minister  that  he
 should  really  have  sound  men  and
 the  right  men  at  the  right  place  and
 see  that  we  get  going  in  a  real  man-
 ner.  There  must  be  people  who  know
 the  subject  and  who  have  a  drive  and
 imagination.  We  have  already  lost  a
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 considerable  amount  of  time  on  this
 project.  The  crying  need  of  the  coun-
 ‘try  today  is  that  something  must  be
 done  about  it  urgently,  and  we  shall
 be  happy  if  the  hon.  Minister  in  the
 course  of  his  reply  assures  us  of  how
 the  administration  is  going  to  be  run
 to  the  satisfaction  of  the  country,

 श्री मधु मधु  लिमये  (मंदिर)  :  उपाध्यक्ष
 महोदय,  यह  जो  विधेयक  हमारे  सामने
 पाया  है  उस  के  पीछे  जो  बातें  हैं  शौर  खास
 कर  यह  निजी  क्षेत्र  और  सार्वजनिक  क्षेत्र  का
 जो  मसला  है  उस  के  बारे  में  मैं  कुछ  कहना
 चाहता  हूं  ny

 कभी  एक  माननीय  सदस्य  ने  मिसाल
 दी  कि  कई  कम्पनियां  हैं,  सरकारी  कम्पनियां
 भी  हैं,  जो  प्रपने  मजदूरों  को  मजदूरी  नहीं  दे
 सकती  हैं  ।  इस  सम्बन्ध  में  बम्बई  का  एक
 बडे  सूती  मिलों  के  ग्रुप  की  बात  मैं  करना
 चाहता  हूं  ।  इन्द्र  मिल्स  ने  एक  तारीख  को
 झपने  जो  कारकुन  हैं  उन  को  तनख्याह  नहीं
 किशोर  दस  तारीख  को  मजदूरों  को  जो
 तबाह  देनी  चाहिए  थी  वह  नहीं  दीं  a
 22000  मजदूर  हैं  प्रो  उन  के  ऊपर  एक
 लाख  लोग  क़रीब  क़रीब  निर्भर  करते  हैं  ।
 हम  लोग  एक  बरसें  से  यहां  मांग  कर  रह  हैं  कि
 इस  पर  बहस  की  जाये  शौर  दर  मिल्स
 को  सरकार  द्वारा  अपने  हाथ  में  ले  लिया
 जाय  ।  एक  दफ़ा  उन  मिलों  को  ले  लिया  गया
 था  कौर  जो  कि  थाने  में  चलती  थीं  व्यवस्था
 ठीक  न  होने  के  कारण,  बंद  इंतजाम  के
 कारण  और  उन  को  ठीक  स्थिति  में  लाया
 गया  t  जब  इंतज़ाम  टीक  किया  गया  तो  नफा
 होने  लगा  और  फिर  निजी  क्षेत्र  में  इन  सिलों
 को  वे  दिया  गया  ।  फिर  उन्होंने  सारा  मामला
 चौपट  कर  दिया  कमीशन  वर्ग रह  खाकर  -
 सरकार  दू  मिलों  के  बारे  में  कोई  कार्यवाही
 करने  के  लिए  सै  पार  नहों  है  1  बार-बार  लोगों
 में  कहा  जाता  है  कि  इस  को  जल्दी  ले  लो
 ताकि  मजदूरों  को  जो  सालों  है  वह  दूर
 हो  -  लेकिन  यहां  हम  देख  7  है  हैं  कि  नस ना रह
 केकारण  बरा.  कर  इस  एक  कम्पनी  के
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 राष्ट्रीकरण  की  दर्जा,  की  जा  रहो  है
 wa  जहां  तक  राष्ट्रीयकरण  का  सवाल  है  मैं
 यह  बिलकुल  साफ़  कर  देना  चाहता  हूं  कि
 जब  तक  नियंत्रित  निजी  क्षेत्र  भोर  सीमित
 सार्वजनिक  क्षेत्र  का  यह  सिलसिला  चलता
 रहेगा  (म्रश्चित  र्थ  व्यवस्था  वाला,  तब  तक
 यह  देश  चौपट  होता  चला  जायेगा  a  क्योंकि  यह
 निश्चित  वर्ष  व्यवस्था  अगौर  कांग्रेसी  समाजवाद
 क्या  है?  यह  नक़ाब  अब  उतर  गयी  है  दौर
 एक  गंदा  नौकरशाही  कौर  पूंजीवादी  चेहरा
 हमारे  सामने  पाया  है।  इसलिए  निजी  क्षेत्र
 शौर  सार्वजनिक  क्षेत्र  के  बारे  में  ब  यह
 लोक-सभा  फैसला  करें  ।  चौथी  पंचवर्षीय
 योजना  में  शौर  पांचवी  पंचवर्षीय  योजन।  में,
 जल्द  से  जल्द,  जितने  बड़े  उद्योग  हैं  उन  का
 राष्ट्रीकरण  किया  जाये  ।  क्योंकि  टाटा,
 बिड़ला  जैसे  वह-बड़े  उद्योगपतियों  के  हाथ  में
 ह |  तक  बड़े  कारखाने  रहेंगे,  बड़ी  पूंजी
 रहेंगी  तब  तक  सरकारी  भ्रष्टाचार  अभी.
 ख़त्म  नहीं  हो  पायेगा  '  इसलिए  हैं  आहत
 हूं  कि  निजी  क्षेत्र  के  बारे  में  भ्र ौर  सार्वजनिक
 क्षेत्र  के  बारे  में  एक  नई  नीति  सरकार  अपनाये
 झोर  दो  पंचवर्षीय  योजनाकारों  के  सदर  यह
 जितने  बड़े  उद्योगपति  हैं  बौर  जितने  बड़े
 उद्योग  हैं  उनका  तत्काल  राष्ट्रीयकरण  कर
 ल।

 राज  इन  को  2  तरह  की  सहूलियतें
 दी  जाती  है  ।  इसको  सर  डिस्कों  के  कजा  के
 बारे  में  सवाल  पूछे  गये  ।  हमारे  सामने  यह
 माननीय  मंत्री  श्री  संजीव  रही  प्रिये  हैं  जो
 कि  एक  के  बाद  एक,  दो  सुझाव  ऐसे  लाये
 जिससे  पता  चलता  है  कि  सरकार  की  समाज-
 वाद  सम्बन्धी  नीति  तो  एक  बहाना  है  1
 प्रबल  में  प्र् जी पतियों  के  हाथ  में  यह  सरकार
 बेल  रही  है  I  मेरा  मंत्री  महोदय  &  निवेदन
 है  कि  इस  कम्पनी  का  प्यार  बह  राष्ट्रीयकरण
 करना  चाहते  हैं  तो  जहर  करें  लेकिन  साथ-
 साथ  यह  जो  टाटा,  बिड़ला  बौर  दूसरे  जो
 बड़े-बड़े  पूंजीपति  है  उनकी  कम्पनियों  को  भी
 अत् का प्त  हाथ  में  ले  में  ।
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 दूसरी  बात  मैं  परोसे  निवेदन  करना

 आहूजा  हूं  कि  केवल  कुछ  कम्पनियों  का
 राष्ट्रीय कर रण  करने  से  समाजवाद  नहीं  कराने

 “बाला  है  |  सम् राज बाद  का  मतलब  समानता
 से  है  तो  जब  तक  निजी  क्षेत्र  में  प्रौढ़  सार्वजनिक
 क्षेत्र  में  सम्पत्ति  के  केन्द्रीयकरण  पर,  प्रा मदनी
 और  खर्च  पर  जब  तक  रोक  नहीं  लगाई  जाती
 है  तब  तक  कुछ  नहीं  होने  वाला  है  t  बया
 समाजवाद  में  एक  जो  प्राथमिक  स्कूल  का
 मास्टर  हैं  वह  60-70  रुपये  कमाये,  जो
 झाड़ू  चलाने  वाला  अंगी  है,  मेहतर  है  वह

 50  रुपये  कमाये  और  निजी  क्षेत्र  में  ऐसे
 लोग  हों  जिनकी  कि  एक  दिन  की  ग्राम दनी
 एक  लाख  या  डेढ़  लाख  से  ज्यादा  हो?
 अभी  इलकों  के  बारे  में  ले  लीजिये  ।  इनके
 मैनेजिंग  एजेंट  हैं  मार्टिन  ऐंड  बने  मीर  उस,
 के  एक  हिस्सेदार  बीरन  मुकर्जी  साहब  हैं
 तो  इन  को  श्राप  देखिये  कि  मैनेजिंग  एजेंसी
 का  कितना  किशन  मिलता  है?  इसलिए
 यह  सारी  जो  बाते  हैं  उन  से  इस  बात  का  पता
 चलता  है  कि  केवल  राष्ट्रीयकरण  से  प्रौर
 वह  भी  सीमित  राष्ट्रीयकरण  से  समस्या  हल
 नहीं  होगी,  बल्कि  साथ-साथ  सरकार  को
 आमदनी  मौर  खच  पर  भी  रोक  लगानी
 पड़ेगी  t

 इन  दिनों  राष्ट्रीयकरण  के  नाम  पर,
 सार्वजनिक  क्षेत्र  के  नाम  पर,  नौकरशाही
 का  विस्तार  बड़े  पैमाने  पर  हो  रहा  है  |  कुछ
 दिनों  के  पहले  मैं  ने  वित्त  मंत्री  से  एक  सवाल
 के  द्वारा  यह  जानकारी  मांगी  थी  कि  is
 wt,  947  से  श्व  तंक  सचिवालय  में
 सचिव,  संयुक्त  सचिव,  अतिरिक्त  सचिव,
 प्रवर  सचिव  प्राणी  प्राधिकारियों  की
 संस्था  म  कितनी  बढ़ौंतरी  हुई  हैं।  उन्होंने
 जो  झा कड़े  दिये  हैं,  उनसे  पता  चलता  हैं  कि
 इन  भ्रठारहू  सालों  म  उन  अश्रष्रिकारियों  की
 संख्या  में  सादे  तीन  गुना  इजाफा
 हुआ  है  1  इस  के  साथ
 हो  उन्होंने  यह  भी  साफ़  किया  है  कि  उन
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 अधिकारियों  के  समान,  तत्सम,  प्यारों
 का  शुमार  इसमें  हम  ने  नहीं  किया  है  |

 उपाध्यक्ष  महोदय  :  वह  अलग  बात  है  tT

 बी  जु  लिमये :  सार्वजनिक  क्षेत्र  में
 विभिन्न  कम्पनियां  बन  रही  हैं  ।  उन  में
 जितने  सरकारी  अफ़सर  हैं,  उन  की  तनख़्वाहों,
 भत्तों,  कम्पनी  के  खर्च  पर  जो  वे  इधर-उधर
 घूमते  हैं  प्रौढ़  मौज-मस्ती  करते  हैं,  उन  पर
 जब  तक  रोक  नहीं  लगाई  जाती  है,  तब  तक
 केवल  इस  सीमित  राष्ट्रीयकरण  के  विधेयक
 से  कोई  फ़ायदा  नहीं  होगा  ।  इस  के  पीछे
 बुनियादी  नीति  के  जो  सवाल  हैं,  उन  के  बारे  में
 मंत्री  महोदय  अपनी  कोई  नीति  प्रकट  करें  ।

 Shri  Alvares  (Panjim):  Mr.  Deputy-
 Speaker,  it  would  be  an  over-
 simplification  to  confine  ourselves  to
 the  fact  that  Government  have  step-
 ped  into  this  trade  and  attempted  to
 nationalise  it.  The  mere  fact  of  tak-
 ing  over  the  Metal  Corporation  of
 India  into  the  public  sector  does  not
 guarantee  its  use  for  the  people  on
 the  lines  that  any  public  sector  cor-
 poration  is  expected  to  do,  If  the
 main  administration  of  the  public  sec-
 tor  corporation  is  left  to  Government,
 then  the  working  of  the  Metal  Cor-
 poration  of  India,  before  its  take  over,
 goes  to  prove  that  even  government
 participation  or  government  control,
 even  though:  of  a  limited  character,
 can  make  nonsense  of  public  sector
 enterprises.  Therefore  while  we  must
 say  that  in  the  taking  over  of  the
 Metal  Corporation  of  India,  Govern-
 ment  have  initiated  a  policy  to  control
 the  production  and  distribution  of
 non-ferrous  metals  in  this  country—to
 that  extent,  thia  is  a  welcome  mea-
 sure—we  do  hope  that  through  the
 working  of  the  corporation  as  a  public
 sector  corporation,  dealing  with  such
 important  and  strategic  base  metals
 as  zinc  and  lead,  there  would  be
 Introduced  some  rational  and  proper
 distribution  system  in  order  that  these
 scarce  metals  may  be  made  available
 to  the  industries  that  need  them  most.

 But  what  is  of  importance  at  this
 stage  is  the  manner  in  which  this
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 entire  scheme,  which  is  known  as  the
 Metal  Corporation  of  India,  was
 bungled  from  the  beginning.  In  the
 Provisions  of  the  Bill,  you  will  come
 across  a  cluuse  whereby  Govern-
 ment  will  refer  toa_  tribunal
 the  method  by  which  com-
 pensation  is  to  be  paid,  Let  me  take
 this  question  of  payment  of  compen-
 sation  for  those  who  have  bought
 equity  capital  in  this  Corporation.
 Government  will  pay  them  at  the
 present  market  value.  What  is  that
 value?  How  will  that  be  determined?
 Anybody  knows  that  the  market
 value  will  be  determined  by  the  per-
 formance  of  the  company.  Who  is
 responsible  for  the  performance

 ot  this  company?  We  have
 that  the  Tariff frre  on  evidence

 Commission  recommended  a  certain
 rate  for  the  supply  of  zinc  and  lead
 to  the  market.  But  on  account  of  &
 government  order,  the  rate  was  re-
 duced  to  such  an  extent  that  in  one
 single  transaction  the  Metal  Corpora-
 tion  of  India  lost  Ra,  3  crores,  This
 has  been  repeated  everywhere.  Not
 only  has  Shri  Daji  said  that  this
 scarce  metal  was  supplieq  to  certain
 companies  at  a  certain  rate  which  was
 not  recommended  by  the  Tariff  Com-
 mission,  but  the  Government  of  India
 at  one  stage  tried  to  control  the  com-
 pany  by  buying  up  the  shares  of  the
 Indian  Wire  and  Steel  Products  com-
 pany—or  by  whatever  name  it  is  cal-
 led.  It  is  made  out  in  the  petition
 that  the  Indian  Wire  and  Steel  Pro-
 ducts  Co.  owned  45  per  cent  of  the
 shores  of  the  Metal  Corporation  of
 India.  Now,  J  want  to  ask  Govern-
 ment:  having  known  that  a  certain
 other  company  called  the  Indian
 Wire  and  Steel  Products  Co.  owned
 45  per  cent  of  the  shares  of  the  Metal
 Corporation  of  India,  why  did  Govern-
 ment  have  to  go  out  to  purchase  the
 Indian  Wire  and  Steel  Products  Co.
 rather  than  directly  purchase  the  re-
 maining  55  per  cent  of  the  shares  In
 the  open  market?  On  the  one  hand
 Government  agree  that  monopollsm  is
 growing  in  the,  country;  on  the  other,
 they  are  trying  to  buy  up  a  monopoly
 got  8  monopoly  ho'ding  in  the  Metal
 Corporation  of  India,  thereby  en-
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 couraging  monopolistic
 in  the  country.
 wanted,  they  could  have  surely
 B0ne  tothe  market  and  purchased
 the  remaining  55  per  cent  of
 the  shares.  |  am  sure  that  then  this
 transaction  woulq  have  come  about
 easier  than  because  of  the  rejection
 by  the  Indian  Wire  and  Steel  Pro-
 ducts  Co,  of  Government's  offer.

 tendencies
 If  Government

 Now,  the  entire  working  of  this
 company  must  come  in  for  a  little
 ecrutiny,  This  company  has  been
 functioning  for  some  years.  It  has
 also  been  given  loans  to  a  very  larger
 extent,  by  the  Industrial  Finance  Cor-
 poration  of  India,  While  during  all
 this  period,  the  company  made  no
 Progress,  what  was  the  Company  Law
 Administration  doing  in  regard  to  this
 particular  aspect?  Were  not  the
 transactiong  og  this  company  scrutinis-
 ed  by  the  Company  Law  Administra-
 tion?  Does  not  the  Company  Law
 Board  scrutinise  all  applications  or
 keep  a  note  of  all  applications  made
 from  time  to  time  to  the  IFC  or  other
 corporations?  Does  not  the  company
 law  administration,  jn  giving  licence
 for  the  production  of  lead  and  zinc,
 keep  a  statistical  survey  of  the  pro-
 gress  the  company  has  made,  the
 losses  it  has  incurred,  the  demand  it
 is  making  and  the  protection  it  has
 sought?  If  the  company  law  ad-
 ministration  had  been  wide  awake
 during  all  this  period,  I  am  sure  that
 the  present  situation  would  never
 have  come  about.  After  all,  in  the
 present  context  of  planning,  all  ap-
 Plications  for  equities  are  first  vetted
 by  the  Government  of  India,  Subse-
 quently  also,  when  a  company  wants
 to  raise  fresh  loans  by  way  of  equity
 capitol,  it  is  again  the  Depart-
 ment  of  Economic  Affairs  that  must
 give  the  clearance.  This  company
 had  repestedly  applied  for  raising
 extra  capital,  If  Government  had
 either  agreed  or  rejected  the  applica-
 tion  for  increase  of  capital  by  issue
 of  equities,  why  did  Government  not
 go  into  the  working  of  the  company?
 If  it  did,  and  In  one  instance  rejected
 the  application,  what  did  a  Govern-
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 ment  do  for  the  last  5-6  years  in  res-
 pect  of  a  company  charged  with  the
 responsibility  of  producing  lead  and
 zinc,  two  vital  strategic  materials
 both  for  defence  and  for  the  indus-
 trial  development  of  the  country?
 This  question  must  be  answered  be-
 fore  we  accord  our  support  to  this
 Bill,  because  essentially  this  state  of
 affairs  could  have  been  avoided  if  the
 company  law  administration,  if  the
 representatives  of  the  Government  of
 India,  if  the  representatives  of  the
 Government  of  Rajasthan  had  been
 More  vigilant  and  taken  a  little  in-
 terest  in  the  progress  of  this  com-
 pany.  As  a  matter  of  fact,  it  is  ob-
 vious  that  a  number  of  political  pre-
 ssures  have  been  brought  to  bear  on
 the  working  of  this  company,  When
 we  have  the  Rajasthan  Government
 owning  70  per  cent  of  the  shares,
 when  the  Cabinet  Secretary  himself
 had  something  to  say  in  regard  to  the
 price  and  in  regard  to  the  issue  of
 share  capital,  J  cannot  understand
 how  this  company  was  allowed  to  go
 on  from  958  to  964  wilh  a  state  of
 affairs  in  which  no  private  sector
 company  woulg  ever  be  allowed  to
 exist.  If  that  is  so,  if  the  House
 makes  this  assessment  that  the  Gov-
 ernment  of  India  was  partly  respon-
 sible  for  this  state  of  affairs  the  share-
 holders  are  bound  to  ask  the  question.
 If  the  government  could  control  the
 affairs  of  the  company  at  various
 stages,  should  jt  not  accept  the  liabl-
 lity  for  the  drop  in  the  share  value,
 market  value.  This  is  a  test  case  for
 the  future  investors  who  invest
 Money  as  capital  in  new  companies
 and  they  will  be  guided  by  this.  No
 company,  as  I  said  earlier,  could  is-
 sue  equity  shares  in  the  market  un-
 less  the  povernment  vets  the  appli-
 cation  and  gives  the  green  signal.  If
 in  such  circumstances  of  very  tight
 eanital  market,  investors  come  for-
 ward  and  Invest  their  savings,  it  be-
 comes  the  resnonsibility  of  the  gov-
 ernment  of  'ndia  to  a  very  large  ex-
 tent  to  make  all  efforts  to  see  that
 the  invettors’  money  is  safe  and
 the  camnanv  does  not  to  go  to  the
 dogs  or  Hquidagion,  Here  is  a  case
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 in  point;  the  company  =  raised
 capital  at  one  time  and  another
 time  and  a  big  loan  was  given  to  it
 by  the  IFC  which  is  a  Government  of
 Indig  undertaking.  I  cannot  under-
 stand  why  neither  the  representative
 of  the  Rajasthan  government  or  the
 Central  government  nor  the  IFC,
 which  always  secure  the  loan  in  some
 manner  or  the  other,  did  not  exercise
 the  vigilance  necessary  or  give  pr-
 tection  to  the  capita)  jnvested  by  the
 public  of  this  country,  Therefore,
 when  the  government  is  taking  over
 this  concern  and  goes  to  arbitration,
 I  hope  it  will  be  able  to  pay  all  those
 equity  shareholders  their  full  paid  up
 capital  becaues  the  primary  respon-
 sibility  of  maintaining  the  viability
 of  this  company  and  of  the  issue  of
 shate  capital  and  of  product'on  and
 pricing  ig  all  that  of  the  government
 and  it  t  escape  its  responsibi~
 lity  for  this  state  of  affairs  in  which
 this  Corporation  finds  itself.  There-
 fore,  while  we  welcome  the  taking
 over  this  Metal  Corporation  of  India
 as  a  move  in  the  direction  of  firm
 control  over  the  non-ferrous  metale
 in  the  country,  we  must  at  the  same
 time  demand  that  the  government  be
 censured  for  bringing  a  state  of  af-
 fairs  in  the  company  whos.  capital
 value  was  over  Rs.  है  crores.  The  in-
 vestors  must  be  protected  in  the  bar-
 gain  and  the  government  should  set
 up  a  commission  not  merely  to  find
 out  what  js  to  be  done  in  the  future
 but  also  to  investigate  what  share  of
 guilt  is  to  be  put  on  the  Rajasthan
 officials  and  what  share,  on  the  gov-
 ernment  of  Indiq  and  the  trustees  of
 the  TFC  for  the  mess  in  which  this
 company  ig  now  in.

 शौ  fo  Go  सोग  (सिंहभूम)  :  उठा>
 ध्यान  महोदय,  मैं  बड़े  उद्योगों  के  राष्ट्रीय-
 करण  का  हिमायती  हूं  ।  यह  भ्रमणी  बात  है
 कि  देश  के  हित  में  हम  लोग  राष्ट्रीयकरण
 कुछ  चीजों का  कर  रहे  हैं  ।  लेकिन  जैसा कि
 शौर  भी  माननीय  सदस्यों  ते  कहा  है  कि
 सही  मायनों  में  राष्ट्रीकरण  करने  से  मगर
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 am  की  झ्शा  हो,  तभी  राष्ट्रीयकरण
 किया  जाना  चाहिये  प्रिया  नहीं  ।  इस
 कैस  में  कहा  गया  है  कि  जहां  तक  पूजी
 इकट्ठा  करने  की  बात  थी,  उस  को  यह
 इकट्ठा  नहीं  कर  सकी  शीर  साथ  ही  जो  भी
 पूंजी  कर्ज  में  इसने  ली  थी  उस  का  यह
 रीपेमेंट  नहीं  कर  सकी ।  इन  तथा  अन्य
 कई  कारणों  से  जिन  को  यह  पूरा  नहीं  कर
 सकी  पिछले  21  वर्षों  से,  इसलिए  वहू
 राष्ट्रीय रण  करने  जा  रहे  हैं  -  एक  तरफ
 तो  यह  कहा  जा  रहा  है  भौर  दूसरी  तरफ
 जैसे  मत नीय  हाजी  ने  कहा  है  टाटा  प्रौढ़
 इसको  जैसी  बड़ी  कम्पनियां  हैं  जिन्‍हों  ने
 करोड़ों  रुपया  सरकार  से  लिया  हुआ  है  भौर
 जिस  का  राज  तक  वे  सूद  भी  दा  नहीं  कर
 पाई  हैं  तो  क्‍यों  नहीं  उन  के  साथ  भी  बती
 तरीके  से  पेश  आते  हैं  |  अभी  हाल  ही  में
 मंत्री  महोदय  जमशेदपुर  गए  थे  कौर  मैं
 समझता  हूं  कि  जमीन  कपूर  में  झपता  ग्र धि कतर
 समय  उन्होंने  टाटा  कम्पनी  के  प्राधिकारियों
 के  साथ  गुज़ारा  था  ।  मैं  उन  से  जानना  चाहता
 हैं  कि  सपने  जमशेदपुर  के  इस  दौरे  के  समय
 क्या  उन्होंने  इस  सम्बन्ध  में  कोई  बातचीत
 की  थी  या  नहीं  की  थी  ?  जज  हम  राष्ट्रीय-
 करण  की  बात  करते  हैं  कौर  कहते  हैं  कि
 कम्पनियां  गलती  करती  हैं  कई  मामलों  में
 वहां  हम  को  यह  भी  देखना  चाहिये  कि
 सरकार  के  विभागों  से  भी  गलतियां  होती  हैं.
 a  नहीं,  सरकारी  विभाग  भी  गलतियां  करते
 हैं  या  नहीं  करते  हैं  t

 माइनिंग  एक्ट  के  प्रश्नगत  झगर  कोई
 माइनिंग  लीख  लेना  चाहता  है  तो  उस  को
 उसके  लिए  दरखास्त  देनी  होती  है  '  दरख्वास्त
 बने  के  नौ  महीने  के  भीतर  यदि  उस  पर
 विचार  नहीं  होता  है  शौर  उस  को  लीज
 नहीं  मिल  जाती  है  तो  उस  के  बाद  वह  दर-
 वास्त  रह  समझी  जाती  है  |  भ्रमर  एक  बार
 दरख़्वास्त  रह  हो  जाए  इस  तरह  में  दौर
 लौट  लेने  वाली  कम्पनी  चाहे  कि  उस  की
 दरख्वास्त  पर  फिर  से  विचार  हो  तो  से
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 रिन्यूअल  पेटीशन  देनी  पड़ती  है  कौर  किए
 से  कैसा  देता  पड़ता  है  7  इस  तरह  से  कई
 लीज़  मांगने  वाली  कम्पनियों  को  लगातार
 लीज  के  लिए  पैसे  देने  पड़ते  हैं  दौर  एक
 भष्टाचार  की  जड़  पैदा  हो  जाती  है  |  उनकी
 दरख़्वास्तों  पर  विचार  ही  नहीं  होता  है  पौर
 लोगों  को  रिन्यूअल  के  लिए  दरख्वास्त  देगी
 पड़ती  हैं  ब्लर  [से  भी  साथ  में  देते  पड़ते  हैं  t
 मैं  एक  मिसाल  जातता  हूं  ।  एक  फ्रम्पती  ने
 लाइम  स्टोन  की  लीज़  के  लिए  बिहार  में
 पलामु  मिल  में  दरख़्वास्त  दी  ।  दरख़्वास्त
 पर  यह  कहा  गया  कि  इस  पर  विचार  नहीं
 हो  सकता  है  क्योंकि  सरकार  स्वयं  एनालेसिस
 कर  रही  है,  स्वर्ग  इस  को  एने ले टिकली  देख
 रही  है  कि  वह  स्वयं  इस  ली  को  लें  या  ने
 लें,  स्वत:  इस  को  करें  या  न  करें  |  क्‍या  सरकार
 इतना  भी  नहीं  समझ  पाती  है  कि  जब  उस  के
 सामने  लीज  की  बात  भाएं  उस  से  पहले  ही
 बहु  उस  पर  विचार  कर  ले

 उपाध्यक्ष  महंवर  :  यह  लग  बात
 =

 शमी  ge  ao  सोच  :  मैं  यह  कह  रह
 हैं  कि  भाप  यह  देखें  कि  सरकार  के  काम
 करने  के  ढंग  क्‍या  हैं,  उस  के  काम  करने  का
 सिद्धान्त  क्‍या  है  av

 उपाध्यक्ष  महोदय  :  यह  माइनिंग  ली
 के  बारे  में  बिल  नहीं  है  ।

 श्री  Ko  Wo  सोप :  सरकार  के  काम
 करने  के  तरीके  पर  हम  विचार  कर  रहे  हैं  ।
 मैं  यह  कह  रहा  हूं  कि  लीज़  के  लिए  दरख़्वास्त
 पाने  से  पहले  ही  सरकार  को  यह  सोच  लेना
 चाहिये  कि  वह  स्वयं  उसकों  करेंगी  या  नहीं  1
 जोइमिसाल  मैंने  दी  है  वह  इसी  के  बारे  में  है।
 लीज़  वालों  को  कई  रिप्यप्रल  हरल्वास्तीं et
 के  बाद  कहा  कि  वह  स्वयं  एनेलाइजर  करेगी
 शौर  खेलेगी  कि  पाया  उस  एनालेसिस  के
 नतीजे  ऐसे  जाते  हैं  या  नहीं  कि  सरकार  के
 लायक  लेने  की  वह  चीज़  है  या  नहीं  धौर
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 झगर  होगी  तो  सरकार  ले  लेगी  |  कया  सरकार
 को  इतनी  भी  झील  नहीं  है  कि  वह  स्वयं  ही
 पहले  से  इस  पर  विचार  कर  ले  ?  पहले  से  ही
 यह  इस  पर  स्वयं  विचार  क्‍यों  नहीं  कर
 लेती  है  |  पार्टियों  को  बेमतलब  कय  परेशान
 करना  कहां  तक  न्यायसंगत  है  ?

 झाई०  सी०  सी०  कारपोरेशन  के  बारे
 में  भी  कहा  गया  है  |  इसके  राष्ट्रीयकरण
 की  भी  मांग  की  गई  है  1  मैं  इससे  सहमत  हूं  ।
 आई०  सी०  सी०  ऐसा  एक  कारपोरेशन
 है  जिस  का  प्र विलम्ब  राष्ट्रीकरण  होना
 चाहिये  ।  प्रभी  कहा  गया  है  कि  राष्ट्रीय
 हित  में  किसी  मरीज़  का  राष्ट्रीकरण  जरूरी
 हो  तो  वह  किया  जाता  है  |  यदि  ऐसी  कोई
 चीज  है  जिस  का  कि  राष्ट्रीय  द्वीप  में  राष्ट्रीय-
 करण  किया  जा  सकता  हो  t  तो  मैं  कहूंगा
 कि  कराई  सी०  सी०  कारपोरेशन  है  जिसका
 राष्ट्रीय  हित  में  राष्ट्रीकरण  किया  जाना
 चाहिये  कौर  प्र विलम्ब  किया  जाना  चाहिये  ।
 उस  में  काम  करने  का  जो  ढंग  है  उस  को
 विशेष  जांच  कर  बाप  देखें  ।  कितनी  कम्प-
 मियां  हमारे  यहां  हैं  जो  कि  काइनाइट  के
 मामले  में  काम  कर  रही  हैं  ?  कराई  सी०
 सी०  के  भ्रमर  तमाम  चोरियां  होती  हैं  और
 बहुत  धांधली  चल  रही  है  |  काइनाइट  ऐसा
 खनिज  पदार्थ  है  चौ  कि  हिन्दुस्तान  में  सिर्फ
 बरा  मिलता  है।  इसका  उपयोग  ब्लास्ट
 फरनेस  वर्ग रह  में  किया  जाता  है  |  यह  बहुत
 ही  बहुमूल्य  खनिज  पदार्थ  है  |  ऐसे
 बहुमूल्य  खनिज  पदार्थ  का  मगर  राष्ट्रीय
 हित  में  उपयोग  हो  सकता  है  तो  उस  का  एक
 ही  तरीका  है,  राष्ट्रीकरण  कर  दिया  जाए  18

 जिस  कौर  लैड  के  बारे  में  जिन  कारणों
 से  प्राय  यह  कर  रहे  हैं  में  चाहता  हुँ  कि  इस
 पर  श्राप  को  फिर  से  विचार  करना  चाहिये
 शौर  जिन  चीज़ों  के  बारे  में  मैंने  भी  कहा
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 है  उन  पर  भी  विचार  करना  चाहिये  vy
 बिहार  में  लाइम  स्टोन  की  लीज  के  सम्बन्ध
 में  जो  धांधली  मचाई  जा  रही  हैं  उस  पर
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 पुनर्विचार  दो  ।  सरकार  &  लोड  देने  का  जो
 ढंग  है  उस  को  श्राप  देखें  ।  लीज़  करने  का
 जो  ढंग  है  ौर  हर  नो  महीने  के  बाद  लीज
 की  जो  दरख़्वास्त  है  वह  रह  समझी  जाती  है,
 यह  नहीं  होना  चाहिये  1.  भ्र विलम्ब  उचित
 संशोधन  किया  जाना  चाहिये  1  लीज़  की
 दरख़्वास्त  तब  तक  रहा  नहीं  समझी  जायेगी
 जब  तक  सरकार  इस  पर  पूर्ण  विचार  नहीं
 करती  है  बार  बार  दरख्वास्त  रिन्यूअल
 नहीं  कराई  जाये  ।

 इन  बातों  के  साथ  चूंकि  आप  राष्ट्र
 के  हित  में  इस  का  राष्ट्रीयकरण  करना
 चाहते  हैं  इसलिए  मैं  इस  बिल  का  समर्थन
 करता  हूं  ।

 उपाध्यक्ष  महोदय  :  श्री  बनर्जी  ।

 श्री  युद्धवीर  सिंह  (महेन्द्रगढ़)  :  उपा-
 अध्यक्ष  महोदय,  मेने  नाम  दे  रखा  है  लेकिन
 मुझ  को  बैठे  हुए  एक  घंटा  हो  यया  है  ।

 उपाध्यक्ष  महोदय  :  माननीय  सदस्य  बैठ
 जायें,  उन  की  पार्टी  के  मेम्बर  बोल  चुके  हैं  1

 श्री  युद्ध धौर  सिह  :  कोन  बोल  चुका
 है  ।  कोई  महीं  बाला  है  t

 Shri  Hari  Vishnu  Kamath:  Nobody
 from  his  party,  that  is  Jan  Sangh,
 has  spoken.

 Mr,  Deputy-Speaker:  Very  well;  I
 have  now  called  Shri  Banerjee.

 Shri  ss.  M.  Banerjee:  Mr.  Deputy-
 Speaker,  Sir,  I  oppose  this  Bill  on
 two  or  three  grounds.  Even  at  the
 time  when  this  Bill  was  to  be  intro-
 duced  in  this  House,  I  rose  on  a  point
 of  order  ang  raised  my  objeciion  on
 two  grounds.

 Mr.  Deputy-Speaker:  The  point
 of  order  is  over.  He  may  now  speak
 on  the  Bill.
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 Shri  5.  M.  Banerjee:  I  have  been
 aakeg  by  the  Speaker  to  state  those
 pointa  during  my  speech.

 I  still  feel  that  the  Ordinance  was
 brought  at  a  time  when  it  was  known
 to  the  hon.  Minister  and  the  Huuse
 that  the  Lok  Sabha  was  going  to
 meet  on  the  3rd  November,  1965.  In
 respect  of  this  Ordinance,  jf  I  have
 beard  the  hon,  Minister  correctly,  he
 saiq  that  this  company,  the  Metal
 Corporation  of  India  Limited,  did  aot
 pay  wages  to  its  workers  for  two
 months.  If  this  is  an  offence—and  it
 is  oan  offence,  no  doubt  about
 it—may  I  tell  the  hon.  Minister
 that  in  Kanpur  itself,  Muir  Milla
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 to  the  managing  directors  of  this
 concern  but  even  to  the  Chicf  Minis-
 ter  og  Hajasthan  that  the  affairs  of  this
 company  will  be  improved  and  Gov-
 ernment  will  give  proper  financial  aid
 to  this  company  through  the  various
 agencies.  |  really  want  to  koow
 what  is  behind  thig  whole  thing,

 Two  things,  zinc  and  lead,  are  need-
 ed  for  defence  and  armament  pur-
 poses,  If  that  is  so,  what  happened
 after  the  promulgation  of  the  control
 order  of  19651  The  idea  was  to  freeze
 or  to  take  over  the  entire  stock  on
 the  ground  that  these  two  things  were
 needed  for  the  purpose  of  defence  and
 ar  ts.  |  would  like  to  know Lamited  headed  by  the  big  Singhani

 have  not  paid  wages  to  the  workers
 éor  the  last  three  and  a  half  months,
 and  gill  not  even  an  investigation  has
 been  conducted  and  no  instructions
 have  been  issued  even  after  the  assu-
 fance  that  Rs,  40  lakhs  wil!  be  giv
 for  working  capital  to  Singhanias  to
 reopen  that  mill.

 I  support  nationalisation,  ang  I
 would  have  been  exteremely  happy,  I
 would  have  given  my  unconditional
 support  to  this  Bill,  and  I  would  have
 feally  congratulated  the  hon.  Minis-
 ter  had  I  known  that  they  want  to
 oationalise  all  undertakings  produc-
 ing  non-ferrous  metals,

 ft  प्रकार  लाल  बैरवा  :  उपाध्यक्ष
 मरह्दोदय,  हाउस  में  कोरम  नहीं  है  ।

 Mr,  Deputy-Speaker:  The  Bell  is
 being  rung—Now  we  have  quorum.
 @brj  Banerjee  may  continue.

 Shri  8,  M.  Banerjee:  I  waz  submit-
 ting  that  I  would  have  been  the  hap-
 plest  peraon  hag  I  known  that  this
 Gove:nment  would  nationalise  al)  the
 non-ferrous  metal  undertakings.  My
 friend  Shri  Daji  has  very  correc'ly
 brought  the  question  of  the  other
 corporation  which  is  headed  by  a  big
 industrialist.  If  the  affairs  of  this
 Metal  Corporation  of  India  Limited
 are  so  bad,  I  would  like  to  know  why
 it  was  not  taken  over  long  ago,  why
 negotiations  were  going  on,  and  why
 agegurances  bave  been  given  not  only

 whether  it  is  g  fact  that  after  this
 contro]  order  wag  issued  in  Septem-
 ber,  1965,  even  afer  that,  not  an
 ounce  of  zinc  or  lead  has  been  lifted
 from  this  place  for  the  purpose  of
 defence.  I¢  that  is  so,  what  was  the the  need  of  issuing  this  contro]  ordert
 Is  it  to  fix  prices?  And  in  the  court
 of  law  the  writ  petition  was  opposed
 by  Government  on  the  g:ound  that
 this  was  needed  for  the  emergency, to  meet  our  defence  needs,  and  be-
 cause  of  the  abnormal  conditions  pre-
 valling  in  the  country  the  chances  of
 import  were  dwindling.  This  wes
 one  of  the  grounds  on  which  it  war
 opposed.  So  I  want  to  know  from
 the  hon.  Minister,  and  I  want  a  cate-
 gorical  answer  whether  it  is  9  fact
 that  nothing  has  been  lifted,  whether zine  or  lead,  for  the  purpose  of  defen-
 Pal

 and,  if  so,  what  is  the  reason  for

 Then,  my  second  point  js  about  this
 particular  Corporation,

 भी  झोंककर  लाल  बैरवा  :  उपाध्यक्ष  महोदय,
 सदन  में  कोरम  नहीं  है।
 Mr.  Deputy-Speaker:  The  Bell  is

 being  rung—Now  there  js  quorum. Members  who  come  in  must  sit  at least  for  some  time;  they  should  not

 ora
 dmmediately  the  proceedings

 Shri  Banerjee  may  contioua



 3173,  Metal

 Shri  8.  M.  Banerjee:  The  second
 point  is,  I  want  to  know  from  the
 hon.  Minister  whether  a  new  corpora-
 tion  is  being  formed  by  the  Govern-
 ment  with  the  registered  office  in
 Rajasthan  and,  if  so,  what  will]  be  the
 composition  of  this  corporation.  I
 want  to  know  this  only  because  I  feel
 that  some  big  industrialist,  who  was
 after  this  corporation,  who  wanted  to
 get  in  but  who  dig  not  get  g  place,
 and  who  wag  instrumental  in  bringing
 this  o-dinance  or  the  pressurised  the
 Government—it  may  not  be  the  hon.
 Minister,  but  ‘the  governmental
 machinery—is  poing

 to  be  includeg  in
 the  corporatio  y  want  to  know
 whe'her  he  is  going  to  be  included
 in  It,  or,  if  somebody  is  going  to  be
 included  in  this  corporation  and  this
 corporation  is  not  going  to  be  run
 cent  per  cent  by  Government  agen-
 cies.  J  ‘do  not  know  why  this  ardi-
 nance  was  brought  or  why  this  Bill  is
 before  this  House.  That  ig  why  I  was
 opposing  this.  O'herwise,  the  object
 is  laudable.

 But  now,  the  hon.  Minister  has
 stated  in  his  opening  speech  that  the
 affairs  og  thiy  company  were  jin  the
 do'drums  since  1944  if  I  have  heard
 him  correctly.  What  steps  were  taken
 to  improve  and  give  them  the  tech-
 nical  knowhow  or  financial  assis-
 tance,  or  to  take  over  this  company
 in  957  or  in  १9७58  or  even  in  1959.
 when  they  wanted  more  money  from
 the  Gove-nment  through  the  Finance
 Corporation?  Is  it  a  fact  that  the
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 facturing  non-ferrous  metals  were
 nationalised.  But  why  this  particu-
 Jar  company  has  been  singled  out?
 This  teminds  me  of  a  story  in  this
 House,  when  we  raised  the  question  of
 lang  acquisition  ordinance,  I  remem-
 ber  one  industrialist  was  to  be  helped
 by  this  Government,  and  just  to  ac-
 quire  the  land  of  a  private  citizen,  an
 ordinance  was  brought  to  Parliament
 and  Parliament  was  approached  for
 it,  and  the  dates  were  known;  we
 discussed  it  for  seven  days  in  this
 House,  and  the  hon,  Shri  8.  K.  Patil,
 the  then  Minister  of  Fooq  and  Agri-
 ture,  had  to  amend  the  Bill  in  many
 ways.  The  Attorney-General  was
 brought  into  thig  House.  He  was
 consulted  ang  It  am  sure  be  had  to
 accept  many  amendments  moved
 either  by  the  Opposition  or  by  the
 Congress  groups.  Opposition  to  this
 particu’ar  Bill  is  coming  not  from
 us,  and  not  On  a  parochial  basis  and
 ngt  on  other  cansiderations  but  from
 all  quarters,  whether  from  the  Trea-
 sury  Benches  or  from  the  Opposition,
 because  we  feel  that  the  object  may
 be  jaqudable  but  yet,  this  is  being
 dong  because  of  the  pressure  of  some
 agencies.  |  would,  Therefore,  request
 the  hon.  Minister  to  allay  our  fears
 ang  to  clarify  certain  things  and  es-
 pecially  those  two  points  which  |  rais-
 ed,  namely,  whether  an  ounce  of  zinc
 or  lead  was  used  for  defence  pur-
 poses  after  the  control  order  was
 passed  and  stocks  seized,  and  then,
 whether  the  corporation  is  being  form-
 eq  and,  if  so,  what  will  be  its  com-

 Panning  C  i  ded  a
 loan?  Is  it  q  fact  that  a  technical
 c  ittee  was  appointed,  ang  what

 ds  the  report  of  that  committee?  Ip
 it  a  fact  that  whether  one  of  the
 members  gave  a  note  of  dissent  and.
 it  so,  I  would  like  this  House  to  know
 what  were  the  notes  of  dissent  and
 why  a  dissenting  note  was  given  by
 one  of  the  members.  Today,  when
 our  country  is  moving  fast  towards
 raising  the  industrial  output,  and  when
 the  defence  of  the  country  is  of  vMal
 importance  to  us,  and  if  non-ferrous
 metals  are  not  so  much  available  in
 our  country.  then  it  is  high  time  :hat
 all  these  projects  which  are  manu-

 tion.  These  are  the  Mo  points
 which,  agitate  my  mind.  and  I  fee]  that
 unless  these  things  are  replied  to,  it
 Will  be  difficult  for  me  to  lend  my
 support  to  this  Bill.

 I  shall  refer  to.one  more  point  and
 I  sha'l  have  done.  Iam  told  that,
 there  is  some  correspondence  between
 the  Chief  Minister  of  Rajasthan  and
 the  hon.  Minister  in  this  matter,  If
 it  is  not  strictly  confidential.  a  copy.
 of,  that  correspondence  should  be  laid
 on  the  Table  of  the  House,  s9  that
 We  may  know  why  the  Chief  Minister
 of,  Rajasthan  lent  his  support  to  this
 corporation  which  was  to  be  taken



 १४७]  Metal  AGRAHAYANA  I,  887  (SAKA)  Corporation  ete.  376 Bill a over  by  the  Central  Government  or  क्रोध  7  सकता  | by  the  Government  of  India  by
 किसी  ध्रादमी  का  विरो

 हीं  डी  सक
 an  ordinance.  In  this  case  I  find  that  लेकिन  राज  जो  मजेदार  बात  देखने  में  भाई
 there  is  some  contradiction  between  शौर  जो  इस  बहस  की  सब  से  गम्भीर  बात  है, the  Stale  Government  ang  the  Cen-  i tral  Government.  I  do  not  know  उस  ने  इस  सदन  कौ  नदी  नहीं,  इस  बहुत  को
 who  is  wrong  or  who  is  right,  but  was  चलाने  ब.ले  मंत्री  महोदय  को  भी  तिलमिला
 the  fact  that  this  ordinance  was  to  be  दिया  होगा  ।  वह  बात  बह  गम्भीर  आरोप
 brought  known  to  the  Chief  Minister
 of  Rajzsthan  who  lent  his  support  ana  हैं  जो  श्री  होमी  दाजी  ने  इस  ची  श्व  का  राष्ट्रीय-
 who  had  all  appreciation  for  this  करण  करने  के  सन्दर्भ:  में  लगाया  हैं।  बह Zawar  mine  and  other  things?  I  do  fi  aa  के  बाद  जो not  know  what  is  happening.  I  would  ऐसी  चीज़ है  के उसको  हु
 request  the  hon.  Minister  to  kindly  94%  परथन  है  राष्ट्रीयकरण  करने  का  वह  तो
 clarify  this.  समाप्त  हो  जाता  है  कौर  दूसरी  बातें  दिमाग

 When  I  oppose  this  Bill,  I  should  दें  जाती  E  |  इसलिए  मेरा  सरकार  से  निवेदन
 not  be  misunderstood  that  I'am  oppos-  =  t  कि  सरकार  इस  मामले  में  प्रगति  नीति
 ing  nationalisation.  I  stand  for  गो  मेयर  महोदय  आरोप
 national  sation,  but  at  the  same  time,  को  स्पष्ट  करे  |  मेयर

 गदका  ने
 यह  चार

 I  stand  for  nationalisation  fo:  a  good  9  लगाया.  है  कि  सरकार  किन्हीं  राजनीतिक
 purpose.  What  should  be  the  basis?  बकायों  के  कारण  यह  राष्ट्रीय रण  कर It  should  be  done  with  a  move  to  help  z  में the  people,  help  the  public  and  not  el  है,  कौर  उन  दबावों  में  एक  दबाव  जिस
 to  have  another  corporation  and  have  के  कारण  यह  राष्ट्रीयकरण  किया  गया  यह
 Toad  ed  pes  =

 on
 top  of  था  कि  इस  के  इन्दर  बिडला  भागीदार  बनना

 an  en  give  a  name  to  the  it institution  as  haa  been  given  in  the  चाहते  थे  झोर  चूंकि  बिड़ला  को  पार्टनर  नहीं
 past,  बनाया  गया  इसलिये  सरकार  ने  इस  कार-

 a  परेशान  का  राष्ट्रीयकरण  किया  है  1  यह

 तह  कह
 1 उपाध्यक्ष  महोदय,  किसी  मंत्री  के  ख्षिलाफ  बढ़ा  गम्भीर  झारंप

 ei
 Mr.  BDeputy-Speaker:  The  Bell  is

 be'ng  rung—Yes;  now  there  is  quorum.  मुझे  याद  भाती  है  उस  समय  की  जब  कि The  hon.  Member,  Shri  Yudhvir  Singh  wat  महोदय  में  अपनी  कुरू  की  स्पीच  की  थी  ny

 Snel
 8.  M.  Banerjee:  Sir,  I  should  =  जब  उन्हें  नि  पति  मंत्रालय  की  मांगा  पर  बोलते

 not  be  misunderstood  if  I  leave  now:  ए  स्पीच  की  थी  तो  उन्होंने  कहा  था  कि  बहू Thave  to  go  at  3  pm  :  eri  में  हज  चलाने  बामे  किसान  हैं,  बह
 बीच  पद् शोर  हिदू:.  उपाध्यक्ष  महोदय,  लंबे,  शौर  खदानों  भारी  के  बारे  में  परिचित

 यह  जो  बिल  हमारे  सामने  भाया  है,  इसके.  हैं।  तो  राज  इन  मामलों  में  जिन  में  वे  ऊपरी-
 ऊपर  दो  तीन  घंटों  में  जितनी  चर्चाएं  हुई...  चित  हैं,  उन  पर  या  उनके  मंत्रालय  पर  आरोप
 हैं  उन  में  अलग  अलग  मेम्बरों  के  द्वारा  बहूत  लगाया  गया  है।  उनको  सब  बतलाना  चाहिए
 से  ऐसे  पहलु मों  पर  विचार  किया  गया  है  हम  इस  बारे  में  सरकार  की  पपनी  स्थिति  कया
 जिन  का  सम्बन्ध  सरकार  की  अपनी  मूल  है  |  यह  साननीय  सदस्य  निराधार  आरोप
 नीति  के  साथ  है  t  लगा  रहे  हैं  या  जो  यह  कहते  हैं  उसमें  कोई

 जहां  तक  इस  कारपोरेशन  के  राष्ट्रीय-.  सच् यहै,  इसका  मंत्री  महोदय  अपने  उत्तर  में
 करण  का  सवाल  है,  जहां  तक  इस  बात  का.  स्पष्टीकरण  करें  a
 शन  है  कि  इस  का  सारा  का  सादा  इन्तिज़ाम  प्रगति  बात  को  मजबूत  करने  के  विचार
 रकार  झपने  हाथ  में  ले  ले,  इस  बारे  में  शायद  से  भावना पों  के  बहाव  में  भी  होमी  दाजी,
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 जो  कि  कम्यूनिस्ट  पार्टी  के  सदस्य  हैं,  राष्ट्रीय-
 करण  की  भी  बुरा थी  कर  गए।  मेरे  स्याल  में
 शायद  यह  पहली  बार  है  जब  कि  किसी  कम्युनिस्ट
 सदस्य  ने  दुनिया  में  राष्ट्र  बकर  की  बुराई  की
 होंगी  ।  मगर  कोई  ऐसा  आदमी  जो  कि
 फ्री  सोसाइटी  चाहता  है  वह  राष्ट्रीयकरण  का
 विरोध  करता  तो  उसे  समझा  जा
 सकता  था,  लेकिन  कम्युनिस्ट  सदस्य  की  यह
 बात  समझ  में  नहीं  जाती  |  लेकिन  उन्होंने  यह
 कहा  है  कि  चूंकि  शौर  भी  सारे  आदमियों  के
 काम  का  राष्ट्र-अकरण  नहीं  किया  गया,  इस
 लिये  इसका  भी  जो  राष्ट्रीयकरण  किया  जा
 रहा  है,  वह  दोषपूर्ण  है,  वह  बुरा  है  t

 मैं  सारी  बातें  सुन  कर  बहुत  हैरान  हूं  ।
 इस  बिल  के  उद्देश्य पत्र  में  इसका  झाबजैक्ट
 बह  बताया  गया  है  कि  चूंकि  ये  दोनों  चीजें
 मुख्य  रूप  से  प्रतिरक्षा  के  कामों  में  काम
 प्रति  हैं  प्रौढ़  चू  कि  जे।  लोग  इस  काम  को  चला
 थे  वे  काफी  पैसा  देने  के  बावजूद  भी
 इसका  अच्छी  तरह  से  इन्तजाम  नही  कर  पाए,
 इसलिए  सरकार  को  यह  सारा  काम  झपने  हाथ
 @  लेने  क ेलिये  यह  कारपोरेशन  बताना  पड़ा  |
 जहां  तक  इस  कारपोरेशन  का  बनाने  का  सवाल
 है,  अपनी  झन्दर्खून।  ौर  प्रतिरक्षा  की  भावमय-
 कक्षाओं  को  पूरा  करने  के  लिए,  इसका  तो  मैं
 ब्य वित गत  रूप  से  पार्टी  की  देर  से  कोई  विरोध
 बहीं  करता  a  प्राय  इसका  राष्ट्रीयकरण
 कीजिए  ।  जो  कम्पनी  इस  काम  को  चला  रही
 थी  वह  इसको  अच्छी  तरह  से  नहीं  जला  सकती
 थी  इसलिए  सरकार  इसको  झपने  हाथ  में  लेता
 चाहती  है  |  लेकिन  केवल  चलाने  का  ही
 परन  नहीं  हैं,  बहकी  इस  बिल  से  यह  स्पष्ट  हो
 जाता  है  कि  इस  कारपोरेशन  के  द्वारा  इन
 चौकों  का  लेशमात्र  भी  उत्पादन  नहीं  हुआ  t
 इस  वक्‍त  मैं  समझता  हूं  कि  सरकार  को  पूरा
 हक़  होता  है  सरकार  को  यह  पूरा  भ्र धि कार
 है  कि  वह  उस  का  राष्ट्रीयकरण  करे  ।  उस
 से  जो  ge  घी  लाभ  प्रतिपक्ष'  कारणों  के  लिए
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 हों  चाहें  वह  दूसरे  कार्यो  के  वास्ते  हो  सरकार
 उस  का  पूरा  पूरा  उपयोग  कर  सके  ।

 एक  बड़ा  बरच्छा  उदाहरण  मुझे  इस  मामले
 में  याद  जाता  है  ।  मेरे  अपने  निर्वाचन-क्षेत्र
 के  पास  खेतरी  का  इलाका  पड़ता  है  ।  जब  तक
 खेती  के  प्रन्दर  यह  जो  तांबे  का  काम  था
 खुदाई  का  या  उसको  शुद्ध  करने  का  काम  था
 जब  तक  वह  प्राइवेट  हाथों  में  रहा  उस  काम
 में  बिल्कुल  उन्नति  नहीं  हो  पाई  लेकिन  जब  से
 सरकार  ने  उस  काम  को  बजने  हाथ  में
 लिया  है  तो  काम  में  कुछ  प्रगति  हो  पाई  है,
 कुछ  उन्नति  हो  पाई  है  लेकिन  यहां  पर  मैं  इतना
 अवश्य  कहना  चाहूंगा  कि  जितने  वायदे
 सरकार  ने  उस  कारपोरेशन  को  झपने  हाथ  में
 लेते  समय  किये,  उस  को  बनाते  समय  किये
 थे  वह  सारे  के  सारे  वायदे  पूरे  नहीं  हुए  +
 अलबत्ता  जब  वह  काम  प्राइवेट  प्राणियों  के
 हाथ  में  था  कौर  भव  जब  से  सरकार  के
 इसे  झपने  हाथ  में  लिया  है  मामूली  सा  अन्तर
 वहां  पर  प्राया  है।  कुछ  अन्तर  जरूर  पाया  है  4
 इसलिए  मैं  सरकार  से  यह  कहना  चाहता  हूं  कि
 झगर  इस  मैटल  कारपोरेशन  साफ  इंडिया  के
 सम्बन्ध  में  भी  पहले  वाले  खेतरी  के  कार पो  रोशन
 बनाने  के  समय  किये  गये  वायदों  की  तरह  से
 बेकार  साबित  होते  हैं  तो  इस  से  लोगों  के
 दिलों  में  इस  के  प्रति  शफ  पैदा  होगा  शौर
 वह  शक  धागे  फैल  जायगा  जिस  का  कि  झाभाध
 श्री  दाजी  क ेभाषण  से  मिलता  है।  हाजी  साहब
 ने  बतलाया  कि  जो  सरकार  की  अपनी  कम्पनियां
 हैं,  अपनी  फारपोरेशांस  हैं,  सरकार  के  काम
 के  इन्दर  जितनी  संस्थाएं  हैं  वह  भ्र पने  कामों
 को  कितनी  ईमानदारी  से  भ्रमजाल  देती  हैं  ॥
 उस  के  शौर  बहुत  सारे  उदाहरण  भी  उन्होंने
 बाप  के  सामने  अगले  ।  इस  सारे  के  सारे
 संदर्भ  में  यह  जो  कारपोरेशन  बन  रही  है  उस
 का  मैं  स्वागत  करता  हूं  लेकिन  मैं  चाहूंगा
 कि  इन  के  बारे  में  जो शक  जाहिर  किये  गये
 हैं  उन  के  बारे  में  व ेउत्तर  दें।  इसका  उत्तर  भी
 मंत्री  महोदय  दें  जो  कि  सरकार  ने  इस  सारे
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 काम  के  करने  के  रास्ते  आर्डिनेंस  का  सहारा
 लिया  ।  भ्राखिर  'पार्लियामेंट  §=5-20  दिन
 के  इन्दर  मिलने  वालो  थी  इस  का  पता  मंत्री
 महोदय  को  अच्छी  तरह  था  फिर  यह  प्रेसीडेंट
 सै  मिल  कर  झाडिनेंस  का  सहारा  क्‍यों  लिया
 गया  1  कहीं  ऐसा  तो  नहीं  है  कि.  वह  भ्र पने
 को  किसान  कहने  वाले  गरीब  मंत्री  इस  सारे
 मामले  के  इन्दर  बेकार  में  फंस  रहे  हों  ?
 कहीं  ऐसा  तो  नहीं  है  कि  यह  बेचारे  किसान
 प्रपत्रों  सेक्रेटरियों  के  जाल  में  इतने  फंस  गये  कि
 उन  के  इशारे  पर  व  यह  हरकतें  कर  बेड  ?
 सैक्रेटरी  या  ऊपर  कुछ  बड़े  प्राणियों
 को  एफ  ऐसा  तालमेल  होगया  हो  जिस  की  कि
 वजह  से  यह  खाली  परिंडे  शौर  गेहूं  को  जानने
 बाले  किसान  मंत्री  की  समझ  में  यह  सारी  रेख़्ती-
 कल  बातें  न  भाई  हों  कौर  अपने  सेक्रेटरियों
 के  इशारे  पर  यह  सब  काम  कर  बैठ  हों  ?
 मैं  चाहूंगा  कि  वे  अपने  उत्तर  में  इस  सारे  मामले
 को  स्पष्ट  करें  शौर  सदन  को  यह  बतायें  कि
 पह  जो  आरोप  इन  के  ऊपर  लगाया  गया  है
 उस के  प्रन्दर  कहां  तक  सच्चाई  है  ।  इन  शब्दों
 के  साथ  यह  जो  मैटल  कारपोरेशन  साफ
 इंडिया  बना  है  मैं  सरकार  के  इस  कदम  का
 स्वागत  करता  हूं  शौर  इसी  प्रकार  की  ौर
 बहुत  सारी  चीजें  जो  कि  प्रतिरक्षा  के  काम  के
 इन्दर  भाती  हैं,  नौन  फैरस  मेटल्स  की  जैसे
 सदन  में  चर्चा  हुई  है,  बी  जो  भी  सारी  संस्थायें
 हैं  उन  को  सरकार  झपने  काबू  में  से  ताकि
 हमारा  प्रतिरक्षा  सम्बन्धी  कार्य  शिविर  न
 दोने  पाये  ।  जो  कि  प्राइवेट  प्राणियों  के  हाथ  में
 होने  से  हो  जाता  है  1  जरूरत  इस  बात  को
 देखने  की  है  कि  देश  में  इस  तरीके  से  सरकार
 इन  कामों  को  चलाये  कौर  नियंत्रण  रक्खे  ताकि
 उस  के  काम  में  किसी  तरह  को  ढोल  त  आने
 पाव  और  प्रतिरक्षा  सम्बन्धी  सामान  तथा  प्रिय
 आवश्यक  सामानों  की  सप्लाई  में  धीमापन
 व  पाने  पाये  ।  इत  शब्दों  के  साथ  मैं  यह  जो
 कारपोरेशन  बन  रही  है  उस  का  स्वागत  करता
 हूं  t

 Shri  P.  oc  Borooah  (Sibeagar):  Sir,
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 progressive  expansion  of  the  public
 sector.  To  start  a  new  venture  in  the
 Public  sector  is  one  thing,  but  to
 acquire  a  private  sector  undestaking
 which  is  existing  now  is  a  different
 thing.  In  the  latter,  the  government
 should  be  more  cautious.  We  should
 gee  that  the  new  undertakings  do  not
 suffer  losses,  because  there  is  already
 a  lot  of  criticism  aga‘nst  the  public
 sector,  We  have  invested  to  the
 extent  of  Ra.  1,780,  crores  up  till  now
 in  the  public  sector,  which  is  giving
 a  return  of  a  little  over  Rs.  2  crores
 a  year.

 The  Committee  on  Public  Under-
 takings  has  also  remarked  that  the
 expenditure  in  the  public  sector  Is  a
 bit  too  much.  In  certain  cases;  more
 than  40  per  cent  of  the  expenditure
 is  on  townships  only.  So  many  things
 have  been  said  by  them;—I  do  not
 want  to  enter  into  those  dctails—
 which  are  responsible  for  the  unsa-
 tisfactory  performanca  of  most  of
 our  public  sector  undertakings,

 In  this  context,  we  have  to  see  how
 the  government  fares  In  taking  over
 this  Metal  Corporation.  Generally,
 private  sector  undertakings  are  taken
 over  by  the  government  for  three
 r  l.  Mi  t.  2.  A  los
 ing  concern,  unable  to  discharge  ite
 obligations  to  the  workers  and  unable
 to  ensure  production.  3.  Failure  to
 raise  equity  capital.  So  far  as  the
 mismanagement  of  the  company  fs
 concerned,  not  much  was  said  by  the
 Minister  in  his  opening  speech.  Even
 in  the  Statement  of  Objects  and
 Reasons,  not  much  has  been  said
 about  mismanagement.  Regarding
 the  second  reason,  the  company  has
 not  gone  into  production  as  yet.
 So,  the  question  of  profitability
 does  not  arise  at  this  stage
 Regarding  the  third  reason,  fal'ure  ta
 raise  equity  capital  to  match  the  loans,
 this  is  not  very  clear,  because  it  ts
 said  in  the  statement—and  the  minis-
 ter  also  sald  in  his  speech—that  the
 pald-up  capital  of  th  is

 T  am  one  of  those  who  beliews  in  the  Hs.  2.70  crores.  Generally  the  rate
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 ‘(Shri  P.  C.  Borooah)
 of  equity  to  loan  is  of  the  order  of
 20 :80.  That  is  to  say,  to  get  aloan
 of  Rs,  80  lakhs,  there  should  be  a
 capital  of  Rs.  20  lakhs.  But  this  is
 not  always  the  case.  There  are  many
 indust  ies  in  the  private  sector  which
 geannot  raise  this  much  of  capital  and
 even  then  they  are  getting  loans.  We
 do  not  understand  why  this  particular
 company  was  mot  given  that  loan  in
 time.

 et  ater  लाल  बेपरवा  उपाध्यक्ष
 महोदय,  सदन  में  ८स  समय  गण-पूर्ति  नहीं  है  ।

 Mr.  Deputy-Speaker:  The  bell  is
 being  rung—Now  there  is  quorum.

 Shri  P.  C.  Borooah:  Having  regard
 ‘to  the  priority  nature  of  this  indus-
 try,  the  government  should  have
 given  the  loan  to  this  company  also
 on  an  easy  insta'ment  system,  as  they
 have  given  to  TISCO  and  JISCU.
 Had  they  given  the  loan  to  this  un--
 dertaking  in  963  or  1964,  production
 cou'd  have  been  sta  ted  by  now  and
 the  company  cou'd  have  avoided  much

 .of  its  demurrages,  depreciation  losses
 and  also  pena‘ties  for  default  in  re-
 payments.  The  total  expenditure
 that  the  government  will  incur  by
 way  of  compensation,  repayment  of
 the  olg  loans  of  the  company,  re-
 pairs  of  machinery,  payment  of  de-
 murrages  qnd  penalties  for  default  in
 repayments,  sa‘arles  of  the  Adminis-
 tractor,  Tribunal,  ete—all  these  will
 exceed  the  amount  of  Rs.  7  crores
 loan  for  which  the  company  was  cla-
 mouring  for  a  long  time.

 i5  hrs.
 However.  Sir,  the  Government  have

 finally  decided  to  take  over  this  com-
 pany.  We  have  nothing  to  siy  now.
 Let  us  wish  that  the  company
 runs  well.  In  doing  £0,
 I  have  to  mtke  a  few  suggestions.
 Firstly,  the  Bosrd  of  Directors  should
 be  associated  with  specialists  in  the
 field.  Second'y,  official  elements
 should  not  be  more  than  30  per  cent
 in  the  Board.  Thisdly,  the  Chairman
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 of  the  Boarg  should  be  g  non-officiat
 empert.  Fourthly,  over-staffing  should

 be  avoided.  Fifthly,  accountability shoud  be  enforced.  And  lastly, the  executive  staff  should  be  associa- ted  as  shareholders  and  allowed  to
 hold  a  percentage  of  the  posts  of
 directors  so  that  incentive  to  efficien-
 cy  is  ensured,  These  are  g  few  suz-
 gestions,  Sir,  and  I  hope  the  hon
 Minister  will  take  them  into  consi-
 deration.  With  these  words,  I  sup-
 port  the  Bill.

 Some  hon.  Members  rose—
 Mr.  Deputy-Speaker:  Shri.  Saraf.

 Shri  Shinkre  (Marmagoa):  Sir,  may I  register  my  protest,  I  think  our  group
 deserves  much  better  attention....

 Shri  Sham  Lal  Saraf  (Jamvnu  and
 Kashmir):  Congress  members  have
 not  spoken  at  all.

 Shri  Shinkre:  That  is  because  they did  not  want  to  speak.
 Shri  Sham  Lal  Saraf:

 tely  wrong,
 It  is  ubsolu-

 Shri  Shinkre:  If  you  say,  Sir,  that
 only  by  snaking  noise  one  can  get  a
 chance....

 Shri  Sham  Lal  Saraf:  Sir,  {  protest
 at  his  saying  that.  It  must  be  at  least
 2:2  if  not  3:l.

 Mr,  Deputy-Speaker:  I  am  sorry,
 whoever  catches  my  eye  gets  tlie
 chance,

 Shri  Shinkre:  If  that  is  the  conven-
 tion,  we  shall  follow  that.  But  it  hus
 not  been  followed  hitherto.

 Mr.  Deputy-Speaker:  Nobody  has
 raised  any  objection,  I  am  reelly
 wonder-struck  as  to  how  the  hon
 Member  can  raise  this  objection.  9
 have  called  Shri  Sarag,

 Shri  Sham  Lal  Saraf:  Sir,  |  rise  to
 Irnd  my  support  to  the  Bill  moved
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 by  the  hon.  Minister  of  Mines.  Be-
 fure  I  speak  on  some  of  its  aspects,  I
 would  like  to  place  a  little  bit  of  my
 Qwo  experience  before  tne  hon,  Muni-
 ster,  Ln  tne  survey  reports  of  the
 Geologicai  Survey  of  India  and  in
 the  survey  reports  from  some  of  the
 States  who  have  their  own  organis-
 ed  department  of  Geology  and  min-
 ing—l  can  speak  of  my  State,  the
 State  of  Jammu  and  Kashmir  —traces
 of  non-ferrous  metals  have  been  men-
 tioned.  As  early  as  ‘190-61,  the  State
 of  Jammu  and  Kashmir  Depart-
 ment  of  Mines  and  Geology  have  re-
 ported  in  their  survey  reports  about
 nickel,  lead  and  copper.  Having  seen
 that,  |  personally,  at  that  time,  had
 dis-ussed  with  the  Indian  Bureau  of,
 Mines  on  the  subject—in  fact,  they.
 were  holding  a  very  important  con-
 ference  where  I  too  had  the  oppor-
 tunity  to  participate—asking  them
 to  take  upon  themselves—to  have

 2  little  more  intensive  survey  of  non-
 ferrous  metals.  But  till  now  it  has
 not  been  done.  What  I  woud  like  te
 ask  in  this  connection  is,  whether  in
 Piaces  where  the  presense  of.  these
 Metals  have  been  reported  in  the  sur-
 vey.  reports  of  the  department  of
 Geology  and  Mining  of  the  State  con-
 cerned,  intensive  surveys  have  been
 dong  or  not.  IL  would  request  the
 Minister,  while  replying  to  the  debate,

 to.  take  the  House  into  confidence  and
 tell.  us  whether  according  to  the  sur~-
 ‘vey  reports  received  by  him,  accord-
 ing  to  his  experience  and  knowledge,
 ihtensive  surveys  have  bean  under-
 faken  in  these  placas  and  to  what  ex-
 tent  these  areas  where  non-ferrous
 metals  have  been  found  have  been
 teported  upon  so  that  we  can  bank
 upon  future  progress  and  future  deve-
 lepment.

 The  second  aspect  is  this.  Parti-
 eularly,  in  the  Second  Yive  Year
 Pian  period  a  tempo  arose  ali  over
 the  country  or  a  tempo  was  set  in
 the  indusiries,  particularly,  in
 the  small  scale  industries—I  know
 that  there  is  hardly  a  State  in  the
 country.  where  small  scale  industries.
 have  not  been  set  up,  like  engineering.
 industries,  metal  industries.  etc..  Most
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 of  these  are  industries  where  copper, in  part.cula.,  ang  zinc  and  lead  as
 Well  have  been  needed  most.  Juci-
 dentally,  the  hon.  Minister  of  Indust-
 ries  is  also  present  in  the  House,  and
 I  hope  he  will  bear  me  out  as  to  what
 the  position  is.  As  J  said,  once  the
 tempo  shot  very  high,  but  today,  I

 am  very  sorry  to  say,  that  tcuipo  is
 getting  down  mainly  for  the  reason
 that  for  electrical]  Industries,  for  en-
 gineer.ng  industries  and  such  other
 industvies,  in  all  the  sectors.  there  is
 Paucity  of  these  non-ferrous  metals.

 The  question,  therefore,  arises  ap
 to  what  sleps  Govcrnment  have  taken
 so  far  in  order  to  make  these  meials
 available  within  the  country.  It  ja
 quite  good  that  we  import  them.  The
 question  is  whether  the  imported,
 metal  also  is  being  adequately  made
 available  to  the  people.  My  hon,
 friends  have  already  covered  the
 subject  in  one  or  two  metters.  For
 instance,  today,  although  non-fer-
 rous  metals,  particularly  copper,  are
 imported  into  the  country,  the  ques-
 tion  ig  whether  it  is  being  distribut-
 ed.  according  to  the  needs  of  the  in~
 dustries.  whether  it  is  being  dis-
 tributed  in  proportion  to  the  needs
 of  the  large-scale  industries,
 medium-scale  industries  and  small-
 seale  industries.  It  is  not.  I  would
 say,  there  also  the  influence  of  certain
 groups  and  certain.  individual's  may
 be  working.  When  that  is  the
 position  it  is  high  time  both  the
 ministers,  the  minister  in  charge  of
 mines  ang  the  minister  in  charge  of
 industries,  put  thelr  heads  together
 and  see  how  this  question  can  be
 solved.  I  personally  feel  that  the
 industry  is  suffering  very  much  for
 want  of  non-ferrous  metals  and  also
 due  to  the  fact  that  what  little  is
 available  not  properly  distributed.

 Then  comes  the  nrice  factor,  When
 the  last  Finance  BI)  was  on  its  anvil
 in  this  House,  I  spoke  with  all  the

 hasig  at  my  command,  that  rais-
 ing  the  tariff.  walls  80  high.  as  was
 done  Jast  time,  will  start  a  boomerang
 upon  what  little  progress  has  been
 achieved  whether  in  handicraft,  small
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 [Shri  Sham  Lal  Saraf]
 industries  or  other  things.  What  is
 the  position  today?  |  would  request the  hon.  Minister  for  small  scale  in-
 dustries  to  go  up  to  Moradabad,  which
 is  only  00  miles  from  here,  ang  see
 for  himself  what  is  the  pos.tion  with
 regard  to  these  small  indust.ies,  par-
 ticularly  the  brass  and  copper  indus-
 trices.  The  brass  industry  wiuen  has
 been  earning,  I  should  aay,  about  Ra.
 2  crores  to  Rs.  3  crores  forcign  ex-
 change  annually  by  exports,  that  is
 being  hit  very  hard  mainly  for  the
 reason  that  copper  is  not  adequately
 available  and,  secondly,  for  whatever
 little  is  available  the  price  is  very
 high.

 Sir,  as  has  been  made  out  here,
 personally,  I  believe  in  a  mixed  eco-
 nomy,  I  believe  in  a  limiteq  State  sec-
 tor.  But  there  are  two  things.  The
 Government  must  think  pretty  well  in
 advance  as  to  what  type  of  industries
 they  propose  to  take  up  in  the  public
 se.tor.  As  far  as  the  policy  laid  down
 by  thi;  august  House  is  concerned,  it
 is  absolutely  clear  and  there  ia  no
 ambiguity  about  it  as  faras  I  have  un-
 derstood  it.  But  in  implementing  that
 policy  the  Government  has  to  pay  its
 attention.  In  certain  case:,  ]  must
 say,  frankly,  that  attention  has  not
 been  paid.  Therefore,  it  is  time  that
 they  make  up  their  mind  and  make  it
 absolutely  clear  as  to  in  what  spheres
 they  want  to  come  in  and  take  things
 in  their  own  hands,  Keeping  that  in
 view,  the  question  that  arises  is  whe-
 ther  at  the  time  when  this  corpora-
 tion  was  floated  they  were  given  all
 faci  Mies.  Firatly,  personally  speaking,
 knowing  as  I  do  how  very  badly  non-
 ferrous  metals  are  needed  in  the
 country,  I  should  say  that  this  indus-
 try  should  certainly  have  been  taken
 trom  its  very  inception  in  the  hands
 of  the  Government.  They  cid  not
 do  that  and  they  created  a  private
 corporation  for  this  industry.  I  with
 it  had  been  dealt  with  and  handled
 More  carefully.  An  impression  has
 been  created  that  it  had  been  handl-
 ed  in  a  shabby  manner.  I  hope  the
 hon.  Minister,  while  replying  to  the
 debate,  will  kindly  make  it  clear  how
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 it  hag  been  handled.  Shri  Daji  gene- Tated  some  heat  as  well  in  his  speech, but  from  what  light  he  has  beer  able
 ty  throw  during  his  speech,  |  perso-
 ilaliy  feel  that  it  will  be  incumbent
 Upon  the  Government  and  the  hon
 Minister  to  throw  some  more  light  on
 it  so  that  misgivings,  if  any,  appear-

 ing  in  any  quarter  may  be  doue  away with  in  no  time.
 I  want  to  make  a  mention  atout

 sulphur  also.  Sulphur  is  very  much
 available  in  Ladakh  I  donot  know what  Government  is  doing  about  it.
 Tt  is  high  time  that  full  surveys  and
 inensive  surveys  afe  conducted  and
 the  results  made  known.  I  hape  the
 Minister  will  explain  the  position  te
 the  House.  At  the  samg  time,  while
 giving  full  support  to  the  Bill  I  will
 say  that  when  the  Bill  is  passed  the
 Government  should  ba  in  a  position to  set  up  its  own  corporation  in  »
 Manner  that  will  deliver  the  goods

 Shri  Shinkre:  Mr.  Deputy-Speaker,
 Sir,  almos:  all  the  relevant,  pertinent and  valid  points  arising  out  of  this
 Bill  have  already  been  made  and  some
 of  them  have  been  made  very  force-
 fully.  Still,  I  would  permit  myself  to
 stress  one  or  two  points.  But,  before
 that,  I  would  like  to  make  it  perfec:ly clear  that  I  am  entirely  with  the  Gov-
 ernment,  as  far  as  this  Bill  is  con-
 cerned,  because  in  principle  I  am  for
 the  nationalisation  of  the  principal  and
 key  indus  ries.  At  the  same  time,  t
 would  also  make  it  perfectly  and
 abundantly  clear  that  I  am  not  at  all
 satisfied  with  the  performance  of  the
 public  sector  undertakings,  as  we  find
 them  in  our  country  today.  I  feel  that.
 as  long  as  we  are  not  able  to  produce
 in  this  country  a  bureaucracy  with  a
 proper  sense  of  perspective  of  national
 interests  all  talk  of  public  undertak-
 ings  and  natlona‘isation  of  key  indus-
 tries  will  be  idle  talk  and  we  will  see
 no  fruitful  results  derived  therefrom
 for  the  welfare  of  the  country.

 As  far  89  my  information  goes  the
 Corporation  had  approached  the  Gov-
 ernment  somewhere  in  962  or  168
 with  a  request  to  appropriate  or  ea-
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 propriate  jit,  or  take  it  over  and  the
 Government  had  already  in  principle
 taken  the  decision  in  963  that  this
 Corporation  must  be  taken  over  by
 the  Government  as  the  financial  g.r-
 ingency  and  the  difficulties  that  it
 was  facing  at  that  time  could  not  be
 overcome  by  it  through  jis  own  elforts.
 What  I  wonder  is  if  they  took  this  de-
 cision  in  principle  in  (1963,  what  made
 them  wait  all  these  long  years?  It
 is  here  that  some  of  the  observations
 made  by  my  hon.  frieng  become  very
 relevant,  Athough  some  Members
 have  already  spoken  in  that  line,  I
 would  request  the  hon.  Minister  to
 give  the  House  proper  satisfaction  as
 to  whether  there  was  some  such  ex-
 traneous  element  which  prayed  and
 forced  ihe  hands  of  Government  to
 delay  the  matters  in  such  a  manner
 that  the  Corporation  would  be  comp-
 letely  helpless,  or  the  Government
 worked  in  such  a  way  as  to  force  the
 Corporation  io  surrender  and  surren-
 der  in  a  very  miserable  manner  eo
 that  Government  could  take  it  over
 on  their  own  terms.
 from  the  hon.  Minister  proper  expla-
 nation  to  the  satisfaction  of  this
 House.  He,  as  we  know,  is  a  compa-
 ratively  new-comer  to  this  Ministry
 and  whatever  allegations,  although
 they  are  very  serious  ones  that  bave
 been  made  in  this  House,  they  may
 not  strictly  reflect  on  him  or  strictly
 attach  at  his  doors.

 Shri  Alvares;  The  allegations  are
 against  the  Government.

 Shri  Shinkre:  So,  ]  hope  he  will
 not  figh.  shy  to  investigate  properly
 the  causes  of  those  serious  allegations

 pr
 give  the  House  proper  satisfac-

 tion.

 According  to  Government's  own
 admission  they  have  lost  more  than
 Rs.  9  crores  in  foreign  exchange  by
 delaying  the  taking  over  of  this  Cor-
 Pora‘ion;  I  am  speaking  subject  to
 correction.  Since  they  had  slready
 made  up  their  mind  and  taken  a  de- cision  in  principle  to  take  over  the

 I  would  expect
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 corporation,  the  capital  required  at
 that  sluge  for  .ake  over  woulu  ‘ave
 been  much  less  than  what  is  antici-
 Pated  today.  Now  it  is  anicipaied
 to  be  of  the  tune  of  Rs.  20
 crores,  At  that  ume  it  would  huve
 been  about  Hs.  6  crores.  I,  should
 be  properly  clarified  to  this  House
 as  to  who  ig  responsible  for  this  de-
 lay  and  for  this  extra  loss  to  the  pub-
 lic  exchequer.

 There  are  one  of  two  provisions  of
 this  Bill  which,  to  my  mind,  perhaps
 Tequire  some  further  clarilication.

 One  of  them  is  paragraph  2  of  ihe
 Schedule  attached  to  the  Bill  which
 says  that  the  compensution  will  pe
 paid  on  the  basis  of  the  market  value
 of  the  land  or  building.  I  am  not
 quite  sure  whe.her  this  is  the  best
 method  of  paying  compensation  to
 the  parties  concerned,  or  the  Corpo-
 ration  concerned,  because  the  market
 value  of  land  and  buildings,  at  least
 in  this  country  and  especially  in  the
 industrial  areas,  is  contingent  upon
 and  subject  to  various  foctors.  Some-
 times  it  may  bring  to  the  Govern-
 ment  huge  losses;  sometimes  it  might
 bring  to  the  parties  concerned  huge
 losses.  What  happens  is  this.  After
 the  Corporation  has  shown  losses  over
 several  years  the  market  value  of
 land  and  buildings  in  those  far  of
 industrial  areas  would  have  dwindled
 to  such  a  depth  that  the  market  value
 may  mean  nothing.  Then,  when  Gov-
 ernment  are  taking  over  an  under-
 taking  the  market  value  may  go  to
 such  heights  that  it  can  reach  any
 limit.  It  is  the  common  experience  in
 thig  country  that  the  price  of  land
 near  industrial  undertokings  of  the
 Government  goes  up  very  high.  Even
 in  Goa,  between  liberation  and  today,
 within  three  or  four  years  the  price
 o?  land  has  risen  upward  five  or  six
 fold.  The  price  of  land  in  Gor  even
 at  the  time  of  the  liberation  was  not
 low;  it  was  quite  hieh.  Barring  a  few
 urban  places  in  Bombay,  Calcutta  and
 Dethi,  the  urban  centres  of  Gon  had
 the  highest  price  for  land.  Still.  the
 prices  soared  up  4,  5  or  6  times.  A



 3789  Metal

 TShri  Shinkre]
 similiar  thing  can  happen  elsewhere
 too.  Therefore,  I  would  suggest  to
 the  hon.  Minister  that  the  market
 value  may  not  be  the  right  method
 of  ascertaining  or  assessing  the  com-
 pensation  payable  against  land  and
 buildings.  Some  different  method
 should  be  dev-sed  so  that  there  will
 not  be  any  059  to  either  side.  Both
 the  parties  should  be  treated  on  a
 completely  fair  basis.

 As  I  said  earlier,  all  that  is  perti- nent  and  valid  regarding  this  Bill  has
 been  already  said.  I  would  only ¢taution  the  hon.  Minister  by  once
 agan  indulging  in  repetition  that  only
 for  the  sake  of  the  princip'e  of
 nationalisation  do  not  run  after
 nationalisation  at  random.  See  to  it
 that  in  this  Corporation  at  least  the
 country  does  not  again  gather  the
 fame  experience  which  made  even  far
 more  advanced  people,  people  in  the
 know,  to  say  this  is  no  socialisation,
 this  is  no  soclalism,  this  is  simple
 ‘capitalism  of  the  State.  With  these
 words  of  caution,  I  support  the  Bill,

 Mr.  Deputy-Speaker:  Shri  Radhelal
 Vyas.

 Shri  Alvares:  At  what  time  will  the
 hon.  Minister  reply?

 Mr.  Deputy-Speaker:
 speech  of  Shri  Radhelal  Vyas  is  over.

 श्री  राजे  लाल  व्यास  (उज्जैन)  :
 उपाध्यक्ष  महोदय,  जो  विधेयक  हमारे  सामने

 प्राया  है,  इस  का  मैं  हृदय  से  समर्थन  करता  हूं  ।
 मैं  समझता  हूं  फि  भारत  सरकार  को  इत  बारे
 में  बहुत  पहले  कदम  उठाना  चाहिए  था  |
 यह  फंदा  बहुत  देरी  से  उठाया  गया  है।  प्रिया
 होता  कि  इस  कदम  को  बहुत  पहले  उठा
 लिया  जाता  |  लेकन  जो  हुआ  है,  अच्छा
 हुमा है।

 हमें  अच्छी  तरह  से  मालूम  है  कि  हमारे
 देश  को  प्रो  हमारे  देश  को  ही  नहीं  बल्कि
 पूरे  ब्रिटिश  सामान्य  को  ताम्बे,  जस्ते  घोर
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 सीसे  कौ  ग्रावश्यफेताश्रों  की  पत्ति  के  लिए
 बर्मा  पर  ही  निर्भर  करना  पड़ता  था  if  द्वितीय
 महायुद्ध  में  जब  बर्मा  ब्रिटिश  साम्राज्य  से
 निकल  कर  जापानियों  के  कब्जे  में  चला  गया
 तो  पहली  बार  अंग्रेजों  ने  यह  सोचा  कि  जस्ते
 कौर  सीसे  की  भ्रावश्यकताशों  की  पूर्ति  के  लिए
 हम  को  जावर  माइंज  लेती  चाहियें  शौर  उस
 जमाने  में  प्रदेशों  ने  इस  के  लिए  कार्यवाई
 शरीर  दी  थी  t  इस  बारे  में  कुछ  भागे
 कदम  भी  उठाये  गये  थे  ।  यह  सोचा  गया  था
 कि  इस  के  लिये  जो  बिजली  चाहिए  उस  का
 सर्वे  हो।  स  भी  हुआ  था  1  जहां  तक  बिजली
 का  सम्बन्ध  है  वे  इस  नतीजे  पर  पहुंचे  थे  कि
 'कम्बल  से  ही  हमें  बिजली  मिल  सफती  है  |
 राज  जो  गांधी  सागर  डे म  बना  है  भौर  जहां
 बिजली  उत्पन्न  होती  है

 शी  झ्रॉक:र  लाल  बैरवा  :  उपाध्यक्ष
 महोदय,  हाउस  में  गणपूर्ति  नहीं  है

 उपाध्यक्ष  महुंबयथ  :  घंटी  बजाई  जा
 रही  है  ।  कब  कोरम  हो  गया  है  1  माननीय
 सदस्य  प्रिया  भाषण  जानो  रखें  ।

 गयी  राधेलाल  ब्यास  :  उपाध्यक्ष  महोदय,
 मैं  निवेदन  कर  रहा  था  कि  जब  जापान  से
 बर्मा  पर  कब्जा  किया  उस  समय  इसकी  योजना
 बनाई  थो  और  उस  समय  बिजली  उत्पादन
 के  बारे  में  भी  सोचा  गया  था  ।  परन्तु  उसके
 खाद  प्रंप्रेजों  न ेफिर  बर्मा  पर  कब्जा  कर  लिया
 पौर  उन्होंने  जो  योजना  उनके  दिमाग  में
 घी  दस्ते  समाप्त  कर  दिया  |  हम  तो  यह
 समझते  ये  कि  जेसे  ही  देश  स्वतन्त्र  हुआ,
 भारत  सरकार  को  जावरा  माइन्स  को  ले
 कर  वहां  काम  शुरू  कर  देना  चाहिये  था,
 परन्तु  दुर्भाग्य  से  एक  ऐसी  कम्पनी  के  हाथ
 में  यह  काम  था  जो  उसको  चला  नहीं  सकी,
 जिसके  पास  न  तो  पैसे  की  व्यवस्था  थी  जोर  न
 हीरा  प्रबन्ध  ही  ढक  था  इतने  सालों  तक
 इसकी  वजह  से  इस  देश  को  प्रौढ़  इस  देश  की
 जनता  को  काफी  नुकसान  उठाना  पड़ा  ।
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 wat  मुझसे  पहले  मेरे  मिल्  श्री  सराफ
 में  बतलाया  कि  तांबे  अंतर  जस्ते  के  ऊपर  ही
 हमारे  देश  का  एक  मुख्य  लग  उच्च  निर्भर
 करता  है  अंजु  ठांबे  ्र  पिठल  के  बर्तन
 बनाने  वाले  लोग  io  ate  देश  के  इन्दर
 होते  कोने  में  छंटे  बहे  जौर  प्र मीर  गरीब
 सभी  लोग  बर्गे वों  ा  उपयोग  करले  हैं  Y

 पिछले  ओफो  जो  हब्स  की  वृद्धि  हुई  उस  से
 इसके  भाव  बहुत  बढ़  गये  हैं  -  साथ  ही  हम
 देखते  हैं  कि  मध्य  प्रदेश  में  इंदौर,  उज्जैन
 पौर  रतलाम  में  बर्तन  बनाने  के  काफी  लघु
 उद्योग  हैं  तथा  व्यक्तिगत  रूप  से  भी  लोग
 सारे  का  काम  करते  हैं  ।  वह  लोग  राहत
 दिन  चिल्लाते  हैं  कि  उनको  न  लाम्बा  मिलता  है
 प्रौर  न  जस्ता  मिलता  है।  थे  बड़ी  मुसीबत  में
 पड़े  हुए  हैं।  जो  कारखाने  चल  ६  हैं  दह  पूरी
 बपेसिटी  तो  क्‍या  झाबी  कैपेसिटी  तक  भी
 काम  नहीं  कर  सकते  हैं  कीं  कि  जो  रा  मैं  टी  रियल
 मिलना  चाहिये  बह  उपलब्ध  नहीं  हो  पा  रहा
 है  ny  यहां  मैं  माननीय  मंत्री  महोदय  की
 नोटिस  में  यह  भी  लाता  चाहता  हूं  कि  भीतर
 सारे  देश  को  देखा  जाये  तो  जो  नान  फेरस
 मेटल्स  हैं  उसका  मध्य  प्रदेश  को  बहुत  कम
 कोटा  मिलता  है  T  मैं  सिर्फ  इस  उद्योग  के
 सम्बन्ध  में  हो  यह  नहीं  कहना  चाहता  हूँ,
 दूसरी  चोरों  के  जितने  उद्योग  बंब  बाद  में
 खोले  गये  हैं  उसके  सम्बन्ध  में  भी  जितना
 कोटा  दूसरे  प्रदेशों  को  मिलता  है  उतना
 प्राय  प्रदेश  को  नहीं  मिलता  है  1

 हो  w>  mo  तीसरी  (बगहा)  ;
 ।  जगहों  पर  कम  मिलता  है

 sft  राधेलाल  बयान:.  मैं  कहता  हूं  कि
 सारे  देश  में  कभी  है  लेकिन  पाठकों  को
 देखेंगे  तो  पता  चलेगा  कि  ही  साल  नहीं
 बल्कि  पिछले  सालों  में  दूसरे  प्रदेशों  को
 जो  कोटा  मिला  है  उसमें  मध्य  प्रदेश  के  साथ
 कितना  अन्याय  किया  गया  हैं।  प्राय  दिल्ली
 को  ही  ले  लीजिये  t  दिल्ली  को  पांच  छ:  साल
 पहले  कितना  कोटा  था  शौर  कब  कितना  है
 कौर  मध्य  प्रदेश  के  लिये  पहले  कितना  कोटा
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 था  कौर  कब  कितना  है।  मेरे  पास  भांबड़े
 मजूद  है  लेकिन  समय  नहीं  है  कि  मैं  उन  को
 प्राय  के  सामने  रख  स्कू  कि  हमारी  *टेट
 गवर्नमेंट  के  साथ  नान  फेरस
 मेटल  के  सम्बन्ध  में  कितना  झग्याय  ह  कहा
 है  1

 जो  कदम  केन्द्रीय  सर्कार  ने  हब  बढ  था
 है उसका  मैं रया गत  करता  हैं  लेविन  मझे  एक
 निवेदन  जरूर  करना  है  |  जे  हुमा  बहुर  सी
 पब्लिक  सेक्टर  इंडस्ट्रीज़  है,  जे.  कापेय  एन
 काम  करते  हैं,  जो  पिछला  भ्रमित  है  इस
 विषय  में  उस  से  पता  पलता  है  कि  उन  में
 काम  प्रिया  नहीं  हो  रहा  है  |  जो  इचिंग
 हैं,  जो  केवल  जनता  के  काम  के  ही  नहीं
 बल्कि  जिनमें  रक्षा  का  काम  भी  हिला  है,
 उनके  बारे  में  बड़ी  तत्परता  से  काम  करने
 फी  ज़रूरत  है  a  उनका  एट्मिफिसट्रेश्न  भी
 एफिशिएंट  होता  चाहिये  ।  हमारे  राज्य  में
 हैवी  इलेविट्रव्स  है  भोपाल  में  ।  a  से
 यह  काम  लुभा  है  तब  से  उसमें  25  रंग  ठ
 का  नुक़सान  हो  चुका  है  ।  प्रभी  रुक  द्ष्से
 खुले  नहीं  हैं,  इतना  सामान  मंगा  लिया  chi
 है  ।  इतना  स्टाक  है  जिस  के  पास  काम
 नहीं  है  ।  इससे  वहां  पर  नुक्सान  होदा  है  t
 मशीन  टूल्स  फैक्टरी  में  तो  कुछ  अच्छा  बाम
 हुआ  है  लेकिन  ae  में  घ्रररिभवा  स्थिति
 में  उसमें  कितना  तृकां  लुच्चा  |  इस  पर
 ध्यान  देने  की  जरूरत  है  ।  राज  मशीन
 दास  इंडरट्री  में  काफी  काम  हा  है  t
 ऐसी  ही  परवा  सब  जगह  चलनी  चाहिये  t
 मैं  समझता  हूं  कि  हमारी  इंडस्ट्रीज  अछे
 हाथों  में  हो  ताकि  वह  तरक़्की  बर्फ  जर  अच्छा
 काम  करे  ।  वें  हमारे  देश  की  जुदा  की
 प्रावश्यकताप्रों  की  पूति  न  करें  बल्कि  जो
 हमारे  रक्षा  के  कार्य  हैं  उन  में  उन  से  काफ़ी
 सहयोग  मिल  सके  ।

 इत  शब्दों  के  साथ  मैं  इस  विधेयक  का
 प्मर्थव  करता  हूं.  T

 Shri  Sanfiva  Reddy:  Mr.  Deputy-
 Speaker,  Sir,  very  useful  suggestions
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 have  been  made  by  hon.  friends  who
 participated  in  the  debate.  Of  course, Shri  Daji  was  very  emotional.  He
 need  not  have  been  emotional.  He
 could  have  placed  the  same  points  a
 little  more  appealing  to  be  reasonable.
 I  hope,  if  I  pay  him  the  same  compli-
 ment  as  he  paid  to  me,  he  would  not
 gel  angry.  His  speech  contained  a
 ton  of  emotion  and  an  ounce  of  sub-
 stance.  That  is  normally  the  case.
 Therefore  there  would  not  be  much
 of  a  point  for  anybody  to  reply.  It
 was  just  slander,  unverified  allega-
 tions  against  the  Cabinet  Secretary
 and  against  another  Secretary;  every-
 body  else  is  an  agent  of  Tata  and
 Birla  and  himself  is  the  agent  of
 Russia  only.  These  are  allegations
 whch  are  really  unfortunate  and
 should  not  be  made  on  the  floor  of
 the  House.

 Shri  Daji:  It  is  better  to  be  that
 than  be  the  agent  of  Tatas  and  Birlas.

 Shri  Sanjiva  Reddy:  I  know  that.
 When  he  makes  an  allegation  against
 the  Cabinet  Secretary,  I  wonder  if  it
 is  really  fair  to  him,  unless  it  is  veri-
 fied  by  Shri  Daji  and  he  could  sub-
 stantiate  it  before  the  Prime  Minis-
 ter.  I  do  not  want  him  to  go  to  a
 court  or  do  anything  of  that  kind.  If
 an  allegation  has  some  substance  m
 it,  it  can  certainly  be  taken  before
 the  Prime  Minister  and  the  Prime
 Minister  certainly  would  not  have  him
 as  the  Cabinet  Secretary  even  for  one
 hour  if  even  a  small  percentage  of  it
 is  proved.

 An  hon.  Member:  He  is  not  aware
 of  the  procedure.

 Shri  Sanjiva  Reddy:  Then,  he  said
 all  sorts  of  things.  He  could  have
 been  a  litte  more  charitable,  at  least
 in  using  abusive  language.  If  he
 wants  to  abuse—Don  Quixote  and
 other  things—I  can  use  the  same  lan-
 gunge  but  it  does  not  help  anybody.
 If  Shri  Daji,  a  great  Communist  leader
 should  say  that,  the  other  side  also
 has  the  privilege  of  using  the  same
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 language  and,  I  am  sure,  he  will  be
 offended.  But  we  do  no.  want  to  do
 that;  we  want  to  be  a  little  more  dig-
 nified  than  the  hon.  Member.

 He  was  so  vehemently  arguing  ia
 favour  of  thig  industry  in  the  private
 sector,  I  myself  and  .he  Government
 and  the  Cabinet  were  not  anxious  to
 take  it  over.  Only  when  we  felt
 help.ess.  We  did  that.  It  is  not
 the  Cabinet  Secretary  but  a  big  con-
 ference  was  held  in  the  Finance  Minis-
 ter’s  room  as  to  how  best  to  help  him,
 whether  we  could  give  him  loans,  He
 has  not  repaid  the  instalments,  even
 interest.  The  banks  would  not  pay
 him.  I;  is  not  only  the  Government;
 nobody  8  in  a  position  to  pay  the
 amount  because  already  so  much
 amount  has  been  given  to  him  and
 even  the  instalments  have  not  been
 paig  by  him.  He  has  obtained  Rs.  1
 crore  from  the  IFC.  a  guarantee  for
 Rs,  4,25,00,000  has  been  given  by  the
 IFC.  If  you  read  the  full  list  of  de-
 faults  and  loans  that  he  has  taken,
 you  will  find  that  Rs.  06  crores  ‘s
 necessary  now.

 An  hon.  Member:  Were  they  secur-
 ed  loans?
 25.29  brs.

 [Surt  SowAvANE  in  the  Chair]

 Shri  Sanjiv,  Reddy:  Yes,  till  now.
 Anyway,  that  is  not  the  relevant
 point.  The  poin:  js  that  we  are  short
 of  non-ferrous  metals  in  the  country.
 I  do  not  know  who  he  is.  .I  may
 honest  y  tell  you  here  that  I  have
 absolutely  nothing  to  do  with  this
 gentleman  who  is  ‘he  Managing  Dir-
 ector  of  the  Metal  Corporation.  I  have
 not  seen  them  nor  have  I  any  chance
 of  seeing  them  in  future.  I  am  not
 interested.  We  are  interested  in  pro-
 ducing  non-ferrous  metals.  Where  is
 the  zinc  in  this  country?  It  is  on'y  a
 amall  quantity  that  is  available  in  the
 country.  Mr.  Daji  was  talking
 about  some  private  sector  company  i6
 Kerala.  There  is  rig  mine  in  Kerala.

 Shri  Dajl:  I  said  about  copper.
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 Shri  Sanjiva  Eeddy:  I  am  coming
 to  that.  We  are  here  talking  about
 zinc.  We  want  to  import  concentrates
 from  other  countries  ang  smelt  them
 in  our  country  so  that  50  per  cent  of
 the  foreign  exchange  could  be  saved.
 That  is  what  is  being  attempted,  whe-
 ther  it  is  the  Polish  collaboration  in
 Vizag  or  somebody  else’s  collabora-
 tion  in  Kerala.  We  want  to  save  for-
 elgn  exchange  by  importing  concentra-
 tes  from  other  countries  and  smelting
 them  in  our  country,  Even  then,
 how  much  are  we  producing?  It  is
 only  18,000  tonnes,

 My  friends  are  thinking  that  it  is
 just  to  benefit  the  Tatas  and  Birlas
 that  it  is  really  being  given  to  them.
 The  two  steel  factories  which  are  pro-
 ducing.  sheets  in  the  country  are
 Rourkela  and  the  Tatas.  The  zinc  is
 used  for  sheets  and  pipes  which  are
 being  produced.  You  can  use  zine  for
 buckets  also.  But  we  are  not  in  the
 fortunate  position  of  using  this  useful
 and  costly  material  for  buckets.  We
 can  use  this  only  for  industrial  pur-
 poses  ang  defence  purposes.  It  is
 given  to  the  Tatas  not  for  something
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 find  out  the  quantity  of  zinc  ore,  the
 economics  of  it  and  all  that.  If  it  is
 proved  successful  then  later  on  we
 can  take  up  the  mining  operation  and
 the  smelting  operation.  That  means,
 it  will  take  a  few  years  more.  The
 aerial  survey  will  take  a  year  or  go
 and  after  the  acrial  survey,  further
 searching  of  the  material,  whether  it
 is  in  big  quantity  or  commercial  quan-
 tity,  will  take  some  more  time.  80
 many  other  preparations  are  to  be
 made  before  we  can  sink  crores  of
 rupees  in  a  smelter.  ‘In  the  field  of
 aluminium,  I  think,  we  will  be  self-
 sufficient  in  the  coming  few  months
 because  we  are  taking  up,  apart  from
 the  private  sector,  two  big  projects
 in  the  public  sector  also,  that  is,  Koyna
 and  Korba.  But  in  respect  of  inc,
 lead  and  copper,  we  will  continue  to
 be  in  short  supply  for  the  coming
 few  years.  Anyway,  the  Government
 is  aware  of  the  shortage  and  we  will
 take  steps  to  see  that  we  will  some-
 how  or  other  tide  over  this  difficulty
 either  in  the  Fourth  Plan  or  in  the
 Fifth  Plan.  We  will  put  all  our
 efforts.  As  regards  the  finance,  the
 Planning  Commission  and  the  Fi to  profit  by  but  for  thing  which

 the  Government  wants  for  defence
 purposes.  Zinc  sheets  are  scarce  in
 India.  I  am  not  able  to  meet  even
 0  per  cent  demand  from  the  States.
 Almost  90  per  cent  of  the  sheets  are
 used  fordefence  purposes.  Therefore,
 the  small  quantity  of  zinc  that  is
 allotted  to  the  Tatas—it  is  not  for  the
 private  sector  to  make  any  profits—is
 hecause  they  woulg  supply  these
 aheets  and  pipes  for  meeting  the  de-
 fence  needs.  Our  stimate  will  be  round
 about  125,000  tonnes  of  zinc  even  if
 we  take  all  steps  and  with  importing
 concenrates  from  other  countries  and
 smelting  them  in  our  own  country,  it
 will  be  _वफ़ाएँ89011.  40,000  to  50,000
 tonnes.  The  rest  of  it  will  have  to  be
 imported.

 We  Hive  taken  steps  to  see  that
 aerial  surveys  are  conducted  in  the

 country  with  technical  assistance  from

 Minister  have  assured  ug  that  for  non-
 ferrous  metals  production,  there  will
 be  no  shortage  of  funds.

 Then,  Mr.  Dajl  made  another  alle-
 gation.  He  referred  to  something
 which  I  really  did  not  know.  I  just
 now  got  the  information  from  the
 office.  He  mentioned  about  the  Indian
 Copper  Corporation  being  man-
 aged  with  the  Rhodesian  capital  by
 the  South  Africans  and  that  all  the
 condemned  people,  according  to  him,
 in  the  world  are  in  this  Company.  But
 the  information  that  T  have  got  ls  that
 97  per  cent  of  fhe  shares  of  this  Com-
 pany  are  Indian.  This  is  the  position
 ag  it  is  today.  T  am  ony  talking  of
 the  facts,  I  do  not  know  anything
 about  the  allegation  that  he  made  that
 the  South  Africans,  the  Rhodesian
 people,  all  the  condemned  people  in

 Russia  and  America.  If  an  aerial
 survey  reveals  fhe  possibility  of  zinc
 are  in  some  places,  then  we  will  have
 to  undertake  boaring  operations  to
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 the  world  are  concentrated  in  this
 Company  and  that  they  are  exploit-
 ing  India.  It  is  not  as  if  we  brought
 all  of  them  by  ship  yesterday  morning
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 and  landed  them  a!'l  here  to  destroy
 our  country.  97  per  cent  of  the  shares
 are  Indian.  And  there  are  some  Eng-
 lish  consultants—not  that  the  Conso-
 lidated  Goldfields  South  Africa  Ltd.
 which  he  mentioned—to  this  Company
 wherein  97  per  cent  of  the  shares  are
 Indian.  I  hope)  he  will  verify  it.  This
 is  the  information  I  have.

 Shri  Daji:  I  read  it  from  the  Geolo-
 gical  Survey  of  India  which  is  the
 Government  publication.

 Shri  Sanjiva  Reddy:  It  may  be  an
 old  Bulletin.

 Shri  Daji:
 Shri-Sanjiva  Reddy;  I  am  giving  the

 correct  information,  He  may  verify
 it  and  let  me  know  if  there  is  any-
 thing  wrong  wiih  the  information  that
 I  am  giving.  I  am  one  with  Mr.  Daji
 that  no  Rohdesian  ang  no  South  Afri-
 ean  can  have  any  share  in  a  Company
 here.  Those  people  condemned  by  the
 world  public  opinion  cannot  be  allow.
 ed  to  pay  any  part  in  this  country.
 He  may  verify  the  facts  that  I  have
 given  and  if  the  facts  are  wrong,  we
 shall  certainly  see  that  it  is  not  so.

 It  is  published  ‘in  1964,

 Then,  Mr.  Daji  said  that  because
 this  Company  refused  to  give  any
 shares  to  Birla  that  this  Company  is
 being  nationalised.  This  is  the  first
 time  I  am  hearing  that.  Neither  the
 Birlas  have  asked  for  the  shares  in
 this  Company  nor  has  anybody  pro-
 posed  it  to  this  Company.

 Shri  Kapur  Singh:  You  are  not  well-
 informed.

 Shri  Sanjiva  Reddy:  Quite  possibly.
 I  am  pot  aware  of  what  has  happened
 behing  the  scene  or  something  else
 which  may  have  happened  of  which
 Mr.  Kapur  Singh  is  aware.  May  be
 he  is  very  well  fed  by  the  Company
 in  the  sense  that  he  gets  all  the  in-
 formation  from  the  Company.

 Shri  Kapar  Singh:  Besides  me,
 many  others  also  know  it.
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 Shri  Sanjiva  Reddy:  May  be.  The:
 Company  is  not  very  effective  in  pro~
 ducing  zinc  but  is  very  effective  in.
 Producing  enough  material  for  you.
 The  allegations  made  are  not  correct.

 An  hon,  Member:  It  is  all  concoct-
 ed.

 Shri  Sanjiva  Reddy:
 cocted,

 Shri  Dajl;  When  the  Minister  does
 not  know  it,  how  can  he  say  that  it
 is  all  concocted.  °*

 May  be  con-

 Shri  Sanjiva  Reddy:  That  is  why  I
 say  I  do  not  know  it.  That  is  not
 ‘rue  to  my  satisfaction...  .(Interrup-
 tion).  Some  other  Member  suggested
 the  word  ‘concocted’  and  not  that  I
 used  that  word.

 Shri  Kapur  Singh:  Is  it  very  grace-
 ful  छा  the  part  of  the  hon.  Mimister
 to  Suggest  that  those  who  have  op-
 posed  the-Bill  have  been  briefed  by
 the  Company  concerned?

 Shri  Sanjiva  Reddy:  I  am  not  say-
 ing  that.  About  the  Birlas,  some  al-
 legations  were  made.  Somebody  may
 have  given.the  information  to  the  hon.
 Member.  For  instance,  Khetri  copper
 project  was  s.arted  by  the  Birlas.
 When  we  found  that  it  was  not  giving
 the  proper  results,  the  Government
 took  it  over.  In  the  field  of  non-fer-
 rous  metals,  we  want  resuits.  There-
 fore,  we  are  prepared  to  take  it  over.
 There  are  some  Companies  which  pro-
 duce  aluminium  and  they  are  working
 satisfactorily,  Now,  I  would  not  sink
 my  fioney  there  but  I  would  sink  the
 money  in  a  new  pubic  sector  project
 which  can  give  additional  results,  THere
 are  some  companies  in  the  private
 sector  which  are  producing  aluminium,
 I  would  not  sink  the  money  by  taking
 over  these  companies.  I  woud  put
 the  money  where  we  can  produce
 much  more.  Therefore,  in  the  Fourth
 Plan,  We  are  taking  over  Khetri,and
 Korba  projects  in  the  public  sector.
 It  is  mot  our  intention  that  everybody
 shoud  be  covered  overnight.  We  are
 for  the  mixed  It  is  aceept- ‘economy.
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 ed  by  the  Government.  The  Govern-
 ment's  policy  is  quite  cear  that  it  is
 for  mixed  economy.  There  is  n0  use
 taking  over  everything.  If  things  are
 being  produced  in  the  private  sector,
 we  allow  them  to  be  produced.  We
 use  a  little  capital  that  we  have  for
 putting  up  new  projects  so  that  the
 country  may  become  self-sufficient.

 With  regard  to  aluminium,  in  the
 coming  four  or  five  years  we  hope
 not  only  to  become  self-sufficicnt  but

 want  this  aluminium  to  take  over
 the  functions  of  copper  and  other
 metals  also,  if  possible.

 Shri  Guha  spoke  about  the  price,  i.e.
 why  the  price  was  kept  controlled.
 Same  o-her  members  also  mentioned
 about  it.  If  the  price  of  scarce  mate-
 rial  is  net  controlled,  what  wil]  hap-
 pen?  The  ०0  ma:ket  price  was  round
 about  Rs.  ‘1,300,  to  1,400,  per  tonne  and
 then  the  Tariff  Commission  recom-
 mended  Rs.  1,500  and  odd  as  the  price
 that  could  be  given  here  taking  into
 consideration  the  transport  charges
 and  all  that.  If,  suppose,  a  free  mar-
 ket  is  allowed,  zinc  wi!l  not  goto  zinc
 sheets;  zinc  will  not  go  for  pipes:  it
 will  go  to  the  small  market  for  buck-
 ‘ets  and  all  that  I  wonder  if  my
 friend,  Mr.  Daji,  will  agree  to  this
 Nobody  will  agree  to  this.  Therefore,
 giving  them  a  free  price  when  the
 material  is  so  scarce  or  giving  them
 even  a  chance  to  sell  a'  8  free  market
 rate  would  be  disastrous  to  the  coun-
 try  and  no  defence  production  would
 be  possible  if  this  is  allowed.  There-
 fore,  we  had  to  control.  The  Tariff
 Commission,  taking  into  consideration
 all  aspects,  fixed  a  particular  price
 and  we  did  not  reduce  it  even  by  one
 tupee.  Some  of  the  hon.  members
 said  that  the  Govetnment  had  reduc-
 ed  it;  it  is  not  correct:  we  did  not  re-
 duce  it  even  by  one  rupee.  For  lead
 they  were  allowed  to  sel]  in  a  free
 ket  and  because  of  that,  they  could
 sell  it  at  the  rate  of  Rs.  4000  per:
 tonne  while  the  import  price  was
 Rs.  200  or  so.  If  the  same  is  allowed
 in  respect  of  zine  also,  our  Defence
 industries  would  stand  to  lose.  If  you
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 want  to  alloW  free  market,  naturally
 you  will  have  to  allow  imports  also.

 Shri  Kapur  Singh:  Would  the  Gov-
 ernment  contro!  the  price  at  this  level
 when  they  themselves  manufacture
 this  commodity?

 Shri  Sanjiva  Reddy:  Most  certainly.
 When  Government  produces,  we  will
 no  increase  the  price  so  high  that  the
 Defence  industries  will  suffer,  We
 have  not  yet  sarted  producing.  Let
 us  produce  and  see.  This  18,000  is  nof
 going  to  solve  our  problem;  we  shalk
 have  to  produce  1,50,000°  tonnes.  There
 is  no  zinc  which  is  in  the  Govern-
 ment's  hands  today.  [Tt  is  either  im-
 ported  or  the  little  quantity  that  you
 produce,  i.c.,  3,000  to  4,000  tonnes.

 Anyway  it  is  not  our  intention  to
 injure  the  company.  We  do  not  take
 over  a  company  to  wound  somebody's
 feelings,  ie.  just  because  they  are
 Sikhs  or  uf  some  other  community.
 Shri  Kapur  Singh  should  avojq  mak-
 ing  these  allegations,  Some  members
 said  that  Congres;  businessmen  influ-
 enced  the  Government  and  all  that.
 These  are  allegations  which  are  not
 going  to  add  to  the  strength  of  unity
 in  the  country  between  various
 communities,  I  do  not  think’  that,
 when  we  considered  it  in  the  Cabinet,
 the  consideration  that  they  were
 Sikhe  ever  came  before  us.

 Shri  Kapur  Singh;  I  can  hardly  be
 expected  to  avoid  facts  which  glare
 in  the  fare,

 all- Shrj  Sanjiva  Reddy:  That  i.
 right.

 I  must  thank  Mr,  Mathur  for  hav-
 ing  ™aode  some  constructive,  sugge?-
 tions.  He  and  other  friends  wanted  to
 know  how  the  administration  would
 be  run.  We  are  thinking  of  having
 a  separate  corporation  for  this.  I
 was  originally  thinking  whether  the
 NDMC  could  take  over  his  b  cause
 they  were  in  charge  of  copper  and
 other  metals,  but  I  was  advised  that
 they  had  enough  work  and  that  they
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 might  not  pay  much  attention  to  it  if
 it  wag  given  to  them.  Therefore,  we
 are  thinking  of  having  g  separate  cor-
 poration  for  this,  so  that  particuar
 attention  could  be  given  to  develop
 these  mines.

 Mr.  Banerjee  is  not  here.  I  would
 like  to  tell  him  that  every  ounce  of
 it  is  for  Defence—for  sheets,  pipes
 and  all  that.  It  is  not  gifted  to  Tatas
 or  Birlas  for  their  private  use  or  for
 making  some  profits.  It  is  given  only
 for  Defence.

 We  ate  passing  through  a  very  cri-
 tical  period.  This  non-ferrous  metal
 is  going  to  play  a  very  important
 part  in  our  Defence  industries  in
 future.  Therefore,  we  should  try  to
 produce  as  much  gs  possible.  Let  me
 make  it  clear  that,  whether  in  the
 public  sector  or  in  the  private  sector,
 we  should  try  to  locate  the  avail-
 ability  of  this  raw  material  in  our
 country  and  try  ०  produce  as  much
 as  possible.  I  would  appeal  to  all  my
 friends  to  give  thelr  co-operation  and
 IT  woulg  try  to  do  my  best  with  the
 willing  co-operation  of  my  friends.

 About  compensation,  about  the  esti-
 mate  of  the  land  value,  Shri  Shinkre
 should  know  that  there  will  be  a
 judge;  if  they  are  aggrieved,  they  can
 represent;  it  is  not  as  if  compensation
 will  be  denied  to  them;  Government
 will  not  grudge  giving  a  few  lakhs
 of  rupees.

 Shri  Shinke:  Govermment  may  be
 a  loser  then.

 Shri  Sanijiva  Reddy:  In  the  Bill  it
 ig  mentioned  that  g  person  competent
 to  be  a  judge  will  be  the  judge.
 Therefore,  no  injustice  will  be  done
 either  to  the  Government  or  to  the
 Company;  it  will  be  a  fair  compensa
 tion  to  both  the  sides.  I  expect  the
 House  to  pass  this  Bill  unanim
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 tainly  make  an  attempt  to  satisfy  them
 to  the  extent  possible.

 Shri  Vidya  Charan  Shukla  (Maha-
 samund):  I  would  like  to  know  whe-
 ther,  while  deciding  the  question  of
 compensation,  the  judge  would  be  re-
 quired  to  take  into  consideration  the
 quantum  of  loss  that  this  Company
 has  caused  to  the  nation  by  delaying
 this  project  for  such  g  long  time;  they
 have  been  sitting  tight  over  this  pro-
 ject  for  ten  years  and  this  should  be
 one  of  the  considerations  before  de-
 ciding  on  the  quantum  of  compensa-
 tion  that  should  be  paid.

 Dr.  L.  M.  Singhvi  (Jodhpur):  I
 would  like  to  put  two  questions.  One
 of  them  is  whether  the  Government
 realise  and  are  prepared  to  tell  us
 that,  as  a  matter  of  fact,  they  have
 themselves  been  largely  responsible
 for  delaying  the  acquisition  of  this
 company.  In  960  it  became  evident
 to  them  that  this  Company  could  not,
 on  its  own,  undertake  the  establish-
 ment  of  zink  smelter,  In  963  they

 inted  a  Committee.  In  March,
 1964  the  Committee,  headeq  by  the
 Director-General  of  Technical  De-
 velopment,  had  given  them  the  re-
 port  that,  without  Rs.  600  lakhs,  this
 project  could  not  come  to  fruition.
 Even  so  this  project  was  delayed  and
 I  am  told  that,  on  a  rough  calcula-
 tion,  as  much  as  Rs.  9  crores  of  fore-
 ign  exchange  have  been  lost  by  the
 Government  of  India  in  this  connec-
 tion.

 Secondly,  I  would  like  the  hom.
 Minister  to  tell  us  as  to  what  was  the
 position  in  respect  of  the  proceedings
 in  the  court  of  law  which  was,  in  the
 first  place,  to  object  to  the  notification
 regarding  the  price  and  then  second-
 ly  with  regard  to  the  Ordinance,  What
 igs  the  position  in  respect  of  these

 and  quickly.  If  there  is  any  objec-
 tion,  I  am  prepared  to  hear  that  and
 the  members  may  bring  it  to  my
 notice  before  hand;  I  do  not  say  that
 I  wil;  satisfy  them,  but  I  ghall  cer-

 roceedi: कड
 Shri  Sanjiva  Reddy:  This  point  was

 already  raised  by  one  of  the  hon.
 members.  It  is  pending  in  the  Court;
 the  Court  is  going  to  hear  them  in
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 the  first  week  of  December;  I  have
 already  given  the  date.

 About  the  delay,  I  admit  that  there
 has  been  some  delay.  It  was  because
 we  wanted  to  negotiate  and  come  to
 some  terms  with  them,  Therefore,  we
 had  a  conference  with  Secretaries  and
 their  representatives.  The  only  time
 I  met  them  was  in  the  Finance  Minis-
 ter's  room  when  there  was  a  meeting
 with  all  the  representatives.  Later
 on,  we  left  it  to  the  Secretaries  to
 deal  with  them.  There  was  some
 delay  because  we  wanted  to  do  it
 smoothly.

 Dr.  L.  M.  Singhvi:  How  much
 foreign  exchange  was  lost?

 Shri  Sanjiva  Reddy:  About  Ra,  9
 crores.

 Shri  N.  Dandeker  (Gonda):  This
 particular  explanation  about  the  delay
 gives  rise  to  one  or  two  other  im-
 portant  questions.  In  the  Schedule,
 about  the  valuation,  I  find  that  nothing is  to  be  paid  for  intangible  assets.
 This  poor  company  working  over  the
 years—and  Government  could  have
 taken  it  over  in  960  or  96]  or  962
 or  964  or  whatever  it  is—has  losses
 mounting  up,  a  lot  of  its  borrowed
 money  going  down  the  drain,  and  I
 see  that  for  keeping  itself  alive  they
 have  ineurred  these  losses.  छाता
 nothing  is  to  be  paid  for  this  because
 they  are  intangible  assets.

 I  also  see  that  the  depreciable
 assests  are  to  be  valued  on  the  basis
 of  the  original  cost  less  depreciation
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 delay,  seems  to  me  to  be  an  incredible
 approach  to  the  problem  of  valuation.

 Shri  Radhelal  Vyas;  That  can  be
 considered  when  the  clauses  are  taken
 up

 Shri  Sanjiva  Reddy:  I  have  nothing
 more  to  add.  After  all,  compensation
 will  be  paid  in  the  same  manner  as
 was  paid  to  the  insurance  companies
 which  were  taken  over  when  the  LIC
 was  formed  or  to  the  other  corpora-
 tions  which  were  taken  over.  The
 delay  is  not  because  Government  did
 not  want  to  take  it  over  earlier,  but
 we  wanted  to  carry  the  corporation
 also  with  us,  and  the  delay  occurred
 beca  the  negotiati  were  unend-
 ing,  and  ultimately  we  were  forced  to
 take  this  decision.

 Mr,  Chairman;  The  question  is:
 “That  the  Bill  to  provide  for  the

 acquisition  of  the  undertaking  of
 the  Metal  Corporation  of  India
 Limited  for  the  purpose  of  enabl-
 ing  the  Central  Government  in  the
 public  interest  to  exploit,  to  the
 fullest  extent  possible,  zine  and
 lead  deposits  in  and  around  the
 Zawar  area  in  the  State  of
 Rajasthan  and  to  utilise  those
 minerals  in  such  manner  as  to
 subserve  the  common  good,  be
 taken  into  consideration.”.

 The  motion  was  adopted.
 Chairman:  There

 di  ts  to  the  cl
 The  question  is:

 “That  clauses  2  to  77  and  the

 Mr.  are  no

 according  to  the  income-tax  rates.  It
 would  be  monstrous  to  value  these
 assets  like  thet  when  the  delay  was  of
 Government's  making.  Depereciation
 at  the  income-tax  rates  on  the
 written-down-value  system  over  a
 short  period  is  an  inequitable  basis
 for  the  valuation  of  a  concern  which
 is  taken  over.  It  is  a  fact  that  when
 depreciation  is  taken  over  a  long
 period  of  time  it  makes  no  difference,
 whether  you  have  it  on  the  straight-
 line  method  or  on  the  written-down-
 value  method.  The  written-down-
 value  in  the  short  run,  after  all  this

 Schedule  stand  part  of  the  Bill".
 The  motion  was  adopted.

 Clauses  2  to  1,  and  the  Schedule
 were  added  to  the  Bill.

 Clause  l,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.
 Shri  Sanjiva  Reddy:  I  beg  to  move:

 “That  the  Bill  be  passed”.
 Mr.  Chairman:  The  question  is:

 “That  the  Bill  be  passed”.
 The  motion  was  adopted.

 ——



 PATENTS  BILL
 The  Minister  of  Heavy  Engineering

 and  Industry  in  the  Ministry  of  Indus-
 try  and  Supply  (Shri  T.  N.  Singh): I  beg  to  move:

 “That  the  Bill  to  amend  and
 consolidate  the  law  relating  to
 patents,  be  referred  to  a  Joint
 Committe  of  the  Houses  consist-
 ing  of  45  Members,  30  from  this
 House,  namely  Shri  8.  V.  Krishna-
 moorthy  Rao,  Seth  Achal  Singh,
 Shri  Peter  Alvares,  Shri.  Rama-
 chandra  Vithal  Bade,  Shri  Panna
 Lal  Barupal,  Shri  Dinen  Bhatta-
 charya,  Shri  Bibhuti  Mishra,  Shri
 P.  C,  Borooah,  Sardar  Daljit
 Singh,  Shri  Basanta  Kumar  Das,
 Shri  V.  B.  Gandhi,  Shri  H.  K.  V.
 Gowdh,  Shri  Kashi  Ram  Gupta,
 Shri  Prabhu  Dayal  Himuatsingka,
 Shri  Madhavrao  Laxmanrao
 Jadhav,  Shri  Mathew  Maniyan-
 gadan,  Shri  M.  R.  Masani,  Shri
 Braj  Behari  Mehrotra,  Shri
 Bibudhendra  Mishra,  Shri  Chhotu-
 bhai  M.  Patel,  Shri  Naval  Prabha-
 kar,  Shri  R.  Ramanathan  Chettiar.
 Shri  Sham  Lal  Saraf,  Shri  A!  T.

 “Sarma.  Dr.  C.  B.  Singh,  Dr.
 L.  M.  Singhvi,  Shri  P.  Venkata-
 subbaiah,  Shri  है,  K.  Warior,  Shri
 Balkrishna  Wasnik  and  Shri  Ram
 Sewak  Yadav,  and  5  from  Rajya
 Sabha;

 that  in  order  to  constitute  a  sit-
 ting  of  the  Joint  Committee  the
 quorum  shall  be  one-third  of  the
 total  number  of  Members  of  the
 Joint  Committee;

 that  the  Committee  shall  make
 a  report  to  this  House  by  the  first
 day  of  the  second-iweek  of  the
 next  session;

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  relat-
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 that  this  House  recommends  to

 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the
 names  of  45  Members  to  be
 appointed  by  Rajya  Sabha  to  the
 Joint  Committee.”.
 The  first  Indian  law  of  protection  to

 inventions  wus  placed  on  the  statute-
 book  in  1856,  entitled  “The  Exclusive
 Privileges  Act,  1856.".

 श्रीमती  सहो रा बाई  राय  (दमोह)
 सभापति  महोदय,  मंत्री  महोदय  बताने  की
 कृपा  करें  कि  उन्होंने  कमेटी  के  45  सदस्यों
 में  किलो  महिला  को  क्‍यों  नहीं  रखा

 Mr.  Chairman:  The  hon.  Minister
 will  answer  that  point  in  his  speech.

 श्री  जि०  लाठ  सिंह  :  मानना  रूद/या
 एमेंडमेंट  ला  सकती  है।  उस  पर  विचार
 किया  जायेगा  ।

 Since  then,  in  a  period  of  over  700
 years,  the  Jaw  has  undergone  many
 changes.  These  modificationg  were
 largely  due  to  a  desire  to  make  the
 Indian  law  conform  to  the  law  in  the
 U.K.  from  time  to  time.  The  present
 Patents  and  Designs  Act  was  passed
 in  9]]  and  it  was  in  this  Act  that  the
 term  ‘patent’  was  first  introduced  in
 place  of  exclusive  privileges  used  in
 the  earlier  law.  Since  then  also,  there
 have  been  ag  number  of  amendments,
 the  last  one  being  the  Indian  Patents
 and  Designs  (Amendment)  Act.  1983.
 Briefly  speaking,  the  object  of  the
 Patent  system  is,  as  stated  to  be,  to
 provide  stimulus  for  research  and  in-
 vention  by  assuring  to  the  inventer
 taking  a  patent  remuneration  for  a
 specific  period  of  time  by  giving  him
 a  poly  for  rclal  explotta-
 tion  of  the  invention  in  return  for  dis-
 closing  the  specifications  of  the  in-
 vention  to  the  public.  In  ancient  days,
 it  was  cusfomary  even  in  European
 countries  for  a  clever  designer  or
 inventor  to  keep  his  invention  a  trade ing  to  Parl  Co

 shall  apply  with  such  variations
 and  ‘modifications  as  ‘the  Speaker
 may  make;  and.

 secret  and  hand  it  down  to  his  sons
 or  successors  for  commercial  exploi-
 ‘tation  purposes.  To  the  extent  fhat
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 the  patent  laws  make  it  compulsory
 for  the  inventor  to  disclose  the  speci-
 fications  of  the  invention  to  the  public,

 Pinding  before  the  House  «a  re-
 examination  of  the  law  revealed  that
 at  would  need  further.  extensive

 ts.  The  Bill  of  I953°  wus, anead the  patent  system  is  an  impr
 on  the  old  practice.

 There  is  no  doubt  that  in  [he
 edvanced  industrial  countries  of  the
 world,  the  patent  system  has  contri-
 buted  to  sustaini  and  di  ifying
 industrial.  growth,  but  it  cannot  be
 gaid  that  the  patent  system  has  work-
 ed  well  in  the  industrially  backward
 «<ountries  or  in  countries  on  the
 threshold  of  industrial  development
 Serious  doubts  have  been  voiced  in
 mare  than  one  quarter  about  the
 efficacy  of  the  patents  system  in  con-
 tributing  to  development  in  such  coun-
 tries.  It  is  also  g  fact  thet  in  India,
 though  the  patents  system  has  been  in
 existence  for  over  a  century,  grave
 concern  has  been  expressed  by  many
 knowledgeable  persons  that  this
 svstem  has  not  achieved  the  main
 Purpose  of  stimulating  inventions  for
 the  industrial  progress  of  the  country. ‘Some  have  even  felt  that  the  patent
 system  instead  of  being  conducive  to
 our  industrial  growth  has  really worked  against  the  interests  of  the
 country  and  of  the  consumer
 736  brs.

 The  main  argument  advanced  in
 favour  of  this  view  was  that  the
 patent  system  acted  as  a  hindrance  to
 free,  unfettcred  scientific  and  techno-
 iogical  development  in  India  as  the
 holders  of  Indian  patents  were  for  the
 very  krge  part  non-Indiang  who  had
 not  been  working  the  patents  in  this
 country,  and  by  reason  of  this  ex-
 ‘clusive  right  they  had  under  the  jaw
 biocked  their  working  by  others.

 _,Soon  after  independence,  a  com-
 Tittee  was  appointed  in  948  to  review
 the  woking  of  the  law  and  to  make

 ions  to  Gover  it  for
 making  the
 tc  our  industrial  growth.  This  com-
 mittee  submitted  its  report  in  7950
 and  on  the  basis  of  that  report,  the
 Patents  Bill  of  953  was  introduced  in
 he  First  Lok  Sabha  on  7  December,
 59  However,  while  this  PIN  was

 therefore,  nol  proceeded  with  and
 wllowed  to  lapse.

 In  1957),  the  Government  of  India
 requested  Shri  Rajagopala  Ayyangar.
 then  g  Judge  of  the  Madras  High
 Court,  to  examine  the  patents  system
 in  all  its  aspects,  review  the  Indian
 Fatent  law  afresh  and  advire  Gov-
 ernment  in  regard  to  changes  in  the
 law  which  would  secure  the  use  of  the
 patent  syslem  to  the  best  naljonal
 udvantage.  Shri  Ayyangar's  report  was
 submitted  to  Government  in  Sept.  1959.
 This  report  is  a  very  valuable  contri-
 bution  to  the  law  of  patents  in  India.
 In  his  report,  Shri  Ayyangar  has
 dealt  with  nmvany  important  aspects  of
 the  system  including  the  object  and
 basis  of  grant  of  a  patent,  its  effect
 on  the  economy  of  industrially  under-
 developed  countries  ete.  Aflep  ana-
 lysing  the  advantages  and  disadvan-
 tages  of  the  patent  system  in  a  coun-
 try  like  India,  he  has  come  to  the
 conclusion  that  with  all  the  handicaps
 that  the  system  involved,  in  its  appli-
 cation  to  under-developed  countries,
 there  are  no  alternative  methods  of
 our  achieving  better  results.  He  points
 out  that  the  patent  system  ia  in
 vogue  in  most  countries  including
 countries  including  countries  having
 a  socialistic  economy  like  the  USSR,
 Czechoslovakia,  Poland  and  Yusgosla-
 via,  I  may  here  quote  from  his  report.
 He  says

 “T  consider  that  the  patent  system
 ig  the  most  desirable  method  of
 encouraging  inventors  and  reward-
 ing  them,  and  though  at  present,
 Indian  inventors  take  a  very  small

 share  in  the  benefits  of  that  system.
 with  increasing  emphasis  on  techni-
 cal  education  and  the  number  and
 quality  of  the  research  institutes
 thet  have  been  established  in  the
 country  together  with  the  rapid
 industrialisation  that  is  proceeding.
 one  may  look  forward  to  a  time
 when  the  Indian  research  worker
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 {Shri  T.  श्र,  Singh)
 and  inventor  will  take  full  advan-
 tage  of  the  patent  law”.
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 studied  the  various  points  of  view
 expressed  by  all  those  interested  in
 the  subject.  The  present  Bill  js  a

 He  has,  therefore,  recom:  ded  the
 retention  of  the  patent  system  but  at
 the  same  time  suggesteq  that  it  should
 be  improved  in  he  following  manner:
 (l)  by  defining  with  precision  inven-
 tions  which  should  be  patentable  and
 by  rendering  unpatentable  certain
 inventions,  the  grant  of  patents  to
 which  will  retard  research  or  indus-
 trial  progress  or  be  detrimental  to
 national  health  or  well-being;  (2)  by
 expanding  the  scope  of  anticipation  so
 ag  to  comprehend  not  merely  what  is
 known  or  published  in  thig  country
 but  also  what  is  known  or  published
 outside  India;  (3)  by  providing  reme-
 dies  for  the  evils  which  India,  in

 common  with  other  countries  experi-
 ences,  from  foreign-owneq  patents
 which  are  not  worked  in  the  country,
 but  which  are  held  either  to  block  the
 industries  of  the  country  or  to  secure
 a  monopoly  of  importation;  (4)  by
 providing  special]  provisions  as  regards
 the  licensing  of  patents  for  inventions
 relating  to  food  and  medicines;  (5)  by
 providing  remedies  for  other  forms  of
 abuse  resorted  to  by  patentees  to
 secure  a  more  extended  monopoly  or
 28  monopoly  for  a  longer  quration  than
 what  the  statute  grants.

 I  would  place  on  record  the  Gov-
 ernment  of  India's  appreciation  of  the
 valuable  work  done  by  Shri  Ayyangar
 in  producing  this  report.  I  have  no
 doubt  that  it  will  be  a  landmark  in
 the  history  of  patents  in  India.  The
 amending  Hill  under  discussion
 attempts  to  bring  out  those  five  prin-
 ciples  enuaciated  in  Shri  Ayyangar’s
 report.

 The  recommendations  of  Shri
 Ayyangar  formed  the  subject  of  fur-
 ther  extensive  examination  and  dis-
 cussion  in  Government.  At  this  stage,
 Indian  thinking  on  the  revision  of
 patent  law  started  attracting  notice
 and  became  somewhat  contr

 re  of  the  complex  nature  of  the
 subject  on  the  one  hand  ang  the  care-
 ful  consideration  that  Government
 gave  to  the  diverse  points  of  view  on
 the  other.  Government  accepted  the
 conclusion  of  Shri  Ayyangar  that  the
 provisions  relating  to  patents  in  the

 existing  Patents  and  Designs  Act
 should  be  repealed  and  that  there
 should  be  a  new  Act  exclusively  dea)-
 ing  with  patents.  The  provisions  in  the
 present  Act  relating  to  designs  will
 continue  to  be  in  force.  The  subject
 of  designs  is  under  separate  examina-
 tion  and  in  due  course,  such  amend-
 ments  to  the  law  relating  to  designs
 as  may  be  found  necessary  will  be
 brought  before  this  House.

 The  Bill  before  the  House  incor-
 porates  for  the  most  part  the  recom-
 mendations  contained  in  the  report  of
 Shri  Rajagopala  Ayyangar.  But  in

 a  few  respects,  certain  important
 changes  have  been  introduced  to
 which  I  shall  make  a  reference  later

 in  my  speech.

 I  shall  now  deal  with  some  of  the
 important  provisions  of  the  Bill.
 First,  the  Bill  seeks  to  codify  the  kinds
 of  inventions  which  are  ont  patenta-
 ble.  So  far  non-patentability  has  been
 left  to  be  governed  by  commonsense
 but  with  the  rapidly  enlarging  area
 of  inventions  and  discoveries,  *  is
 clearly  necessary  that  there  should  be
 specific  provision  for  the  purpose  in
 the  law  itself,  The  छा  accordingly
 provides  that  inventions,  the  use  of
 which  is  contrary  to  law  or  morality
 or  injurious  to  public  health,  dis-
 coveries  of  scientific  principles,  mvet-
 hods  of  agriculture  or  horticulture,
 medicinal,  surgical  or  curative  treat-
 ment  and’  processes  of  testing  appli-
 cable  to  the  improvement  or  control
 of  manufacture  will  not  be  patentable,
 But  beyond  these,  inventions  relating
 to  atomic  energy  will  also  not  be

 Government  carefully  took  note  of  and
 ‘tabl:  I  may  in  this  connecten

 mention  that  this  provisign  relating
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 to  atomic  energy  inventions  has
 already  been  included  in  the  Atomic
 Energy  Act,  ‘1962,

 An  important  new  provision  rela-
 ting  to  non-patentability  is  in  the
 field  of  chemicals  including  drugs,
 medicines  fdod  and  pesticides.  The
 Bul  provides  that  inventions  for
 chemical  products  or  substances  will
 not  be  patentable.  The  patentability
 will  be  confined  on'y  to  the  processes
 by  which  the  chemical  products  or
 substances  are  obtained,  This  is  a
 very  important  new  position,  as  it
 was  found  in  practice  that  the  system
 of  allowing  patents  to  products  has
 the  undesirable  result  of  blocking
 research  and  development  of  new
 processes  for  producing  the  same  pro-
 ducts,

 The  second  important  provision
 relates  to  compulsory  licensing.  The
 provisions  in  the  present  Act  relating
 to  the  grounds  on  which  a  pul.
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 to  patentee  to  work  the  invention  in
 India  and  to  give  to  the  licensee  details
 of  the  technical  know-how  so  as  to
 enable  him  to  work  the  invention  to
 an  adequate  extent.  Ag  I  said  eartier,
 a  harge  majority  of  patents  registered in  this  country  belong  to  non-Indians
 and  many  of  them  have  not  been
 worked  in  India  for  a  long  period  of
 time.  The  Bill  provides  that  a  ~atent
 would  become  liable  to  revocation  on
 the  ground  of  failure  to  work  an
 invention  to  an  adequate  extent  in
 India  within  w  period  of  two  years from  the  date  the  compu'sory  licence
 is  ordered.

 I  now  come  to  the  provisions  of  this
 Bill  which  go  beyond  the  recommen-
 dations  contained  in  the  report  of  Shri
 Rajagopala  Ayyangar.  Let  me  assure
 the  House  that  the  government  final-
 ly  decided  to  include  these  provisions
 in  the  Bill  only  after  the  most  care-

 sory  licence  could  be  ordered  have
 found  to  be  insufficient  to  encourege
 the  starting  of  new  industries  in  our
 country.  The  Bill  seeks  to  extend
 these  in  a  number  of  ways.  In  the
 first  place,  the  Bill  provides  that  it
 should  not  be  necessary  for  an  appli-
 cant  for  a  compulsory  licence  to  est  ib-
 lish  that  the  inventions  relating  to  a
 patent  is  capable  of  being  commcer-
 cially  worked  in  India  before  such  a
 licence  should  be  ordered.  It  stould
 be  sufficient  for  him  to  show  that  the

 requirements  of  the  public
 with  respect  to  the  patent  have  aot
 been  satisfied  to  an  adequate  extent

 by  manufacture  in  India,  This  would
 include  non-working  of  the  invention
 on  a  commercial  scale  in  India  and
 the  di  nd  for  the  patented  article
 being  met  to  a  substantial  extent  by
 importation.  The  reason  for  non-
 working  ‘o  an  adequate  extent  in

 India  would  apply  not  only  to  meet
 the  internal  demand  but  also  to  meet
 the  requirements  of  a  new  export
 market.  The  Bill  seeks  to  rectify  the
 omission  in  the  present  Act  by  the
 provision  for  revocation  of  a  palent  on

 the  gtound  of  non-working.  The
 inclusion  of  such  a  provision  in  the
 new  law  will  serve  as  an  inducement

 ful  ination  of  the  essential  need
 to  serve  the  overall  national  interest
 and  taking  into  full  account  any
 possible  harmful  that  it  may
 have  on  industrial  development.  The
 Bill  provides  that  every  patent  relat-
 ing  to  an  invention  in  the  field  of
 chemical  industry  including  food  pro-
 ducts  and  medicines  should  be  déém-
 ed  to  be  endorsed  with  the  words,
 licences  of  right.  I  think  itisa  very
 important  provision.  The  effect  of
 this  provision  would  be  that  any
 Person  interested  could  at  any  time
 after  the  date  of  the  sealing  of  the
 patent  obtain  as  of  right  a  licence  for
 the  exploitation  of  the  patent,  any
 person  irrespective  of  the  fact  whether
 the  patentee  himself  is  working  the
 invention  or  not.  Such  a  provision  is
 considered  essential  for  the  develop-
 ment  of  chemical  industries  in  this
 country  particularly  for  dyes,  inter-

 ediates,  fine  icals,  etc.  and  also
 for  exploiting  inventions  relating  ta
 food,  drug,  medicine  it  woud  be
 necessary  in  many  cases  to  make  use
 of  patents  in  the  chemical  field.  In
 the  present  law  appeals  from  the
 orders  from  the  controller  of  patents

 to  Isory  1  lie  to
 the  High  Court.  In  practice  it  hae
 been  found  that  this  involves  jong
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 ‘delays  and  heavy  costs  and  proceed-
 ings  are  always  protracted  with  the
 result  that  even  if  the  applicant  for
 compulsory  licensing  is  finally  sucess-
 ful  the  effective  period  within  which
 -he  could  use  the  patent  is  considerably
 reduced,  This  discourages  the  inter-
 ested  persons  from  applying  for  com-
 pulsory  licensing.  Inorderto  reduce
 the  delay  in  the  giving  of  final  deci-
 ‘sions  on  cases  of  complsory  licensing
 and  also  discouraging  dilatory  pro-
 ceedings  on  the  part  of  patent  holders.
 the  Bill  provides  that  appeals  from
 the  orders  of  the  controller  on  com-
 pu'sory  licensing  will  lie  to  the  Cen-
 tral  government  instead  of  the  High
 Court.  In  the  present  Act,  the  period

 -of  validity  of  a  patent  is  I6  years.  It
 is  proposed  that  this  should  be  reduced
 to  l4  years  except  in  the  case  of
 patents  relating  to  drugs,  food  and
 medicines  where  the  period  would  be
 only  ten  years.  The  main  reason  for
 this  reduction  in  the  period  of  validi-

 ‘ty  of  a  patent  is  the  fact  that  science
 and  hnology  are  developing  at  an
 extremely  rapid  rate  and  inventions
 now  tend  to  become  obsolescent  much
 earlier  than  in  the  past.  In  the  field
 of  drugs,  food  and  medicine  the  pace
 of  development  and  change  is  very
 much  faster  and  this  is  why  the  Bill
 proposes  that  the  period  of  validity  of
 patents  in  this  field  should  be
 ten  years.  I  shall  now  deal
 with  the  provisions  in  the  Bill
 which  relate  to  patents  in  the
 field  of  drugs  and  medicines  and
 infant  and  invalid  foods  in  some  detail.
 ‘The  hon.  Members  are  aware  that
 there  has  been  a  great  deal  of  contro-
 versy  on  this  matter  in  this  country
 as  wel]  as  abroad.  Let-me  straight-
 away  gay  that  there  is  a  strong  class
 of  opinion  in  India  which  takes  the
 view  that  the  patent  system  in-so  far
 as  it  applies  to  drugs,  food  and  medi-

 ‘eines  works  detrimentally  to  the
 development  and  growth  of  industries
 in  thit  field.  It  hag  been  represented
 that  the  patent  system  has  not  helped
 in  making  modern  drugs  available  to
 the  general  public  of  India,  at  rea-

 -ponable  prices,  but  on  the  other  hand,
 the  prices  of  such  drugs  in  this
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 country  are  higher  than  even  in  indus-
 trially  advanced  countries.  Many  such
 patented  drugs  are  still  beinz  import-
 ed  instead  of  their  being  manufactur-
 ed  in  India.  Quite  a  number  of  units
 which  are  engaged  in  the  production
 of  drugs,  I  am  sorry  to  say,  are  only
 carrying  out  formulations  and  .re-
 packing  and  are  still  to  commence
 manufacture  of  basic  materials  which
 are  being  imported  in  bulk.

 lt  has  been  argued  that  if  the
 Patent  law  did  not  cover  drugs,  food
 and  medicines,  there  will  be  free  and
 unfettered  development  in  this  field
 and  production  organised  which  will
 ensure  availability  of  medicines  and
 food  products  at  reasonable  prices.
 Life-saving  and  health-giving  drugs
 could  also  be  imported  from  the
 cheapest  sources  without  attracting
 the  infringement  provisions  of  the
 patent  law.  The  Governmert  have
 given  considerable  thouzht  to  this
 aspect  of  the  matter.  The  situation
 today  is  that  India  is  still  dependent
 on  getting  assistance  and  the  know-
 how  from  industrially-advance’  coun-
 tries,  and  in  this  context  if  seems
 necessary  to  ensure  that  the  flow  of
 technical  assistance  and  know-how
 ia  not  affected.  Om  balance,  we  have
 come  to  the  conlusion  that  while  we
 should  preserve  the  principle  of  the
 Patent  system  even  in  the  field  of
 drugs,  food  and  medicines,  wo  should
 fuarc  against  the  creation  cf  mono-
 polistic  conditions  which  by  non-
 working  of  patents  in  this  country
 block  development  or  secure  monopoly
 importation.  The  special  provisions  in
 the  Bill  which  are  intended  tn  secure
 these  aims.  are  as  follows.

 First,  as  I  said  earlier,  the  period
 of  validity  for  a  drug  patent  would
 be  0  years  as  against  l4  years  for  a
 patent  in  other  flelds.  Ths  period  of
 ten  years  would  apply  a'so  to  the
 patents  which  are  in  force  ou  the  date
 the  new  Act  comes  into  force;  thet  is
 to  say,  any  drug  patent  which  is  in
 force  on  the  commenemeni  of  the
 new  Act  would  have  its  life  limited  to
 ¥0  years  from  the  date  of  its  original
 validity.
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 Secondly,  the  fact  that  a  drug
 patent  would  be  deemed  fo  be  endors-
 od  with  the  words  “licences  of  right”

 ‘would  enable  any  person  or  body
 “anterested  in  its  working  io  get  a

 licence  for  that  purpose.  The  Bill
 provides  that  the  royalty  payable  to
 the  patentee  by  any  such  person  for
 €xpiciting  the  patent  will  nai  exceed
 four  per  cent  of  the  next  factory
 sale  price  in  bulk  of  the  article.  The
 purpose  of  this  provision  is  two-fold;
 it  would  limit  the  royalty  for  the
 working  of  the  invention  to  reason-
 able  figure.  It  would  enabl2  a  person
 or  body  interested  in  its  working  to
 @o  ahead  without  waiting  for  the
 settiement  of  the  precise  aawunt  of
 royalty.  Thirdly,  the  Government
 could.  authorise  such  licensee  to
 import  the  patented  article  from  any
 scurce  where  it  is  available  al  a  cheap
 price  for  sale  in  India  subject  to  the
 payment  of  a  reasonable  royalty  to
 the  patent-holder.  These  provisions
 would,  in  our  view,  while  ensuring
 a  reasonable  return  to  the  patentee  in
 respect  of  his  patent,  secure  the
 development  for  production  which
 takes  place  in  India  withcu,  undue
 hurdles  being  placed  in  its  path.  They
 will  also  ensure  that  prices  are  main-
 tained  at  reasonable  levels  by  guard-
 ing  against  monopolistic  situations
 being  created  by  allowing  imporis
 from  the  cheapest  sources,

 One  final,  important  provision.  in  the
 Bill  is  intended  to  enable  Government
 to  make  use  of  patents  for  production
 or  to  import  patented  goods  for  their
 own  use  without  attracting  the  in-
 fringement  provisions.

 The  Bill  before  the  House  is  quite  a
 jong  and  complex  one.  [t  has  arous-
 ed  a  certain  amount  of  controversy;
 some  persons  haye  expressed  mis-
 givings  that  the  Bill  makes  inroads
 into  industrial  property  rights.  I
 would  point  out  that  in  the  field  of
 drugs,  food  and  medicine,  we  are  in
 an  area  of  alleviation  of  human  sutfer-
 ing  and  saving  of  life,  and  whatever
 we  do  should  be  such  as  not  to  create
 conditions  where  the  forward  develop-

 ment  and  production  of  medicines  and
 pharmaceuticals  are  in  anyway
 hampered.  There  is  recognition  of
 this  vital  distinction  even  in  the
 present  Act..  Under  section  23  (cc)  of
 the  present  Act,  compulsory  licensing
 of  drug  patent  may  be  ordered  imme-
 diately  following  the  grant  of  the
 patent,  while  in  the  case  of  other
 patents,  compulsory  licensing  could  be
 ordered  only  after  a  period  of  three
 years  from  the  date  of  grant  of  the
 patent,

 I  may  repeat  that  the  provisions
 which  have  finally  gone  into  the  Bill
 are  the  result  of  long  examination  and
 careful  balancing  of  various  points  of
 view  and  the  only  consideration  which
 has  been  in  Government’s  mind  in  this
 regard  is  the  ultimate  national  inter-
 est.  It  is  not  our  intention  that  there
 should  be  any  erosion  of  industrial
 property  rights.  I  have  no  doubt-that
 the  Joint  Select  Committee,  composed
 as  it  will  be  of  persons  highly  quali-
 fied  and  equipped  not  only  in  law,  but
 ‘also  in  the  application  of  patents  in  its
 day-to-day  aspects,  would  go  into  the
 provisions  of  the  Bill  with  very  great
 care,  The  Committee  would  doubtless
 give  an  opportunity  to  all  persons  and
 bodies  interested  in  the  Bill  to  make
 representations  to  it  and  give  full
 consideration  to  such  representations.

 I  now  commend  the  motion  for  the
 acceptanee  of  the  House.

 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  to
 consolidate  the  law  relating  to
 patents,  be  referred  to  a  Joint
 Committee  of  the  Houses  consist-
 ing  of  45  members,  30  from  this
 House,  namely  Shri  S.  V.  Krish-
 namoorthy  Rao;  Seth  Achal  Singh;
 Shri  Peter  Alvares;  Shri  Rama-
 chandra  Vithal  Bade;  Shri  Panna
 Lal  Barupal;  Shri  Dinen  Bhatta-
 charya;  Shri  Bibhuti  Mishra;  Shri
 P.  0.  Borooah;  Sardar  -  Daljit
 Singh;  Shri  Basanta  Kumar  Das;
 Shri  V.  B.  Gandhi;  Shri  H.  छू.  प्र.
 Gowdh;  Shri  Kashi  Ram.  Gupta;
 Shri  Prabhu  Dayal  Himatsingka;

 amend  and
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 Shri  Madhavrao  Laxmanrao  Ja-
 dhav;  Shri  Mathew  Maniyanga-
 dan;  Shri  M.  R.  Masani;  Shri  Braj Behari  Mehrotra;  Shri  Bibudendra
 Mishra;  Shri  Chhotubhai  M.  Patel; Shri  Naval  Prabhakar;  Shri  R.
 Ramanathan  Chettiar;  Shri  Sham
 Lal  Saraf;  Shri  A.  T.  Sarma;  Dr.
 C.  8.  Singh;  Dr.  L.  M.  Singhvi; Shri  P.  Venkatasubbaiah;  Shri  K.
 K.  Warior;  Shri  Balkrishna  Was-
 nik  and  Shri  Ram  Sewak  Yadav
 and  15  from  Rajya  Sabha;
 That  in  order  to  constitute  a  sitting

 of  the  Joint  Committee  the  quorum
 shall  be  one-third  of  the  total  num-
 ber  of  members  of  the  Joint  Com-
 mittee;

 that  the  Committee  shall  make  a
 report  to  this  House  by  the  first  day
 of  the  second  week  of  the  next  ses-
 sion;

 that  in  other  respects  the  Rules  of
 Procedure  of  this  House  relating  to
 Parliamentary  Committees  shall  ap-
 ply  with  such  variations  and  modifi-
 cations  as  the  Speaker  may  make;
 and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajyo  Sabha  do
 join  the  said  Joint  Committee  and
 eommunicate  to  this  House  the  names
 of  15  members  to  be  appointed  by
 Rajya  Sabha  to  the  Joint  Committee.”

 ओऔमतो  कसला  चौधरी  (हापुड़)  :
 चेयरमन  साहब,  इस  कमेटी  के  सम्बन्ध  में
 मेरा  यह  निवेदन  है  कि  लोक  सभा  कौर  राज्य
 सभा  से.  कहीं  से  भी  स्त्रियों  का  प्रतिनिधित्व
 महीं  है  ny
 Shriniati  Rendulari  Sinha  (Patna):

 It  is  mosi',  surpising  that  out  of  30
 members  méntbned,  not  a  single  lady
 member's  name  is  there.

 Shri  N.  Dandeker  (Gonda):  Sir,
 while  supporting  the  motion  for  refer-
 ring  the  Patsents  Bill  to  a  Joint  Com-
 mittee,  [  take  this  opportunity  to  make
 a  few  observations  on  some  parts  of
 the  Bill  that,  I  confess,  trouble  me  8
 good  deal.
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 As  the  Minister  said,  the  fundamen-
 tal  objective  of  the  law  relating  tc
 Patents  is  to  confer  proprictary  rights
 upon  the  inventor  in  respect  of  his
 invention.  That  is  simple  vnuugh.  It
 has  been  the  practice  in  all  countries,
 over  a  century  and  more,  to  confer  this
 right  by  law  ang  to  limit  it  in  cer-
 tain  respects  but  without  being  al-
 lowed  to  be  eroded  by  various  types
 of  exceptions,—the  extent  of  erosion
 being  always  minima]  in  so  far  as  it
 is  absolutely  ary  in  the  publi interest  to  have  those  erosions  of  these
 proprietary  rights.

 Quite  briefly,  an  invention  is  con-
 cerned  with  one  of  threc  things.  It
 may  be  the  invention  of  a  new  product
 or  a  new  variety  of  an  existing  pro-
 duct;  or  it  may  be  the  invention  of  a
 new  process  for  making  a  new  product or  an  existing  product;  or  3t  may  be
 the  invention  of  a  new  machine  for
 making  a  product  or  an  existing  pro-
 duct.  And  the  justification  for  con-
 ferring  proprietary  rights  uy  way  of
 letters  patent  to  inventions,  in  this
 kind  all  over  the  world  has  been  the
 experience  of  all  countries,  that  the
 development  of  invention,  the  under-
 taking  of  an  enormous  amount  of  ex-
 penditure  that  is,  at  any  rate  in
 modern  times  involved  in  pursuing
 ideas  and  new  processes  and  ideas
 about  new  products  and  so  on,  are  of
 a  kind  which,  unless  at  the  end  of  it
 the  inventor  can  see  some  reward,
 are  unlikely  to  be  undertaken.  A  very
 good  proof  of  the  extent  to  which.  at
 any  rate,  in  this  country,  inventions
 in  a  sponsored  kind  of  way  have  not
 made  any  headway  at  all,  are  the  ex-
 traordinarily  meagre  results  emerging
 from  the  numerous  national  labora-
 tories  that  exteng  all  over  the  count-
 ry.  I,  certainly,  have  not  heard  about
 any  world-shattering  inventions,  either
 of  a  process  or  of  a  product,  that  have
 emerged  from  these  institutions  which
 are  undoubtedly  costing  us  a  great
 deal  of  money.

 The  expenditure  that  is  involved  in
 all  these  things  and  which  has  to  be
 recouped  is,  first  of  all,  the  expendi-
 ture  incurred  by  the  inventor  or  his
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 backer  in  developing  the  invention
 itself.  Today  the  cost  of  such  inven-
 tion,  because  of  the  great  deal  of
 sophisticated  scientific  advance  which
 has  already  taken  place,—tiu  coat  of
 further  invention  in  process  as  we!l  as
 ef  product  or  of  new  machine  is  ex-
 ceedingly  high;  and  that  is  the  first
 cost  that  has  to  be  recouped  by  way
 of  proprietary  right  exclusively  to  ex-
 Ploit  a  patent  covering  such  inven-
 tions.  The  second  financial  risk  which
 has  to  be,  if  possible,  also  covered  by
 the  inventor  is  that  it  must  be  finan-
 cially  worthwhile  for  8  concern  or  a
 company,  or  whoever  it  is  that  is
 backing  the  exploitation  of  this  in-
 vention,  to  put  down  all  plant  and
 machinery  to  undertake  the  manufac-
 ture,  the  development  that  is  neces-
 sary  in  connection  with  a  patent  to
 produce  and  market  the  product  and
 to  take  all  the  risks  that  are  involv-
 ed  in  this  process.  Only  at  the  end
 of  it  comes  the  third  recompense,
 namely,  the  reward  to  the  inventor
 and  to  those  people  who  take  up  these
 inventions.

 I  would  like  to  say  here  that  after
 all  the  research  that  is  done  for  all
 the  numerous  products  and  numerous
 processes  and  numerous  machines  that,
 theoretically,  are  discovered  in  re-
 search  laboratories  and  research  work-
 shops,  in  actually  developing  and  ex-
 ploting  some  of  these  things  a  very
 amall  proportion  of  them  are  either
 ever  patented  at  all  or,  because  many
 of  them  are  found  of  no  particular
 value  as  estimateg  by  the  people  who
 have  to  manufacture  their.  many  of
 them  that  are  patent-d  arc  found  upon

 ination  of  their  pos-
 to  be  cla.ly  and  eco-

 nomically  not  feasible  and  therefore
 abandoned.  It  is  only  «a  very  small
 proportion  of  the  things  that  are  dis-
 covered,  a  very  small  number  of  those
 that  are  patented,  that  are  eventually
 put  into  commercial  production  and
 marketing.  Now,  that  being  the  fin-
 ancial  background  of  the  whole  pro-
 blem,  the  social  and  economic  justifi-
 cation  for  granting  patents  is  abund-
 antly  clear,  namely.  that  it  has  been
 the  expertence  of  all  industrial  count-

 sibtliti
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 ries  ifthe  world  that,  on  the  whole,
 such  protection  of  proprietary  rights
 in  an  invention  is  calculated  to  bring
 about  quite  a  considerable  growth  not
 only  of  industrial  development,  which
 is  the  end  product,  but  also  of  scientific
 research  and  development  which  is  the
 beginning  activity  in  the  whole  of
 this  process.  And  quite  plainly  these
 are  justifiable  as  social  good  and,  con-
 sequently,  things  which  we  in  this
 country  ought  to  encourage.

 I  was  surprised  to  listen  to  a  atate-
 ment  in  the  Minister's  speech  when
 he  said  that  it  has  been  found  that  the
 patents  law  acts  exactly  in  the  reverse
 way  in  the  under-developed  countries,
 —namely,  that  it  discourages  scienti-
 file  research  and  development  and  it
 discourages  the  exploitation  of  patents.

 36.3l  bra.

 [Dn.  Sanosint  Mautisur  in  the  Chair]

 It  is  g  remarkable  sitement  be-
 cause,  as  a  matter  of  faci,  if  you  look
 at  the  history  of  the  use  of  patents
 in  the  world,  right  from  the  time  when
 all  those  countries  were  themselved
 under-developed,—whether  France  or
 England  or  Germany  or  United  States,
 —at  atime  they  were  themselves
 under-developed,  they  had  developed
 a  protective  law  relating  to  patents.
 In  fact  the  very  much  faster  rate  of
 industrial  and  scientific  development
 in  relation  to  industry,  in  relation  to
 applied  science,  in  relation  to  applied
 research,  in  relation  to  the  enormous
 amount  of  money  that  has  been  put  in
 research,  in  fact  all  that  bes  occurred
 in  the  United  States  during  the  past
 hundred  years  was  one  of  the  direct
 consequences  of  the  Jew  relating  to
 patents.

 Shri  T.  N.  Singh:  I  believe  that  the
 hon.  Member  is  aware  that  during  the
 first  world  war  USA  did  away  with
 the  patent  rights  of  Germany  in  that
 country.  It  was  done  unilaterally
 and  they  started  manufacturing  them
 in  their  own  factories.

 Shri  N.  Dandsker:  That  is  when  they
 were  in  a  state  of  war.  When  we  are
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 in  a  state  of  war  with  Pakistan,  do
 away  with  all  the  patent  rights  of
 Pakistan.  [  am  not  talking  of  doing
 away  with  patent  rights  during  times
 of  war.  I  believe  this  enactment  is
 not  meant  for  times  of  war.  I  believe
 Wwe  are  enacting.  here  a  law  reisling  to
 Patents  for  times  of  peace.  Of  course, in  times  of  war  it  is  one  of  the  neces-
 sary  things  to  take,  mainly,  to  do
 away  with  the  patent  rights  of  the
 enemy  and  start  manufacturing  them
 oneself.

 Shri  T.  N.  Singh:  The  position  was
 not  restored  by  USA  after  the  wer.
 Why  did  they  do  it?

 Shri  N.  Dandeker;  Are  you  suggest-
 ing  that  no  new  German  patent  has
 been  registered  in  the  United  Stutes
 after  the  first  world  war?  Is  that
 what  you  are  suggesting?  Of  course
 not,  All  that  happened  was  that  such
 patents  85  had  been  registered  in  the
 United  States  of  America  up  to  the
 commencement  of  the  war  were  wash.
 ed  away.

 Shri  T.  N.  Singh:  They  were  not
 revived,

 Shri  N.  Dandeker;  After  the  war,
 it  was  possible  for  the  Germans  again
 to  take  advantage  of  the  law  relating
 to  patents  in  the  United  States,  and
 in  fact  that  is  the  second  point  to
 which  I  was  going  to  come.  It  has
 been  the  history  and  the  experience of  those  countries  that  the  free  ex-
 change  of  patents,  interrational  pro-
 prietary  rights  in)  patents,  has  done
 good  to  many  countries  The  United
 States  has  benefited  from  Germany,
 Germany  from  the  United  States;
 Russia  from  the  United  States  and
 the  United  States  from  Russia;  the
 United  Kingdom  from  the  United
 States  and  so  on.  It  has  resulted  in
 a  very  rapiq  pace  of  growth  in  the
 international  world  in  the  matter  of
 industrial,  scientific  and  technical
 development  and  I  would  suggest  that
 we  have  to  think  ten  times  before  we
 make  adjustments  of  the  kind  that  ure
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 drastic  to  the  law  that  is  subject.  of
 this  legislation.

 The  hon.  Minister  referred  with  ap-
 proval  to.  the  report  of  Mr.  Justice
 Ayyangar.  But  he  did  not  quote  this
 sentence  from  it,  thig  fundamental
 approach  which  he  took  when  he
 eaid:

 “A  system  which  has  been  uni-
 versally  adopted  and  which  the
 experience  of  the  world  for  well
 over  a  century  definitely  favoured cannot  be  discarded  without  the
 weightiest  of  reasons  and  I  can  sec
 none  such  oo”

 That  is  his  conclusion  about  the  law:
 of  patents.  He  did  ‘suggest  certain
 modifications  and  with  great  respect
 I  agree  that  whatever  modifications  he
 suggested  must  be  looked  into.  I'am
 not  suggesting  that  the  Government
 has  not  spent  an  enormous  amount  of
 time  examining  these  things.  What  I
 am  suggesting  is  that  Government
 suffers  from  a  kind  of  schizophrenia  in
 this  respect.  On  the  one  hund,  they
 want  scientific  and  industrial  deve-
 lopment,  they  want  inventions,  they
 want  development  of  new  products,
 new  proc  new  hinery  and  so
 on  and  so  forth.  On  the  other  hand,
 they  get  obsessed  with  all  kinds  of
 claptrap,  about  monopoly,  about  pric-
 ing  too  high,  about  social  justice  and
 making  medicines  and  drugs  avuaila-
 ble  cheaply  all  over  the  country  and
 80  on,  And  yet  they  know,  we  all
 know,  that  the  greatest  of  advance
 in  medicine,  drugs  and  foods  has  been
 the  consequence  of  the  law  relating  to
 patents,  the  basic  law  relating  to
 patents  conferring  basic  proprietary
 rights  in  inventions,  cutting  down  to
 the  minimum  alt  exproprictory  qual'-
 fications  to  that  right  and  leaving  thaf
 right  intact  for  a  reasonable  period  of
 time  in  orcr  that  the  exploitation  of,
 inventions  might  be  worth  while.

 Now  I  will  turn  just  for  8  few
 Minutes  to  some  of  the  provisions  in
 this  Bill  that  may  trouble  very  greatly
 in  tHe  light  of  the  considerations  which
 I  have  just  now  mentioned.  I  refer
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 first  to  clause  5.  In  clause  5  the  at-
 tempt  is  to  indicate  for  what  inven-
 tions  patents  will  not  be  granted  and
 it  is  rather  a  remarkable  clause,  It
 say:—

 “In  the  case  of  inventions—
 (a)  clai

 for  use,  or  capable  of  being
 bstances  intended
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 for  the  Kocesses,  It  is  a  ridiculous
 proposition.

 I  do  not  know  of  a  process  to
 patents;  but  if  I  know  anything  about
 it—and  |  know  some—]  would  keep
 it  secret.  If  ]  have  discovered  g  pro-~
 cess  for  making  something  for  which
 l  cannot  -get  a  patent,  I  would.  keep

 process  to used,  as  food  or  as  meédic
 or  drug,  or

 (b)  -gelating  to  substances  pre-
 pared  or  produced  by  che-
 mical  processes.  "

 I  would  like  to  emphasise  this—
 “(including  alloys,  optical  glass,

 semi-conductors  and  -inter-metallic
 compounds),
 No  patent  shall  be  granted.”
 We  are  in  a  state  at  which  we  want

 industries  to  apply  their  whole
 resources,  a8  much  as  they  can,  One
 of  the  complaints  against  Indian
 industry  ig  that  it  is  only  recently
 fetting  interested  in  research  and
 development.  “Now,  under  this  clause
 they  are  expected,  without  any  ques-
 tion  of  a  patent  in  the  products,
 where  the  product  is  concerned  with
 food,  medicines  and  drugs  or  in  rela-
 tion  to  substances  prepared  or  pro-
 dured  by  chemical  process  including
 alloys,  optical  glass  etc.—to  under-
 take  research,  try  and  produce  indi-
 genously,  use  indigenoug  raw  material
 and  do  a  whole  lot  of  things  for
 inventing  something  for  which  they
 will  get  no  patent  at  all.  It  is  an
 astonishing  proposition  to  me.  Do  we
 net  want  research  work  in  alloys  so
 that  the  non-ferrous  metal  content  of
 alloys  gets  reduced  and  we  can  get
 different  types  of  alloys  having  the
 same  kind  of  properties  that  we  now
 have  from  other  types  of  alloys?
 That  we  do  not  get  unless  metallur-
 gical  research  is  done.  So  also.  opti-
 cal  glass,  seml-conductors,  inter-
 metallic  compounds  and  all  kinds  of
 substances  in  respect  of  which  it  is
 मत  that  no  patents  will  be  granted.
 What  will  be  granted  is  only  patents

 cannot  patent  the  product  If
 cannot  patent  the  product,  |  will
 market  the  product  under  a  brand
 name  and  keep  other  people  guessing
 as  to  how,  when  and  where  I  get  the
 product.  I  am  astonished  at  this
 business  to  take  away  one  of  the
 basic  fundamental  laws  relating  to
 patents,  namely,  the  propr.ctary  rights
 in  the  product.  If  the  Minister's  Bill
 said  that  in  respect  of  unessentiel
 things,  they  will  not  give  them  the
 proprictary  right  in  the  product,  T
 could  understand;  but  easential  things
 are  so  important  that  they  should
 be  invented  in  this  country,  so  imper-
 tant  that  people  should  be  engaged
 assiduously  in  research,  product
 development,  putting  up  research
 laboratories,  workshops  and  spending
 a  lot  of  money  im  developing  these
 things.  I  think,  this  clause  is  very
 serious  indeed.  Docs  anybody  think
 that  with  o  law  of  that  kind  we  can
 expect,  by  some  process  of  gift  on
 the  part  of  other  people  in  other
 countries  who  have  got  product
 patents,  that  they  will  came  to  thir
 country  and  say,  “All  right;  although
 we  have  no  patent  In  the  product,  we
 will  nevertheless  let  you  have  all  the
 know-how  that  there  is  about  —  the
 production  af  narticular  drugs,  medi-
 rines  or  anv  of  these  other  substances
 that  have  been  mentioned  here’?

 3.39  Bre.

 [Mr.  Depury-Sreaner  in  the  Chair]
 The  second  point  I  would  like  to

 invite  fhe  attention  of  the  House  to—
 [  am  only  touching  the  major  things—
 is  clause  38.  As  I  have  sald  while
 under  clause  5  there  is  to  be  no  patent
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 at  all  for  certain  types  of  substances,
 clause  53  gives  ten  years’  period  of
 patent  right  in  respect  of  processes
 relating  to  those  substances  in  res-
 Rect  of  which  you  cannot  get  a
 patent  and,  finally,  in  regard  to  other
 products  it  gives  a  period  of  l4  years.
 I  will  not  quarrel  as  between  14,  5
 or  46  years.  The  present  law  says  6
 years.  This  Bill  says  that,  in  regard
 to  the  generality  of  inventions,  life
 of  a  patent  will  be  a  period  of  4
 years.  I]  am  not  particularly  going
 ‘to  object  to  this.  But  I  would  reite-
 Tate  the  objection  that  in  respect  of
 the  patents  relating  to  processes  which
 conform  to  basic  products  of  the  kind
 apecified  in  Section  5,  it  is  ridiculous
 that  for  un-essential  things,  the  life
 ‘of  a  patent  will  be  longer  than  for
 essential  things,  whereas  I  should
 ‘have  thought  that  Government  would
 be  anxious  to  make  it  worthwhile  for
 the  people  to  spend  their  energies  on
 producing  worthwhile  and  essential
 Products  and  not  on  producing  all
 kinds  of  junks.  whether  it  is  tooth-
 paste  or  things  of  that  kind,  which
 do  not  matter  very  much  in  the
 ‘economy  of  the  country.

 The  third  point  to  which  |  would
 like  to  invite  the  attention  of  the
 House  is  about  this  compulsory
 gvanting  of  licences  to  third  parties  to
 exploit  patents  under  clauses  84  and
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 any  person.  It  takes  time  for  the
 commercial  development  of  a  patent, for  the  establishment  of  plant  and
 machinery  for  its  manufacture,  for
 the  establishment  of  market  and  for

 ting  all  the  expenses
 therewith.  \And  jet  somebody  can
 come  along  at  the  end  of  three  years
 and  say,  “This  patent-holder  for
 making  the  baby-food  or  whatever—
 it  has  not  adequately  served  the
 whole  of  the  Indian  market  and,
 therefore,  let  me  use  his  patent.”  Of
 course,  when  it  comes  to  the  forms  and
 things  and  go  on,  they  are  going  to  be.
 ab  initio,  deemed  to  be  marked  with
 “licences  of  right”.  Somebody  can  say,
 “This  particular  concern  has  got  a
 fine  research  laboratory  and  so  let  us
 wait  until  its  patents  come  in.”  Then,
 he  can  come  into  the  field—the  Com-
 pany  may  be  in  Calcutta  or  that
 gentleman  may  be  in  Bombay—and
 he  can  start  off  exploiting  the
 patents  because  these  shall  be  deemed
 to  be  marked  with  “licenses  of  right"
 ab  initis.

 Then,  what  is  the  procedure,  even
 in  those  ridiculous  circumstances,  about
 the  determination  of  the  pensation
 that  is  to  be  payable  to  the  owner  of
 the  patent?  In  the  case  of  those  that
 are  endorsed  with  “licences  of  right,”
 the  maximum  royalty  that  can  be  pald
 is  to  be  determined  by  the  Controller
 or  I  must  be  forced  to  come  to

 85,  and  also  what  is  called  in  cl
 86,  87  and  88,  the  “licences  of  right”
 and  the  consequences  of  that  as  well
 as  the  procedure  connected  with  those
 matters.  I  believe  this  is  really  going
 to  finish  any  hope  that  the  Govern-
 ment  may  have  as  regards  the  deve-
 lopment  of  scientific  research  in  this
 country.  I  think  at  the  end  of  three
 years  within  the  life  of  the  patent,
 the  patent-holder  may  come  along
 and  say,  “T  have  not  been  able  to
 supply  the  requirement  of  the  whole
 of  India;  I  have  got  to  be  an  enorm-
 ous  producer  before  I  can  supply  the
 whale  of  [India  within  three  years
 of  the  registration  of  the  patent”.
 ‘This  can  be  taken  advantage  of  by

 an  agre  tt  with  the  exploltor  as
 to  what  would  be  the  rate  of  royalty
 that  he  will  pay  me.  In  the  cage  of
 others  which  are  not  deemed  to  be  or
 marked  with  “licences  of  right",  I  can
 higgle  and  if  I  do  not  agree,  the  Cont-
 Toller  decides  it.  And  then  we  come
 to  a  starting  proposition.  If  the  Con-
 troller  decides  the  thing  wrongly,  ‘f
 his  law  ig  wrong,  if  his  facts  are
 wrong—we  know  the  executive  tribu-
 nals  do  make  mistakes,  not  deliberate-
 ly  but  they  do  make  mistakes  of  law.
 they  make  mistakes  of  facts;  they
 make  iation
 evidence  relating  to  facts:  they  make
 all  kinds  of  mistakes—the  appellate
 authority  for  me  is  the  Central  Gov-
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 ernment.  I  keep  on  drawing  the
 attention  of  the  House  to  this  kind  of
 appellate  machinery  and  the  appellate
 provisions  that  keep  on  creeeping  in
 now,  not  merely  in  revenue  enacts-
 ments  now,  not  merely  of  enactments,
 whereby  the  Government  are  demons-
 trating  their  lack  of  faith  in  the  judi-
 cial  procedure,  in  the  julicial  system
 of  this  country.  They  have  more
 faith  in  the  judicial  approach  and
 the  judicial  frame  of  mind  of  the
 executive,  one  step  above  the  officer
 complained  against,  than  in  the
 Rule  of  Law  in  this  country.  It  is
 merely  an  appeal  from  Philip  drunk
 to  Philip  sober.

 Such  fundamental  matters  as  relat-
 ing  to  proporietary  rights,  consfi-
 cation,  etc.  can  go  to  the  Supreme
 Court  in  relation  to  the  problems  in-
 volving  fundamental  rights  and  so  on.
 But  here,  this  Controller,  having
 designed  this  procedure  in  his  best  of
 judgement,  what  is  he  going  to  award
 by  way  of  royalty  and  other  mode  of
 compensation  to  the  holder  of  the
 patent?  It  is  that  an  appeal  will  lie
 and  that  too,  finally,  to  the  Central
 Government.  Sir,  I  submit  that,
 because  we  are  dealing  with  the  very
 fundamental  rights  of  the  person,  the
 old  provisions  in  the  existing  law
 about  appeals  to  the  High  Court  must
 be  restored.

 There  are  other  points,  but  I  find that  I  have  already  taken  the  time
 which  is  rightly  mine  and  so  I  would
 like  to  leave  it  here.  I  support  the
 Proposal  that  this  Bill  be  referred  to a  Joint  Committee.

 Shri  T.  Singh:  We  do  not  mind
 your  elucidating  more  points.  We  are
 sitting  here  for  that  purpose.

 Shri  N.  Dandeker:  I  would  like  to
 take  up  one  or  two  other  points  that I  have  got  here

 Mr,  Depnty-Speaker:  Obviously, Mr.  Warior  is  not  ready.
 Shri  Warlor  (Trichur):  I  am  on

 the  Joint  Committee  and  I  wou'd  Ike
 to  be  educated  by  a  person  who  has the  knowledge  of  these  things.

 866  (Ai)  LS—9

 AGRAHAYANA  1  887  (SAKA)  Patents  Bill  3226

 Shri  N.  Mandeker;  As  I  said,  there
 is  one  more  major  point  that  I  would
 like  to  touch  upon.  It  is  that  virtu-
 ally  patent  rights  may  be  confiscated
 under  this  Bill  in  favour  of  Govern-
 ment  at  any  time  Government  feels
 like  getting  down  to  manufacture
 what  somebody  else  has  invented.
 I  would  like  to  give  a  realistic  picture
 of  this.  Here  is  the  Government  of
 India  with,  i  think,  2  or  I8  national
 laboratorie:  assiduously  eating  up  the
 test  t...cs  and  making  all  sorts  of  ex-
 periments  and  attempting  to  invent
 s;iething  or  the  other.  Presumably
 they  are  still  doing  it.  I  believe  they
 have  invented  one  or  two  little  things
 which  nobody  knows.  But  the  basic
 re:  arch  and  development  of  new  pro-
 ducts,  modification  of  existing  pro-
 ducts  and  all  that  is  done  privately
 under  the  incentive  that  is  afforded
 by  the  right  of  private  properties  and
 the  right  to  recoup  the  expenditure
 and  the  right  to  make  profits;  they
 are  all  undertaken  mostly  in  research
 laboratories  attached  to  private  indus-
 tries—pharmaceuticals  and  other
 concerns.  For  example,  take  the
 Government's  concern,  Hindustan
 Antibiotics.  I  have  been  there
 and  I  know  that  a  good  deal
 of  money  has  been  spent  there
 on  experimenting  and  doing  scientific
 research  and  so  on;  and  they  did
 develop  two  products  in  the  antibio-
 tic  range  which  have  been  patented
 abroad.  Instead  of  that  being  the

 rocedure  or,  subject to  one  ti
 which  I  shall  mention,  instead  of  fol-
 lowing  the  normal  commercial  pro-
 cedure  of  negotiating  with  a  concern,
 or  with  an  infant  concern,  by  saying,
 “look  here,  we  like  to  exploit  it  on
 your  behalf;  we  shall  pay  you  8
 royalty  of  so  much”  and  so  on,  fn-
 stead  of  following  such  a  normal  pro-
 cedure  because  of  the  proprietory
 rights  involved  in  this,  the  Gov-
 ernment  can  under  this  Bill,  by
 a  simple  decision,  say  that  they
 are  going  to  jump  in  and  exploit
 @  patent.  Not  merely  that,  the  right
 of  the  Government  extends  to  any
 public  enterprise  !n  the  public  sector.
 They  can  virtually  confiscate  a  patent
 in  favour  of  any  public  sector  enter-
 prise.  I  suggest,  Mr.  Deputy-Spea-
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 ker,  that  this  is  really  going  alto-
 gether  out  of  the  whole  concept  of
 patents  and  the  mode  of  their  adminis-
 tration,  their  development,  and  80  on.

 One  exception  I  wowa  recognise  is
 this  that  in  the  case  of  medicines  and
 drugs  ang  chemicals  which  are  neces-
 sary  for  the  defence  forces,  I  think
 the  defence  of  the  country  does  un-
 doubtedly  entitle  Government  to  take
 precedence  over  every  other  right.
 One  concedes  that;  one  concedes  that
 in  the  shape  of  the  Defence  of  India
 Rules,  for  instance,  under  which  my
 liberty  can  be  restrained  and  all
 kinds  of  things  can  be  done;  one  con-
 cedes  that  the  overriding  right  of  the
 Government  and  of  the  country  is  al-
 ways  there  in  respect  of  its  self-
 defence.  Therefore,  there  can  be  an
 exception  in  the  case  of  the  needs  of
 the  def  forces.  ippose,  for  in-
 stance,  it  is  said  that  a  particular
 patenteq  drug  of  a  particular  phar-
 mactutical  concern  is  needed,  and
 that  concern  is  not  in  a  position  to
 produce  the  drug  in  such  adequate
 quantity  as  is  required,  because  the
 quantities  required  in  an  emergency
 or  at  the  time  of  war  might  be  very
 very  large;  suppose  Government  say
 then  ‘We  are  going  to  manufacture
 this  ourselves,  and  it  is  required  for
 the  Defence  Forces and  so  forth.  Then
 one  could  clearly  understand  the  prin-
 ciple  of  public  interest  and  public
 necessity  that  ia  involved  in  a  matter
 of  that  kind.  But  this  Bill  gives  such
 sweeping  powers  to  Government  vir-
 tually  to  expropridte  property  in
 patents  and  to  exploit  these  patents,
 just  like  any  other  individual  who
 waits  unti]  some  one  has  got  an  in-
 vention  that  is  worth-while  and  then
 comes  forward  and  says  ‘All  right,  I
 am  going  to  pick  this  one  up  and
 exploit  it  myself.’

 Subject  to  things  of  this  kind  which
 require,  I  sugest,  very  careful  consi-
 deration,  I  support  the  motion  to
 refer  the  Bill  to  a  Joint  Committee,
 The  Bill  requires  very  careful  consi-
 deration  in  the  light  of  this  very  im-
 portant  observation  by  Mr.  Justice
 Rajagopala  Iyengar,  which  I  would
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 repeat
 namely:

 and  which  bears  repeating,

 “A  system  which  has  been  uni-
 versally  adopted  ang  which  the
 experience  of  the  world  for  well
 over  a  century  definitely  favoured
 cannot  be  discarded  without  the
 weightiest  of  reasons;  and  I  see
 none  such.”

 की  झीमारायण  बास  (दरभंगा)  :
 »«  era  महोदय,  जो  विधेयक  माननीय
 पत्नी  जी  ने  इस  सदन  में  उपस्थित  किया  है
 यह  बहुत  ही  महत्वपूर्ण  विधेयक  है,  इस  में
 कोई  सन्देह  नहीं  है  |  इस  विधेयक  के  पीछे

 शका  जो  इतिहास  है  उसे  मंत्री  महोदय  ने  हमारे
 सामने  रखा  है  t  बहुत  वर्ष  पहले  जैसाकि
 उन्होंने  बताया  है  संसद्‌  में  इस  तरह  का
 एक  विधेयक  विचारार्थ  प्रस्तुत  किया  गया
 था  1  उन्होंने  यह  भी  बताया  है  कि  यद्यपि
 बीच  में  एक  बार  इस  कानून  में  संशोधन
 भी  किया  गया  था  लेकिन  पूरे  तौर  से  कई
 कारणों  से  उस  बिल  पर  इस  सदन  में  विचार
 नहीं  हो  सका  और  वह  लैप्स  हो  गया  |  राज
 बहुत  बरसों  के  बाद  कौर  बहुत  ज्यादा  तथा
 आवश्यक  छानबीन  के  बाद  माननीय  मंत्री
 जो  ने  इस  सदन  के  सामने  इस  बिल  को
 उपस्थित  किया  है  1  यह  बिल  वास्तव  में
 समर्थन  के  लायक  है

 एक  विषय  जिस  पर  इस  सदन  को  विचार
 करना  है  यह  है  कि  जो  पेटेंट  की  प्रणाली
 है  यह  प्रणाली  किस  के  हित  में  होनी  चाहिये  ।
 यह  बात  सही  है  कि  एक  व्यक्ति  किसी  संपत्ति
 को  परमजीत  करता  है  तो  उसको  उस  सम्पत्ति
 का  उपयोग  करने  की  भी  स्वतंत्रता  होनी
 चाहिये,  जहां  तक  उसका  उपयोग  बह  स्वयं
 कर  सकता  हो  उस  को  करने  देना  चाहिये  ।
 हमने  झपने  संविधान  में  सम्पत्ति  को  रक्षा
 का  प्रावधान  किया  है  कौर  कहा  है  कि  बिना
 मुआवजा  दिए  हुए  किसी  की  सम्पत्ति  को
 लेने  का  प्राधिकार  सरकार  को  नहीं  है  ।
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 जब  कभी  भी  समाज  के  लिए  या  देश  के
 लिए  किसी  की  सम्पत्ति  को  लिया  जायगा
 तो  उसके  लिए  उसे  प्रावश्यक  मुप्रावज्ञ!  देना
 पड़ेगा  t  उसी  तरह  से  जब  कोई  व्यक्त  अपने ४
 दिमाग  का  उपयोग  या  यों  कहिये  कि  अपने
 मत  का  उपयोग  भी  किसी  पश्राविष्कार  के
 लिए  करता  है  तो  उसमें  बहुत  समय  उसे
 लगाता  पड़ता  है  बौर  कभी  कभी  ऐसा  भी
 देखा  गया  है  कि  वैज्ञानिक  क्षेत्र  में  प्रथा
 टैक्नोलोजी  के  क्षेत्र  में  तथा  दुसरे  क्षेत्रों  में
 भी  कई  व्यक्ति  बरसों  तक  झपने  जीवन  को
 खपा  देते  हैं  शौर  न  केवल  जीवन  को  खपा
 देते  हैं  बल्कि  झपने  उपस्थित  घन  को  भी
 प्रतीक  से  भ्रमित  उस  में  लगा  देते  हैं  शौर
 यह  सब  परिश्रम  करने  के  बाद  भी  जौर
 बार  बार  उस  प्रपने  प्रयास  में  विफल  होने  के
 बोद  भी  कभी  कभी  उन्हें  सफलता  नहीं
 मिलती  है  ।  लेकिन  भाग्य  से  जिस  व्यक्ति
 को  ऐसी  सफलता  मिल  जाए  चाहे  विज्ञान
 के  क्षेत्र  में  या  टैक्नोलोजी  के  क्षेत्र  में  या  कौर
 किसी  दूसरे  निर्माण  के  क्षेत्र  में  तो  वह  इस
 बात  की  प्राशि  करता  हैं  कि  वह  न  केवल
 जीवित  प्रावस्था  में  उससे  फायदा  उठा  सके
 लेकिन  साथ  साथ  ही  उसके  परिवार  के
 जो  आदमी  हैं  उनको  भी  उस  से  फायदा
 मिले  ।  यद्यपि  बहू  विज्ञान  से  प्रेम  करता
 है  या  झ्राविष्कार  करने  की  उस  में  प्रेरणा
 होती  है,  उसकी  प्रकृति  होती  है  अर  उस
 ब्रवत्ति  के  मुताबिक  वह  उस  प्राधिकार
 में  लगा  रहता  है  लेकिन  उसके  साथ  साथ
 उसको  यह  भी  बयान  होता  है  कि  जब  वह
 इस  संसार  में  नहीं  रहेगा,  तो  उसके  बाल
 बच्चे,  उसके  परिवार  के  सदस्य  उस  के
 झ्राधिष्कार  से  कुछ  तो  लाभ  उठा  सके  अगौर
 a  केवल  लाभ  उठा  सके  वरन्  उनको  अपने
 जीवन  निर्वाह  के  लिए  भो  कुछ  साधन  प्राप्त
 हो  t  इसीलिए  इस  देश  में  तथा  दूसरे  देशों  में
 पेटेंट  की  प्रणाली  रखी  गई  है  जिस  के  हारा
 कुछ  निश्चित  समय  सक  कुछ  दिनों  तक
 जिस  ने  ध्ाविप्कार  किया  होता  है  उस  के
 प्राधिकारों  की  रक्षा  की  जा  सकती  है  1  इस
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 चीज़  को  दृष्टि  {  रखते  हुए  समय  समय  पर
 पेटेंट  सम्बन्धी  कानन  विभिन्न  देशों  में  बनाये
 जाते  रहे  हैं  ।

 लेकिन  साथ  साथ  यह  भी  खयाल
 किया  गया  है  कि  जो  व्यतीत  समाज  में
 काम  करता  है  चाहे  प्राविष्कार  का  काम
 करे  चाहे  सरा  कोई  काम  करे  उस  को  उस
 काम  में  तब  तक  सफलता  नहीं  मिल  सकती
 है  जब  तक  कि  समाज  का  सहयोग  या  समाज
 ने  ओ  परिश्रम  किया  है  या  कुछ  भ्राविष्कार
 किया  है  उस  का  उपयोग  उस  को  हासिल
 न  हों,  उसका  उपयोग  बहू  ने  कर  सके  t
 इसलिए  जब  भी  कोई  व्यक्ति  किसी  वस्तु
 का  प्राधिकार  करता  है  तो  झ्राविष्कार  करने
 में  न  केवल  उसका  झपना  परिश्रम  रहता  है
 लेकिन  साथ  ही  साथ  समाज  ने  जो  काम
 किया  होता  है  शाहे  विज्ञान  के  क्षेत्र  में  या
 टैक्नोलोजी  के  क्षेत्र  में  या  किसी  अन्य  क्षेत्र
 में  उस  सब  से  भी  वह  लाभान्वित  होता
 है  ।  इसलिए  जब  हम  किसी  पह्राविष्कारक
 के  किसी  आविष्कार  के  भ्रधिकार  की  रक्षा
 करना  चाहते  हैं  तो  उसके  साथ  साथ  यह
 भी  खयाल  हमारे  दिमाग  में  जाता  है  कि
 जिस  व्यक्ति  ने  समाज  की  सहायता  सें
 झ्राविष्कार  किया  है,  उस  समाज  को  भी
 उसका  फल  प्रतीक  से  प्रतीक  मिलना  चाहिये  1
 माननीय  मंत्री  जी  ने  भी  कहां  है  कि
 पेटेंट  ला  इस  सिद्धान्त  पर  आघारित  होगा
 चाहिये  t

 मैं  समझता  हूं  कि  पेटेंट  भा  के  पीछे
 दो  सिद्धान्त  निश्चित  हैं  ।  पहला  सिद्धान्त
 तो  यहू  है  कि  जो  व्यक्ति  परिश्रम  कर  के,
 घन  लगा  कर,  झपना  दिमांग  लगा  कर  के
 किसी  वस्तु  का  आविष्कार  करता  है,  उस  के
 तथा  उसके  परिवार  के  लोगों  के  अधिकारों  कौ
 जहां  रक्षा  होनी  चाहिये  उसके  साथ  ही  साथ
 जैसा  मैंने  प्रभो  कहा  है  कोई  व्यक्ति  समाज  में
 खाली  में  काम  नहीं  करता  है  बरस  पिछले
 समाज  के  लोगों  ने  जो  जो  काम  किये  होते
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 [aft  श्रीनारायण  दास]
 हैं  चाहे  विज्ञान  के  क्षेत्र  में  या  टैक्नोलोजी
 के  क्षेत्र  में  या  किसी  प्राय  क्षेत्र  मे ंदौर  जिन
 के  झ्राधार  पर  वह  कोई  प्राधिकार  करता  है
 उसको  उसका  प्रतिफल  तो  मिले  लेकिन  जो
 उसका  परिणाम  हो,  उसका  प्रतिफल  समाज
 को  भी  मिलना  चाहिये  ।  मंत्री  महोदय  ने
 कहा  है  कि  जो  यह  सिद्धान्त  है  वह  भी  इस
 विधेयक  के  पीछे  स्थापित  किया  गया  है  कौर
 इस  बात  का  खयाल  रखा  गया  है  कि  जहा  हम
 किसी  व्यक्ति  के  आविष्कार  के  जो  भ्र धि कार
 हैं  चाहे  घन  के  उपार्जन  का  भ्र धि कार  हो
 या  प्रतिष्ठा  प्राप्त  करेने  का  अधिकार  हो,
 उसे  प्रतिष्ठा  का  प्लोर  चाहे  धन  का,  दोनों
 का  लाभ  व्यक्ति  विशेष  को  भी  मिले  शौर
 साथ  ही  साथ  देश  में  जो  उद्योग  धंधा  चल
 रहा  है  या  देश  की  उन्नति  करने  का  या  देश
 में  समृद्धि  लाने  का  जो  वैज्ञानिक  या
 टेक्नोलॉजिकल  ग्रा विष् कार  हो  रहा  है  उसमें
 भी  उसका  उपयोग  पूरा  पूरा  हो  1  यदि  ऐसा
 हो  तभी  मैं  समझता  हूं  कि  हमारी  पेटेंट
 प्रणाली  सफल  सिद्ध  हो  सकती  है

 ag  सवाल  उठ  सकता  है  कि  किस  हद
 तक  व्यक्ति  के  प्राधिकार  की  रक्षा  की  जाए
 शौर  किस  हद  तक  उसके  प्राधिकार  का  हनन
 किया  जाएं  ताकि  समाज  का  प्रतीक  से  भ्र धिक
 लाभ  हो,  समाज  उसका  अधिक  से  प्रतीक
 उपयोग  कर  सके  t  एक  दृष्टिकोण  जो  इसके
 पीछे  है  यह  है  कि  भ्रपने  देश  में  जब  हम  कोई
 कानून  बनाते  हैं  पेटेंट  का  तो  उसमें  न  केवल
 अपने  देश  के  झ्राविष्कारक  के  भ्र धि कारों  की
 रक्षा  करते  हैं  बरन  दूसरे  देशों  में  जिन  लोगों
 मे  प्राधिकार  किया  होता  है  ये  भी  झगर
 उस  कानून  के  प्रतिशत  पेटेंट  कराने  की कोशिश
 करते  हैं,  उनकों  कहां  तक  इसकी  सुविधा
 प्रदान  की  जाएं  |  हमें  देखना  चाहिए  कि
 हमारे  देश  के  रहने  बालों  ने  जिन्होंने  आविष्कार
 किया  है  उनके  प्रधिकारों  की  रक्षा  करते  समय,
 उनकी  मोनोपली  होने  से  हमारे  देश  को  कहां
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 तक  लाभ  होगा  या  कहां  तक  हानि  होगी
 कौर  दूसरे  देशों  के  जो  पग्राविध्कारक  हैं  प्रौढ़
 जिन्होंने  हमारे  देश  के  पेटेंट  का  प्राधिकार  प्राप्त
 किया  होगा  उनके  प्राकारों  की  रक्षा  पेटेंट
 होने  के  ज़रिये  से  किस  हद  तक  हो  कौर  क्‍या
 वह  हमारे  देश  के  लिए  मुफीद  है  या  नहीं
 है  ।  शुरू  शुरू  में  जब  दुनिया  में  उद्योगों  का
 प्रचार  हुआ  या  विज्ञान  का  प्रचार  हुमा  तो
 बहुत  ऐसे  से  पिछड़े  हुए  देश  थे  जिन  में  उद्योगों
 का  या  साइंस  का  वैसा  प्रचार  नहीं  था,  वहां
 ऐसा  वातावरण  नहीं  था  कि  कोई  व्यक्ति
 विशेष  ऐसा  प्राधिकार  कर  सके  ।  इस  वजह
 से  विदेशी  भा विष् कर्ताओं  न ेइस  खयाल  से  कि
 कि  कोई  हमारे  भ्राविष्कार  का  फायदा  दूसरे
 देश  वाले  उस  आविष्कार  के  झा घार  पर
 वस्तुओं  का  निर्माण  कर  के  न  उठा  लें,  विदेशों
 में  जा  कर  प्र पने  प्राधिकारों  का  संरक्षण
 कराया  |

 ccm  hrs,
 हमारे  देश  में  कभी  यह  समझा  जाता  है  कि

 प्राधिकार  नहीं  हुए  हैं  ।  लेकिन  ऐसी  बात
 नहीं  है  ।  फिर  भी  हमारे  देश  में  प्रपेक्षाकृत
 दूसरे  देशों  के  भ्राविष्कार  बहुत  थोड़े  हुए  हैं  t
 भ्र भी  हमारे  देश  में  जो  पेटेंट  कानून  है  उसके
 इन्दर  विदेशी  पश्ाविष्कारकों  ने  ज्यादा  से
 ज्यादा  पेशेन्ट  ला  का  उपयोग  किया  है  और
 अपने  झ्राविष्कारों  का  संरक्षण  कराया  है  1
 मैं  समझता  हूं  कि  जो  देश  पिछड़े  हुए  हैं  या
 जो  देश  विज्ञान  और  टेक्नॉलोजी  में  भागे
 बढ़ें  हुए  हैं  उन  में  बहुत  से  विदेशी  प्राविष्कारकों
 ने  भ्र पने  ग्रा विष् कारों  को  पेट  कराया  है
 Mr.  Deputy-Speaker:  The  hon.

 Member  may  continue  hig  speech  to-
 morrow.

 ‘17.01  hra.
 ANTI-INDIAN  PROPAGANDA  BY

 PAKISTAN*
 Dr,  L,  M.  Singhwi  (Jodhpur):  Mr.

 Deputy-Speaker,  I  have  not  asked  for
 “Half-An-Hour  Discussion.
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 this  half  an  hour  discussion  touching
 on  the  omissions  and  commissions  of
 external  publicity  of  India  merely
 because  criticism  og  externa]  publicity
 currently  a  hobby  horse,  much  in
 vogue.  I  have  asked  for  this  discus-
 sion  because  I  am  greatly  concerned,
 distressed  and  pained  by  the  gross and  utter  inadequacy  of  our  external
 Publicity  and  a  pervasive  lack  of
 understanding  of  and  sympathy  for
 the  Indian  standpoint  abroad.

 The  discussion  arises  from  answers
 given  by  the  External  Affairs  Minis-
 try  to  three  questions  on  the  8th
 November  1965.  The  first  question
 related  to  Pakistani  propaganda  in
 the  United  States  and  the  answer

 was:

 “At  different  stages  of  the  Indo-
 Pakistan  conflict,  India’s  case  has
 been  understood  in  varying  deg-
 rees  in  the  United  States.  How-
 ever,  the  major  newspapers  in
 that  country  acknowledged  the
 fact  that  the  present  conflict  was
 started  by  Pakistani  infiltration.
 Sino-Pak  collusion  hag  also  been
 exposed.”

 Another  question,  No.  106,  was  asked
 about  the  anti-Indian  propaganda  by
 Pakistan  in  the  United  Kingdom  and
 again  the  answer  was:

 “Pakistan’s  charges  of  Indian
 atrocities  in  Kashmir  have  been
 denied  by  the  spokesman  of  the
 Government  of  India  and  by  the
 Indian  High  Commission  in
 London.  Indian  missions  abroad
 have  exposed  Pakistan’g  lies  in
 their  handouts  and  other  publica-
 tions.  Many  foreign  journalists
 have  visited  the  front  greas  and
 seen  the  gituation  for  themselves.”

 As  if  handouts  and  brochures  are  the
 end-all  and  be-all  of  publicity  tech-
 niques.

 There  was  another  question  in  res-
 pect  of  special  envoys  sent  to  foreign
 countries  and  certain  details  of  minis-
 terial  visits  abroad.
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 If  I  may  submit,  I  am  not  80
 naive  or  wishful  to  assume  that
 good  publicity  abroad  aione  can
 perform  the  functions  of  a  magic
 wand.  I  am  not  making  any  such
 assumption  but  the  point  is  that
 the  quality  of  our  diplomacy  which
 is  none  too  high  in  itself,  none  too
 satisfactory  or  gratifying  in  itself  is
 greatly  impoverished  by  the  poor
 quality  of  our  publicity  abroad.  It  is
 remarkable,  Mr.  Deputy-Speaker,  that
 whenever  there  is  a  time  of  crisis,
 we  find  that  the  publicity  services  are
 caught  napping  or  unprepared,  This
 has  almost  invariably  been  true
 whenever  a  crisis  has  come  about.
 The  country  could  scarcely  con-
 done  the  lapses  of  our  external
 publicity  at  the  time  of  the
 Chinese  invasion  of  India;  it  can
 condone  even  less  the  blunders  and
 the  great  omissions  of  external  pub-
 licity  at  a  time  like  this  when  we
 were  locked  in  a  life  and  death  strug-
 gle  our  neighbour  who  had  invaded,
 our  territory.

 Sir,  for  a  nation  at  war,  effective
 publicity  is  a  strategic  weapon.  It  is
 crucial  for  our  morale  at  home  as
 well  as  for  effective  diplomacy  ab-
 road.  The  question  that  this  House
 should  consider  is  whether  these  va-
 rious  answers  which  have  been  given
 to  us  from  time  to  time  are  satisfac-
 tory  enough,  whether  external  pub-
 licity  has  been  utilised  even  in  a
 small  measure  in  the  form  of  a  strate-
 gic  weapon  abroad.  While  our  men
 fought  bravely  ang  heroically  on  the
 battle-front,  in  the  air  and  in  the
 fields,  I  think  the  external  publicity
 machine  of  our  country  failed  in  2
 dismal  manner  abroad.  While  our
 jawans  laid  down  their  lives  valiantly,
 our  case  went  somewhat  by  default
 in  the  foreign  countries  of  the  world.
 The  voice  of  India  was  faint
 and  feeble;  it  was  muffled;  it
 was  inaudible.  When  the  infil-
 trators  came  into  Indian  territory.
 the  fact  was  not  immediately  and
 promptly  reported  in  the  press  of  the
 world,  not  indeed  in  our  own  press.
 It  was  a  sinful  omission  of  a  sleeping
 government.  When  the  invasion  of
 Chamb  took  place,  we  did  not  take
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 sufficient  care  promptly  to  project
 this  abroad  so  that  Pakistan  could  not
 indulge  in  its  false  propaganda  against
 us.  A  false  impression  even  during the  war  was  created  by  Pakistan,  that
 while  they  were  being  licked  by  our
 forces  in  reality,  they  created  an  im-
 pression  abroad  that  they  were  really
 licking  us,  and  people  sent  frantic
 telegrams  and  enquiries  from  abroad,
 ‘as  to  whether,  actually  speaking,
 fighting  was  going  on  in  Connaught Place  or  whether  Pakistani  coloumns
 were  marching  towards  Delhi.
 Is  this  not  a  great  proof,  proof
 positive,  of  the  dismal  failure
 of  the  externa)  publicity  machine?
 Our  missions  abroad  did  neither
 have  the  maps  nor  the  aware-
 ness  of  the  places  where  fighting
 was  going  on.  It  was  because  they
 were  steeped  in  complete  and  unfor-
 givable  ignorance.  It  is  true  that  the
 foreign  press,  some  of  it  at  any  rate,
 is  steeped  in  prejudice;  those  coun-
 tries  have  old  scrores  to  settle  with
 us;  they  cannot  forgive  us  our  free-
 dom  and  the  way  in  which  we  won
 it.  It  is  always  keen  to  even  the
 score  perhaps  because.  we  have  been
 sometimes  fearless  critics  of  those
 governments  and  their  policies.

 But  this  is  not  the  whole  story,
 certainly;  we  would  be  deluding  our-
 selves  if  we  ascribe  to  that  version
 for  the  failure  of  our  external  publi-
 city.  It  has  been  said  time  and  again
 by  highly  responsible  spokesmen  of
 foreign  governments,  highly  sympa-
 thetic  to  India,  that  our  external  pub-
 licity  ig  extremely  ineffective;  it  is
 ‘slothful;  it  is  indolent;  it  is  lacka-
 daisical;  it  is  somnolent;  it  sleep-
 walks  if  ever  it  walks.

 The  greatest  testimony,  I  would
 say,  was  furnisheq  when,  on  his  re-
 turn  from  Europe,  Shri  Satya  Narayan
 Sinha,  Minister  of  Communications
 and  Parliamentary  Affairs,  testified  in
 very  eloquent  and  very  stinging  terms
 to  the  inadequacy  of  our  publicity.
 What  Shri  Sinha,  a  cabinet  colleague
 of  the  hon.  Minister  of  External
 Affairs,  said  in  no  uncertain  terms
 was  that  our  external  publicity  was
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 extremely  indequate  and  did  not
 redound  to  the  credit  of  the  Ministry
 of  External  Affairs.  At  the  best,  our
 external  publcity  was  at  this  parti-
 cular  juncture  a  hastly,  halting,  dood-
 ling  improvisation,  and  at  the  worst  it
 was  worse  than  a  mess,  All-round
 negligence  has  _  characterised  the
 entire  scheme  of  our  externa]  publi-
 city.  There  has  never  been  a  full
 and  comprehensive  appreciation  of
 policy,  of  resources,  of  techniques,  of
 organisation  of  this  very  vita]  sector
 of  our  diplomatic  function.  What  is
 worse,  it  has  been  enmeshed  in
 bureaucracy.

 The  House  would  recall  that  the
 late  Prime  Minister  had  appointed  a
 committee  known  as  Shelvankar  Com-
 mittee  to  go  into  the  question  and  I
 am  told  that  the  Shelvankar  Commit-
 tee  submitted  a  long  and  detailed  re-
 port  as  well  as  several  projects  for
 improving  and  streamlining  the
 scheme  of  our  external  publicity.
 I  should  like  to  know  how  many  of
 these  recommendations  have  been  im-
 plemented  ang  in  what  manner.  When
 we  foung  that  we  were  locked  in  war,
 we  were  invaded  by  China  and  later
 on  by  Pakistan,  we  were  victims  of
 one  of  the  worst  collusions  on  the
 Asian  continent,  our  voice  was  in-
 audible  in  South-East  and  East  Asia.
 We  did  not  have  powerful  transmit-
 ters  and  did  not  care  to  purchase  them
 with  all  possible  promptitude.  What
 is  more,  our  external  publicity  has
 yet  to  be  emancipated  from  the
 shackles  of  bureaucratic  mentality.
 It  has  yet  to  be  freed  from  the  bond-
 age  of  bureaucracy.  Unless  that  is
 done,  we  cannot  have  a  resilient  and
 energetic  external  publicity  service.

 We  have  a  very  difficult  task.  We
 have  as  our  enemy  one  of  the  worst
 liars  in  the  international  world.  We
 have  to  demolish  the  edifice  of  the
 false  word  deligently  built  by  Pakis-
 tan  and  its  patrons  in  the  Coun-
 cils  of  the  world.  We  have  to
 disabuse  the  minds  of  our  friends,
 both  present  and  potential,  from
 the  bewildering  and  befuddling
 mass  of  different  versions  given
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 by  Pakistan  against  us,  Ordinary  goodwif  teams  of  parliamentar-
 measures  will  just  not  do,  What  we
 have  had  so  far  are  nothing  but  ordi-
 nary  routine  measures.  The  External
 Affairs  Minister  must  consider  it  his
 Primary  concern  now  to  overhaul
 the  external  publicity  machinery.  Un-
 less  he  is  able  to  do  that,  the  quality
 of  diplomacy  on  behalf  of  India  will
 not  improved.  I  would  go  to  the  ex-
 tent  of  suggesting  that  a  definite  pro-
 cedure  shoulg  be  evolved  for  better
 coordination.  He  should  give  us  a  pic-
 ture  of  the  resources  position  in  this
 respect,  whether  he  finds  the  appro-
 Pristions  made  for  this  sector  Inade-
 quate,  He  should  tell  us  whether  he
 has  re-examined  the  various  techni-
 ques  used  by  our  external  publicity machine  and  whether  the  manning  of
 our  external  publicity  is  woefully
 inept,  whether  people  who  have  no
 flair  for  this  kind  of  job,  which  ts
 highly  specialised  requiring  skill,  hap-
 pen  to  man  this  job  abroad  for  us
 today.  He  shoulg  tell  us  about  the
 basic  policy  he  is  going  to  adopt  in
 this  matter.  Much  will  depend  on
 whether  he  is  able  to  reassure  the
 House  in  respect  of  his  plans  for  re-
 organising  our  external  publicity  on
 a  satisfactory  basis.

 The  nred  for  Ordination  cannot  be
 over-emphasised.  The  Minister  of  Ex-
 ternals  Affairs  and  the  Minister  for
 Information  and  Broadcasting  seem
 to  be  at  sixes  and  sevens  most  of  the
 time.  Lack  of  coordination  was  evi-
 dent  in  respect  of  our  internal  broad-
 casts—I  am  not  touching  on  that  for
 the  moment.  I  would  only  say  that,
 that  co-ordination  seems  to  be  wholly
 lacking  in  the  most  vital  task  of  pro-
 jecting  the  image  of  India  abroad.  If
 so,  why  were  they  ever  gent?  ‘If  not,
 why  this  carping  criticism?

 Mrs.  Lakshmi  Menon  herself  con-
 ceded  that  she  was  not  in  agreement
 with  sending  so  many  delegations
 abroad,  I  have  here  8  record  of  the
 debate  in  the  Rajya  Sabha,  where  she
 is  supported  to  have  sald:

 “In  fect.  so  firm  was  mv  falth
 and  m  our  ह.
 abroad  that  I  was  opposed  to  the
 Government's  action  in  sending

 jams  abroad,  because  they  would
 mereiy  hamper  the  good  work
 which  our  missions  were  doing.
 Moreover,  these  teams  would  de-
 pend  entirely  on  the  missions  and
 could  hardly  be  expected  to  do
 anything  independently.”

 If  this  is  the  view  of  the  Minister  of
 State  in  the  External  Affairs  Minis-
 try,  why  on  earth  were  these  dele-
 gations  unleashed  on  so  many  coun-
 tries  of  the  world?  What  real  ob-
 jects  have  they  fulfilled?  Is  it  a
 fact  that  they  have  really  brought  no
 better  understanding  and  sympathy
 for  India's  cause  abroad  and  this  ts
 really  hampering  the  work  of  profes-
 sional  diplomats  abroad?

 हद  would  conclude  by  striking  a  note
 of  caution  to  the  minister:  Unless  he
 is  able  to  re-arm  this  whole  machi-
 nery  of  external  affairs,  unless  he  is
 able  to  bring  in  fresh  talent,  people
 who  have  a  flair  and  aptitude  for  this
 kind  of  work,  he  will  never  be  able
 to  perform  the  task  which  he  fa  cal-
 led  upon  to  perform  for  the  sake  of
 India  at  this  very  critical  juncture.  I
 wish  him  godspeed,  but  I  should
 sound  this  note  pf  caution,  because
 I  think  this  jg  one  of  the  most  distres-
 sing  and  painful  facts  which  emerge
 from  q  perusal  of  what  did  happen  in
 the  Press  and  world  public  opinion  at
 the  time  of  Indo-Pakistan!  conflict.

 Mr.  Devuty-Speaker:  Three  hon.
 Members  have  sent  in  slips  to  me.
 They  may  put  a  question  each.  Shri
 Prakash  Vir  Shastri.

 An  how.  Member:  He  is  not  here,
 Shri  Vidva  Charan  Shukla  (Maha-

 samund):  Sir.  my  question  consists  of
 two  parts.  Firstly,  I  would  like  to
 know  specifically  what  priority  Gov-
 ernment  attaches  to  external  publicity
 in  its  duct  cf  busi
 condly,  I  would  like  to  know  how  the
 Government  co-ordinates  the  hand]
 ing  of  the  foreign  correspondents  sta-
 tloned  in  India,  in  what  manner  and
 in  which  form  it  is  done  and  what
 role  the  Ministry  of  External  Affairs
 Plays  in  handling  thes  correspond-
 ents,  their  work,  thelr  conduct  and
 their  professional  work  here  In  Indla?
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 Shy  B,  K.  Das  (Contai):  May  I
 know  whether  it  has  come  to  the
 notice  of  the  Minister  that  Pakistan
 sometimes  is  publishing  wrong
 maps—one  such  map  was  published
 during  the  Kutch  conflict—if  so,  to
 prevent  such  maps  being  published
 by  Pakistan,  what  steps  Government
 are  taking  in  that  respect?

 Mr.  Deputy-Speaker:  Shri  Swaran
 Singh—

 Shri  Hem  Barua  (Gauhati)  Sir,
 I  have  sent  in  my  name:

 Mr.  Deputy-Speaker:  I  have  not
 received.

 Dr.  L.  M.  Singhvi:  Sir,  when  an
 hon.  Member  of  this  House  says  that
 he  hag  sent  in  a  slip,  you  should
 accept  his  word.

 Shri  Hem  Barua:  I  do  not  tell  a
 He  for  this.

 Mr.  Deputy-Speaker:
 may  put  his  question.

 Alright,  he

 Shri  Hem  Barua:  Sir,  I  have  got  a
 letter  from  some  Indian  students
 doing  their  studies  in  USA,  in  the
 California  Institute  of  Technology,
 Pasadena,  California.  They  write
 like  this;

 “Being  Indians,  we  urge,  through
 our  Indian  Government  and  fellow
 citizens  to  concede  that  Kashmir
 problem  is  not  yet  solved.  We  must
 reconsider  the  whole  situation  with
 an  open  mind  and  prepare  our-
 selves  to  accept  that  Kashmir  is  a
 negotiable  area.”.

 In  the  context  of  this  letter,  may  I
 ask  the  Government  if  they  are
 aware  of  the  fact  that  our  publicity
 ig  so  weak,  vacillating,  lopsided  and
 haphazard  that  Pakistani  propaganda
 Swamps  even  Indain  students  doing
 their  studies  in  foreign  countries;
 and  if  so,  whether  our  diplomatic
 missions  abroad  have  taken  the  trou-
 ble  of  explaining  our  position  vis-a-
 vis  the  Kashmir  issue  to  the  thou-
 sands  of  Indian  students  doing  their
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 studies  in  foreign  qountries;  if  not,
 may  I  know  the  reasons  for  it?
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 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  Sir,  this  half-
 hour  discussion  relates  to  replies,  as
 Dr.  Singhvi  pointed  out,  to  three
 questions  about  which  reference  has
 been  made  in  the  notice  of  the  hon.
 Member.  The  hon.  Member  has  re-
 ferred  to  the  points  mentioned  in
 those  questions  also.  I  would  say  a
 few  words  on  the  last  point  that  Dr.
 Singhvi  raised,  namely,  the  ‘advis-
 ability  of  sending  missions  of  Mem-
 bers  of  Parliament  to  explain  India’s
 views  point  to  various  countries.  It
 is  a  fact  that  some  controversy  has
 also  arisen  in  the  Press  about  this  and
 the  hon.  Member  has  made  some
 observations.  This  was  also  made  in
 the  course  of  the  debate  on  external
 affairs.  That  is  a  matter  upon  which,
 if  we  take  a  purely  theoretical  view,
 there  can  be  two  view  points.  But
 I  put  it  to  Dr.  Singhvi  himself,  who
 has  gone  to  various  countries  on  oc-
 casions  more  than  one,  as  to  whether
 it  does  or  does  not  make  a  difference
 if  a  public  man,  an  elected  represen-
 tative  of  the  people,  a  Member  of
 Parliament  goes  abroad  and  explains
 the  view  point  at  various  levels.

 Dr.  L.  M.  Singhvi;  Send  them  in
 a  quite  way;  do  not  unleash  them
 in  large  numbers,  like  this  and  then
 condemn  them  officially.

 Shri  Swaran  Singh:  Do  not  be
 misled  by  this  kind  of  propaganda.
 There  is  no  question  of  unleashing.
 They  are  welcomed  by  the  various
 countries  where  they  go.  They  car-
 Ty  the  prestige  that  this  Parliament
 enjoys  all  over  the  world,  and  Mem-
 bers  of  Parliament  belonging  to  both
 Houses  going  abroad  and  then  re-
 presenting  the  country’s  views  will
 have  a  powerful  impact  upon  the
 people  there,  upon  the  Government
 there,  upon  Parliaments  where  such
 Parliaments  exists  and  at  various
 levels  which  control  and  which  for-
 mulate  public  opinion  in  other
 countries.
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 This  is  something  which  has  not
 been  undertaken  by  us  alone.  It  is
 a  well-known  fact  that  Members  of
 Parliament  have  been  entrusted  with
 this  task  of  explaining  the  view
 point  of  the  countries  to  which  they
 belong  and  when  they  go  out  if  Gele-
 gations  abroad  their  performance  is
 generally  creditable  from  the  point
 of  view  of  the  countries  which  they
 represent  and  they  have  generally
 succeeded  in  improving  the  relations
 between  the  two  countries  and  also
 in  projecting  the  viewpoint  of  the
 country,  not  only  at  the  governmen-
 tal  level  but  also,  if  I  may  use  that
 expression,  at  peoples’  level.

 Shri  Hem  Barua:  Popular  level.
 Shri  Swaran  Singh:  Yes,  populacer

 level,  as  Shri  Hem  Barua  says.  To-
 day,  these  days,  we  have  a  British
 Parl  tary  del  belongi
 to  both  parties...

 Dr.  L,  M.  Singhvi:  They  have  come
 at  our  invitation.

 Shri  Swaran  Singh:  It  does  not
 make  any  difference  whether  they
 go  at  their  invitation  or  on  our  pro-
 posal;  that  does  not  make  any  differ-
 ence  at  all,  We  have  heard  from
 some  of  our  colleagues  who  have
 come  back......

 Shri  Bhagwat  Jha  Asad  =  (Bhagal-
 pur):  Even  though  the  Prime  Minis-
 ter  hag  sent  us,  the  Minister  of  State
 has  condemned  it  In  the  Rajya
 Sabha.  A  nice  thing  indeed!  How  is
 it  that  a  Minister  of  State  says  things
 different  from  the  Prime  Minister?
 It  was  sald  that  thig  is  hampering  the
 work.

 Shri  Swaran  Singh:  I  have  not
 seen  the  whole  statement  but  I  may
 say  that  quoting  a  sentence  may  not
 probably  be  doing  justice  to  the
 whole  statement  that  was  made  by
 the  Minister  of  State  in  the  other
 House.  The  discussion  there  did  not
 relate  to  the  envoys;  that  rela-
 ted  only  to  publicity.  And  if  I  may
 say  50,  sending  out  these  missions  is
 not  just  publicity.  It  is  really  much
 more  than  publicity.  This  enables
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 the  Membery  of  Parliament  to  ex-
 plain  th  view  point  of  the  country to  various  leaders  at  party  levels,  at
 govérnmental  level,  even  to  opposi- tion  parties  and,  therefore,  the  can-
 vass  is  much  bigger  and  publicity  is
 only  one  part,  Their  going  there  will
 receive  some  publicity  and  publicity is  important  but  their  function  is
 even  more  basic,  fundamental  and
 solid  than  just  writing  in  the  news-
 papers  or  appearing  in  the  TV  pro-
 gramme  of  radio  programme.

 So,  I  am  very  sorry  that  these  dele-
 gations  have  been  unnecessarily  erl-
 ticised.  If  [  may  aay  80,  our  col-
 leagues  have  gone  abroad  and  let  us
 wait  for  their  return.  Some  of  them
 have  actually  come  back  and  the  re-
 ports  they  have  given  to  me  are  very
 very  encouraging.  Some  more  are  go-
 ing.  Let  us,  on  behalf  of  the  House,
 wish  them  al]  succeas  in  this  dificult
 mission.

 Dr,  L.  M.  Singhvi;  I  am  not  opposed
 to  sending  them;  I  am  opposed  to  the
 manner  in  which  they  are  sent.

 Shri  Swaran  Singh:  Is  the  criticism
 about  the  statement  made  by  the  Min-
 ister  of  State  or  about  sending  the  de-
 legation?  If  the  criticism  is  only
 about  the  statement  made  by  the  Min-
 ister  of  State,  I  have  already  sald  that
 it  was  made  in  the  other  House  in

 oth  Let  us  di  the
 substance  of  it  rather  than  be  deflect-
 ed  from  our  approach  by  any  state-
 ment  which  has  been  mado  by  the
 Minister  of  State.

 Dr  M.  8,  Aney  (Nagpur):  Does
 not  the  hon.  Member  think  that  the
 condemnation  of  our  delegation  by
 one  of  the  Ministers  is  Likely  to  affect
 our  prestige  outside?

 Shri  Swaran  Singh:  This  will  not.
 The  fact  of  the  concern  expressed  by
 such  a  senior  Member  and  my  making
 a  statement  that  they  are  dolng  very
 useful  work  will  have  a  much  more
 powerful  impact  than  any  other  state-
 ment  and  the  fact  that  members  go-
 ing  abroad  will  meet  important  pub-
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 lic  men  there  government  leaders,
 members  and  others,  that  itself  will
 have  its  own  effect.

 So,  I  will  strongly  appeal  that  the
 House  should  really  give  strong  sup-
 port  to  the  threads  about  the  Members
 going  abroad,  particularly  when  they
 belong  to  all  sections  of  the  House.
 Let  us  not  be  deflected  by  the  criti-
 cism  which  is  mostly  unjustified.  Un.
 fortunately,  politicians  are  easy  tar-
 gets  of  criticism  and  when  they  take
 a  hand  on  a  somewhat  unconventional
 basis  in  serving  the  country  in  spheres
 in  which  they  are  not  normally  func-
 tioning,  there  is  always  some  criti-
 cism  from  all  types  of  quarters  and
 we,  in  the  House,  should  really  coun-
 teract  that  criticism  rather  than  fall  a
 victim  to  it.

 We  have  got  responsible  Members
 of  Parliament  and  they  know  their
 job.  They  can  stand  on  their  legs.  I
 have  no  doubt  in  my  mind  that  this
 experiment  will  succeed.  It  is  not  a
 novel  one,  On  several  occasions  many
 hon.  Members  have
 alone;  sometimes  in  groups—and  ge-
 nerally  their  performance  has  been
 good.  We  should  not  hesitate  to  mobi-
 lise  all  our  resources  for  putting  across
 India’s  viewpoint  and  Members  of
 Parliament  are  important  sections  of
 our  way  of  life  and  of  the  system
 under  which  we  work,  We  should
 bless  their  efforts  rather  than  critl-
 cize  them  because  I  think  it  is  not  fair
 to  the  Members  who  are  going  abroad
 and  who  have  under  taken  these  trips
 in  a  spirit  of  serving  the  country.

 Shri  Hem  Barua:  Do  you  not  have
 anything  to  say  about  those  who  are
 proposing  to  go  abroad?  There  is
 nothing  to  say  about  them?

 Shri  Swaran  Stogh:  Thete  are
 some  delegations  also  which  are  going
 abroad.  Most  of  these  took  shape
 when  I  was  away.  So,  I  am  trying  to
 pick  up  the  composition  and  the  des-
 tination  of  many  of  these  groups.  But
 Tam  fully  satisfied  with  the  stepe  that
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 have  been  taken  to  organise  these  mis-
 sions  on  behalf  of  Members  of  Parlia-
 ment.  It  is  a  very  good  step  and  |
 have  full  confidence  that  they  will
 bring  credit  not  only  to  themselves
 but  to  the  country  and  will  succeed  in
 putting  across  our  viewpoint  in  a  very
 admirable  manner.

 Coming  to  publicity,  these  two  ques-
 tions  relate  to  two  countries,  the  UK
 and  the  USA  This  morning  several
 questions  were  asked  on  this  very
 subject  matter  during  the  Question
 Hour,  namely,  the  publicity  in  UK,
 the  role  of  certain  foreign  correspon-
 dents  here,  what  has  been  appearing
 on  the  BBC.  Also,  some  mention  has
 been  made  of  the  reports  that  have
 appeared  in  the  United  Statea  press.
 These  two  countries  have  never  shown
 understanding  of  India’s  case  on
 Jammu  and  Kashmir.  Let  us  face  the
 problem  squarely.  Is  it  purely  on  ac-
 count  of  our  failure  on  the  publicity
 front  that  UK  and  USA  have  taken  &
 view  on  this  vital  question  of  Jammu
 and  Kashmir  which  is  not  consistent
 with  our  stand  on  that  issue?  I  would
 like  to  say  without  any  hesitation  that
 publicity  has  not  played  any  vital  role
 in  shaping  the  attitude  of  the  Govern-
 ments  of  UK  and  USA  in  relation  to
 their  attitude  on  the  question  of
 Jammu  and  Kashmir.  Ever  since  this
 matter  has  been  in  the  Security  Coun-
 cil,  from  the  year  1948,  there  has  been
 a  consistent  approach  to  this  problem
 of  Jammu  and  Kashmir  which,  we
 feel,  has  never  been  appreciative  of
 India’s  standpoint  and  India's  view  in
 relation  to  Jammu  and  Kashmir.  The
 present  aggression  took  place  in
 Jammu  and  Kashmir  and  we  have  to
 view  the  projection  on  the  publicity
 front  of  this  aggression  and  the  facts
 of  Jammu  and  Kashmir  in  the  back-
 ground  of  the  general  attitude  that
 has  been  taken  by  those  countries  on
 the  question  of  Jammu  and  Kashmir.

 I  know  that  there  are  several  other
 differences  on  major  matters  of  policy.
 India  has  pursued  a  policy  of  peace-
 ful  co-existenc:  non-alignment.
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 development.  Even  on  these  two
 issues,  there  has  not  been  good  under-
 standing  of  our  view-point  in  the
 United  States  and  also,  to  a  large
 extent,  in  U.K.  So,  to  a  very  large
 measure,  the  external  publicity  pro-
 jects  our  view-point,  and  jf  in  a  coun-
 try  in  which  it  is  projected  there  is
 already  a  certain  attitude  which  is
 not  sympathetic  to  our  stand,  which
 really  goes  counter  to  our  way  of
 tackling  these  problems,  then  we  can-
 not  expect  to  get  the  type  of  publicity
 which  would  please  us.  And  we  are  all
 oriented  on  account  of  historical

 iations,  on  of  a  be!
 of  things,  always  to  these  two  coun-
 tries  in  particular  because  most  of  us,
 particularly  the  older  amongst  us,
 have  had  our  education  and  training
 in  that  system  and  We  ure  over-sen-
 sitive  to  what  appears  in  a  British
 newspaper  or  in  an  American  news-
 paper.  Therefore,  we  are  somewhat
 more  sensitive  to  what  is  mentioned
 there  than  is  justified  by  the  facts
 of  the  situation.  If  the  U.S.A,  or  the
 U.K.  does  not  sec  eye  to  eye  with
 us  on  the  question  of  Kashmir,  why
 should  we  any  way  feel  wobbly  about
 it?  We  should  not  unnecessarily
 develop  cold  feet  when  something
 appears  in  print  there  which  ja  not
 to  our  liking.  We  should  project  our
 view-point  as  best  as  we  can.  But
 if  in  spite  of  that  they  take  a  view
 which  is  not  liked  by  us,  we  should
 ignore  it.

 Sir,  in  this  respect,  [  would  like
 to  tell  you  my  own  experience.  In
 the  last  Security  Council  debate
 which  took  place  in  New  York,  Mr.
 Bhutto  made  a  very  long  speech;  he
 spent  about  an  hour  and  a  half  in
 spelling  out  the  “genocide  in  Kash-
 mir”,  “the  arrests  of  the  student  who
 demonstrated”.

 Shri  Hem  Barua:  The  <o-called
 genocide,

 Shri  Swaran  Singh:  This  fs  all
 imaginary.  You  know  it;  you  do  not
 require  to  be  corrected  on  that.  Tt
 was  a  very  long  speech  full  of  invec-
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 livea,  ful  of  all  the  epithets  that
 could  be  raised,  condemning  us  and
 condemning  what  is  happening  here.
 And  t  may  tell  you—it  might  inte-
 rest  you  and  the  House—that  the  next
 day,  I  think,  the  biggest  disappoint-
 ment  that  must  have  been  felt  by  Mr.
 Bhutto  must  have  been  that  a  word
 of  vhis  wag  reported  in  any  American
 newspaper  the  next  morning.  Mostly,
 I  believe,  it  was  on  sccount  of  the
 fact  that  the  Pakistan  Foreign  Minis-
 ter  over-playcd  his  hand  and  he  used
 such  vituperative  language  and  used
 such  invective  that  they  thought  the
 best  way  to  deal  with  that  was  to
 ignore  it  completely.  The  other  Mem-
 bers  of  the  Security  Councll  who
 spoke  thereafter  did  not  make  a  single
 reference  to  the  happenings  inside
 Jammu  and  Kashmir.

 So,  in  matters  like  this,  when  other
 Gover  tg  are  concerned,  when
 the  press  In  other  countries  ig  con-
 cerned,  they  have  got  thelr  own
 viewpoint  which  they  project  to  their
 own  people  in  a  form,  in  a  manner,
 which  appeals  to  them,  which  catches
 them  and  which  gives  the  juice,  as  the
 Americans  call  it,  to  their  readers.

 Shri  Hem  Barua;  Mr.  Bhutto  cal-
 ling  us  Indian  dogs  got  a  wide  publi-
 city  there.

 Shri  Bwaran  Singh:  It  was  not
 mentioned  in  any  newspaper  in  the
 United  States  because  immediately
 they  corrected  this  and  what  went  to
 the  press  did  not  contain  that.  It  did
 appear  in  the  British  papers.  But  it
 did  not  appear  in  the  American
 newspapers.

 Shri  Bhagwat  Jha  Asad:  But  some
 ome  of  your  colleagues  was  defending
 sion  that  it  thinks  proper.

 Shri  Swaran  Singh:  No  one  is
 trying  to  defend  anybody.  We  have
 to  place  facts  before  the  House  and
 it  is  for  the  House  to  take  any  decl-
 sion  that  ft  thinks  proper.
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 So,  I  do  feel  that  there  is  consi-

 derable  forces  in  this  fact  that  we
 will  have  to  deal  with  the  foreign
 correspondents  in  a  more  coordinated
 manner,

 I  would  like  to  repudiate  any  sug-
 gestion  that  might  be  made—in  fact,
 it  has  been  made—that  there  is  lack
 of  co-ordination  between  the  Ministry
 of  Information  and  Broadcasting  and
 the  Ministry  of  External  Affairs,
 There  is  complete  coordination;
 almost  everyday  meetings  take  place
 between  the  officers  concerned  and
 all  the  information  is  exchanged  and
 it  is  the  co-ordinated  effort  of  both
 that  is  projected  abroad,

 One  fact  that  7  would  like  to  men-
 tion  is  that  it  is  the  report  made  by
 the  foreign  correspondents,  ie.,  when
 they  report  from  India  ag  they  report
 from  any  other  country  back  to  their
 country,  that  recelves  definitely  more
 publicity  than  anything  that  we  can
 organize  through  our  embassies  in
 those  countries  or  through  our  Mis-
 sions  or  publicity  officers  in  those
 countries.  This  reporting  is  again
 examined  by  their  editorial  boards
 and  they  decide  ultimately  as  to  what
 should  be  projected  to  the  people
 there.  This  is  a  major  factor  that
 affects,  to  a  very  large  extent,  the
 publication  that  takes  places  in  the
 various  newspapers  abroad.  [  am
 sorry  that  the  arrangements  that  were
 made  here  immediately  after  the
 agression  started  were  not  quite  satis-
 factory.  It  has  been  sald  here  also—
 as  my  colleague  was  explaining  this
 morning—that  Pakistan  had  prepared
 themselves  for  aggression  and  pro-
 bably  they  hag  alsp  made  prepara-
 tions  on  the  propaganda  front  and  it
 naturally  took  some  time  before  we
 could  organise  our  arrangements  here
 to  make  even  the  factual  information
 available  in  an  asetmilable  form  to
 the  forelgn  correspondents.  We  will
 certainly  take  more  care  to  ensure
 that  the  necessary  facilitles  are  made
 available  to  the  foreign  correspon-
 dents.  Tha  reporters  of  several  coun-
 tries  stntioned  here,  particularly
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 the  Sovilet  Union  and  the  East  Euro-
 pean  countries,  sent  objective  reports;
 the  coverage  there  was  good  and  what
 was  projected  in  the  newspapers  in
 those  countries  was  factually  correct
 and  they  did  appreciate  Indfa’s  view-
 point.  Some  of  the  newspaper  repre-
 sentatives,  when  they  come  here,  take
 delight  in  a  lot  of  drain-inspecting
 and  they  find  it  difficult  to  send  back
 in  their  despatches  anything  which  is
 objective  or  which  gives  our  view-
 points.  1  wag  amazed  to  find  a  big
 coverage  given  in  one  of  the  Ameri-'
 can  newspaperg  based  on  the  report
 of  an  American  newspaperman—  he
 talked  to  one  or  two  persons  in  pri-
 vate;  they  whispered  something  into
 his  ears  and  on  that  he  made  out  a
 big  coverage.  If  that  js  the  standard
 which  unfortunately  some  of  these
 foreign  press  representatives  adopt
 then  weshall  have  to  give  them  better
 information  and  we  shall  also  have
 to  have  some  control  over  them.  It
 is  true  that  the  Press  enjoys  free-
 dom  and  we  give  all  facilities,  but
 freedom  does  not  mean  that  they
 could  put  across  anything  in  g  ten-
 dentious  manner  or  give  a  twist  in
 their  favour  or  load  it  against  us.
 That  is  highly  objectionable.

 Shri  EK,  0.  Malaviya  (Basti):  The
 tragedy  is  that  they  do  not  care  for
 the  Government,

 Shri  Swaran  Singh:  There  sre
 many  newspapers  in  our  own  country
 who  are  guilty  of  that  type  of  thing.
 We  have,  under  our  Constitution  given
 the  freedom  of  expression  and  we  are
 not  misled  by  that  because  democracy
 is  in  full  swing  here.  Even  if  some-
 thing  wrong  appears  in  our  own
 country,  we  know  who  is  the  writer,
 what  is  his  background,  what  is  the
 think  that  is  troubling  him  and  why
 he  is  giving  that  type  of  presentation.
 The  misleading  impressions  from
 something  that  appears  in  our  own
 newspapers  is  not  that  grave,  But  in
 foreign  countries  when  the  reporting
 is  selective  and  very  few  items
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 appear,  anything  tendentious  and
 tortuous  does  create  at  any  rate
 momentarily  an  adverse  feeling
 against  us.

 Having  said  all  that,  I  would  like
 to  assure  the  House  that  J  am  myself
 not  fully  satisfied  with  ali  the  publi-
 city  arrangements  that  we  have  got,
 both  mechanical  as  well  as  the  geue- ral  approach  to  it,  and  we  are  taking
 steps  to  improve  them;  some  steps
 have  already  been  taken,  and  we  sh']
 take  more.  I  would  like  to  streng-
 then  our  publicity  organisation  boh
 at  the  headquarters  and  abroad  in  a
 significant  manner,  and  we  might  be
 able  to  take  steps  before  long,  and  |
 shall  inform  the  House  as  soon  as  we
 have  finalised  them.

 It  is  not  quite  corect  to  say  that
 the  officers  in  various  Missions  who
 are  in  charge  of  publicity  work  are

 ‘just  bureaucrats.  A  large  propor-
 tion  out  of  them  have  got  journalistic
 background,  and  they  were  drawn
 from.

 Dr.  L.  M.  Singhvi:  They  have
 been  treated  as  cast-aways  or  out-
 castes  as  at  one  time  the  late  Prime
 Minister  himself  had  observed.

 Shri  Swaran  Singh:  I  do  not  accept that.  They  are  doing  a  good  job  of
 work.  In  fact,  some  of  the  foreign
 correspondents  have  mentioned  to  me
 that  they  would  like  to  meet  our  dip-
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 lomatic  section  rather  than  the  press
 section,  and  that  is  a  matter  which
 we  shall  have  to  take  into  considera-
 iion.  In  several  foreign  Missions
 functioning  here  and  in  other  coun-
 tries,  generally  they  do  not  have  sepa-
 rate  press  officers.  The  press  people
 are  a  little  allergic  when  they  meet
 people  who  are  designated  as  press
 attaches.  They  want  to  have  politi-
 cal  news  and  somehow  they  have  a
 feeling  that  the  press  people  do  not
 have  the  political  news.  In  several
 foreign  service  organisations  funection-
 ing  aboard,  even  for  publicity  work,
 although  the  officers  concerned  do  the
 publicity  work,  they  are  not  desig-
 nated  as  publicity  officers;  some  other
 designation  is  given  to  them.  Ali
 these  matters  are  receiving  our  atten-
 tion.  I  am  sure  that  the  strength
 that  we  show  in  our  unity,  the  way
 that  our  Parliament  functicus  ana
 gives  a  lead  to  the  country,  all  these
 facts,  when  they  are  projected  do
 create  a  powerful  impact  and  any
 wrong  impression  that  might  he  creat-
 ed  momentarily  by  twisted  reports  of
 activities  in  the  country  is  dispelled
 when  the  real  facts  are  projected  to
 them.  And  this  effort  will  continue
 to  be  made.

 77.44  hrs.

 The  Lok  Sabha  then  adjourned  tilt
 Eleven  of  the  Clock  on  Tuesday,  Nov-
 ember  23,  965/Agrahayana  2.  887
 (Saka).
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